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 Saturday,  March  28,  i959/Chaitra  7,
 788l  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Max.  Srxaxzr  in  the  Chair]
 QRAL  ANSWERS  TO  QUESTIONS

 Delhi's  Water  Supply

 +
 Shri  Ram  Krishan  Gupta:
 Siri  Shree  Narayan  Das:
 Shri  Vajpayee:

 hri  Vasudevan  Nair:
 *1513,  <  Shri  Nagi  Reddy:

 fj  |  Shri  Khushwagt  Rai:
 Shri  D.  C.  Sharma:
 Shri  Naval  Prabhakar:  ,
 Shri  Siddananjappa:

 ‘Will  the  Minister  of  Health  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  4“  on  the  i8th
 November,  958  and  state:

 (a)  whether  Government  have  since
 received  the  Report  of  the  Technical
 Committee  on  stabilisation  and  aug-
 mentation  of  Drinkmg  Water  Supply
 fn  Delhi;

 (b)  the  steps  being  taken  by  Gov-
 ‘ernment  to  implement  the  recom-
 mendations;

 (c)  the  expenditure  estimated  to  be
 incurred  on  the  itmpiementation  of
 these  recommendations;  and

 (d)  the  shares  of  the  Corporation
 wand  Centre  therein?

 The  Minister  of  Health
 Marmarkar):  (a)  Yer,  Sir.

 (b)  These  recommendations  have
 Deen  brought  to  the  notice  of  the

 433  (Ai)  Lsp—1

 (Shri

 8362

 Municipal  Corporation  of  Delhi  for
 necessary  action.  They  have  been
 asked  to  furnish  specific  proposals  to
 the  Government  of  India  for  such
 assistance  as  may  be  required  by  them
 from  Government.

 (c)  A  statement  giving  the  required
 information  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  V,  annexure
 No,  43).

 (d)  The  Committee  have  recom-
 mended  that  the  entire  cost  of  schemes
 relating  to  stabilisation  of  water  sup-
 ply  to  Delhi  and  water  supply  te
 Shahdara  should  be  borne  by  the
 Corporation  and  the  expenditure  on
 augmentation  schemes  should  be
 shared  by  the  beneficiaries  viz.  Gov-
 ernment  of  Punjab,  U.P.  and  the
 Corporation.

 Shri  Bam  Krishan  Gupta:  I  find
 many  schemes  in  the  statement.
 May  I  know  how  many  of  them  have
 been  approved  and  whether  work  on
 any  of  them  has  been  started?

 Shri  Karmarkar:  As  I  said,  the
 recommendations  of  this  committee
 containing  these  schemes  referred  to
 by  my  hon.  friend  have  been  for-
 warded  to  the  Municipal  Corporation
 for  their  consideration.  And,  they
 have  been  asked  to  furnish  specific
 proposals  to  the  Government  of  India
 for  such  assistance  as  may  be  requir-
 ed  by  them  from  Government  That
 is  the  present  position

 Shri  Shree  Narayan  Das:  Pending
 the  implementation  of  these  schemee,
 may  I  know  whether  there  will  be
 any  difficulty  in  the  coming  summer
 season?

 Shri  Karmarkar;  They  are  putting
 up  a  weir  and  I  have  no  reason  te
 anticipate  any  difficulty  in  the  coming
 summer  season.
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 Shri  Shree  Narayan  Das:  May  I
 know  whether  any  time  limit  has
 been  fixed  by  the  Government  of
 India  for  receiving  the  specific  schemes
 froin  the  Municipal  Corporation?

 Shri  Karmarkar:  There  is  no  time
 limit  The  Corporation  is  an  autono-
 mous  body  and  3६  can  take  as  longer
 as  little  time  as  it  likes  As  soon  as
 the  recommendations  come  to  us,  and
 wf  they  ask  for  assistance,  we  are
 prepared  to  assist  I  hope  they  will
 take  speedy  action  in  view  of  the
 necessity  of  augmenting  Delhy’s  water
 supply

 Shri  Vajpayee:  May  I  know  if
 this  committee  considered  the  question
 of  sinking  tube-wells  in  the  Alipore
 block  area  which  is  nearer  to  Dethi
 than  Sonepat’

 Shri  Karmarkar,  A  copy  of  the
 committee’s  report  is  placed  m  the
 Lubrary  and  my  hon  friend  can  study
 it  at  leisure,  he  will  have  all  the
 details

 ett  नवल  प्रभाकर  क्या  में  माननीय
 मंत्री  जी  से  जान  सकता  हू  कि  आगामी  गरमी
 में  गई  और  जूत  के  महीन  में  जो  पानी  की  कमी

 हो  जाती  है  उस  का  क्‍या  इनाज  किया  जा
 पग्हा  है?

 अध्यक्ष  महोदय  उन्हों न ेने  कहा  है  कि  कई
 कमी  नहीं  हो  सकती  ।

 He  has  just  said  that  there  won’t  be
 any  difficulty

 Shri  Karmarkar:  The  new  weir
 barrage  in  the  river  is  coming  in
 They  are  trying  to  finish  it  as  early
 as  possible  in  view  of  the  importance
 of  the  thing  I  think  there  will  be  no
 dearth  of  water  supply  in  the  coming
 summer

 Shri  Nagi  Reddy:  In  view  of  the
 5  schemes  that  have  been  given  in
 the  lst  here,  have  Government  sug-
 gested  to  the  Municipal  Corporation
 as  to  which  of  them  are  on  the  list
 of  priorities  and  which  should  be
 taken  up  first?

 MARCH  28,  959  Oral  Answers  8164,

 Shri  Karmarkar:  This  was  an  ex-
 pert  committee  They  have  divided
 their  recommendations  into  stabilisation
 schemes  and  augmentation  schemes.
 But  in  view  of  the  fact  that  the  Delhi
 Municipal  Corporation  ke  other
 corporations  is  an  autonomous  body
 sufficiently  able  to  take  care  of  itself
 and  the  interests  of  the  city,  when-
 ever  they  ask  for  assistance  on  a  study
 of  the  recommendations,  we  shall  con-
 sider  that  m  the  Government  of  India

 Flood  Control  in  Orissa
 *1517  Shri  Panigrahi:  Will  =  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  for  further  reduction  in
 the  flood  control  allocation  of  Rs  3  00
 crores  made  to  Orissa  during  the
 Second  Plan,  and

 (b)  if  so,  to  what  extent  this  reduc-
 tion  will  affect  the  flood  control
 schemes  already  approved  for  Orissa
 for  the  Second  Plan?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  (a)  On  the
 wasis  of  a  Plan  provision  of  Rs  60
 crores  for  flood  control  measures  all
 over  the  country  m  the  Second  Five
 Year  Plan  period  the  allocation  for
 Orissa,  approved  at  the  sixth  meeting
 of  the  Central  Flood  Control  Board
 held  on  the  22nd  August,  ‘1957,  was
 Rs  3  crores.  As  a  result  of  the  re-
 appraisal  of  resources  for  the  Second
 Five  Year  Plan,  the  provision  for  flood
 control  had  to  be  reduced  Central
 loan  assistance  to  the  Government  of
 Orissa  for  flood  control  works  during
 the  Second  Plan  period  ३38  likely  to
 be  of  the  order  of  Rs  470  lakhs

 (b)  In  the  case  of  Orissa,  the  total
 cost  of  flood  control  schemes  approved
 so  far,  for  execution  in  the  Second
 Plan  period,  is  estimated  at  Rs  96
 lakhs  only  These  schemes  are  not,
 therefore,  affected  by  the  reduction  m
 the  allocation  for  Orissa

 Shri  Panigrahi.  It  is  stated  that  the
 total  cost  of  the  flood  control  schemes
 approved  so.  far  in  Orissa  will  cost
 Rs  96  lakhs  May  I  know  whether
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 the  State  Government  submitted
 schemes  at  the  beginning  of  the
 Second  Plan  period  or  at  a  later  date
 when  the  allocations  were  reduced?
 If  so,  may  I  know  when  the  schemes
 were  submitted?

 Shri  Hathi:  The  schemes  have  been
 coming  in  from  time  to  time.  It  is
 not  that  all  the  schemes  were  submit-
 ted  at  once.  They  are  prepared  and
 come  from  time  to  time.  The  present
 position  is  that  the  schemes  that  have
 come  and  been  approved  cost  Rs.  96
 Jakhs.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  Government  is  aware  that
 during  the  last  3  years  of  the  Second
 Plan  period  the  State  Government  has
 spent  almost  Rs.  80  lakhs  on  its  own
 flood  control  schemes?  If  so,  how  35
 it  that  the  schemes  cost  only  Rs  96
 lakhs?

 Shri  Hathi:  It  may  be  The  State
 Governments  are  authorised  to  take
 up  schemes  costing  below  Rs.  0
 lakhs—which  they  are  not  to  send
 here  for  approval,  I  am  only  men-
 tioning  those  schemes  which  were
 brought  to  our  notice  and  which  have
 been  approved  by  us.  9

 Shri  Panigrahi:  May  I  know  the
 amount  of  money  which  has  so  far
 been  advanced  to  the  State  Govern-
 ment  of  Orissa  for  carrying  out  the
 flood  control  schemes  during  the  last
 three  years?

 Shri  Hathi:  The  total  amount  may
 be  about  Rs.  00  lakhs  or  so.

 Shri  S.  M.  Banerjee:  We  are  having
 a  discussion  today  and  this  could  be
 taken  up.

 Mr.  Speaker:  The  hon  Member
 who  tabled  the  question  does  not
 think  so

 Detention  of  Godavari  Valley
 Express

 +
 हद  J  Shri  Jadhav: ‘1519.

 Vv  Shri  Mahagaonkar:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  on  the

 27th  January,  ‘1959,  Godavari  Valley

 CHAITRA  7,  3887  (SAKA)  Oral  Answers  8366

 Express  was  detained  at  Manmad
 beyond  scheduled  time  of  departure
 even  though  :t  had  left  the  platform
 to  make  it  convenient  for  the  Deputy
 Minister  of  Bombay  State  to  Board
 the  train;

 (b)  whether  such  detention  is
 allowed  under  the  rules;  and

 (oe)  if  not,  what  actien  28  being
 taken  against  the  persons  responsible
 for  the  detention’

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawaz  Khan):  (a)  On  27th
 January,  ‘1959,  No  552  Up  Godavari
 Valley  Express  after  starting  from
 Manmad  right  time  was  stopped  by
 someone  by  pulling  the  alarm  chain
 apparatus  to  enable  the  Deputy
 Minister,  Bombay  Government,  to
 entrain

 (b)  There  are  standing  instructions
 that  trains  should  be  started  on  time
 and  the  Station/Train  staff  should  not
 entertain  any  request  from  anybody
 for  the  detention  of  trams  even  for
 VIPs  etc,  unless  specific  instructions
 have  been  received  by  them  in  this
 context  before-hand

 (c)  An  officers’  enquiry  has  been
 ordered  into  the  matter  and  on  receipt
 of  the  report  suitable  action  will  be
 taken  against  the  staff,  if  any,  found
 responsible  for  the  detention  to  the
 train

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  Deputy  Minister  in
 question  entrained  there  or  not

 Shri  Shahnawaz  Khan:  Yes,  he  did
 entrain  there

 Shri  Shree  Narayan  Das:  Has  the
 result  of  the  enquiry  been  received?
 May  I  know  whether  it  was  from  the
 side  of  the  Deputy  Minister  that  the
 train  was  stopped  and  whether  he  was
 present  at  the  railway  station?  Has
 an  enquiry  been  made  whether  the
 Deputy  Minister  just  got  the  train
 stopped  by  certain  persons?

 Shri  Shahnawaz  Khan:  An  officers’
 enquiry  is  proceeding  already
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 Shri  Hem  Barua:  May  !  know  why
 this  departure  was  made  m  the  case
 of  a  Deputy  Minister?  May  I  also
 know  whether  the  Government  pro-
 pose  an  enquiry  and  whether  the
 enquiry  is  going  to  be  only  into  the
 conduct  of  the  staff  and  not  into  the
 conduct  of  the  Deputy  Minister?

 Mr  Speaker:  This  Government  has
 no  jurisdiction  over  the  Deputy
 Minister  Was  he  our  Deputy  Minister
 or  the  Deputy  Minister  there?

 Shri  Hem  Barua:  No,  Sir
 Mr.  Speaker:  Then,  No,  Sir
 Shri  Hem  Barua:  It  can  be  brought

 to  the  notice  of  the  Chief  Minister
 there  through  our  Prime  Minister

 Mr.  Speaker:  All  that  can  be  done
 But  the  hon  Member  suggested  dis-
 caplinary  action  against  the  Deputy
 Munster

 Shri  Hem  Barua:  I  asked  whether
 there  was  going  to  be  an  enquiry  into
 the  conduct  of  the  Deputy  Munster
 for  behaving  hke  this

 Mr  Speaker  That  would  be
 infructuous

 Shri  Nagi  Reddy.  May  I  know
 whether  the  pulling  of  the  chain  was
 carried  out  by  one  of  the  members
 of  the  staff  of  the  Deputy  Minuster’s
 entourage  or  by  one  of  the  passen-
 gers’

 Mr.  Speaker:  The  whole  thing  }s
 under  enquiry  Hon  Members  are
 also  likely  to  become  Deputy
 Ministers

 Shri  Hem  Barua  We  won't  behave
 like  that,  Sir

 Sardar  Hukam  Singh:  They  would
 become  Ministers  directly  and  not
 Deputy  Ministers

 *  Armenian  Ghat  Out-Agency
 1820.  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  whether  orders  have  been  given
 to  relax  the  age  limit  and  educational
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 qualhfications  in  testing  past  employees
 of  Armenian  Ghat  Out-Agency  for
 absorption  in  the  out-agency  after  it
 has  been  departmentalsed,

 (b)  whether  it  38  a  fact  that  most
 of  these  employees  are  displaced  per-
 sons  from  East  Pakistan;  and

 (९)  whether  these  relaxation  orders
 were  given  in  the  case  of  the  absorp-
 tion  of  Kalighat-Falta  Railway,  B.P
 Railway  (Mogra)  and  the  Baraset-
 Basirhat  Light  Railway  employees?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes

 (b)  This  information  18  not  yet
 available

 (c)  Yes

 Shrimati  Renu  Chakravartty:  May
 I  know  when  these  orders  were  given
 and  whether  they  have  been  carried
 out?

 hri  Shahnawas  Khan:  Orders  were
 issued  as  recently  as  February  this
 year  and  the  orders  are  being  imple-
 mented  at  present

 .  Motor  Transport

 *52i.  Shri
 the  Minister  of  Transport  and  Cons-
 munications  be  pleased  to  state

 (a)  whether  the  Road  Transport
 Re-organisation  Committee  of  the
 Union  Government  has  suggested  2
 model  administration  to  enable  motor
 transport  to  expand  at  a  pace  com-
 mensurate  with  the  country’s  needs,
 and

 (9)  ४  so,  what  is  the  Government's
 reaction  to  the  above  suggestion’

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  report
 of  the  Committee  hes  not  yet  been
 received  by  Government.

 (b)  Does  not  arise

 Shri  T.  B  Vittal  Rao:  It  was  stated
 last  month  that  the  report  of  the  Com-
 mittee  was  expected  early  in  March
 May  I  know  whether  they  have  com-
 municated  any  reasons  for  the  delay.
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 से  कोई  कंठिनाइयां  बताई  हें  कि जिन  के  कारण
 रिपोर्ट  जल्दी--समय  पर--नहीं  दी  गई  ?

 ‘were  महोदय  :  कल  या  परसों  भायेगी
 That  is  what  the  hon.  Minister  said.

 Shri  s.  M.  Banerjee:  May  I  know
 whether  the  committee  which  deals
 with  the  reorganisation  of  transport
 would  also  consider  the  service  condi-
 tions  of  the  transport  employees  both
 im  the  public  and  the  private  sectors?

 Shri  Raj  Bahadur:  The  terms  of
 reference  are  with  me_  I  do  not  think
 they  specifically  refer  to  transport
 workers.  Incidentally  that  question
 may  also  have  been  taken  up  but  I
 do  not  know  about  the  contents  of
 the  report.

 Shri  Hem  Barua:  May  I  know
 whether  there  is  any  suggestion  to-
 wards  the  institution  of  a  national
 board  of  transport  to  assess  and  co-
 ordinate  the  transport  needs  of  our
 country?  If  so  what  are  the  details
 ef  that?

 Shri  Raj  Bahadur:  It  is  not  possible
 for  me  to  anticipate  any  of  the  recom-
 mendations  or  the  observations  of  the
 committee.

 Shri  Braj  Raj  Singh:  Was  it  one
 of  the  terms  of  reference?

 Shri  Raj  Bahadur:  Need  I  read  out
 the  terms?  They  are  fairly  long.
 They  relate  to  the  entire  reorganisa-
 tion  of  the  administrative  set  up  of
 fhe  transport  administration  in  the
 various  States  and  the  Centre.

 शी  wo  qo  तारिक  :  ढ्स्पोर्ट  कम्युनि-
 केशन्ज  का  एक  हिस्सा  है  श्रोर  कम्यूनिफेशन्ज
 एक  सैन्डल  सबर्जवट  है  ।  में  जानना
 चाहता  हूं  कि  क्या  हुकूमत  के  पेषोनजञर  कोई
 स्कीम  है  कि  द्रांस्पोट  को  नैदानेलाईक  किया
 जाम  भौर  उस  को  एक  सेट्रल  सबजैक्ट  बनामा
 लास  |
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 aft  राज  बहादुर  ट्रास्पोर्ट  और  कम्युनि-
 केशन्ज  दो  मुख्तलिफ  काम  झौर  मुख्तल्फि
 महकमे  हूँ  ।  जहा  तक  नैशनेलाइजेशन  का
 सवाल  है,  में  समझता  हूं  कि  शायद  इस
 बारे  में  भी  कमेटी  अपनी  राय  जाहिर  करे,
 लेकिन  द्म्जं  अाफ  रेफरेंस  में  तो  वह  नहीं
 आता  है  ।

 Mr,  Speaker:  Shri  Jagenatha  Rac.

 Mt  qo  qo  तारिक  जनाब,  में  तो  यह
 जानता  चाहता  था  कि  कया  सरकार  ट्रास्पोर्ट
 को  सेंट्रल  सबजेक्ट  बनाना  चाहती  हूँ  या

 नही  ।  इत  का  जवाब  नहीं  दिया  गया  है  ।

 Ue  lb  od  «|  wsr4]
 lef  £5  lg  al  Wile  a  oi  (22%
 rhein  (7२७०  95  Byyqanilys  Kye
 परॉक  हैं  cpl  द  be  2  tale  ५५५

 [-  &  ७४४  ५०  ३4९

 Mr.  Speaker:  Order,  order.  The
 hon.  Members  ought  not  to  do  like
 this.  I  have  called  another  hon.  Mem-
 ber.  Let  him  wait  for  his  turn.

 Shri  Jaganatha  Rae:  May  I  know
 whether  it  will  consider  co-ordination
 between  rail  and  road  transport  also?

 Shri  Raj  Bahadur:  That,  I  think,
 is  one  of  the  sub-items  so  far  as  the
 terms  of  reference  are  concerned.

 sit  qo  मु  तारिक  में  यह  जानना

 चाहता  था  कि  क्या  ट्रांस्पोर्ट  को-जो  कि  कम्बूनि-
 केशन्ज  का  एक  हिस्सा  है  भौर  कम्यूनिकेशन्ज
 एक  सेंट्रल  सबजक्ट  है-सेट्रल  सबजेक्ट  बनाने

 की  कोई  स्कोम  पेशे  नजर  है  या  नहीं  ।
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 से  नही  कह  सकता  कि  (पोर्ट  में  ऐसी  सिफारिश
 का  गई  है,  नकिन  में  उम्मीद  करता  हू  कि
 शायद  उन्हों  ने इस  सवाल  पर  भो  गौर  किया

 हो
 Reshuffling  of  Food  Zones

 +

 Shri  S.  M.  Banerjee:
 Shri  Tangamani:
 Shri  Warior:
 Shri  Ram  Krishan  Gupta:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 *1525.

 (a)  whether  Government  propose  to
 reshuffle  the  various  zones  in  view
 of  the  present  food  situation;  and

 (b)  if  so,  in  what  respect?
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  A.  M.  Thomas):  (a)
 No,  Sir,  there  is  no  such  proposal  at
 present

 (b)  Does  not  arise.

 Shri  8.  M.  Banerjee:  The  hon.  Min-
 ister  has  just  said  that  there  is  no  pro-
 posal  to  reshuffle  at  present.  May  I
 know  whether  there  was  any  propo-
 sal  to  reshuffie  the  zones  and  if  so,  in
 what  respect?

 Shri  A.  M.  Thomas:  I  have  already
 stated  in  the  answer  that  there  is  no
 such  proposal.

 Mr.  Speaker:  If  there  has  been  a
 proposal  it  has  been  dropped.

 aft  भक्त  दर्ान  :  श्रीमान्‌,  क्या  यह  सत्य
 है  कि  उत्तर  प्रदेश  सरकार  ने  के  द्रीय  सरकार
 द्वे  बार  बार  अनुरोध  किया  है  कि  उत्तर  प्रदेश
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 भौर  पंजाब  का  एक  जोन  बनाया  जाय  भौर
 इस  समय  जो  व्यवस्था  है,  बह  बहुत
 असनन्‍्ताषजनक  है  और  उस  से  उत्तर  प्रदेश
 को  हानि  पहुंच  रही  है  ?

 खाद्य  तथा  कवि  मंत्री  (भी  qo  प्र०

 जेन)  उन्हों  ने  तो  जरूर  कहा  है,  लेकिन
 पंजाब  का  उस  से  इत्तिकाक  नही  है  शोर  हमारा
 भी  इत्तिफाक  नही  है  1
 Shri  Ram  Krishan  Gupta:  May  I

 know  whether  the  Punjab  Govern-
 ment  has  submitted  any  suggestion?

 श्री  ao  yo  जेन  सजेजन्ज  तो  ते  ही
 रहते  हूं  ।
 Shri  8.  M.  Banerjee:  May  I  know

 whether  it  38  in  the  knowledge  of  the
 hon  Minister  that  there  is  regular
 smuggling  of  foodgrains  in  the  night
 from  Punjab  and  Delhi  to  UP.  and
 vice  versa  and  if  so  what  useful  pur-
 pose  is  being  served  by  this  artificial
 zone  and  what  steps  are  being  taken
 to  check  this  smuggling?

 The  Minister  of  Food  and  Agriculture
 (Shri  A  P  Jain):  So  far  as  smuggling
 is  concerned  the  hon  Member  would
 be  aware  that  recently  a  five  mule
 belt  along  the  U  P.  border  was  created
 where  movements  were  restricted  ex-
 cept  under  a  hcence.  Now,  the  ques-
 tion  of  zone  has  been  there.  It  is  a
 policy  qucstion  and  we  have  found
 it  to  be  useful  for  controlling  food
 supply  and  food  prices

 Shri  Rami  Reddy:  May  I  know
 whether  the  Andhra  State  has  sent
 up  a  proposal  to  form  Andhra  _  into
 a  separate  zone  to  facilitate  procure-
 ment  by  the  State  Government  and
 to  control  the  prices  better?

 Shri  A.  P.  Jain:  All  kinds  of  pro-
 posalg  are  received  by  the  Govern-
 ment.  But  I  am  here  to  state  what
 the  final  decisions  are.  The  final
 decision  is  that  the  Central  zone  re-
 mains  what  it  is.

 सेठ  गोविन्द  दास  प्रभी  मंत्री  जी  ने
 कहा  कि  उत्तर  प्रदेश  की  सरकार के  प्रस्ताव  से
 वह  सहमत  नही  है  i  में  यह  जानना  चाहता  हूं
 कि  क्या  उत्तर  प्रदेश  की  सरकार  के  सिवा
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 भध्य  प्रदेश  की  सरकार  भौर  कोई  न्य  सरकारो
 ने  भी  इन  जोन्ज  कै  बदलते  के  सम्बन्ध  में
 केन्द्रीय  सरकार  को  कुछ  लिखा  है  t

 झप्यका  महोदय .  यही  सवाल  तो
 नहों  ने  झ्रान्सवर  किया  है  ।

 सेठ  गोविन्द  दास  उन्हों  ने  केवल  उत्तर
 प्रदेश  की  बाबत  कहा  है  |  में  यह  जानना

 चाहता  हू  कि  क्‍या  दूसरी  सरकारों  ने  भी

 कहा  है  t

 Mr,  Speaker:  The  hon  Member
 ought  to  have  heard  the  answer  pro-
 perly.  In  answer  to  a  question  by
 Shr  Rami  Reddy  regarding  Andhra
 Pradesh,  he  has  just  now  said  that

 a  number  of  representations  are  no
 doubt  received  but  the  policy  of  the

 Central  Government  remain  as_  such
 I  do  not  know  if  Madhya  Pradesh  is
 not  part  of  India

 hri  Kasliwal:  Recently  there  was
 @  proposal  that  the  wheat  zone  of
 Rajasthan  and  Madhya  Pradesh
 should  be  separate  from  that  of
 Bombay  May  I  know  whether  thaj
 proposal  has  been  given  up?

 Mr  Speaker:  Need  not  be  answered
 There  is  the  same  answer  He  says
 that  he  has  received  representations
 but  he  is  not  going  to  alter  the
 decision

 Sardar  Iqbal  Singh:  In  vrew  of  the
 fact  that  the  crop  season  is  coming,
 what  steps  have  the  Government
 taken  so  that  the  Punjab  peasant  may
 get  a  proper  price  for  his  wheat  in
 comparison  to  the  prices  of  wheat  in
 UP,  Madhya  Pradesh  and  Rajasthan?

 Mr.  Speaker:  We  are  going  from
 food  zones  to  food  prices,

 Shri  Heda:  In  view  of  the  fact  that
 the  southern  zone  has  not  taken  away
 all  the  surplus  of  Andhra  Pradesh,  is
 there  any  proposal,  taking  into  account
 the  surplus  and  deficit  together,  to
 bring  some  other  state  deficit  in  rice
 into  the  southern  zone?

 Shri  A.  P.  Jain:  There  is  no  such
 proposal  The  Centre  is  buying  the
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 surplus  over  and  above  the  require-
 ments  of  the  southern  zone  and  we
 shall  transport  it  to  other  States.

 Shri  Punnoose:  May  I  know  whe-
 ther  it  is  the  pohcy  of  the  Govern-
 ment  to  see  that  rice  is  not  taken  out
 of  8  particular  zone  when  a  member
 State  of  that  zone  35  in  need  of  it?

 Shri  A.  ह.  Jain:  Yes,  Sir.  Firstly
 the  requirements  of  the  zone  should
 be  fulfilled  and  only  the  surplus  over
 and  above  the  requirements  of  the
 zone  should  be  taken  out.

 Pandit  J  P.  Jyotishi:  May  I  know
 whether  the  Government  is  aware  of
 the  fact  that  putting  Madhya  Pradesh
 and  Bombay  in  one  zone  has  caused
 a  great  hardship  to  the  people  of
 Madhya  Pradesh?

 Mr.  Speaker:  Next  question.  The
 hon  Member  may  consider  it  ‘The
 Food  debate  is  not  yet  over

 House  Rent  and  City  Compensatory
 Allowance  to  P.  &  T.  Employees

 Shri  M.  Banerjee:
 91526.  Shri  Muhammed  Elias:

 Shri  Warior:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  house
 rent  and  city  compensatory  allowance
 at  rates  admissible  in  the  city  of  Cal-
 cutta  had  been  sanctioned  for  the
 Centrai  Government  staff  stationed
 within  the  hmits  of  North  Barrack-
 pore  Municipality  from  ist  May,  1958,
 under  the  orders  of  Mhnistry  of
 Finance;

 (b)  whether  it  38  also  a  fact  that
 the  said  allowance  was  suddenly
 stopped  by  P  &  T  Department  to
 their  staff  stationed  at  Barrackpore
 Cantonment,  Garulia  and  Barrackpore
 Municipality,  and

 (c)  ४  so,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  Yes.
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 ट)  9  was  held  that  the  orders  of
 the  ist  May,  958  de  not  convey  sanc-

 re
 of  allowances  to  the  staff  station-

 Suri  8.  M.  Banerjee:  May  I  know
 whether  it  is  in  the  knowledge  of  the
 hon.  Minister  that  the  areas  which  are
 contigucus  to  municipal  areas  are
 already  covered  by  these  orders  and
 if  so  why  these  workers  have  been
 excluded  from  the  purview  of  these
 orders?

 Shri  है.  Bahadur:  I  have  already
 indicated  that  the  three  areas  which
 I  have  just  mentioned  are  outside  the
 limits  of  the  North  Barrackpore
 Municipality.  As  such  they  do  not
 come  within  the  purview  of  the  orders.

 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  Government  will  take  up
 this  matter  with  the  financial  authori-
 ties  and  see  that  these  areas  are  also
 covered  and  they  are  also  paid  these
 allowances?

 Shri  Raj  Behadur:  Initially  the
 demand  related  to  a  locality  known
 as  Isepur  in  North  SBarrackpore
 Municipality  and  it  was  in  respect  of
 that  that  this  particular  order  was
 passed.  The  other  areas  were  outside
 the  scope  of  that  demand  too  at  that
 time.

 Shri  M.  Banerjee:  May  I  know
 whether  this  question  is  going  to  be
 referred  to  the  Pay  Commission
 giving  a  decision  as  to  whether  this
 should  be  covered?

 ing  for  want  of  supply  of  commodi-
 ties;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  in  this  regard?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  and  (b).
 Scheduled  freighter  services  between
 Calcutta  and  Agartala  are  operated  by
 the  Indian  Airlines  Corporation
 according  to  demand.  During  the *  first  half  of  March,  959  the  number
 of  flights  operated  fell  short  of  the
 demand  as  there  was  a  temporary
 shortage  of  aircraft  which  has  since
 ‘peen  made  good.

 Shri  Bangshi  Thakur:  May  I  know
 whether  it  28  a  fact  that  the  existing
 rates  charged  by  the  freighter  ser-
 vices  from  Calcutta  to  Agartala  and
 back  are  high  and  so  there  is  a  drop
 of  booking  in  freighters;  and,  if  so,

 poke
 steps  Government  propose  te

 ?

 Shri  Mohiuddin:  This  question  re-
 lates  to  the  number  of  flights  actually
 operated  and  not  freight  charges.

 Mr.  Speaker:  He  says  that  the  num.
 ber  of  flights  has  gone  down  owing  to
 high  rates.

 Shri  Mohinddie:  There  was  -
 greater  demand  than  what  the  IAC
 could  operate.  Therefore,  it  is  obvious
 that  it  was  not  due  te  high  rates
 charged  for  freight,



 it  Teaker:  2  IAC  is
 siffering  बाहा,  in  its  freigtiter  dakota
 operations  in  and

 Silt  Deposits  in  Kandla  Port

 91829,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  what  is  the  present  position  of
 the  silt  deposits  in  the  Port  of  Kandla;

 (b)  what  steps  are  being  taken  to
 remove  the  silt;

 (ce)  the  approximate  expenditure
 that  will  have  to  be  incurred  for  the
 same;  and

 (a)  where  the  silt  will  be  deposited
 after  removal?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shei  Raj  Bahadur):  (a)  The  sand
 and  silt  in  the  bar  at  the  entrance  to
 fhe  Kandla  Creek  keeps  on  redistri-
 Duting  itself  from  time  to  time  with
 the  result  that  the  navigation  channel
 ever  the  bar  sometimes  requires  shift-
 ing  and  the  available  minimum  depth
 also  keeps  changing  by  a  few  feet.

 (b)  Dredging  is  being  done  in  the
 ehannel  at  the  bar  with  a  dredger
 taken  on  loan  from  Vizagapatam  Port,
 80  as  to  maintain  the  requisite  mini-
 mum  depth.

 (c)  The  approximate  expenditure
 en  the  above  mentioned  dredging  will
 be  Re  40  Inkhe  during  the  year  ending
 366  March,

 this  channel  is  kept  clear  of  silt?

 Shri  Raj  Bahadar:  Dredging  is  one
 of  the  permanent  steps.  Apart  from
 that  we  can  also  think  of  having  some
 water  training  works  and  that  matter
 is  under  consideration  of  the  Port
 Administratian.  On  the  advice  of  the
 Central  Water  and  Power  Commisston:
 something  that  may  be  done.

 Shri  Kasitwal:  May  I  know  ships  of:
 what  draught  are  now  able  to  go  into:
 this  channel  at  Kandla  Port?

 Shri  Raj  Bahadur:  Up  to  26  ft.

 Port  has  improved  as  a_  result  of
 dredging  done  by  a  dredger  brought
 there  from  Vizagapatam?
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 m  the  hope  that  the  harbour  will  be
 developed  properly  are  now  leaving
 that  port  because  the  development  has
 not  taken  place?

 Shri  Raj  Bahadur:  So  far  as  my
 information  goes  those  who  are  leav-
 ing  the  port  are  such  people  who
 came  there  for  constructional  activity
 Because  the  constructional  activity  75
 now  coming  to  a  close  with  the  com-
 pletion  of  works  and  various  engi-
 neering  works  some  people  have
 migrated  But  that  statement  may
 not  be  generally  true  in  respect  of
 the  entire  population  Of  course,  the
 population  38  still  there  and  they  will
 continue  to  be  there  Apart  from  that
 we  are  trying  to  explore  the  possibili-
 ties  of  alternative  avenues  of  employ-
 ment  through  industrial  development
 For  that  purpose,  the  hon  Member
 might  know,  we  are  having  the  pro-
 posal  for  the  establishment  of  an
 industrial  estate  there  and  we  are  also
 trying  to  establish  a  free-trade  zone
 there

 Shri  Khimji:  The  hon  Munister  has
 assured  the  House  that  Government
 are  taking  active  steps  to  secure  a
 dredger  on  a  permanent  basis  for
 Kandla  May  I  know  what  progress
 has  since  been  made?

 Shri  Raj  Bahadur’  We  hope  that
 ‘by  the  next  dredging  season  we  may
 ‘be  able  to  get  one

 Shri  Khbimji:  Is  it  a  fact  that  Gov-
 ernment  are  taking  very  complacently
 the  question  of  securing  a  dredger?

 Shri  Raj  Bahadur:  Not  at  all  As
 a  matter  of  fact,  whatever  we  can  do
 in  this  behalf  we  are  doing  Of  course,
 foreign  exchange  is  required  We
 fave  already  got  one  from  Visakha-
 patnam  on  loan  This  is  being  worked,
 and  we  propose  to  have  a  permanent
 -one  for  this  port  also.

 Shri  Khimji:  May  I  know  what  was
 “the  interval  between  the  announce-
 ment  of  the  assurance  given  by  the
 Minister  here  and  the  actual  advertise-
 ment  appearing  in  the  Press  for

 wecuring  a  dredger?
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 Shri  Raj  Bahadur:  I  cannot  exactly
 give  the  time  lumit,  but  the  dredger
 started  working  in  January  and  we
 fave  already  achieved  certain  posi-
 tive  results  I  think  the  interval
 referred  to  by  the  hon  Member  should
 not  have  involved  any  avoidable
 delay  in  this  matter.

 Shri  Goray:  Is  it  not  a  fact  that  an
 enquiry  committee  was  appointed  to
 go  into  the  affairs  of  Kandla  Port;'  if
 80,  may  I  know  what  is  their  report?

 Shri  Raj  Bahader:  No  enquiry  com-
 mittee  as  such  was  appointed,  but  the
 Secretary,  Ministry  of  Transport  was
 asked  to  go  and  look  into  things  for
 humseli  He  went,  and.  camn  hack,  £
 I  may  say  without  fear  of  contradic-
 tion,  satisfied  with  the  operation  or
 working  of  the  port  because  against
 the  installed  capacity  of  the  port
 which  38  l2  million  tons  7  had  already
 handled  in  (1957-58  82  lakh  tons  and
 in  1958-59  it  38  expected  to  handle
 about  |  million  tons,  which  is  a  very
 fair  performance  Apart  from  that,
 even  from  the  point  of  view  of
 revenue  it  has  shown  results  which
 are  much  better  than  those  planned
 or  programmed

 Shri  Khimji:  May  I  know  whether
 a  deputation  from  the  Kutch  District
 Congress  Committee  waited  on  the
 Minster  of  Transport  and  Commun-
 cations  and  submitted  a  long  memo-
 randum?  Also,  is  it  a  fact  that  bulk
 of  the  recommendations  made  by  that
 deputation  has  been  carried  out  by
 the  Government?

 hri  Raj  Bahadur:  It  is  a  fact  that
 a  deputation  did  wait  on  the  Min-
 ter,  and  it  was  in  pursuance  of  the
 request  of  that  deputation  that  the
 Secretary,  Ministry  of  Transport  was
 sent  to  Kandla,  and  those  points  which
 were  raised  by  the  deputation  were
 thoroughly  gone  into.

 Amendment  to  Drug  Rales,  32945
 *1530.  Shri  Goray:  Will  the  Muinis-

 ter  of  Health  be  pleased  to  state:

 (a)  whether  the  Government  have
 received  the  reactions  of  Medical



 S38:

 ‘Practitioners  concerned  to  their  pro-
 posed  draft  amendment  No.  F.-68/D-
 $7  to  Drug  Rules,  945  defining  the
 term  “Registered  Medical  Practi-
 tioner”;  and

 (b)  the  Government's  decision  in
 the  matter?

 “The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (b)  No  decision  has  been  taken  so
 far.

 Shri  Goray:  In  view  of  the  fears
 entertained  by  a  section  of  medical
 practitioners,  may  I  know  how  soon
 Government  will  take  a  decision?

 Shri  Karmarkar:  We  shall  give  the
 best  possible  consideration  and  we
 shall  take  only  such  time  as  is  neces-
 sary  for  consideration  of  all  the  repre-
 sentations  that  have  been  made.  In
 any  case,  there  need  not  be  any  fear
 that  any  action  Will  be  taken  that  will
 not  meet  with  full  consideration  of
 the  full  strength  of  their  representa-
 tions.

 Shri  Goray:  I  wanted  to  know  hdw
 soon  the  decision  will  be  taken.

 Shri  Achar:  With  regard  to  drugs
 you  are  having  a  new  rule  and  this
 new  rule  refers  to  registered  medical
 practitioners.  May  I  know  whether
 the  Central  Government  will  wait
 until  legislations  in  all  States  are

 ‘passed  with  regard  to  registered  medi-
 ‘cal  practitioners?

 Shri  Karmarkar:  The  States  have
 no  legislation  to  pass.  They  have  main-
 tained  a  list  of  registered  medical
 practitioners.  The  point  that  has
 arisen  on  account  of’  the  proposed
 Tule  is  that  it  seeks  to  prohibit  cer-
 tain  classes  of  people  excepting
 registered  medical  practitioners.  Re-
 presentations  have  been  made  as  to
 what  precisely  is  covered  the  term
 “registered  medical  air  loners”,  I
 agree  that  the  language  lends  to
 ambiguous  construction  and  that  has
 been  the  reason  Yor  these  representa-
 tions.  We  hawe  consulted  the  ‘State
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 Governments  also,  and  we  are  trying
 to  evolve  a  formula  by  which  much
 of  the  grievances  will  be  redressed.

 Shri  Goray:  In  view  of  the  fact  that
 public  opinion  was  invited  before  the
 20th  February,  may  I  know  how  soon
 they  will  take  a  decision  or  how  many
 days  will  the  Ministry  take  to  decide
 this  issue?

 hri  Karmarkar:  We  are  awaiting
 the  reactions  of  the  State  Govern;
 ments  in  the  matter  and  in  any  case
 I  should  not  think  that  it  should  take
 very  long.

 Shri  Achar:  May  I  know  whether
 the  staus,  quo  at  least  will  be  main-
 tained  and  the  rule  not  changed  until
 the  matter  is  legislated  upon?

 Shri  Karmarkar:  Yes,  Sir.  The  status
 quo  will  not  be  changed  until  the  mat-
 ter  ji8  finally  decided  by  us  in  consul-
 tation  with  the  State  Governments.
 We  hive  not  changed  the  status  quo.
 Matters  are  going  on  as  they  were
 going  on  before,  and  unless  we  change
 the  matters  they  will  not  change.

 880  Achar:  What  I  wanted  to  know
 was...

 Mr.  Speaker:  The  hon  Member  is
 appsrently  a  lawyer.  He  wants  to
 know  whether  it  requires  modification
 by  legislation  or  by  executive  orders.

 pri  Karmarkar:  For  executive
 orders,  it  does  not  require  legislation.
 We  have  taken  care  to  see  that  no
 interest  is  affected  until  all  these
 matters  are  gone  into  and  we  come
 to  a  final  conclusion.  We  have  not  dis-
 turbed  anything.

 '  Attack  on  a  Lady  Traveller
 +

 Shrimati  Da  Palchoudhurt: °2582.
 4  shri  Balakrishnan:

 Will  the  Minister  of  Railways  be
 pleased  to  state:  *

 (a)  whether  Government  of  India’s
 attention  has  been  drawn  to  the  news
 appearing  in  the  Delhi  Hindusthan
 Standard  dated  $ith  March,  989  that
 a  lady  Smt.  Manorama  Kapur,  who



 (b)  if  so,  what  are  the  full  details
 of  this  incident;  and

 (c)  the  steps  taken  in  regard  there-
 to?

 The  Deputy  Minister  of  Railways
 (Ghri  Shahnawasz  Khan):  (a)  and  (b).

 3  bolt  the  doors  inside  and  she  did
 so  «©:  Between  _Karari  and  Datia  sta-
 tions,  @  man  appeared  on  the  fooct-
 board  of  the  compartment  and  enfreat-
 ed  her  to  open  the  door  saying  that
 he  was  a  Railway  Servant  and  was
 Jesing  his  hold.  Kumari  Manorama,
 eut  of  pity  opened  the  door  ang  the
 man  got  into  the  compartment  and
 attacked  the  girl  and  threw  her  out

 (c)  The  case  38  still  under  police
 investigation.

 anybody
 anything  like  that  has  been  taken  up
 by  the  police’

 Shri  Shahnawas  Khan:  As  fer  as  I

 compartment.
 and  bolte  inside  and  she  was  told
 to  bolt  the  compartment  from  inside.

 झ्
 ड ;  Hl  gh

 Te

 Fh

 should  be  a  little

 therefore  did  not  see  anybody.

 Shri  s.  M.  Banerjeos:  It  was  being
 discussed  that  the  railway  police  will

 man  comes  at  the  foot-board,  asks
 hady  to  open  the  door  and  she  opens
 the  door  and  he  throws  her  outside.



 Shri  Vajpayee:  The  door  can  be
 Yocked  from  outside.  It  can  be.

 Myr.  Speaker:  It  can  be  equally
 I  am  really

 not  alive  to  what  is  happening  almost
 every  day.  Even  assuming  the  door  if
 locked  from  outside,  it  can  be  opened
 Every  hon.  Member  may  have  a  key
 with  him—not  here.  Formerly,  a  num-
 ber  of  people  had  keys  with  them,
 and  if  a  thief  does  not  have  a  key  he
 brings  a  key!  Therefore,  the  only
 safety  is  to  lock  the  door  from  with-
 in.  If  the  lady  locks  it  she  does  not
 ‘want  any  help  from  anybody  to  open
 it.  Who  can  prevent  it?

 Shri  Vajpayee:  The  lady  should  not
 Be  allowed  to  opén  the  door!

 Mr.  Speaker:  Next  question.

 1 ग  Trade  Zene

 deration  of  the  scheme  for  setting  up

 (b)  if  क0,  the  nature  of  the  decisio:
 taken;

 (९)  whether  Government  have  look-

 with  its  move  for  having  a  Free  Trade
 Zone  there;  and

 (a)  if  a0,  with  what  result?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Ram  Krishan  Gupta:  May  I

 trade  zone  in  this  port
 the  utilisation  of  this  port?

 Shri  Raj  Bahadur:  If  a  free
 zone  comes  into  being  at  the
 Kandla,  naturally  it  will  give  a  Alt
 to  industries  in  that  area  and

 Shri  Ram  Erishan  (बइक:  May  I
 know  whether  there  is  any  proposal
 to  create  such  zones  in  other  ports?

 Shri  Raj  Bahadur:  This  is  the  frst
 proposal  of  its  kind  that  we  have
 under  consideration.  I  think  the  case
 of  other  ports  can  only  come  when
 this  experiment  succeeds.

 Shri  Nagi  Reddy:  May  I  know  what
 exactly  is  meant  by  a  free  trade  none? g



 chandise  can  be  brought  in  independ-
 ently  as  in  relaxation  of  the  various
 regulations  or  restrictions,  e.g.  cus-
 toms  restrictions  ete,  There  is  a  rela-
 xation  in  regard  to  import  quotas
 also.  Then  there  is  some  advantage
 in  so  far  as  the  payment  of  foreign
 exchange  is  concerned,  because  that
 can  be  deferred.  The  goods  can  be
 brought  and  they  can  be  graded.
 sorted,  processed,  manufactured  and
 re-exported.  Ali  these  advantages
 accrue  in  case  a  free  trade  zone  is
 created  in  a  port.  It  is  definitely  a
 type  of  developmental  scheme  or
 activity  connected  with  ports.

 Shri  Khimji:  If  the  Government
 arrive  at  a  decision  to  organise  a  free
 trade  zone  in  Kandla,  may  I  know
 whether  Government  will  permit  the
 control  and  development  of  that  zone
 to  be  handled  by  the  Advisory
 Committee.

 Shri  Raj  Bahadur:  It  is  a  matter
 which  shal]  have  to  be  considered  in
 consultation  with  the  Ministry  of
 Finance,  Department  of  Revenue,  the
 Ministry  of  Commerce  and  Industry,
 and  the  Reserve  Bank  for  foreign  cx-
 change  control,  etc.  I  do  not  think
 we  can  at  this  stage  say  what  would
 be  the  control  as  such,  but  normally
 it  will  function  under  the  administra-
 tion  of  that  port

 Shri  Achar:  May  I  know  whether
 it  means  any  loss  in  regard  to  the
 customs?

 Shri  Raj  Bahadur:  I  do  not  think
 it  means  a  loss  in  any  way,  if  it  is
 properly  adr:inistered.

 Shri  Khadilkar:  May  I  know  whe-
 ther  this  zone  will  be  of  the  type  of
 Hong  Kong  where  there  is  no  inter-
 national  customs  barrier  at  all,  and
 whether  Government  has  considered
 all  the  other  evils  associated  with

 ‘what  is  called  a  free  trade  zone  and
 a  free  port  and  international  zones

 Shri  Nagi  Reddy:  May  I  know  whe-
 ther  it  is  not  a  fact  that  from  such
 free  trade  zones  as  this,  a  lot  of
 merchandise  which  is  generally  not
 allowed  through  other  ports  gets  in-
 filtrateq  into  the  country  and  therefore
 8  lot  of  economic  changes  take  place
 to  the  detriment  of  the  nation?

 Shri  Raj  Bahadur:  The  word  ‘infl-
 <ration’  may  not  be  applicable  here  in
 thas  particular  context.  In  other
 contexts,  it  can  be  applied.  |  might
 assure  him  that  we  shall  stop  that
 Spfiltration’  through  our  customs
 check.

 Shri  Goray:  In  reply  to  my  supple-
 Mentary  to  Question  1529,  the  hon.
 Minister  stated  that  Kandla  port  was
 Prospering  If  it  is  prospering,  what
 is  the  necessity  of  declaring  it  a  free
 trade  zone”

 Shri  Raj  Bahadur:  Prosperity  is
 always  a  relative  term.  I  said,  it  is
 coming  up  to  our  expectations  so  far
 as  its  development  is  concerned.

 Mr.  Speaker:  It  will  become  more
 Prosperous.  Hon.  Members  ought  not
 to  put  questions  whose  answers  they
 can  infer  themselves.  The  hon.  Mem-
 ber  wanted  the  definition  of  a  free
 trade  zone;  he  38  asking  questions  of
 ay,  exploratory  character.
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 Hirakagd  Wethshop

 °4824.  Shri  Panigrahi:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  Hirakud  workshop
 eas  been  handed  over  to  the  Govern-
 ment  of  Orissa;

 (b)  if  so,  since  when;  and

 (e)  whether  the  Orissa  Government
 is  proposing  to  sel]  the  workshop  to
 private  industrialists?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No.  Sir.

 (b)  and  (c).  Do  not  arise.

 Shri  Panigrahi:  May  I  know  whe-
 ther  there  is  any  proposal  te  transfer
 the  control  of  the  Hirakud  workshop
 to  the  Orissa  Government?

 Shri  Hathi:  Not  yet.
 Shri  Panigrahi:  May  I  know  whether

 this  workshop  will  be  transferred  only
 when  the  Hirakud  project  is  trans-
 ferred  to  the  Orissa  Government?

 Shri  Hathi:  I  think  in  the  normal  ,
 course,  it  should  be  so.

 International  Sugar  Agreement
 +

 Shri  Ram  Krishan  Gupta:
 wisse.  {  Shri  Jinachandran:

 Will  the  Minister  of  Food  and  Agri-
 ealture  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  409  on
 the  lst:  December,  3958  and  state:

 (a)  whether  Government  have
 taken  final  decision  regarding  becom-
 ing  a  party  to  the  new  International
 Sugar  Agreement;

 (9)  if  so,  the  nature  of  the  decision
 taken;  and

 (c)  the  reasons  therefor?

 _The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 The  matter  is  still  under  consider-
 ation.

 (b)  and  {c).  Do  not  arise.
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 Shri  Ram  Krishan  Gupta:  May  L
 khow  the  names  of  other  countries
 who  had  become  members  of  this
 agreement?

 Shri  A.  M.  Thomas:  All  major  ex-
 porting  countries  have  become  mem-
 bers,  except  India.  The  matter  is.
 being  considered.  There  is  no  time-
 limit  fixed  for  joining  the  agreement.
 Various  aspects  have  to  be  considered
 by  our  Government  before  deciding
 one  way  or  the  other.

 Medical  Colleges
 °536.  Shri  Panigrahi:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  period  for  M.B.B.8.
 course  has  been  reduced  from  5  years.
 to  44  years  uniformly  in  all  the  Medi-
 ca]  Colleges  in  the  country;  ४

 (०)  whether  after  completing  this
 4}  years  M.B.B.8.  course,  the  students
 are  made  to  undergo  compulsory
 practical  training  for  an  additio.al
 period  of  one  year  as  internees  in
 Medical  Colleges;

 (c)  whether  the  Indian  Medical
 Council  in  a  new  regulation  has  asked
 the  State  Governments  not  to  giver
 stipends  to  these  internees;  and

 (d)  whether  according  to  this  new
 regulation  any  State  Government  has
 stopped  paying  stipends  to  internees
 working  in  Medical  Colleges?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  The  Medical
 Council  of  India  recommended  for
 adoption  to  the  Universities  a  mun-
 mum  period  of  study  of  5%  years  ,  for
 the  M.B.B.S.  course  consisting  of
 either  (i)  44  years  course  plus  l  year
 internship  or  (ii)  5  years  course  plus
 6  months  internship.  Most  of  the  Uni-
 versities  have  adopted  the  first  alter-
 native.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 Shri  Panigrahi:  In  answer  to  part
 (९),  the  hon.  Minister  has  stated  that
 there  is  no  regulation  from  the  Indiam



 Council  comes  anywhere  in  the  pic-
 ‘ture  so  far  as  the  stipends  to  inter-
 mees  is  concerned.  to  my
 ‘present  information,  I  would  like  to
 say  that  my  answer  to  (९)  is  correct.

 हिली  Panigrahi:  The  auswer  to  part
 cy  ae  correct,  secuuse  tis  तिय

 Mr.  Speaker:  The  hon.  Member  will
 ‘put  down  a  separate  question.

 Shri  Panigrabi:  May  I  know  whe-
 ther  any  other  State  Governments  are

 ‘paying  stipends  to  the  internets  who
 are  undergoing  a  six  month  training
 scourse  in  the  medical  colleges?

 Shri  Karmarkar:  I  have  informa-
 fion  about  the  Lady  Hardinge  Col-
 Jege,  where  I  understang  that  the  m-
 “ternees  are  paid  Rs.  50  per  month  as
 @iet  charges.

 Sbhrimati  Mla  Palchoudhuri:  May  I
 ‘know  whether  the  terms  of  these  sti-
 pends  are  in  any  way  more  liberal  in
 ‘the  case  of  scheduled  castes  students
 -as  compared  to  other  students?

 Shri  Karmarkar:  They  are  meant  for
 ‘the

 La
 expenses.  The  things  that  the

 vache  caster  students  eat  are  the
 same  as  others  eat.  There  is  no  ques-
 ‘tion  of  concession  in  regard  to  that.
 ~All  students  are  paid  Rs.  50  as  diet
 «charges,  so  far  as  the  Lady  Hardinge
 College  ig  concerned.

 Shri  s.  M.  Banerjee:  May  I  know
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 Government  as  to  the  exact  position
 and  the  reason  why  they
 the  only  medical  college  in  Orissa?

 Shri  Karmarkar:  The  difficulty  in
 this  matter  is  that  the  medical  colleges
 are  solely  within  the  purview  of  the

 _State  Governments.  If  a  question  of

 which  is  solely  theirs  and  not  ours.

 Shri  8.  M.  Bafierjee:  May  I  know
 whether  it  is  a  fact  that  the  Central
 Government  is  not  giving  any  aid  to
 the  Orissa  medical]  college?  If  they
 are  giving  aid;  why  can't  they  inter-
 fere  and  have  the  college  reopened?

 Shri  Karmarkar:  I  am  grateful  to
 my  hon.  friend  for  giving  me  an
 portunity  to  make  our  position
 in  respect  of  the  medical  colleges.

 is
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 expenditure  with  the  State  Govern-
 ments  when  they  start  a  new  college.
 ‘We  have  given  such  aid  to  the  Cut-
 tack  College,  but  that  does  not  entitle
 we  to  interfere  in  every  little  matter
 that  arises.

 Some  Hon.  Members  rose—
 ह  Speaker:  Opening  or  closing  is

 entirely  a  State  subject.  The  hon
 Minuster  says  he  has  no  jurisdiction

 Shri  Panigrahi:  May  I  know  whe-
 ther  there  728  any  difference  between
 the  internees  and  the  house  surgeons?
 House  surgeons  are  getting  the  stip-
 end,  whereas  the  internees  are  not
 Has  the  Medical  Council  made  any
 such  distinction  between  the  internees
 and  house  surgeons?

 s

 Shri  Karmarkar:  It  is  a  matter  be-
 tween  the  Medical  Council,  which  is
 an  autonomous  body  under  a  statute
 of  Parliament  and  the  varsous  colleges
 It  358  the  Medical  Council  which  recog-
 nises  the  colleges  So  far  as  the  ques-
 tion  of  recognition  is  concerned,  we
 do  not  come  into  the  picture  at  al}
 We  are  not  concerned  with  either  re-  ५ cognition  or  non-recognition

 Electricity  in  Punjab
 *1081  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  the  esti-
 mates  made  by  the  Central  Water  and
 Power  Commission  have  revealed  a
 severe  deficit  of  electrical  power  ir
 Punjab,  and

 (b)  if  so,  the  action  proposed  to
 be  taken  to  provide  more  power  faci
 hhties  in  Punjab?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 estimate  indicates  that  there  is  power
 shortage  in  Punjab  This  was  1  MW
 at  the  end  of  the  Ist  Plan  and  is  esti-
 mated  to  be  36  MW  af  the  end  of  the
 2nd  Pian  period.

 (b)  To  meet  ths  shortage,  the  con-
 struction  of  the  right  bank  power  sta-
 #ion  at  Bhakra  with  the  installation
 #833  LSD—2
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 of  4  sets  of  53,000/90,000  KW,  and
 the  construction  of  the  Beas—Sutiej
 fink  for  augmenting  the  Bhakra  reser-
 voig  capacity,  will  be  considered  when
 formulating  the  Third  Plan.

 Sardar  Iqbal  Singh:  May  I  know
 the  demand  of  the  Punjab  State  at
 the  end  of  the  First  Plan  and  at  the
 end  of  the  Second  Plan?

 Shri  Hathi:  At  the  end  of  the  first
 Plan,  the  demand  was  57  MW  and  at
 the  end  of  the  Second  Plan,  it  would
 be  97  MW

 ardar  Iqbal  Singh:  In  spite  of  the
 construction  of  the  right  bank  power
 house,  there  will  be  again  shortage
 of  power  in  Punjab...  May  I  know
 what  other  steps  Government  propose
 to  take  to  remove  this  shortage?

 Shri  Hathi:  The  other  step  will  be
 the  construction  of  the  Beas—Sutlej
 hok

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  Punjab  Government
 has  requested  for  financial  assistance
 for  the  right  bank  power  house?

 Shri  Hathi:  That  ts  what  I  said
 This  is  being  Considered  in  formulating
 the  Third  Plan

 Sardar  Iqbal  Singh:  May  I  know
 whether  there  is  a  proposal  to  con-
 struct  5  turbines  in  the  mght  bank
 power  house  instead  of  4  turbines?

 Shri  Hathi:  It  is  a  proposal  for  4
 sets

 Mr.  Speaker:  The  questions  are  all
 over  I  will  now  call  the  names  of  hon
 Members  who  were  not  present  when
 called  before  Shri  Rathunath  Singh,
 Shri  Maniyangadan,  Shri  Subbiah
 Ambalam,  Shrimati  Sucheta  Kripelan
 Shri  Assar,  Shri  Pati,  Shri  Barupal,
 Shri  K  B  Melavia  and  Shri  Mul-
 chand  Dube
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 ae  के  म्ल्यों  में  ब्द्धि
 +

 भी  मल  चंद  दुबे  :
 ३१,  ग्बी  qo  साग  आरूपाल  :

 थी  wo  मेन  सालबीय  :

 करा  wre  तथा  छ्थि  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्या  यह  सब  है  कि  श्रीगंगानगर
 (राजस्थान)  के  कुछ  व्यापारियों  को  प्रनु-

 झप्तियां  दी  गई  हे  कि  वे  राज्य  से.  १०.  ५०
 रुपये  प्रति  मन  पर  चने  खरीद  कर  उन्हें  अन्य
 राज्यों  में  भ्रषिक  मूल्य  पर  बेचे,

 (ख)  यदि  हां,  तो  इस  के  क्‍या  कारण
 हैं;  श्ौर'

 (ग  न्य  किन  राज्यों  में  ऐसी  ही
 अनुजप्तियां  व्यापारियों  को  दी  गई  है  ?
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  A.  M.  Thomas):  (a)
 No,  Sir.

 (b)  and  (e)  Do  not  arise.
 Shiri  Kasliwal:  What  is  the  preva-

 lent  price  of  dal  in  Ganganagar?
 Shri  A.  M.  Thomas:  That  figure  is

 not  available  with  us.  The  controlled
 price  of  gram  is  Rs.  10.50.

 Shri  Braj  Raj  Singh:  May  I  know
 whether  it  is  a  fact  that  this  dal  has
 been  selling  at  Rs.  l  per  seer  in  west-
 ern  parts  of  U.P?

 Shri  A.  M.  Thomas:  It  is  quite
 possible.  The  production  of  gram  was
 affected  to  a  considerable  extent  last
 year  and  even  in  Rajasthan  produc- tion  has  not  been  substantial.  We
 allow  exports  of  gram  only  from  the
 procured  stock.

 सेठ  गोबिन्द  दास  :  क्या  मंत्री  महोदय  को

 यह  बात  मालूम  है  कि  इस  वर्ष  भी  दालों की
 उपज  सारे  भारतवर्ष  में  भ्रच्छी  नहीं  हुई
 और  भावों  के  बढ़ने  की  सम्मावना  है,  ऐसी
 हालत  में  क्या  सरकार  इस  बात  पर  वि्ञार  कर
 रही  है  कि  दाल  जो  यहां  से  बाहर  जाती है  उस
 का  एक्सपोर्ट  हर  एक  स्टेट  से  बन्द  कर  दिया
 जाये  ?
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 Stiri  A.  M,  Thomas:  [Export  of
 gtams  from  Bikaner  Division  of  Rajas-
 than  is  prohibited.  The  only  export
 that  is  being  allowed  by  the  State
 Government  is  to  other  districts  from
 the  procured  stocks.  With  regard  to
 the  ban  on  gram  dal  it  is  a  matter
 affecting  the  gram  dal  industry.  To
 meet  the  requirements  of  the  tradi-
 tional  markets  which  were  receiving
 regular  supply  of  gram  dals  from
 Rajasthan,  a  quantity  of  70  tons
 of  gram  dal  has  been  allowed  to  be

 Seth  Govind  Das;  My  question  has
 not  been  replied.  I  do  not  think  the
 hon.  Minister  understood  my  ques-
 tion.  I  said  that  even  this:  year  the
 crop  of  dal  has  failed  in  practically
 all  parts  of  the  country  and  there  is
 the  danger  of  the  dal  price  going  still
 up.  Under  the  circumstances,  do  the
 Government  propose  to  ban  the  ex-
 port  of  dal  from  every  State?

 Shri  A.  M.  Thomas:  No,
 no  such  proposal  at  present.

 there  is

 ची  नवल  प्रभाकर  :  क्‍या  मंत्री  महोदय
 रह  बतलाने  की  कृपा  करेंगे  कि  वहाँ  गंगानगर
 में  क्या  भाव  है  और  वहां  से  क्या  बाहर  यह
 चना  भेजा  जाता  है  या  नहीं  भेजा  जात्ता  हैं  ?

 Shri  A.  M.  Thomas:  As  I  said,  the
 rate  at  Ganganagar  is  Rs.  0°50  nP.
 for  gram.

 शनी  नवल  प्रभाकर  :  यह  घाहर  भेज:
 जाता  है  या  नहीं  यह  मेने  पढ़ा  है  ?

 Shri  A.  M.  Thomas:  I  have  already
 said  that  export  from  the  Bikaner
 Division  of  Rajasthan  is  banned.  है. <
 port  is  allowed  only  on  Government
 account.  A  quantity  of  20,953  maunds
 have  been  allowed  to  be  exported  by the  State  Government  end  distributed
 in  other  districts.  A  quantity  of
 5,682  tons  have  been  allowed  to  be  ex-
 ported  outside  the  State  to  various
 other  States  in  the  country.

 Pandit  D.  N.  Tiwary:  Has  the  Min- ister  any  idea  of  the  high  rate  of



 Shri  A.  M.  Themas;  It  is  true  that
 the  price  of  both  gram  and  gram  dal
 are  high.  But  the  price  of  gram  has
 eeme  down  recently  to  the  extent  of
 Rs.  2-3  and  we  hope  that  it  will  come
 down  further.

 Shert  Notice  Question
 Indo-Pak  Canal  Waters  Dispate

 +
 Shri  Hem  Barua:
 Shri  Raghunath  Singh:
 Shri  Daljit  Singh:

 4.  Shri  Vaipayee:
 Shri  D.  0.  Sharma:
 Pandit  D.  N.  Tiwary:

 Will  the  Minster  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the
 statement  of  the  Finance  Minister  of
 Pakistan,  dated  the  1th  March,  959
 to  the  effect  that  the  World  Bank  has
 worked  out  new  plans  towards  the
 solution  of  the  Canal  Waters  Dispute
 between  India  and  Pakistan;

 (b)  if  so,  what  is  the  nature  of  this
 plan  and  the  reaction  of  the  Govern-
 ment  thereto;  and

 (९)  what  is  the  progress  so  far
 achieved  in  the  Washington  talks
 between  the  two  countries  on  this
 issue,  and  whether  the  new  World
 Bank  plan  has  been  evolved  out  of
 these  inconclusive  talks?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Plan  submitted  by
 Pakistan  in  London  in  July  ‘1958,  our
 comments  thereon,  and  our  alternative
 Plan  are  under  discussion  in
 Washington.  The  Government  of  India
 have  no  official  information  about  the
 contents  of  the  Bank  Pian.  They  have
 been  informed  that  the  President  of
 the  Bank,  Mr.  Black,  will  be  visiting
 India  and  Pakistan  in  May  to  discuss
 the  lines  of  settlement  of  the  Indus
 Basin  Waters  question  with  the  two
 Governments  of  India  and  Pakistan.
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 Shri  Bam  Krishan  Gupta:  In  view
 of  the  fact  that  the  agreement  of  948
 has  expired,  may  I  know  whether
 there  is  any  proposal  to  conclude
 another  ad  hoc  agreement

 Shri  Hathi:  The  948  agreement
 that  he  is  referring  to  is  different
 from  the  transitional  agreement  that
 we  are  making  from  year  to  year.
 There  is  negotiation  going  on  for
 entering  into  a  transitional  agreement.

 Shri  Hem  Baruzg:  May  I  know
 whether  it  is  a  fact  that  in  case  of
 failure  of  the  talks  to  achieve  a  satis-
 factory  solution  Pakistan  propose  to
 go  to  the  International  Court  of  Justice
 .and  to  other  international  organisa-
 tions  and,  if  so,  whether  our  Govern-
 ment  have  contemplated  any  measure
 in  the  case  of  failure  of  talks  to
 achieve  a  satisfactory  solution?

 Shri  Hathi:  We  are  hopeful  about
 the  negotiations.  Mr.  Black  is  coming.
 It  is  better  to  be  hopeful  and  see  what
 the  negotiations  end  in.

 Shri  H  Barua:  May  I  know
 whether  Pakistan  has  rejected  straight
 away  our  suggestion  to  construct  an
 inland  tunnel  in  Indian  territory  and,
 if  so,  what  is  the  reaction  to  this  totel
 rejection  of  our  suggestion?

 Shri  Hathi:  As  I  have  mentioned  in
 this  House,  we  have  submitted  our
 proposals.  Pakistan  have  submitted
 their  plan.  It  would  not  be  proper  to
 disclose  the  nature  and  the  details  of
 them.

 Shri  Vajpayee:  May  I  know  the
 exact  position?  Are  the  Government
 of  India  bound  to  accept  any  plan  put
 forward  by  the  World  Bank  even  if
 that  plan  is  against  our  interests?

 Shri  Hathi:  The  World  Bank  is  only
 using  its  good  offices  in  negotiating  to
 bring  a  eettlement  between  the  two
 countries.  As  I  have  mentioned  very
 often,  it  is  not  an  arbitration.  It  is

 for  us  to  decide  whether  we  should
 abide  by  whatever  the  Bank  gives  as
 its  advice.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  there  is  any  truth  in  the
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 statement  that  appeared  in  the  papers
 Of  the  23rd  that  the  supply  of  water
 to  Pakistan  will  be  extended  from
 dune  1962,  the  deadline  fixed  by
 India?

 Shri  Hathi:  It  all  depends  upon  the
 negotiations  that  are  taking  place  now

 Shri  Kasliwal:  May  I  know  whether
 im  the  new  scheme  which  the  Govern-
 ment  of  India  have  submitted  they
 have  agreed  that  the  storage  dam
 ‘would  be  in  Pakistan  territory  and  not
 in  Indian  territory.

 Shri  Hathi:  As  I  have  submitted,  it
 would  not  be  proper  to  disclose  the
 details  of  the  plan

 Sardar  Iqbal  Singh:  May  I  know
 whether  there  is  8  proposal  to  enter
 into  an  ad  hoc  and  transitional  agree-
 ment  very  soon?  If  so,  in  the  new
 proposal  the  new  links  that  have  been
 constructed  in  Pakistan,  will  Pakistan
 pe  getting  less  water  from  those  new
 links’

 Shri  Hathi:  There  is  a  proposal  to
 enter  into  a  transitional  and  ad  hoc
 a@greement.  At  the  time  of  deciding
 what  quantity  of  water  should  be
 wapplied,  the  additional  supply  that
 they  have  been  receiving  will  be  taken
 into  consideration.

 Sardar  Iqbal  Singh:  Will  the  Gov-
 ernment  consider  the  question  of  water
 supply  from  the  feeder  in  this  new
 transitional  agreement  also,  because
 the  feeder  35  going  to  start  this  year?
 12.00  hrs,

 Shri  Wathi:  The  Government  of
 India  will  take  into  consideration  the

 needs  of  this  country
 Shri  Hem  Barua:  May  I  know

 whether  it  is  a  fact  that  the  World
 Bank  are  at  present  engaged  on  work-
 ing  a  dual  plan,  that  is,  a  plan  for
 technical  assistance  and  a  plan  for
 financial  assistance  for  the  construc-
 tion  of  the  reservior?  If  so,  whether
 our  officers,  who  are  engaged  in  the

 Washington  talks,  have  posted  our
 Government  with  the  latest.  details  of
 this  plan  May  I  also  know  whether
 Mr  Black,  who  is  coming  here  during
 the  middle  of  May,  ig  carrying  a
 prototype  of  this  plan?

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Stabbing  Incident  at  Trivandrum
 #35i4,  Shri  Vidyn  Charan  Shukla:

 दि ८  the  Minster  of  Railways  be
 pleased  to  state:

 {a)  whether  :t  छ  a  fact  that  some
 stabbing  incident  occurred  recently  at
 the  Trivandrum  railway  station  pre-
 mises  in  which  Indian  National  Trade
 Union  Workers  were  involved;

 (b)  if  so,  what  are  the  details  of  the
 incident;

 (c)  whether  any  mquiry  has  been
 made;  and

 (ad)  the  salient  features  of  the
 maquiry  report?

 The  Deputy  Minister  of  Railways
 (shri  Shahnawasz  Khan):  (a)  and  (b).
 ne  incident  relates  to  a  private
 quarrel  between  two  rival  groups  of
 labourers  employed  by  the  Co-
 operative  Society  at  Vallakadavu
 (fmvandrum)  for  unloading  consign-
 ments  of  rice  and  other  essential  com-
 medities  A  section  of  the  labourers
 under  control  of  the  Communists
 qemanded  an  increase  in  the  rate  of
 wnloading  which  was  not  supported  by
 the  rival  group  of  labourers  controlled
 by  the  Indian  National  Trade  Union
 Congress  This  resulted  in  a  scuffle
 petween  the  two  parties  on  27th
 December,  958  in  which  7  labourers
 received  injuries  The  Railway  Pro-
 tection  Force  and  the  Government
 Flailway  Police  rushed  to  the  spot  and
 restored  order  Government  Railway
 Police,  Trivandrum  have  registered  a
 case  against  both  the  groups  A  few
 persons  from  both  groups  were  arrest-
 ed  by  the  police  and  released  on  bail.
 There  was  no  damage  to  Railway
 property  or  injury  to  Railway  staff
 gnd  the  labour  involved  is  not  labour
 employed  by  the  Railway.

 (c)  and  (da).  The  matter  is  stil]
 yader  police  investigation.



 3307  Written  Answers  CHAITRA  7,  1881  (SAKA)

 Bridges  on  National  Highways

 —_
 {  Sustaedl हम  ।'मह  mee

 Witt  the  Minister  of  Transport  and
 OCommunicationg  be  pleased  to  state:

 (a)  whether  the  Government  of
 West  Bengal,  have  approached  the
 Central  Government  for  repair  of
 bridges  on  the  Grand  Trunk  Road,
 particularly  the  Singaran,  Tumla,  and

 unia  bridges  beyond  Durgapur;
 (b)  whether  any  amount  has  been

 sanctioned  for  the  purpose;
 (e)  if  not,  the  reasons  therefor;
 (a)  whether  the  said  three  bridges

 are  in  an  insecure  condition;  and
 (e)  if  so,  the  steps  proposed  to  be

 taken  to  make  them  safe  for  traffic?

 The  Minister  of  State  in  the  Minis-
 ह  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  On  26th  May,
 988  the  Government  of  West  Bengal
 approached  the  Government  of*India
 for  replacing  the  Singaroon  bridge  and
 for  widening  or  replacing
 other  bridges—Tumla  and  Nunia.

 (b)  and  (c).  A  sum  of  Rs.  6,72,i00
 has  been  sanctioned  for  the  construc-
 tion,  of  a  new  bridge  in  lieu  of  the

 the  State  Government.

 (a)  Singaroon  bridge  is
 weak,  having  deteriorated  due
 wut  the  condition  of  the  two  other

 also
 narrow  and  can  take  only  one  lane  of
 traffic,

 (e)  Steps  are  being  taken  for
 construction  of  new  permanent  bridges
 in  lieu  of  the  existing  ones

 राज्पुर-हलहानी  रेले  लाइन

 +१५१६.  थी  भोहन  स्थरूप:  क्या  रेले
 मंत्री  २८  मई,  १९५७  के  अतारांकित  श्र्ह्स

 the  two
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 संख्या  ३२७६  के  उत्तर  के  संबंध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  .रामपुर-हलद्वाती  रेलवे  लाइम  की
 गोजता  में  इस  बीच  क्‍या  प्रगति  हुई  है;

 (ख)  यह  कार्य  कब  तक  समाप्त  होने
 की  सम्भावना  है,  और

 (ग)  इस  योजना

 होगा?

 रेले  उपमंत्री  (भी  शाहनवाज  ब्या)  :

 (क)  यात्रायात  (Traffic  )  और  इंजीनि-
 रिंग  सवों  पूरे  हो  चुके  हूं  भौर  रेल  प्रशासन

 (Railway  administration)  रिपार्ट  तैयार
 कर  रहा  है।  लेकिन  यह  लाइन  दूसरी  पंचवर्षीय
 योजना  में  शामिल  नहीं  की  गर्य,  है  ।

 (@)  और  (ग)  सवाल  नहीं  उठता  |

 Co-operative  Jeint  Farming
 1518. व  Shri  N.  B.  Munisamy:  Will

 the  Minister  of  Community  Develep-
 meat  and  Ce-eperation  be  pleased  to
 state:

 पर  कितना  व्यय

 (a)  whether  the  opinion  of  State
 Governments  has  been  called  for  and
 received  regarding  co-operative  joint
 farming;  and

 (b)  if  so,  whether  copies  of  these
 opinions  will  be  laid  on  the  Table?

 The  Deputy  Minister  ef  Community
 Development  and  Co-operation  (Shri
 B  8.  Murthy):  (a)  The  Second  Five-
 Year  Plan  which  has  been  approved
 by  the  National  Development  Counci!
 on  which  all  the  State  Governments
 are  represented  through  their  Chief
 Ministers,  has  laid  down:

 “There  is  general  agreement
 that  co-operative  farming  should
 be  developed  as  rapidly  as  possible.
 The  practical  achievements  in  this
 field  are,  however,  meagre.  The
 main  task  during  the  Second  Five
 Year  Plan  is  to  take  such  essen-
 tial  steps  as  will  provide  sound
 foundations  for  the  development
 of  co-operative  farming,  so  that
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 ह... अ  a  period  of  ten  years  or  20
 a  substantial  proportion  of  agri-
 ealtural  lends  sre  cultivated  on
 co-operative  lines.”

 In  view  of  this  objective,  opinion  of
 State  Governments  has  not  been
 invited  separately  regarding  suitability
 or  otherwise  of  joint  farming.

 Q)  Does  not  arise.

 Train-Lorry  Accident

 ‘P1582,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Ratiways  be  pleased  to
 state  whether  it  is  a  fact  that  one
 person  was  killed  and  four  others
 wete  injured  when  a  loaded  lorry
 crashed  at  a  level  crossing  against  a
 carriage  of  the  passenger  दसमी  res-
 ning  detween  Puthalapattu  and
 Chittoor  on  the  Southern  Raflway  on
 the  night  of  the  !5th  February,  997

 The  Depaty  Minister  of  Railways
 (Shri  Shahnawas  Khan):  Yes,  Sir

 Coconut  Production

 91528.  Shri  Maniyangadan:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  India  is  producing
 sufficient  coconuts  for  meeting  the
 needs  of  the  country;

 (b)  ff  not,  what  is  the  estimated
 eficit;

 (०)  whether  there  are  any  schemes
 for  developing  coconut  cultivation  and
 increasing  production  of  the  same;  and

 (a)  if  so,  what  are  those  schemes?

 The  Minister  of  Food  and  Agrical-
 tave  (Shri  A.  ह  Jain):  (a)  No

 (b)  68]  million  nuts  annually.

 (e)  Yes

 (व)  Coconut  Development  Schemes
 are  sanctioned  for  the  following  pur-
 poses:  (i)  establiahment  of  coconut
 nursenes,  (ii)  production  and  distri-
 bution  of  coconut  seedlings,  (ili)
 demonstration  of  improved  methods
 of  cocomit  cultivation,  (iv)  spraying
 pesticides  ete.  for  contro!  of  pests  and
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 diseases  of  coconut  palm,  (v)  ह...
 ganda  and  publicity,  and  (vi)  exten-
 कता,  of  coconut.  cultivation.

 Rice  Milling  Industry  (Regulation)
 Act,  3958

 15M.  Shri  Subbiah  Ambalam:  Wil)
 the  Minister  of  Food  and
 be  pleased  to  state:

 (a)  whether  the  Rice  Milling  Indus-
 try  (Regulation)  Act,  958  has  been
 enforced  in  any  of  the  States;  के

 (b)  if  so,  the  names  of  the  States;
 and

 (ce)  ४  not,  the  reasons  for  not
 enforcing  the  same?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (e).
 The  Rice-Milling  Industry  (Regulation)
 Act,  958  has  not  yet  been
 in  any  State.  The  Draft  Rules  under
 the  Act  are,  at  present,  being  examined
 hy  te  Government  of  India  in  the
 light  of  the  comments  thereon  received
 from  the  State  Governments  and
 Gthers.  After  these  Draft  Rules  have

 «  been  finalised,  the  Act  will  be  enforced
 in  all  the  States  except  the  State  of
 dtammu  and  Kashmir

 ave  गुड़  के  डाक  पैकेडों  पर  प्रतिबंध

 *  हि  झसर  :
 ११२७-१३ बबी  zo  we  पादिल  :

 क्या  परिवहन  तथा  संचार  मंत्री  मह
 बताने  को  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  सरकार  ने

 ताड़  गड़  को  डाक  द्वारा  पैकेटों,  चैलियों
 तथा  नमूने  के  पैकेटों  में  भेजना  भ्रनियरित
 जोषित  कर  दिया  है  शोर  इस  भ्रकार  से
 उसके  भेजने  पर  प्रतिबन्ध  लगा  दिया  है  ,

 (ख)  क्‍या  यह  सच  है  कि  डाक  द्वारा
 ताड  गुड  के  पैकेट  मेजने  की  प्रथा  गत  कई
 क्यों  से  थी  ,  शौर

 (ग)  यदि  हा,  तो  यह  प्रतिबन्ध  क्यों

 गाया  गया  है
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 परिवहन  तथा  संथार  मंत्रालय  में
 रा्य-मंत्री.  (  यो  राज  बहाबुर  )  :

 (क)  ताह  गुड़  को  डाक  द्वारा  भेजे
 जाने पर  कोई  पावन्दी नहीं  लगाई  गई  है  ।
 साड़  गुड़  को  पत्र  या  पासल  या  नमूता-डाक
 हारा  भेजा  जा  सकता  है,  लेकिन  जब  इसे

 समूना-डाक  द्वारा  भेजा  जाय  तो  'डाक-तार
 निर्देशिका'  के  खण्ड  ६६  में  दी  गई  शर्तों  का
 अववय  पालन  करना  चाहिए  ।

 (@)  ऊपर  दिये  (क)  के  उत्तर  को

 महेनज़्र  रख  इस  तरह  ताड़  गुड़  भेजे  जाने
 की  साफ़  तौर  पर  इजाजत  दो  गई  है

 (ग)  सवाल  ही  नहीं  उठता  t

 Introduction  of  Diesel  Cars  on
 Northern  Rallway

 Shri  Ham  Krishan  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  Government  have
 received  representations  for  re-intro-
 duction  of  Diese]  Cars  between  Delhi
 and  Loharu  and  Delhi  and  Hissar;  and*®

 (b)  if  so,  the  decision  taken  thereon?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawas  Khan):  (a)  Repre-
 sentations  have  been  received  for  the
 re-introduction  of  Diese]  Cars  between Sadar  Bazar  and  Sadulpur  and  Delhi-
 Sarai-Rohilla  and  Hissar  sections

 b)  As  soon  as  the  defects  of  the
 engines  of  the  Diesel  rail  cars  have
 been  rectified,  the  services  will  be
 resumed.

 Rewari  Station
 2388.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Railways  be  pleased
 to  state  the  number  of  incoming  and
 outgoing  passengers  at  Rewari  Station
 im  19587

 The  Deputy  Minister  ef  Rallways
 {Shri  Shahnawas  Khan):  The  number
 @  iticoming  and  outgoing  passengers
 af  Rewari  station  in  798  was  16,462,850
 and  14,82,563  respectively.
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 Central  Government  Hespitals  in
 Delbi

 2390.  {  De  Sharma:  ,
 ,

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  average  daily  attendance  of
 out-door  patients  in  958  at  the  follow-
 ing  Hospitals  in  New  Delhi:—

 i  Irwin  Hospital;

 2  Willingdon  Hospital;

 3,  Lady  Hardinge  Hospital;  and

 4  Safdarjang  Hospital;  and

 (b)  the  number  of  Doctors  working
 at  present  in  each  of  the  above  hospi-
 tals?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  The  required
 information  38  shown  below:—

 daily
 pie attend-  =  wor!

 anceof  m_  the
 out-door  hospital
 patients
 in  7958

 3.  Irwin  Hospital  .  ‘7,926  746

 2.  Willingdon  Hos-

 [ses
 &  Nursing  bg

 ome  1,204  हा

 3.  Lady  Hardinge
 Medical  College *  &  Hospital  359  58

 Safdexjang  Hos-  *
 :

 pital  7.43  ot

 “Includes  Specialists  of  the  Contri-
 butory  Health  Service  Scheme  work-
 ing  in  the  hospitals.
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 :  Insanitation  in  Trains

 -239i.  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  is  aware  of
 the  imsanitary  condition  of  compart-
 ments  which  are  without  electric
 lights,  fans  and  water  on  Parbhani-
 Purli  line  on  the  Central  Railway;  and

 (b)  the  action  proposed  to  be  taken
 in  this  respect?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawaz  Khan):  (a)  The
 coaches  on  the  Parbhani-Purli  line  of
 the  Central  Railway  have  lights  and
 fans  and  water  provided  as  on  other
 such  sections  of  the  Central  Railway.

 (b)  Does  not  arise.

 Breaches  on  Eailway  Line

 ‘2302,  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 breaches  had  been  caused  by  small
 inlets  between  Purna  and  Nizamabad
 on  Manmad-Kacheguda  line  of  Central

 oar  ila
 during  the  last  rainy  season;

 (b)  whether  Government  have  made
 any  arrangements  so  that  they  may
 not  be  repeated  during  the  next  rainy
 season?

 The  Depaty  Minister  of  Raltways
 (Shri  Shahnawas  Khan):  (a)  There
 was  only  one  breach  and  one  arch
 culvert  No.  362  (2x18)  at  mile
 (223)1-2  was  washed  away.

 (b)  The  arch  culvert  is  now  being
 rebuilt  as  a  Reinforced  Cement  Con-
 crete  Culvert  with  adequate  waterway
 and  the  approach  banks  are  also  being
 adequately  pitched.

 Luxury  किवारत,  ह  Delhi

 2893.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Transpert  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  run  luxury  buses
 m  Delhi;
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 (b)  if  so,  by  what  time  these  buses
 will  be  run;  and

 (०)  number  of  buses  to  be  run?

 he  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (ghri  Raj  Bahadur):  ९४)  to  (c).  No
 luxury  buses  are  proposed  to  be  run
 in  Delhi  by  the  Delhi  Transport
 Undertaking.  However,  two  special
 tovrist  buses,  equipped  with  micro-
 phones,  are  at  present  operated  by
 the  Undertaking  on  Saturdays,
 Sundays  and  garetted  holidays  for
 sight-seeing  tours  in  Delhi.

 ॥
 Fair  Price  Shops  in  Delhi

 O2PA..  Thai.  Fam,  Estshan,  *जतानित,  Wil.
 the  Minister  of  Food  and  Agriculture
 be  Pleased  to  state  the  number  of  fair
 price  shops  opened  so  far  in  Delhi?

 The  Minister  of  Food  and  Agricul-
 tyre  (Shri  A.  P.  Jain):  The  number
 of  fair  price  shops  opened  in  Delhi  so
 faf  during  the  current  year  is  §5!.

 Waiting  Rooms

 2395.  Shri  P.  K.  Deo:  Will  the
 minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  waiting  rooms
 with  names  of  stations  where  waiting
 rgoms  have  been  constructed  in  1958-89
 80  far  on  the  South  Eastern  Railway;
 and

 (b)  the  number  of  waiting  rooms
 repaired  and  the  cost  thereof?

 The  Deputy  Minister  of  Railways
 (Ghri  Shahmawas  Khan):  (a)  The
 names  of  stations  are  Abhanpur,
 pansidhara,  Baraduar,  Gorinta,  Kella,
 whariar  Road,  Haddubangi,  Midnapore,
 palasingi,  Raj  Nandgaon,  Peddasana
 ayd  Dandu  Gopalapuram.

 (b)  No  separate  records  or  accounts
 fot  waiting  rooms  are  kept  as  they
 form  a  part  of  station  buildings,  the
 repairs  and  maintenance  expenditure
 of  which  ts  again  bulked  witt  service
 paildings  in  general.
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 Canhing  Factories  in  Orisa

 ‘3308.  Shri  P.  K.  Deo:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 for  starting  canning  factories  in  Orissa
 ia  the  Second  Five  Year  Plan  period;
 and

 (b)  if  so,  where  these  canning  fac-
 tories  will  be  located  and  what  food-
 stuff  will  be  canned?

 Che  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.

 (b)  Four  small  units  for  canning
 fruits  have  already  been  set  up—two
 at  Cuttack  and  one  each  at  Angul
 (District  Dhenkanal)  and  Parkakhe-
 midi  (District  Ganjam).  Besides  the
 above  there  is  also  a  proposal  to
 establish  a  large  fruit  canning  unit
 during  the  Second  Five  Year  Plan.
 The  exact  location  and  details  thereof,
 have,  however,  not  yet  been  finalized.

 The  State  Government  is  also
 examining  the  possibility  for  setting
 a  fish  canning  factory  near  about
 Chilka  lake.

 Electrification  of  Yeola  Station

 2397.  Shri  Jadhav:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 ig  continuous  and  reliable  supply  of
 electric  power  at  Yeola  in  the  District
 of  Nasik;

 (b)  whether  it  is  a  fact  that  there
 is  no  proper  lighting  arrangement  on
 this  station;

 (c)  whether  Government  propose  to
 electrify  the  station;  and

 (a)  if  so,  when?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (d).
 The  question  of  electrification  of
 Yeola  station  was  examined  in  1957,
 It  was  found  that  the  electric  supply
 was  only  available  between  7-30  a.m.
 and  2  a.m.  and  it  would  be  necessary
 te  keep  paraliel  oil  lighting  arrange-
 ments  to  cover  the  remaining  hours  of
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 the  night  beyond  2  at.  In  view  of
 this  the  proposal  for  electrification  of
 this  station  was  not  pursued  further.
 The  local  supply  company  has  been
 addressed  to  ascertain  if  there  is  any
 improvement  in  the  supply  position.
 If  continuous  supply  is  available,  the
 electrification  of  this  station  would  be
 carried  out  subject  to  availability  of
 funds  and  approval  of  the  Passenger
 Amenity  Committee.  The  existing
 lightmg  arrangement  with  four  high
 power  lamps  is  considered  satisfactory.

 Wells  in  Himachal  Pradesh

 2898.  Shri  Daljit  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  new  wells  for
 drinking  water  constructed  in
 Himachal  Pradesh  during  1987-58  and
 1958-59  so  far;

 (b)  the  number  of  wells  repaired;
 and

 (e)  the  number  of  tanks  and  baolis
 repaired  for  providing  drinking  water
 facilities  during  the  same  period?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Nil.

 (b)  Nil.
 (९)  (i)  during  1957-88:  1,388.
 (ii)  during  1058-59  (upto  3$i-I2-58)

 2,192.
 Iron  and  Steel  Allocations  for

 Agricultural  Purpeses
 2399.  Shri  Rami  Reddy:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  the  quantity  of  iron.  and  steel
 allotted  to  the  various  States  for
 1958-59  for  agricultural  purposes;

 (b)  whether  the  quotas  for  1959-60
 have  also  been  fixed  for  the  various
 States;  and

 (c)  if  80,  the  details  thereof?

 The  Minister  of  Feed  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  A  state-
 ment  showing  the  quantity  of  iron
 and  steel  allotted  to  the  various  States
 for  1988-59  for  agricultural  purposed



 /  4  Written  Answers

 ig  Jaid  on  the  Table  of  the  Gabha.
 {See  Appendix  ह  annexure  No.  "ay

 (b)  No.

 (c)  Does  not  arise

 Grants  to  Orima
 2400.  Shri  Panigrahi:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleased
 t  state’

 (a)  whether  any  financial  assistance
 or  grants  were  given  to  Orissa  in  1957-
 58  and  1958-59  for  the  development  of
 lac,  coconut  and  arecanut  in  Orissa;
 and

 (b)  ४  so,  the  amount  so  given  in  res-
 pect  of  lac,  coconut  and  srecanut?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  |  Jain):  (a)  Yes

 ©)
 1957-58  3958-S9

 od  ated  ag grant  meni
 by  Work-
 ing
 Group)

 Rs.  Res.

 Lac  9.525  §;,000

 Coconut  १३४०  16,000

 Arecanut  §oI2  7,900

 “Tota  28,446  28,000.

 Cetton  Extension  Schemes  in  Orissa

 ‘2401.  Shri  Panigrahi:  Will  the
 Minister  of  Food  ों  Agricalture  be
 Weased  to  state:  ,

 (b)  in  winch  parts  of  Orissa  these
 achemer  were  implemented;

 (c)  whether  any  loan  was  advanced
 to  the  Orissa  Government  in  2967-88
 ह. ह  1958-59  for  purchase  of  improved
 cotton  seeds;
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 (d)  if  so,  the  amount  advanced;  and

 (e)  what  are  the  achievements  of
 these  schemes  in  Orissa  so  far?

 The  Minister  of  Food  and  Agricyl-
 ture  (Shri  A.  P.  Jain):  (a)  An  amount
 of  Rs,  66,2i3.00  was  sanctioned  during
 1957-58  and  a  sum  of  Rs.  82,000.00
 has  been  accepted  for  sanction  during

 igs
 in  the  Working  Group  discus-

 8

 (b)  In  Kalahandi,  Sambal
 pur,  Sundergarh,  Dhinkanal,  Koraput,
 Cuttack,  Puri  and  Ganjam.

 (c)  No  ay

 (@)  Does  not  arise

 (९)  225  maunds  of  snproved  seeds
 were  distributed  during  1968-59.  कते
 an  area  of  888  acres  (irrigated)
 covered,  resulting  in  an  additional  pro-
 duction  of  308  bales  of  cotton

 Jute  Cultivation  in  Orissa

 2402.  Shri  Panigrahi:  Will  the
 Minister  of  Food  and  Agriculture  bé

 ePleased  to  state:

 (a)  how  much  money  out  of  ड,  4  4
 lakhs  was  sanctioned  for  Orissa  in
 1957-58  for  increasing  jute  cultiva-
 tion;

 (b)  whether  any  amount  was  sane-
 tioned  for  Orissa  in  1958-59  for  the
 purpose;

 (c)  whether  besides  this,  a  sum  of
 Rs  86,8i8  was  sanctioned  to  Orissa  in
 1987-58  for  setting  up  jute  seed  multi-
 plication  farms  in  Orissa;  and

 (a)  if  so,  how  many  such  seed  farms
 have  been  set  up  in  Orissa  m  ‘1987-88
 and  in  1958-59?

 The  Minister  of  Food  and  Agricul
 (Shri  A.  ९,  Jain):  (a)  Rs.  1,79,000

 (b)  Yes,  Rs.  ‘1,058,506  (grant)  and
 Rs.  70,208  (loan)

 (९)  Yes,  as  loan.

 (a)  One  Jute  Seed  Multiplication
 F¥arm  has  been  set  up  in  Orissa.
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 Ognperative  Trainfng  fastitute,  Imphal
 4.  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Commanity  Development
 ané  Co-operation  be  pleased  to  state:

 (a)  how  many  non-officials  have
 been  trained  so  far  in  the  co-operative
 training  Institute  at  Imphal;  and

 (b)  the  number  of  officials  at  pre-
 sent  under  training*

 The  Deputy  Minister  of  Community
 Development  and  Cooperation  (Shri
 B.  8.  Murthy):  (a)  275

 (b)  Ni

 Lady  Block  Development  Officers
 2404.  Shri  Keshava:  Will  the  Minis-

 ter  of  Community  Development  ané
 Cooperation  be  pleased  to  state

 (a)  whether  there  are  any  Lady
 Block  Development  Officers  in  charge
 of

 |  alae
 anywhere  in  the  country;

 an
 (b)  2  8०,  in  which  State?
 The  Deputy  Minister  of  Community

 Development  and  Cooperation  (Shri
 B.  8.  Murthy):  (a)  Yes

 (b)  From  the  information  available  ९
 in  the  following  States-—

 l  Bombay
 2  Madhya  Pradesh
 3  Rajasthan
 4  Punjab
 8  Uttar  Pradesh

 Electricity  Duce  from  Pakistan

 405  Shri  Ram  Krishan  Gupta:  Will
 the  Minster  of  Irrigation  and  Power
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  383  on  the
 2th  December,  958  and  state

 (a)  whether  any  meeting  of  the
 Partition  Committee  was  held  after
 3rd  October,  1958;

 (b)  whether  the  objections  raised
 by  Pakistan  Government  in  regard  to
 the  electricity  dues  from  them  were
 considered  at  that  meeting:  and

 (c)  if  so,  the  nature  of  the  decizions
 taken?
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 The  Depaty  Minister  of  Irrigation
 an@  Power  (Shri  Hathi):  (a)  The
 Partition  Committee  has  not  met  since
 its  meetmg  in  October,  958  nor  is
 there  any  likelihood  of  its  meeting
 being  held  in  the  near  future

 (9)  and  (c)  Do  not  arise

 Tughiakabad-Sahibabad  Railway  Lise

 Shri  Ram  Krishan  Gupta:
 2406  २  Shri  Bhakt  Darshan:

 |  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Railways  be

 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  925  on  the
 4th  December,  958  and  state-

 (a)  whether  the  Railway  Board  has
 examined  the  final  location  survey  re-
 port  of  Tughlakabad-Sahibabad  line,
 and

 (9)  af  so,  the  details  of  the  final  sur-
 vey  approved*

 The  Deputy  Minister  of  Rallways
 (Shri  Shahnawasz  Khan):  (a)  and  (b)
 The  Final  Location  Survey  Report  and
 Estimate  have  since  been  received  and
 are  under  examination  of  the  Board

 Sugar-cane  Price  Fixation  Board

 Shri  M.  Banerjee:  Will  the
 Minister  of  Food  and  Agricalture  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 establish  a  Sugar-cane  Price  Fixation
 Board,  and

 (b)  xf  so,  whether  the  representa-
 tives  of  the  cane  growers  wil)  be  taken
 on  this  Board?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  डग  Jain):  (a)  and  (b)
 The  matter  35  under  consideration

 Sugar  Mills  in  UP

 08.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  the  Sugar  Mills  in
 Uttar  Pradesh  made  high  profit  in
 1987-58,
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 b)  if  80,  the  amount  of  gross  and
 net  profit;  and

 +
 (९)  the  amount  distributed  as  bonus

 to  workers  and  sugar  cane  growers
 during  the  same  year?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  (a)  and  (b)
 The  required  information  is  not  avail-
 able.

 (९)  An  amount  of  Rs.  56  lakhs  has
 been  ordered  by  the  U.P.  Government
 te  be  paid  as  bonus  to  the  workers  in
 sugar  factories  in  U.P.  for  the  season
 ‘1957-58,  ‘The  position  of  bonus  (extra
 cane  price)  payable  to  sugar-cane
 growers  for  the  season  1967-58  will  be
 known  only  after  the  production  of
 the  season  has  been  fully  disposed  of
 and  accounts  finalised.

 रिंग  रोड,  दिल्ली

 Bvoe.  it  भक्त  बॉन  क्या  परिवहन
 रा  संचार  मत्री  १७  दिसम्बर,  १६४५८  के
 झतारांकित  प्रदन  संख्या  १६८६  के  उत्तर
 के  सम्बन्ध  में  महू  बताने  की  कृपा  करेंगे  कि
 दिल्ली  में  रिंग  रोड  के  निर्माण  के  सम्बन्ध

 में  इस  बीच  झोर  क्या  प्रगति हुई  है  ?

 परियहन तथा  संचार  मंत्रालय  में  राज्य-
 सची  (ली  राज  बहादुर)  :  दिल्ली  में  रिग

 रोड  बनाने  में  भग  तक  हुई  प्रगति  के  बारे  में
 हक  विवरण  समान्पटल  पर  रख  दिया  गया

 है  |  रिलिये  परिक्षिष्ट  ५  पनुबन्ध
 संक्या  ४५]

 Prohibition  of  Participation  by  Rail-
 wey  Employees  in  Election  Campaigns

 24i0,  Shri  Sadham  Gupta:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  a  circular  has  been
 issued  by  the  Raflway  Board  warning
 railway  employees  against  participa-
 tion  in  election  campaigns;  and

 {b)  the  occasion  for  the  issue  of
 such  circular?

 The  Deputy  Minister  of  Railways
 (Sari  Shahnawaz  Khan):  (a)  and  (b).
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 Rule  4(4)  of  the  Railway  Services
 (Conduct)  Rules  956  inter  alia  pro-
 vides  that  no  Railway  servant  shall
 canvass  or  otherwise  interfere  or  use
 his  influence  in  connection  with,  or
 take  part  in,  an  election  to  any  legisla-
 ture  or  Local  Authority.  Before  the
 last  General  Elections,  instructions
 were  issued  in  February  957  to  bring
 this  to  the  notice  of  all  railway  staff.

 दिल्‍ली  में  “रबी”  ग्रास्दोलन

 २४११.  शी  नकल  प्रभाकर  कया  छा
 eer  क्च  मत्री  यह  बताने  को  कृपा  क्र्मे
 कि:

 (क)  क्या  दिल्‍ली  में  रबी  आदोलन  के
 लिये  प्रचार  तथा  उसके  सम्बन्ध  में  प्रदर्शन
 किये  गये  हैं  ;  शौर

 (ख)  यदि  हा,  तो  इनका  ब्यौरा  क्या
 है?

 खाद्य  तथा  कूृथि |...  (ली tro  प्र०  लेन):
 (क)  मौर  (ख).जी  हां।  दिल्ली  में  रबी
 झान्दोलन  के  सम्बन्ध  में  किये  गये  प्रयार

 ०  *  ब्यौरे  वाला  एक  विवरण  सभा-पटल  पर
 रख  दिया  गया  है।  [देखिये  परि!शष्ट  ५,
 अ्रनुबन्ध  सझ््या  ४६].

 दिल्‍ली  के  चाचों  में  जल  संभरण

 २४१२.  ली  नकन  प्रभाकर  गया
 waren  मंत्री  यह  बताते  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में
 ग्राम  जल  समरण  तथा  सफाई  योजना  के
 अन्तर्गत  द्वितीय  पच  वर्षीय  योजना  में  रखी
 गई  उच्चीस  लाख  रुपये  की  राषि  का  मी
 तक  उपयोग  नहीं  किया  गया  है  ,  शौर

 (ख)  यदि  हा,  तो  इसके  क्या  कारण
 हें?

 स्वात्थ्य  मंत्री  (6  करमरकर)  :  (क)
 और  (ख).  ग्राम  जल  संभरण  तथा  सफाई
 यौजनाभो  की  कार्यास्विति  के  लिए  श्रपेक्षित  .
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 सामग्री  तथा  असाघन  की  कौमत  के  रूप
 में  झब तक  लग  पग  ५.००  लाख  Fo  की

 पूंजी  त्  को  जा  चुकी  है।  यह  कार्य  दिल्‍ली
 नगर  निगम  द्वारा  किया  जाना  है  जिसने
 आवश्यक  प्रावकलन  (Estimates)  तैयार
 कर  लिये  हैँ  भौर  प्रब  इस  प्रयोजन के
 लिये  आदए्यक  कमेचारियों  को  नियुक्त  करने
 के  कदम  उठा  रहा  है  ।

 Fisheries  in  Orissa
 2418,  Shri  Panigrahi:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  the  Central  Government
 “have  given  any  financial  aid  for  estab-
 lishing  fish  seed  centres  in  Orissa;  and

 (b)  whether  the  State  Government
 have  submitted  any  new  scheme  for
 1959-60  for  development  of  fisheries  in
 Orissa?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  Yes;  Cen-
 tral  financial  assistance  to  the  extent
 of  Rs.  0°3  lakhs  has  been  given.

 के
 (b)  In  addition  to  the  continuing

 schemes,  the  following  new  schemes
 for  959-60  proposed  by  the  State  Gov-
 ernment  for  development  of  Fisheries
 in  that  State  have  been  approved  by
 the  Central  Government:—

 (i)  Modified  village  Reclamation
 service  scheme.

 (ii)  Pilot  projects  for  develop-
 ment  of  fisheries  in  swamps.

 Bypecial  arrangements  for  Nagpur  Ses-
 sion  of  Congress
 Shri  Ram  Krishan  Gupta:

 wie  hri  S.  M.  Banerjee:
 q  Shri  Vajpayee:

 t  Shri  Bibhnti  Mishra:

 Will  the  Minister  of  Raflways  be
 pleased  to  state:

 {a)  the  nature  of  steps  taken  for
 making  special  arrangements  to  cope
 with  the  rush  of  traffic  to  Nagpur
 @uring  the  Indian  National  Congress
 Session:
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 (b)  the  number  of  special  trains  run
 and  bogies  attached;

 (c)  the  number  of  passengers  who
 travelled  in  the  special  traing  and  the
 bogies;  and

 (d)  the  total  earnings  from  these
 passengers?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  and  (b).
 To  clear  satisfactorily  the  extra  rush
 of  traffic  that  offered  in  connection
 with  the  64th  Session  of  the  Indian
 National  Congress  at  Ajni  (Nagpur),
 25  special  trains  were  run  and  573
 extra  coaches  were  attached  to  various
 trains.  In  addition,  certain  regular
 train  services  were  extended  to  and
 from  Ajni,  a  diesel  rail  car  service
 consisting  of  three  rail  cars  was  intro-
 duced  between  Nagpur  and  Wardha  .
 and  additional  shuttle  trains  were  run
 between  Ramtek  and  Ajni,  Badnera
 and  Nagpur  and  Nagpur  and  Khapa.

 Ajni  station,  which  is  normally
 open  for  local  traffic  to  and  from
 Nagpur  only,  was  opened  for  through
 traffic  and  all  the  usual  facilities  of
 booking  and  enquiry  offices,  cloak-
 rooms,  catering,  drinking  water,  sani-
 tation,  Public  Address  System,  licens-
 ed  porters  etc.  were  provided  to  cater
 to  the  needs  of  additional  passengers.

 Enquiry,  Booking  and  Reservation
 Offices  were  also  opened  at  Abhayan-
 karnagar,  the  site  of  the  Congress
 Session;  and  such  facilities  at  Nagpur
 were  also  augmented.

 Additional  booking  facilities  in  the
 shape  of  extension  of  booking  time
 from  usual  one  hour  to  two  hours  were
 provided  at  various  stations.

 Booking  windows  provided  at  Nag-
 pur,  Ajni  and  Abhayankarnagar  were
 kept  open  from  ‘§-1-1959  to  18-1-1959.
 Loud-speakers  were  provided  for
 making  announcements  for  the  infor-
 mation  of  the  passengers.  Additional
 watermen,  sweepers  and  Passenger
 Guides  were  also  provided,

 (c)  and  (d).  The  total  additional
 traffic  dealt  with  at  Nagpur,  Ajni  and
 Abhayankarnagar  stations  during  the



 8219  0  ८८.2]  MARCH  28,  1080  Written  Anawers  8220

 period  from  3-1-1959  ध्  12-1-1989  was  (b)  the  number  of  booking  clerks.in
 fe  under:—  4948  and  i988?

 Inward  17,000  The  Deputy  Minister  of
 Outward  70,648  (Shri  Shahnawas  Khan):  (a)  The

 .  number  of  inward  and  outward  pas- From  the  outward  traffic  alone,  an  sengers  at  the  Bolpur  station  (Viswa+ additional  earning  of  Ras.  1,890,588: 92  Pherati)  1948-4  eo  7
 nP.  by  way  of  rail  fare  was  realised.  and  me  ane  ir  tai

 50,  Aa?

 Besides  the  additional  earning  from
 outward  traffic,  there  was  an  increase
 in  the  earnings  from  the  inward
 traffic  also.  Year  Inward  Outward

 Trafic  at  Rampore  Haut  Station
 7948-49  259774  257370

 M1.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to  7949-50  270704  266639

 '  state:  3957  396602  434653
 (a)  what  was  the  number  of  inward  3958  396546  =  475496

 and  outward  passengers  in  each  month
 in  958  at  Rampore  Haut  Station, *  Kastern  Railway;  (b)  In  948  there  was  one  Booking

 Clerk,  who  was  assisted  by  the  As-
 (b)  what  was  the  number  of  pas-  sistant  Station  Master

 enge  4
 i0th  os

 December  to  In  958  there  were  five  Booking :
 है  Clerks

 (c)  whether  it  is  a  fact  that  more
 than  three-fourths  of  the  number  of  दिल्‍ली  के  ग्रामीण  क्षेत्रों  में  युवक  क्ले
 passengers  in  these  days  consisted  of
 scheduled  tribes;  ®  २४१७.  श्री  नवल  प्रभाकर  :  क्‍या

 (a)  whether  it  is  a  fact  that  the  सामुदायिक  विकास  तथा  सहकार  मत्री  यह
 passengers  suffered  greatly  for  want  बताने  की  कृपा  करेंगे  कि
 of  accommodation  during  these  days;

 (क)  क्या  यह  सच  है  कि  सामुदायिक (९)  whether  it  is  a  fact  that  this  is
 the  usual  annual  feature  during  these  विकास  विभाग  द्वारा  दिल्ली  के

 ग्रामीण
 days;  and  क्षेत्रों  में  कुछ  युवक  क्लब  खोले  गये  है  ,

 (f)  af  ४०,  the  action  taken  or  pro-  (a)  वे  किन-किन  ग्रामो  में  है,  और
 posed  to  be  taken  in  the  matter?

 (ग)  उनके  द्वारा  किये  गये  विकास
 The  Deputy  Minister  of  Railways  7  9

 (Shri  Shahnawaz  Khan):  (a)  to  (f).  कार्य  का  ब्यौरा  क्या  है
 A  statement  is  laid  on  the  Table  of,
 the  Sabha.  [See  Appendix  द  an-  सामुदायिक  विकास  तथा  सहकार  उप-
 nexure  No.  47).  मंत्री  (भी  wo  ao  भूत्ति)  :  (क)  जो  हा।

 Pamenger  Traffic  at  Bolpur  Station  (@)  शौर  (ग)  इनके  सम्बन्ध  सें  एक

 ‘416,  Shri  Bubiman  Ghose:  Wil!  the  विवरण  समा-पटल  पर  रख  दिया  गया  है
 Minister  of  Railways  be  pleased  to  [ae  परिशिष्ट  ५,  अ्रतुवस्त  सख्या  ४८).

 th  ber  of  inward  and  out
 —_—

 a  e  num  wa:  and  out-
 —  passengers  at  the  Bolpur  Station  24i8.  Shri  Jadhav:  Will  the  Minister

 Viswabharati)  5]  1  4957  and  of  Irrigation  an@  Power  be  pleased  to
 log  and

 =e  948,  L08,  398
 refer  to  the  reply  given  to  Starred
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 ह  cna
 No.  335  on  the  lith  March,

 and  state:
 (a)  the  system  of  levying  irrigation

 fees  in  the  different  States  and  Union
 Territories;  and

 (b)  the  basis  ‘of  classifying  the
 various  types  of  irrigation  facilities?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The  sys-
 tem  of  levying  irrigation  fees  varies
 in  the  different  States  and  Union  Ad-
 ministrations,  Information  regarding
 different  systems  in  vogue  in  some  of
 the  States  and  Union  Administrations,
 as  available  is  given  in  the  statement
 laid  on  the  Table  of  the  Sabha  [See
 Appendix  V,  annexure  No.  49]  Similer
 information  for  the  remaining  States
 is  being  collected  and  will  be  furnish-
 ed  later;

 (b)  The  following  are  the  broad
 classifications  of  irrigation:—

 i.  Flow  Irrigation  by  canals-
 perennial  and  non-perennial.

 2  Restricted  perennial  irrigation
 by  canals.

 3  Flood  irrigation  by  canals
 4  Lift  irrigation
 5  Tubewell  irrigation

 P  and  T  Buildings
 A198,  Shri  Daljit  Singh:  Will  the

 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  lay  a  statement
 on  the  Table  showing  the  detailed  pro-
 gtamme  of  office  buildings  and  quar-
 ters  to  be  constructed  in  Kangra,
 Hoshiarpur  and  Amritsar  districts  by
 the  Posts  and  Telegraphs  Department
 during  1959-607,

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Bhri  Raj  Bahader):  A  statement  is
 laid  on  the  Table  of  the  Sabha.  [See
 Appendix  द  annexure  No,  50]

 Replacement  of  Wagons
 2420,  Shri  Pangarkar:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  steps  have  so  far
 been  taken  to  replace  the  over-aged
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 wagons  operating  on  Manmad-Kachi-
 guda  line  of  the  Central  Railway;  and

 (b)  &  so,  with  what  result?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Manmad
 —Kachiguda  line  is  not  an  isolated
 section  but  forms  part  of  the  Central
 Railway  M.G.  system.  Overage  wagons
 of  Central  Railway  are  being  replac-
 ed.

 (b)  There  were  only  289  unreplaced
 overage  M.G.  wagons  on  Central  Rail-

 «way  as  on  1-4-1958.  Of  these  26  are
 expected  to  be  replaced  by  31-3-1959
 leaving  a  balance  of  63  wagons  to
 be  replaced

 Late  Running  of  Grand  Trunk
 Express

 2423,  Shri  Pangarkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  extent  of  daily  late  arrival
 of  Grand  Trunk  Express  at  destina-
 tion  station  during  the  last  three
 months?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  No.  5  Down
 Grand  Trunk  Express  reached  New
 Delhi  late  on  48  occasions  and  No.  6
 Up  Grand  Trunk  Express  reached
 Madras  late  on  8  occasions  during  the
 three  months  ended  February,  1959.
 Full  details  are  indicated  in  the  state-
 ment  laid  on  the  Table  of  the  Sabha.
 [See  Appendix  V,  annexure  No  Bi}.

 Bankura  Station

 2422,  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to
 state.

 (a)  whether  it  is  a  fact  that  the
 platform  of  Bankura  station,  South
 Eastern  Railway  is  being  raised  now;

 (b)  whether  it  38  also  a  fact  that
 even  after  raising  the  height,  the  plat-
 form  remains  at  least  4  ft  below  the
 Railway  compartment;

 (०)  whether  it  is  a  fact  that  repre-
 sentations  from  local  public  and  public
 bodies  like  Municipality,  Bar  Associa-
 tiona  of  Pleaders  and  Muktears  have
 been  received  to  raise  it  ane  foot
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 higher  than  what  is  being  done  now;
 and

 (d)  if  so,  what  steps  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (c).
 Yes,  Sir.

 (d)  The  platform  at  Bankura  Rall-
 way  Station  is  being  raised  from  }  ft.
 above  rail  level  to  l  ft.  6  inches  above
 rail  level,  for  the  present.  Although
 originally  it  was  proposed  to  raise  it
 to  2  ft.  6  inches,  this  change  was  found,
 necessary  to  suit  the  plinth  level  of
 the  existing  station  building  and  other
 structures.

 गाड़ी  का  पटरी  से  उतर  जाना

 २४२३.  भी  रघुनाथ  सह  :गया  रेलणे
 मंत्री  यह  बताने  की  कृपा  करेंगे  किए

 (क)  क्‍या  यह  सच  है  कि  गत  २७
 जनवरी,  १६९५६  की  रात्रि  को  ४१४  डाउन

 गुप्ना-टाटा  सवारी  गाड़ी  का  इंजन  आदित्यपुर
 से  टाटानगर  जाते  समय  पटरी  से  उतर  गया
 था,  जिसके  परिणामस्वरूप  गाड़ियों  का  भाना
 जाना  रुक  गया  था  ,  धौर

 (ख)  यदि  हा,  तो  दुर्घटना  के  कारण
 क्या  थे?

 रेलबे  उपमंत्री  (श्री  ao  Fo  रामस्वामी )  :

 (क)  २७  १  ५६  को  रात  में  लगभग
 १०  बजकर  ५  मिनट  पर  गुग्रा-टाटानगर
 सवारी  गाडी  न०४१४  डाउन  ज्यों  ही
 आदित्यपुर  स्टेशन  से  रवाना  हुई,  उसका
 इंजन  पटरी  से  उतर  गया  जिसकी  वजह
 से  २८  १  ५६  को  रात मे  २  बज  कर  ५०
 मिनट  तक  गाड़ियों  का  आना-जाना  बन्द

 रहा  !

 (ख)  कांटों  के  गलत  लगने  के  कारण।

 Fishing  Trawlers  in  West  Bengal
 2424.  Shri  Anrobindo  Ghosal:  Will

 the  Minister  of  Transport  and  Cam-
 munications  be  pleased  to  state:

 MARCH  28  ३959  Written  Answers  Ga24

 (a)  whether  it  is  a  fect  thet  the
 Calcutta  Port  Authorities  have  refused.
 permission  to  the  West  Bengal  Gov-
 ernment  to  anchor  their  deep  sea  fidh-
 ing  trawlers  on  their  jetties;  and

 (b)  if  so,  the  reasons  therefor?
 *  (The  Minister  of  State  in  the  Mints-

 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No  Sir.

 (b)  Does  not  arise.

 Family  Planning  :

 Shri  Bibhut?  Mishra:
 2425.<  Shri  Ram  Krishan  Gupta:

 Shri  N,  RB,  Munisamy:
 2)  tee  Mizirter  of  Bealls  be  plitd-

 ed  to  state:

 (a)  whether  it  is  a  fact  that  Inter-
 national  Conference  on  Planned
 Parenthood  was  held  in  New  Delhi
 during  February,  1959;

 (b)  if  so,  main  decisions  taken  there-
 at;  and

 (c)  to  what  extent  India  is  expected

 ५
 to  derive  benefit  by  these  decisions?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  Yes  Sur.

 (b)  The  main  decisions
 under:—

 reo)  The  World  Health  Organisation
 has  been  requested  to  include  con-
 traceptive  information  as  an  integral
 part  of  its  total  health  programme.

 (2)  The  Food  and  Agricultural  Or-
 ganisation  should  recommend  to  its
 member-nations  that  programmes  for
 planned  parenthood  be  combined  with
 efforts  to  increase  food  production.

 (3)  The  Economic  and  Social  Council
 is  requested  to  take  into  consideration
 measures  of  planned  parenthood  as  a
 major  means  of  improving  living  stan-
 dards

 are  as

 (4)  The  Human  Rights  Commission
 is  requested  to  include  voluntary
 parenthood  and  the  freedom  to  obtain
 family  planning  education  as  a  basic
 human  right.
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 ६5)  It  was  decided  to  leave  the  fol-
 Jowing  recommendations  of  the  Study
 Group  on  Sterilization  to  the  member-
 countries  to  deal  with  them  as  they
 thought  ft:—

 i)  Steps  be  taken  for  rapidly
 epreading  information  on  sterilization
 to  both  the  medical  profession  and  the
 lay  public,

 Gi)  That  appropriate  steps  shoufd
 ‘be  taken  by  the  representative  Gov-
 seenments  for  removing  legal  doubts,
 where  they  may  exist,  and  defining
 conditions  and  safeguards  subjects  to
 which  operation  may  be  legally  per-

 “formed,

 (iii)  That  the  necessary  facilities  be
 made  available  free  of  charge  to  per-
 sons  who  seek  them  voluntarily.

 (c)  The  main  decisions  taken  are
 apparently  for  action  by  International
 Bodies  and  the  extent  of  benefit  to  be
 derived  inter  alia  by  India  can  only

 ‘be  assessed  when  the  decisions  are
 actually  implemented  by  the  Inter.
 national  Bodies.

 The  Conference  however  has-  focus,
 sed  the  attention  of  the  people  in

 “India  and  abroad  to  the  imperative
 need  for  intensification  of  family
 ‘planning  programme.

 TH-Treatment  of  Indian  Seamen

 Shri  A.  K.  Gopalan:
 mse.  {  hei  Kodiyan:
 Will  the  Minister  of  Transport  and

 ‘Communicatiops  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  serious
 allegations  of  ill-treatment  and  breach
 of  contract  were  made  by  a  group
 of  Indian  Seamen  against  the  shipping
 Company  named  Chanidries  Ltd.  owned
 by  U.K,  nationals;

 (b)  if  so,  what  are  the  allegations;
 and

 (ce)  the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 433  (Ai)  L.S.D.—3.

 (Shri  Raj  Bahadur):  (a)  to  (०),  1९...
 ernment  have  not  received  any  such
 complaints  except  in  regard  to  pay-
 ment  of  short-hand  money  for  two
 seamen  in  the  Deck  Department  at  the
 time  of  pay  off  at  Bombay,  The  latter
 question  was  taken  up  with  the  Ship-
 ping  Company  concerned  who  have
 regretted  their  inability  to  make  such
 payment  on  the  ground  that  extra  men
 had  already  been  engaged  and  that

 8
 claim  of  the  Crew  was  not  sustain-

 able.

 Samusang  Waste  Land  in  Manipur
 2427.  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Community  Development
 and  Cooperation  be  pleased  to  state:  ,

 (a)  whether  it  is  the  policy  of  the
 Government  to  settle  the  surplus  land
 and  waste  lands  with  the  Co-opera-
 tives;  and

 (b)  if  so,  why  the  proposal  to  settle
 the  Samusang  waste  land  in  Manipur
 with  the  Co-operative  has  been  turned
 down  by  the  Manipur  Administration?

 The  Deputy  Minister  of  Community
 Development  and  Cooperation  (Shri
 B.  8.  Murthy):  (a)  The  policy  of  the
 Government  of  India  is  that  surplus
 lands  obtained  by  the  imposition  of
 ceiling  on  land  holdings  and  waste
 Jands  should,  wherever  possible,  he
 settied  on  a  co-operative  basis.

 (b)  Samusang  is  a  reserved  grazing
 ground  for  elephants  and  the  question
 of  settlement  of  the  waste  land  could
 be  taken  up  only  when  an  alternative
 suitable  site  for  the  elephants  has  been
 found.  It  has  not  been  possible  to
 find  an  alternative  suitable  site  for  the
 elephants  yet.  ¢

 Machkund  Hydro-Electric  Project
 2428.  Shri  Sanganna:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  whether  the  Government  of
 Orissa  and  Andhra  Pradesh  have  re-
 ferred  any  dispute  in  respect  of  the
 Machkund  Hydro-Electric  Project  for
 arbitration  by  the  Government  of
 India;  and
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 (b)  if  80,  with  what  resulte?

 dhe  Deputy  Minister  of  Irrigation
 and  Power  (Shrt  Wathi):  (a)  No.

 (b)  Does  not  arise.

 Train  Deraliment

 2e8,  Shri  Raghunath  Singh:  Wi.)
 the  Minister  of  Rallways  be  pleased  to
 state:

 4a)  whether  it  is  a  fact  that  eleven
 ‘wagons  of  a  Katihar  bound  goods  train
 from  Siliguri  were  derailed  at  the
 Northern  facing  point  of  Rashangan)
 Station  on  Katihar-Siliguri  section  of
 Werth-Eastern  Frontier  Railway  on  the
 morning  of  the  I5th  February,  1959;
 and

 (b)  if  so,  the  cause  of  the  derail-
 ment?

 The  Deputy  Minister  of  Railways
 (Shri  8.  भर,  Ramuiswamy):  (a)  On
 ‘18-2-1959  at  about  09°00  hours  while
 Down  Boulder  Special  Goods  train
 was  being  received  at  Kishangan)
 (and  not  Rashanganj)  station  on  Sili-
 guri-Katibar  Section  of  the  Northeast
 Frontier  Raflway,  its  engine  and  the
 next  I3  wagons  derailed  within  the
 station  yard.

 (b)  Improper  setting  of  the  points.

 Electric  Trains  in  Punjab
 Shri  Ajit  Singh  Sarhadi:  Will

 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 te  introduce  electric  train  service  in
 Punjab  in  order  to  utilise  the  power
 from  the  Bhakra  Nangal  Project;  and

 e
 (b)  if  so,  the  nature  thereof?

 The  Deputy  Minister  of  Railways
 (हाल  8.  द  Ramaswamy):  (a)  and  (b).
 No,  Sir.  Electrification  requires  heavy
 capital  expenditure,  a  portion  of  which
 is  at  present  required  to  be  spent
 abroad  for  purchase  of  Rolling  Stock
 and  other  fixed  t.  Priority
 for  electrification  is  given  to  the  sec-
 ton  where  traffic  density  ig  high  and
 steam  traction  is  unable  to  carry  the
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 anticipated  increase  in  traffic.  Such
 conditions  have  not  yet  arisen  on  any
 section  in  the  Punjab.

 Public  Call  Offices  in  Madras  State

 2431,  Shri  Elayaperumal:  Will  the
 Minister  of  and  OCommu-
 nications  be  pleased  to  state:

 (a)  the  number  of  Public  Call  Offices
 epened  during  the  year  1988-59  so  far
 in  Madras  State;  and

 (b)  the  number  proposed  to  be
 opened  during  the  remaining  period  of
 the  Second  Five  Year  Pian  in  that
 State?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  7

 (b)  27.

 Coaching  Clerks

 2482.  Shri  B,  K,  Gaikwad:  Will  the
 Minister  of  Rallways  be  pleased  to.
 state:

 (a)  the  number  of  Scheduled  Caste
 candidates  who  were  recruited  to  the

 "posts  of  Coaching  Clerks  and  sent  for
 training  to  different  places  during
 1958-69;

 (b)  the  number  of  non-Scheduied
 Caste  candidates  who  were  recruited
 to  the  posts  of  Coaching  Clerks  and
 sent  for  training  to  different  places
 during  the  same  period;  and

 (c)  how  many  of  them  were  appoint-
 ed  on  completion  of  their  training  and
 how  many  of  them  were  from  the
 Scheduled  Castes?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (ec).
 Information  is  being  collected  and
 will  be  Iaid  on  the  table  of  the  Sabha.

 Medical  Benefits  to  Railway
 Employees

 2488.  Shri  Elayaperumal:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  Class  NI  and  IV  Em
 ployees  of  the  Railways  are  entitled
 to  Medical  benefits;  and
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 (४)  if  so,  how  many  such  employees
 of  the  Southern  Railway  have  receiv-
 ed  this  benefit  m  9587

 She  Depaty  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes,  to
 free  medical  treatment.

 (b)  The  number  of  patients  register-
 ed  and  treated  in  Railway  Hospitals
 and  Health  Units  during  the  calendar
 year  958  is  given  below’

 Hospmtals  Health  Units
 3,09,035  446,915

 रेलये  कर्मचारियों  &  बिरद  शिकायतें

 श्ची  नबल  प्रभाकर  :

 avav.4  ft  qo  ला०  बारुपाल  :
 शी  इललजीत  सिह  :

 क्या  रेलवे  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  वष  rege!  में  रेलबे के के  प्रत्येक

 महालड़  में  रेलवे  कमंयारियों  के  विरुद्ध
 कितनी  छिकायते  प्राप्त  हुईं,

 (ख)  ये  शिकायते  किस  प्रकार  की
 शी,

 (ग)  उनमें  से  कितने  कर्मचारियों  के
 विरुद्ध  विभागीय  कायंवाही  की  गई  श्रौर

 (घ)  कितने  कर्मचारियों  को  दण्ड
 दिया  गया  ?

 रेसथे  उपसंत्री  (जी  शाहनबाज  बां)  :

 (क)  से  (घ)  एक  विवरण  समा-पटल
 पर  रल  दिया  गया  है।  [देखिये  परिक्षिष्ट

 ४७  अनुपन्न  संख्या  शरु

 Train  Accident

 3435.  Shrimati  fia  Palchoudhuri:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 the  alertness  of  the  engine  driver  of
 the  Mysore-Bangalore  passenger
 train,  a  major  accident  was  averted  on
 the  night  of  February  25,  1959;  and

 Written  Answers  82329

 (b)  ४  so,  the  details  of  the  incident?

 The  Doputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Ito  a
 fact  that  an  accident  was  averted  by
 the  alertness  of  the  driver  of  the
 Mysore-Bangalore  Passenger  on  the
 morning  of  26th  February,  3959

 (b)  At  5  a.m.  when  the  engine  of
 the  train  came  on  to  the  Single  50
 feet  span  girder  bridge  over  the
 Lokapavani  River,  between  Pandava-
 pura-Byadarahalb,  the  engine  driver
 experienced  a  sway  and  immediately
 brought  the  train  to  a  halt.  Nothing
 wrong  was  found  with  the  engine  and
 no  derailment  occurred  The  track
 at  the  Bangalore  end  of  the  bridge
 had,  however,  shifted  laterally  In-
 spection  showed  that  the  shift  was  the
 result  of  dislodgement  of  the  rocker
 of  the  left  hand  bearing  of  girder  at
 the  Mysore  end  A  departmental  In-
 quiry  Committee  of  Inter  and  Junior
 Administrative  Officers  has  been  held
 and  their  report  on  the  cause  of  the
 disiodgement  of  the  rocker  bearing  is
 under  finalisation

 “Goods  Train  Accident

 2486  Shrimati  Ua  Paichoudhuri:
 Will  the  Minister  of  allways  be
 pleased  to  state

 (a)  whether  :t  is  a  fact  that  a  goods
 tram  coming  from  Ghaziabed  on  the
 Northern  Railway  was  involved  in  an
 accident  near  Hapur  Railway  Station
 on  the  afternoon  of  the  24th  February,
 1959,

 (b)  if  so,  the  details  of  the  accident,
 and

 (c)  the  extent  of  loss  caused  as
 result  of  the  accident?

 The  Deputy  Minister  of  Railways
 (Shri  8s.  झ,  Ramaswamy):  (a)  and  (b)
 On  (24-2-1959  about  2°55  hours  while
 No  6034  Down  Goods  train  was  en-
 tering  Hapur  station,  leading  brake
 bieck  hanger  of  one  of  the  wagons
 dropped  down  and  got  entangled  into
 points  as  a  result  of  which  three
 wagons  of  the  train  dermled  block-
 ing  through  running  of  trains  None



 है

 8237

 was  injured.  Through  communication
 was  res.ored  5°40  hours  the  same
 day.

 (c)  The  approximate  cost  of  damage
 to  the  Railway  property  has  been
 assessed  at  Rs.  600  only.

 Telephone  Connections

 3437.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Transport  and  Comubuni-
 eations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  yearly
 rent  of  telephones  to  be  installed  was
 taken  in  October,  4958  from  the  appli-
 eants  from  Burdwan  town  (West
 Bengal);

 (b)  if  so,  the  number  of  such  sub-
 ecribers;  and

 (c)  the  reasons  for  delay  in  giving
 the  connections?

 The  Minister  of  State  in  the  Minis-
 tey  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  36.

 (c)  Shortage  of  essential  stores.

 Mobile  Post  Offices
 2438.  Shri  Koratkar:  Will  the  Minis-

 ter  of  Transport  and  Communications
 be  pleased  to  etate:

 (a)  whether  Government  propose
 to  extend  the  facilities  of  Urban
 Mobile  Post  Offices  to  some  more  cities
 during  ‘1959;  and

 (a)  if  60,  how  many  such
 Offices  will  be  imtroduced?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No.

 (b)  Does  not  arise.

 Post

 Facility  for  Hindi  Telegrams  in
 Offices

 2439.  Shri  Koratkar:  Will  the  Min-
 ister  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  the  total  number  of  telegraph
 offices  in  the  country  where  facilities

 Post
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 have  been  provided  for  Hindi  Tele-
 grams  so  far;

 (०)  whether  Government  propose to
 introduce  this  facility  in  more  Tele-
 gtaph  Offices;  and

 (c)  if  so,  how  many  Telegraph
 Offices  will  be  covered  during  19897

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  1,894.

 (b)  Yes.

 (c)  About  200.

 B.0.G.  Vaccine  Laboratory,  Geindy,
 Madras

 2440.  Shri  Koratkar:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  the  daily  capacity  of  produc-
 tion  of  B.C.G.,  Vaccine  Laboratory  at
 Guindy  in  Madras;  and

 (b)  the  total  quantity  of  Tuberculin
 supplied  by  India  to  South  Eastern
 countries  during  49587

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  After  a  week’s  process-
 ing,  B.CG.  Vaccine  is  produced  once
 a  week  in  the  B.C.G.  Vaccine  Labor-
 atory,  Guindy,  Madras.  Tuberculin  is
 made  out  of  a  stock  solution  accord-
 ing  to  requirements  once  a  week  or
 fortnight.  50,000  ccs.  of  B.C.G.
 Vaccine  and  85,850  ccs.  of  Tuberculin
 are  produced  weekly.

 (b)  2,15,100  ccs.  of  Tuberculin
 were  supplied  by  the  B.C.G.  Vaccine
 Laboratory,  Guindy,  to  South  Eastern
 countries,  during  1958.

 Purchase  of  Ships
 244i.  Shri  Ram  Krishan  Gupta:  Will

 the  Minister  of  Transport  and  Cem-
 munications  be  pleased  to  state:

 (a)  whether  the  negotiations  bet-
 ween  the  Industrial  Investment  and
 Finance  Corporation  and  certain
 Indian  shipping  firms  regarding  pur-
 chase  of  second  hand  ships  have  been
 concluded;  and
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 (9)  if  20,  1. ६  result  thereof?

 The  Minister  of  State  in  the  Minis.
 tey  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  =  0b).
 Presumably  the  Hon’ble  Member  is
 referring  to  the  Industrial  Credit  and
 Investment  Corporation  of  India  Ltd.
 The  Scindia  Steam  Navigation  Co
 Ltd.,  Bombay  are  understood  to  have
 finalised  negotiations  with  this  Cor-
 poration  for  obtaining  a  foreign  ex-
 change  loan  of  £525,000  to  meet  part
 of  the  purchase  price  of  tro  ships,
 No  other  shipping  company  is  known
 to  be  having  negotiations  with  the
 Corporation  for  such  loans.

 ‘

 Family  Planning

 2442,  Shri  Ramkrishna  Reddy:  Wii!
 the  Minister  of  Health  be  pleased  to
 state:

 (a)  whether  he  is  aware  of  the
 statement  of  Prof.  Rock  of  Harvard
 University  at  a  press  conference  that
 a  cheap  pill  for  birth  control  is  avail-
 able;  and

 (b)  if  so,  whether  such  pills  can  be
 widely  distributed  to  popularise  birth
 control  measures  among  poorer
 classes?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  No  Sir.  The  informat-
 ion  im  respect  of  the  pill  with  which
 Dr.  Rock  and  Dr.  Pimcus  are  assoviat-
 ed  is  however  available  in  a  printed
 paper  circulated  at  the  6th  Inter.
 national  Conference  on  Planned
 Parenthood.

 (b)  The  research  on  such  pills  ig
 still  being  carried  out  and  the  question
 of  its  distribution  does  not  arise  at
 this  stage.

 Lift  Irrigation  in  Punjab

 2448.  Shri  Daljit  Singh:  Will  the
 Minister  of

 wort  gene
 8  Agricelture  be

 Pleaced  to  state  amount  of  alloc.
 tions  made  so  far  under  the  Second

 Five  Year  Plan  to  Punjab  State  for
 lift  irrigation  schemes  in  that  State?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  allocations
 made  to  Punjab  so  far  under  the
 Second  Five  Year  Plan  for  lift  irmga-
 tion  schemes  is  as  atated  below:—

 Year  Amount  allocated.

 (Rs.  in  lakhs).

 1956-57  87°07

 ‘1957-58  749  72

 7958-59  102"00

 1959-60  704  ०05

 १६०८४  443°  24

 Warehouses  in  Punjab

 2644,  Shri  Daljit  Singh:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  amount  sanction-
 ed  for  the  establishment  of  the
 Central  Warehouses  in  Punjab  State
 during  1959-607

 The  Minister  of  Food  and  Agricnl-
 ture  (Shri  A.  P.  Jain):  No  specific
 amount  has  been  earmarked  for  the
 year  1959-60,  for  the  establishment  of
 Central  Warehouses  in  Punjab.

 साल  1: . ६  बनाने  के  लिये  ठेके

 रडंड४५.  भी  जगदीश  झवस्थी:  क्या]
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:  |

 (क)  पिछले  दो  क्यों  में  किन-कित
 गैर-सरकारी  साथों  को  माल  डिब्बे  तथा
 रेलवे  का  झन्य  सामान  बनाने  के  लिये

 एजुकेशनल  ठेके  बिये  मये  ;  भौर

 (स)  प्रत्येक  ठेके  की  भ्रवत्ि  क्या
 थी  और  प्रत्येक  के  सम्बन्ध  में  झब  तक  ग्या
 घगति  हुई  है  ?
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 रेसने  उपलभो  (भो  शसतुनवाक  खां)  :

 (कस)  भौर  (ल)., एक  बमान  सभा  पटल  पर
 शस  दिया  गया  है।  [विक्षिये  परिशष्ठ  ५,

 ानुवन्थ  सख्या  ५३].

 Tube-Wells  in  Bombay

 2848,  Shri  M.  B.  Thakore:  Will  the
 Minister  of  Foed  and  Agriculture  be
 pleased  to  state  what  was  the  total
 sum  allocated  to  the  Government  ot
 Bombay  for  construction  of  tube-wells
 in  the  Gujerat  area  in  the  years  1956-
 57  and  1957-587

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  P.  Jain):  The  total  sum
 sanctioned  to  the  Government  of
 Bombay  for  construction  of  tube-wells
 for  irrigation  purposes  in  the  North
 Gujerat  area  in  the  years  1956-57  and
 1957-58  were  Rs.  20.00  lakhs  and
 Rs,  75.00  lakhs,  respectively.

 Indamer  Air  Company

 2487,  Shri  Halder:  Will  the  Minis-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  at  is  a  fact  that  the
 same  officials  who  were  punished  for
 irregularities  in  the  management  of
 Indamer  and  Company  were  now  ab-
 sorbed  in  Messrs.  Kalinga  Air  Lines;
 and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Civil
 Aviation  (Shri  Mohiuddin):  (2)  Some
 ef  the  pilots  and  engineers  who  were
 warned  and  against  whom  action  was
 taken  by  the  Director  General  of
 Civil  Aviation  for  certain  irregularities
 committed  by  them  while  in  the  ser-
 vice  of  the  Indamer  Company  are  at
 present  reported  to  be  in  the  employ
 of  Kalmga  Airlines.

 (b)  The  punishment  awarded  to  the
 pilots  and  engineers  concerned  did
 not  contemplate  that  they  would  be
 ebarred  from  being  employed.

 4
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 farmers;  and

 (b)  if  so,  what  steps  Government
 have  taken  so  far  to  remedy  this
 situation?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A,  ह  Jain):  (a)  and  (b).
 The  information  has  been  called  for
 from  the  Tripura  Administration  and
 will  be  placed  on  the  Table  of  the
 Sabha  as  soon  as  it  is  available,

 Hostels  for  Children  of  Raliway
 Employees

 2449,  Sardar  Iqbal  Singh:  Will  the

 ya  =
 of  Railways  be  pleased  to

 (a)  how  far  the  proposal  to  set  up
 the  subsidised  hostels  for  the  children
 of  railway  employees  in  Northern
 Railway  has  progressed;

 a
 whether  sites  have  been  select-

 (e)  how  many  students  can  be  pro-
 vided  in  these  hoste)s:

 (d)  what  would  be  the  estimated

 om
 of  construction  of  these  hostels;

 ani

 (e)  the  educational  institutions  that
 could  be  availed  of  by  the  students
 residing  in  these  hostels?

 The  Deputy  Minister  of  Railways
 (Shri  Shabnawaz  Khan):  (a)  A  per-
 manent  hostel  will  be  built  in  due
 course  at  Charbagh,  Lucknow.  Plang
 and  estkmates  are  under  verification.
 Meanwhile  a  grainshop  building  at
 Alambagh,  Lucknow  will  serve  an  a
 temporary  hostel

 toy  a  Umited  num-
 ber  from  July
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 (0)  Yeu.

 (९)  ३88  i  the  permanent  hostel  and
 60  in  the  temporary  hostel  to  function
 from  say,  1900.

 ह

 (a)  Re.  8  Inkhs  for  the  permanent
 hostel.  Minor  alterations  are  needed
 for  the  temporary  hostel.

 (e}  High  echools,  Intermediate  Col-
 leges,  University  College,  Technical
 Institutions,  Medical  College  etc  at
 ‘Lucknow.

 Lees  of  Funds  from  Pest  Offices  in
 Punjab

 2450.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state  the  total
 amount  reported  missing  from  differ-
 ent  Post  Offices  in  Punjab  Circle
 during  1955-56?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  Rs.  17,469.89  nP.

 Advisory  Committees  of  the  Ministry
 of  Food  and  Agriculture  वि

 2451,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Feod  and  Agriculture  be
 pleased  to  state  the  total  expenditure
 ‘curred  by  the  various  advisory  com-
 mittees  constituted  by  the  Ministry  of
 Food  and  Agriculture  in  the  year
 1958-597

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  ह  Jain):  A  statement
 containing  the  information  about  ex-
 penditure  incurred  in  the  calendar
 year  958  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  V,  annexure
 No.  84)

 Public  Call  Offices  in  Punjab  Circle

 2452,  Sardar  Iqbal  Singh:  Will  the

 (b)  and  (०).
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 The  Minister  of  State  in  the  Misis-
 try  of  Transport  and  Comusunications
 (Shri  Raj  Bahadur):  A  statement  is
 laid  on  the  Table  of  the  Sabha.  [See
 Appendix  फ  annexure,  No,  56.)

 Diesel  Cars  on  Northern  Railway

 2453.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  diesel  cars
 running  on  the  Northern  Railway  at
 present;

 (b)  whether  any  representation  has
 been  made  to  run  a  diesel  car  on
 Bhatinda-Hindumalkot  line;  and

 (९)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Railways
 (Shri  Shakhnawas  Khan):  (a)  One
 coupled  unit  of  two  diesel  rail  cars
 is,  at  present  running  on  the  New
 Delhi-Faridabad,  New  Delhi-Sonepat,
 Delhi-Shakurbasti  sections.

 No.  It  is  also  not
 feasible  to  run  a  diesel  car  service
 on  this  section  due  to  the  fact  that
 while  the  diesel  rail  cars  cannot  run
 in  their  top  gear  at  speeds  less  than
 45  to  50  miles  an  hour,  the  maximum
 permissible  speed  on  the  Bbhatinda
 Hindumalkot  section  is  only  35
 miles  per  hour.

 Railway  Dispensaries  in  Ferosepur
 Division

 2454,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  average  daily  attendance  of
 outdoor  patients  in  the  Railway  dis-
 pensaries  of  Ferozepore  Division  in  the
 Northern  sauway;  anc

 (b)  the  number  of  Assistant  Sur-
 geons  working  im  each  of  the  above
 dispensaries?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahuawas  Khan):
 —

 Dispensaries  Average  Number
 daily  of  Assis-

 attendance  tant  Sur-
 gtons

 hw  Ferozepore  359°39  4
 2.  Ludhiana  768 -  t2  2

 3.  Juilundur  Cant,  143"  63  1

 4.  Jullundur  City,  ‘80°14
 5.  Amritear  ‘T9r"  74
 6.  Amritsar  Work-

 shop  254°93,  3

 7.  Pathankot  309  77  2
 8.  Baijnath  Paproia.  32°85  I

 Note:  Some  of  these  doctors  havea
 line  jurisdiction  and  the  number  of
 cases  seen  on  the  line  are  included
 under  (a).

 Claims  for  Properties  Lost  in  Transit

 PAB.  Sardar  Ighal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  and  value  of  claims
 for  properties  lost  in  transit  put
 forth  in  Ferozepore  Division  during
 1955-56  and  ‘1957-58;

 (b)  for  what  amount  claims  have
 been  accepted.

 (e)  to  what  extent  claims  have  been
 met;

 (d)  the
 @laims;  and

 (e)  what  agencies  have  been  res-
 ponsible  mostly  for  loss  of  such

 amount  of  outstanding

 The  Deputy  Minister  of  Railways
 (Shei  8.  झ  Ramaswamy):  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.
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 Demographic  Stadica
 2456.  Shri  B.  C.  Mullick:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (2)  whether  it  is  a  faet  that  four
 research  centres  have  been  opened  for
 demographic  studies;

 (b)  whether  there  is  any  proposal
 to  open  more  centres  for  demographic
 studies  in  the  country  during  the
 remaining  period  of  the  Second  Five
 Year  Plan;  and

 (c)  if  so,  their  number  and  the
 States  where  they  are  to  be  started?

 The  Minister  of  Health  (Shri  Kar—
 markar):  (a)  Yes  Sir.

 (b)  No,  Sir.  .
 (९)  Does  not  arise.

 गुना-उज्जैन  लाइन

 २४५७.  शी  लोलाधर  जोशी  :  क्या  रेलवे:
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  गुना-उज्जैन  लाइन  का,  जो
 श्भी  स्वीकृत  हुई  है,  मार्ग  क्या  होगा  ;

 ।  वि)  कौन-कौन  से  अभ्रन्य  वैकल्पिक
 मार्गों  का  सर्वेक्षण  किया  गया  था  ;

 (ग)  इस  मार्ग  पर  कौन-कौन  से  बड़े
 ग्राम  तथा  नगर  स्थित  है  ;  और

 (घ)  इस  लाइन  पर  काम  कब  भारम्भ
 होगा  ?

 रेसथे  उपसंत्री  (भी  सें०  To  रामस्थामो):
 (क)  भौर  (ख)  प्रस्तावित  गुना-उज्जेन
 रेलवे लाइन  के  लिए  नीचे  दिये  गये  रास्तों
 का  सर्वे  किया  गया;

 १.  गुना-वियावरा-भागरा-उज्जैन
 २.  गुना-बियावरा-शाहजापुर-मक्सी
 ३.  गुना-वियावरा-प्रागरा-नागदा

 इन  तीन  रास्तों  में  से  गुना-बियावरा"
 ग्रागरा-उज्जैन  रास्ते  को  झस्थायी  रूप  से
 सब  से  झचिक  उपयुक्त  समझा  यया  है
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 eost  cannot  be  worked  out  to  any (7)  जब  तक  लाइन  का  झन्तिम  -  re  es भार्भ-निर्धारण  a  (Fina)  location  survey)
 पूरा  तन  हो  जाय,  तब  तक  प्रन्तिम  रूप  से

 यह  नहीं  कहा  जा  सकता  कि  इस  लाइन
 पर  कौन  से  गांव  और  कस्ने  पड़ेंगे  ।

 (घ)  इस  लाइन  पर  काम  भगले
 वित्त-बर्ष  १६५६-६०  में  शुरू  होगा  धौर
 काम  इस  ढंग  पर  किया  जायेगा  ताकि

 दूसरी  पंचवर्षीय  थोजना  में  हस  पर  जो
 खर्च  हो,  वह  प्रन्तिम  मार्ग-निर्धारण  सर्वे,
 जमीन  के  भ्रषिग्रहण  (acquisition)  भौर
 लाइन  के  कुछ  हिस्से  पर  भिट॒टी  डालने  भौर

 बुलो  के  पाये  भ्रादि  बनाने  तक  सीमित  रहे।
 इस  समय  लाइन  के  प्रन्तिम  मागें-निर्धारण
 सर्वे  पर  खच  के  अनुमान  की  जाच  रेलवे
 बोर्ड  में  की  जा  रही  है  ।

 Free  Passes  for  Railway  Staff

 2458.  Shri  Warior:  Will  the  Minis-
 ter  of  Rallways  be  pleased  to  state:

 (a)  whether  free  passes  are  issued  ‘
 to  retired  Railway  Officers;

 (b)  if  so,  the  total  annual  amount
 of  the  free  passes  from  1954-55.  to
 1958-59;  and

 (c)  the  expenditure  incurred  during
 the  above  period  annually  to  provide
 free  conveyance  to  the  staff,  their

 transfer  (ii)  retirement;  and  =  (iii)
 homegoing  on  periodical  leave?

 The  Deputy  Minister  of  Raiiways
 (shri  Shahnawas  Khan):  (a)  Yes.

 (9)  and  (eo).  Information  is  not

 (1)  all  the  persons  included  on
 the  pass  may  not  have
 travelled;

 (2)  the  journey  may  have  been.
 terminated  short  of  destination,
 shown  on  the  pass;

 (3)  on  many  occasiong  the  jour-
 neys  may  not  have  even  been,
 performed,

 कर्मचारियों  की  पदोसतति

 भी  so  mo  सिह  :
 श४५६.८

 हि  झर्जुन  तह  भषीरिया  :

 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  रेलवे  बोर्ड  ने  प्रनुसचिवीय
 पदालि  के  कर्मचारियों  को  गैर-प्रनुसचिवीय
 बदालि  में  पदोन्नति  देने  पर  प्रतिबन्ध  लगाने
 के  लिये  कोई  निर्णय  किया  है  ;  शौर

 (ख)  दि  हां,  तो  उसका  ब्यौरा  क्‍या
 ?

 रेलवे  उपसंत्री  (भी  शाहनवाजञ  कां):
 (क)  और  (ख).  जो  मिनिस्टीरियल  रेल
 कर्मचारी  १-४-१६३८  के  पहले  से  नौकरी
 कर  रहा  है,  यदि  हू  कार्यकुशल  बना  रहे
 ौर  डाक्टरी  परीक्षा  मे  पास  होता  रहे,
 तो  साधारणत:  वह  ६०  साल  की  उमर
 तक  नौकरी  में  रखा  जा  सकता  है  इस  तरह
 का  मिनिस्टीरियल  रेल-कर्मंचारी  तरक्की
 के  सामान्य  मार्ग  में  जब  नान-मिनिस्टीरिपल
 पद  (जिसके  रिटायर  होने  की  उमर  ५५
 साल  है)  पर  तरक्की  पाते  का  हकदार
 होता  है,  तो  उसे  उसी  सूरत  में  तरक्की  दी
 जाती  हैं  जब  वह  इस  बात की  लिखित
 रजामनन्‍्दी दे  दे  कि  ५५  साल  की  उमर  पूरी
 कर  लेने  के  बाद  नोकरोी  में  बने  रहने  के  लिए
 उसे  अपने  मिनिस्टीरियल  पद  पर  बापस
 महीं  झाने  दिया  जायेगा

 इसके  भ्रतावा  कोई  दूसरा  प्रतिबन्ध
 नहीं  है  tv
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 aw  कर्मचारियों की  वरिष्यता  का
 निर्धारण

 भरी  प्र०  या  सिह  :
 १४६०

 ५  बनी  प्रभु  सिह  भशरिया  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 "करेगे  कि  :

 ह

 (क)  क्‍या  रेलवे  के  पुनर्गठन  के

 पकचात्‌  रेलवे  कर्मचारियों  की  वरिष्ठता
 निर्धारण  के  बारे  में  विभिन्न  रेलवे  महा  खंडों
 से  समान  सिद्धान्तों  और  प्रक्रिया  को  भपना

 “लिया  है  ;

 (ख)  यदि  नहीं,  तो  विभिन्न  रेलों  ने
 कौनसी  भिन्न-भिन्न  पंठतियां  भ्रपना  रखी

 ह्;

 (ग)  क्या  यह  सच  है  कि  एक  ही  रेलवे
 में  वरिष्ठता  निर्धारण  के  लिये  दो  विभिन्न

 'भ्रक्रियायें  हैं;  भौर

 (घ)  यदि  उपरोक्त  भाग  (ग)  का
 उत्तर  स्वीकारात्मक  हो,  तो  किन  रेलों  और
 किन  विभागों  में  दो  विभिन्न  प्रक्रियायें  श्रपनाई
 गई  हैं  ?

 रेलवे  उपभंत्री  ष्ी  दाहनबाद  सां)  :

 (क)  जी  हां,  केवल  भूतपूर्व  सौराष्ट्र  रेलवे
 के  कर्मचारियों  को  छोड़  कर  ।

 ख)  एक  विवरण  सभा-पटल  पर  रख
 दिया  गया  है  [देखिये  परिशिष्ट  ५,  'झनुबन्थ

 "संख्या  ५६).

 (ग)  जी  हा  ।

 (घ)  पर्चिम  रेलवे  मे  मिलायी  गयी

 भतपूवे  सौराष्ट्र  लेलवे  के  सभी  विभागों  के
 कर्मचारियों  के  सम्बन्ध  में  ।

 ‘Fixation  of  Wheat  Prices  in  Punjab

 246l.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Food  and  Agriculture

 “be  pleased  to  state:
 (a)  whether  the  negotiations  with

 Punjab  Government  for  fixation  of
 ‘new  wheat  price  have  buen  conclud-
 od;
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 nt)
 if  so,  the  result  &f  negotiations;

 (ce)  the  new  price  fixed?‘
 The  Minister  of  Food  anf  Agrieul-

 tare  (Shri  A.  है  Jain):  (a)  to  (०).
 The  whole  question  of  purchase  of
 wheat  by  the  Government  including
 the  fixation  of  suitable  procurement
 prices,  is  engaging  the  attention  of
 the  Government  of  India.  The  Punjab
 Government  will  be  consulted  in  due
 course.

 देलीफोनव  |  डायरेक्टरी

 २४६२.  भौ  भक्‍त  दर्शन:  क्या  परिषहन
 तथा  संधार  मत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  भ्रक्तूबर,
 १६५७  में  दिल्‍ली  में  जो  टेलीफोन  डायरेक्टरी

 प्रकाशित  हुई  थी,  वहूं  बाई  ग्राहकों  को
 फरवरी,  १६९५९  के  प्रथम  सप्ताह  तक  भी

 नहीं  मिल  पाई  थी  ;

 (ख)  यदि  हा,  तो  देरी  हो  जाने  का
 क्या  कारण  था  ;

 (ग)  भविष्य  में  उस  डायरेक्टरी  का
 संशोधित  सस्करण  ग्राहकों  को  तत्काल

 पहुँचाने  के  लिये  क्‍या  व्यवस्था  की  ज़ा  रही
 रही  है  ;  भौर

 (घ)  डायरेक्टरी  को  हिन्दी  मे  भी
 प्रकाशित  करने  के  लिये  क्या  कार्यवाही
 की  जा  रही  है  ?

 परियहम  तथा  संदार  मंत्रालय  में  राज्य-
 मंत्री  (भी  राज  बहादुर)  :  (क)  जी  हां  ।

 (ख)  दिल्ली  की  टेलीफोन  डायरे-
 क्टरी  गवर्नेमेंट  भ्राफ  इण्डिया  प्रेस  में  छापी
 गयी  थी  ।  चूकि  इस  प्रेस  को  सरकार  के
 और  दूसरे  जरूरी  ौर  जल्दी  के  काम  भी
 करने  थे,  शर्त;  ग्राहकों  को  डायरेक्टरी  की
 प्रतिया  देने  में  भ्रनिवार्य  देरी  हो  गईं  ।

 (7)  दिल्‍ली  को  टेलीफ़ोन  डायरेक्टरी
 के  झागामी  संस्कृरणों  को  किसी  प्राइवेट
 प्रेस  में  छापे  जाने  का  अस्ताव  है  t
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 (u)  दिल्ली  देलीफ़ोनअणासी  के

 आहकों  की  निश्चित  राय  जान  लेने  पर  यह
 ष्ता  ग्क्ला  कि  हिन्दी  में  डायरेक्टरी  कौ
 मांग  बहुत  थोड़ी  है,  इसलिये  डायरेक्टरी
 का  हिसदी  संस्करण  छापने  के  प्रस्ताव  पर
 जागे  कार्रवाई  नहीं  की  गई  ।

 Production  of  Saffron

 2463.  Shri  A.  M.  Tariq:  Will  the  ह
 “Minister  of  Foed  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  steps  have  been
 ‘taken  to  increase  the  production  of
 saffron  in  various  States;

 (b)  whether  the  Government  of
 India  have  carried  out  any  research
 in  this  connection;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  है  Jain):  (a)  to  (b).  No.

 (c)  Does  not  arise.

 Export  of  Beef  >
 2464.  Shri  M.  B.  Thakore:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  export  of  beef  to  foreign
 countries  and  the  exchange  earned
 therefrom  during  the  years  1956-57  and
 ‘1957-58;  and

 (b)  whether  it  is  a  fact  that  the
 export  of  beef  was  stopped  in  1954-

 -55  but  again  permitted  in  the  years
 1956-57  and  1957-887

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  V,  annexure
 No.  $7.)

 (b)  The  export  of  beef  was  banned
 “with  effect  from  11-5-1954  except  as
 shipstores.  It  was  placed  on  O.G.L
 from  8-7-l958  4  pursuance  cf  the
 export  drive  initiated  by  the  Govern-
 ment  of  India.
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 DEATH  OF  SHRI  KALA
 VENKATARAO

 Mr.  Speaker:  I  have  to  inform  tre
 House  of  the  sad  demise  of  Shri  Kala
 Venkatarao  who  passed  away  this
 morning  at  the  age  of  59,  at  Hydera-
 bad.

 Shri  Venkatarao  was  a  member  of
 the  Constituent  Assembly  of  India
 from  the  22nd  July,  7946  to  the  8th
 January,  ‘1948,  when  he  resigned.
 Subsequently  he  was  elected  to  the
 Provisional  Parliament  in  August,
 950  and  continued  to  be  its  member
 till  the  26th  September,  95  when  he
 again  resigned.  Earlier  he  was  a
 member  of  the  Madras  Legislative
 Assembly  from  4987  to  1946.

 He  was  Minister  of  Land  Revenue
 and  Minister  of  Public  Health,  Gov-
 ernment  of  Madras  from  September,
 95  to  February,  1952.

 Up  to  the  date  of  his  death  in
 Hyderabad  he  was  the  Revenue  Min-
 ister  and  filled  that  post  very  abiy.
 He  was  counted  to  be  one  of  the
 able  administrators  and  Minusters  of
 Andhra  Pradesh.

 /  We  mourn  the  Ios3  of  this  friend
 and  I  am  sure  that  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.

 May  I  request  that  the  House  may
 stand  in  silence  for  a  minute.

 The  Members  then  stood  in  silence
 for  a  minute.

 2.03  शाल

 RE.  ADJOURNMENT  MOTION
 Mr.  Speaker:  Papers  to  be  iaic  on

 the  Table.
 Shri  Hem  Barua  (Gauhati):  Sir.  I

 gave  notice  of  an  adjournmert  motion.
 Mr.  Speaker:  I  disallowed  that

 adjournment  motion.

 Shri  Vajpayee  (Balrampur):  I  have
 also  tabled  an  @@Jouroment  motion.
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 Shri  Hem  Barua:  What  tat
 happened......

 Mr.  Speaker:  Order,  order.  One  at
 \  time.  I  disallowed  it.

 Shri  Hem  Barua:  The  hon.  Prime
 Minister  is  here  and  I  think  he  would
 like  to  make  a  statement  because  of
 this  violation  of  the  cease  fire  agree-
 ment  that  was  arrived  at  on  toe  8th
 March.  No  sooner  than  the  ink  on  the
 agreement  is  dry,  it  has  been  violoted.
 An  Indian  has  sustained  bullet  in
 juries.

 Mr,  Speaker:  I  am  realy  surprised
 at  the  manner  in  which  orders  876
 not  carried  into  effect.  I  am  afraid  I
 will  have  to  take  more  serious  and
 drastic  methods  to  avoid  this  kind
 of  disobeying  my  orders  in  this
 House.

 I  said  that  this  is  a  continuing  affair.
 This  matter  was  brought  up.  Some
 questions  were  also  asked  later  on.
 Are  we  merely  looking  on  when  they
 have  occupied  some  territory  or  land
 which  did  not  belong  to  them?  They
 are  massing  their  troops.  The  whole
 House  cheered  when  the  hon.  Prime
 Minister  said  that  we  are  waiting  for
 the  proper  opportunity  to  take  prcper
 action.  In  view  of  the  fact  tat  3  ७
 a  continuing  affair  and  that  every

 ‘hon.  Member  knows  that  when  it  is
 a  continuing  affair,  it  cannol  be
 allowed  by  way  of  an  adjourament
 anotion,  whatever  other  remedics  may
 be  open.  But  Shri  Barus  took  it  up
 again.  It  is  continuing.  It  is  un-
 fortunate  that  firing  is  going  on  there.
 Should  we  have  an  adjournment
 motion  here  every  day  notwithstand-
 ing  the  fact  that  only  recently  we
 had  a  full  debate  on  this  matter?  It
 was  followed  up  by  a  member  of
 questions  also.  The  hon.  Prime  Minis-
 ter  has  answered  them.  I  would  advise
 hon.  Members  to  choose  othe:  re-
 medies,  if  necessary,  to  have  a  -  dis-
 cussion.  They  may  talk  to  the  hon.
 Prime  Minister.  If  there  ig  any
 new  matter  to  give  he  will  certainly
 give  it.

 eae

 Shri  Hem  Barwa:  May  I  make  a
 submission?
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 Minister  want  to  make  a  statement?

 Tho  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawabarial
 Nehra):  No  special  statement,  byt
 if  you  are  pleased  to  permit  me,  I
 would  just  make  a  few  remavks  about
 this  particular  incident.

 Mr.  Speaker:  Hon.  Ministers  get
 notices  of  adjournment  motions  as

 and  when  they  are  tabled.  It  will  help
 me  enormously  if  the  hon.  Minister
 concerned  immediately  sends  word  to
 me  that  he  would  like  to  make  a  state-
 ment  so  that  it  may  guide  me.  If  ९
 come  to  the  conclusion  that  its  a
 continuing  matter  and  if  still  the  hon.
 Minister  wants  to  make  a  statement
 then  I  would  not  reject  it  straight-
 way.

 Shri  Jawaharlal  Nehra:  !t  18,  of
 course,  as  you  have  been  pleased  to.
 say,  a  continuing  matter  and  it  :s  not
 a  statement  that  I  propose  to  make.
 But  I  am  always  anxious  to  place  such
 facts,  as  I  may  have,  before  the
 House.  In  just  a  sentence  !  wish  to
 say  that  there  is  no  doubt  that  this
 firing  started  and  as  a  matter  of  fact
 both  parties  have  raised  objcctions
 and  charged  the  other  party  for
 having  started  it.

 Shri  Hem  Barna:  In  this  particular
 case  they  have  started  it.

 hri  Jawaharlal  Nehru:  I  am  mere-
 ly  etating  the  facts.

 We  have  complained  to  them,.
 naturally.  They  have  complamed  to
 us.  I  have  before  me  our  reply  to
 them  in  which  we  have  said  that  their
 complaint  is  not  justified.  This  is
 part  of  that  con

 tip
 ing  thing  to  which  ,

 you  have  been  pleased  to  refer.  We
 have  to  take  separate  things  ge-
 parately  with  them.  That  is  the-
 position.  We  are  taking  it  up.

 Shri  Hem  Barua:  May  I  know  from,
 the  hon,  Prime  Minister  as  to  what
 measures  he  has  adopted  so  far  as  the
 Assam-Pakistan  border  is  concerned?
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 May  I  know  whether  military  is  post-
 ed  there  or  whether  armed  con-
 stabulary  is  posted  there  or  whether
 we  have  patrol  boats  in  our  rivers
 just  as  Pakistan  has  or  whether  we
 are  using  Machine  guns  just  as  Pakis-
 ह.  is  using?

 I  also  want  to  draw  the  attention  of
 ‘the  hon.  Prime  Minister  to  the  state-
 ment  made  by  General  Ayub  Khan.
 He  links  up  Kashmir,  Canal  Waters
 dispute  and  this  continuing  affair  on
 the  border  and  for  future  coroperation
 he  wants  some  sort  of  an  assurance  or
 some  sort  of  a  solution  to  these  two
 problems.  Until  and  unless  Kashmir
 dispute  is  solved  to  their  satisfaction
 and  until  and  unfess  the  Canal  Waters
 dispute  is  solved  to  their  satisfaction
 there  is  not  going  to  be  any  co-
 ‘Operation.  That  és  how  he  has  given
 out  his  mind.  Therefore  to  expect
 co-operation  is  difficult.  We  have  to
 protect  it.  The  hon.  Prime  Minister
 I  know,  has  got  a  pet  argument.  Hr
 ‘would  come  and  tell  us  that  there
 is  such  a  long  border  that  it  cannot

 Mr.  Speaker:  What  does  he  want?»

 Shri  Hem  Barua:  About  Assam  and
 East  Pakistan  border  there  are  three
 areas,  There  are  only  three  areas
 that  are  to  be  protected.

 Mr,  Speaker:  I  am  sorry  that  the
 thon.  Member  is  making  a  speech.  I
 thought  he  wanted  some  further  in-
 Yormation.  He  might  have  stopped
 at  that.  He  even  made  suggestions
 as  to  why  not  post  military  and  so
 on.

 Shri  Hem  Barua:  I  want  to  know
 whether  this  is  being  done.

 Mr.  Speaker:  He  should  not  have
 followed  it  up  with  the  reference  to
 General  Ayub  Khan.

 Shri  Hem  Barua:
 with  this.

 Shri  Jawaharlal  Nehra:  I  am  totally
 unable  to  answer  so  many  queries.
 ‘In  fact,  my  mind  does  not  grasp  &
 except  that  he  has  referred  to  the

 It  is  linked  up
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 whole  area  of  Kashmir,  General  Ayub
 Khan's  speech  and  various  other  sec-
 tors.  I  am  totally  unable  to  answer
 such  queries  in  this  way.

 Shri  Hem  Barua:  I  am  making  it
 septrately.  If  it  is  misunderstood  it
 is  Not  my  fault.  I  say  that  there
 are  three  areag  which  have  to  be
 protected.

 Mr,  Speaker:  He  wants  to  make  a
 speech.  Enough  has  been  said  about
 this  matter.  The  hon.  Minister  has
 even  made  a  statement  as  to  what
 is  being  done.

 Shri  s.  M.  Banerjee  (Kanpur)  rose—.

 Mr.  Speaker:  What  does  Shri
 Banerjee  want?

 Shri  Hem  Barua:  There  is  appre-
 hension  in  the  State  of  Assam.  The
 apprehension  is  that  the  State  of
 Assam  is  being  neglected  not  only  by
 the  Central  Government  but  is  being
 neglected  by  some  other  people  also.
 When  we  have  been  giving  notices  of
 adjournment  motions,  you  have  been
 pleased  not  to  allow  a  single  motion.
 When  it  came  to  Murehidabad  you
 just  allowed  it.

 Mr.  Speaker:  I  thought  the  hon.
 Member  will  stop  with  accusing  the

 «अं
 He  has  come  to  me

 also,

 Shri  S.  M.  Banerjee:  I  Gee  notice
 of  an  adjournment  motion  on  this  re-
 ported,  eee eee

 Mr,  Speaker:  {  have  disallowed  this
 also.

 Shri  M.  Banerjee:  You  have  sai
 that  a  question  on  the  subject  may
 be  tabled.  My  submission  is  that
 these  people  have  fired,  entered  the
 Indian  territory  and  one  man  has
 been  kidnapped.  After  kidnapping
 and  firing,  if  we  table  a  question  it
 may  become  an  unstarred  question
 some  day.

 Mr,  Speaker:  If  hon.  Members  satis-
 fy  me  that  the  question  is  emergent,
 I  will  always  allow  a  question.
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 Shri  8.  M.  Banerjee:  This  is  emer-
 gent,

 Mr.  Speaker:  Very  well.  I  will
 allow  a  short  notice  question  to-
 morrow.

 Shri  M.  Banerjee:  Tomorrw  is
 a  Sunday.

 Mr.  Speaker:  Tomorrow  means  the
 next  day  of  business.

 Papers  to  be  laid  on  the  Table.

 Shri  Vajpayee:  I  have  also  tabled
 an  adjournment  motion.

 Mr.  Speaker:  I  have  repeatedly  sub-
 mitted  for  the  consideration  of  this
 House  that  if  I  take  a  decision  hon.
 Members  who  have  tabled  adjourn-
 ment  motions  can  come  and  represent
 to  re.  I  will  certainly  change  the
 decision  if  it  is  necessary  and  will
 bring  up  the  matter  the  next  day
 waiving  the  question  of  notice  or  of
 delay.  I  shall  do  so.

 Shri  Vajpayee:  May  I  submit......
 Mr.  Speaker:  No,  not  here.
 Papers  to  be  laid  on  the  Table.

 32.09  bra.

 PAPERS  LAID  ON  THE  TABLE
 Rerort  or  CoMMirrez  FoR  PLANNIN
 Mrasures  AGAINST  Fioops  iv  De.Hr

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  KE.  C.  Reddy):  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Report  of  the  Committee  for  Planning
 Measures  against  Floods  and  similar
 calamities  in  Delhi.  [Placed  in  Li-
 brary,  See  N6,  LT-8i8/59.}
 PounsaB  SuGaRcAngz  (PROHIBITION  OF
 Usr  FOR  MANouFACToRE  oF  Gur)  OnnER

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  Sir,
 ह  beg  to  lay  on  the  Table,  under  sub-
 section  (8)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  ‘1955,  a  copy  of
 the  Punjab  Sugarcane  (Prohibition  of
 use  for  Manufacture  of  Gur)  Order,
 2959  published  in  Notification  No.
 G.3.R./220/ESS.  Com/S  dated  the  28rd

 February,  1959  [Placed  in  Library
 See  No,  LT-i39/50.)

 B.  है.  Murthy):  Sir,  I  beg  to  lay  on
 the  Table  a  copy  of  each  of  the  fol-
 lowing  Notifications  issued  under  the
 Agricultural  Produce  (Development
 and  Warehousing)  Corporations  Act,
 1956  —

 (i)  GSR.  No.  448  dated  the  l4tr
 Maxch,  1.

 (ii)  G.S.R.  No.  39  dated  the  I¢th
 March,  1959.

 (iii)  G.S.R.  No.  320  dated  the  l4th
 March,  ‘1959.

 Placed  in  Library,  See  No
 ‘T-320/59.]

 380g  hrs.
 ESTIMATES  COMMITTEE.

 Forrrera  and  Forty-rirst  Rerorts

 Shri  B.  G.  Mehta  (Gohilwad):  Sir,
 I  beg  to  present  the  following  Reports
 of  the  Estimates  Committee:

 (i)  Fortieth  Report  on  the  action
 taken  by  Government  on  the
 recommendations  contained  in
 the  Fifty-sixth  Report  of  the
 Estimates  Committee  (First
 Lok  Sabha)  on  fhe  Ministry
 of  Defence—Army  Stores.

 (ii)  Forty-first  Report  on  the  ac-
 tion  taken  by  Government  on
 the  recommendations  contain-
 ed  in  the  Forty-seventh  Re-
 port  of  the  Estimates  Com-

 he
 (First

 Lok
 Sabha)  on

 Ministry  Transport-~
 Lighthouses.
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 for  the  week  commencing  30th  March
 will  consist  of—

 re)  Consideration  of  any  item  of
 Government  Business  entered  in
 today’s  Order  Paper  and  not  con-
 cluded.

 (2)  Discussion  and  voting  of  De-
 mands  for  Grants  in  respect  of  the
 Ministries  of—

 Works,  Housing  and  Supply
 Scientific  Research  and  Cultural

 Affairs

 Transport  and  Communications
 Labour  and  Employment.
 (3)  Discussion  on  the  Report  of

 the  Inquiry  into  the  Chinakuri  Col-
 Mery  Disaster  laid  on  the  Table  of
 the  House  on  the  l6th  February,
 3859,  on  a  motion  to  be  moved  by
 Shrimati  Renu  Chakravartty  and
 others  on  2nd  April,  at है  p.m.

 lly  hrs.

 *DEMANDS  FOR  GRANTS—contd.

 Munistry  oF  INFORMATION  AND
 BROADCASTING

 Mr.  Speaker;  The  House  will  now
 take  up  discussion  and  voting  on  De-
 mands  Nos.  6l  to  63  and  24  relating
 to  the  Ministry  of  Information  and
 Broadcasting  for  which  four  hours
 have  been  allotted.

 Hon.  Members  desirous  of  moving
 cut  motions  may  hand  over  at  the
 Table  within  5  minutes  the  numbers
 of  the  selected  cut  motions.  shall
 treat  them  as  moved,  if  the  Members
 in  whose  names  those  cut  motions
 stand  are  present  in  the  House  and  the
 motions  are  otherwise  in  order.

 Demanp  No,  6]—Muustray  or  Inror--
 MATION  AND  BaGapcastTIne

 Mr,  Speaker:  Motion  moved:
 7  “That  a  sum  not  exceeding
 Rs.  16,17,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1960,  in
 respect  of  ‘Ministry  of  Informa-
 tion  and  Broadcasting’.”

 Demanp  No.  62—Broancastinc

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  4,26,77,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1960,  in
 respect  of  ‘Broadcasting’.”

 Demanp  No.  63—MIscec.annous  08-
 PARTMERTS  AND  EXPENDITURE  UNDER

 THE  MINISTRY  OF  INFORMATION  AND
 BROADCASTING

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs  3,14,88,000  be  granted  to  the
 President  to  cofffflete  fhe  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 Sist  day  of  March,  39600  in
 respect  of  ‘Miscellaneous  Depart-
 ments  and  Expenditure  under  the
 Ministry  of  Information  and
 Broadcasting’.”

 ae

 Demanp  No  24—Caprrat  OuTLay  on
 BROADCASTING

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,88,38,000  be  granted  to  the
 President  to  complete  the  sum
 Necessary  to  defray  the  charges

 —
 "Moved  with  the  recommendation  of  the  President.
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 Which  will  come  in  course  of  pay-  tors  as  also  of  the  shareholders  to  be ment  during  the  year  ending  the

 held  rs  the  22nd  November,  7088 Sist  day  of  March,  1960,  in  under  the  Chairmanship  of  the  Sheriff respect  of  ‘Capital  Outlay’  on  of  Calcutta  who  would  submit  a  re-~ aed
 ey ia  te Shri  Prabhat  Ear  (Hooghly):  Mr.  wi

 I5
 *  a}  bead  also “Speaker,  the  Ministry  of  Information

 and  Broadcasting  which  functions
 “through  the  various  media  of  publi-
 ‘city  has  placed  before  us  a  report  of
 their  activity  for  the  year  1958-59.  I

 “would  say  that  while  it  is  the  func-
 tion  of  the  Ministry  to  give  proper
 publicity  through  the  various  media,
 it  was  guilty  of  allowing  one  of  the
 oldest  newspaper  agencies  +o  go  out

 “of  existence:  the  United  Press  of
 India,  which  had  to  its  credit  yeoman’s
 service  during  the  period  of  the  na-

 ‘tional  movement.  When  the  only ‘other  agency  which  was  foreign  own-
 ed  was  all  the  time  trying  to  sabotage ‘the  national  movement  and  was  not
 Prepared  to  carry  any  message,  the
 “United  Press  of  India  through  their
 agencies  have  been  helping  the  na-
 tional  movement.  After  Independ- ‘ence,  it  was  expected  that  the  Na-
 tional  Government  would  help  this

 “news  agency.  Instead  of  helping  this
 news  agency  which  has  served  the  na-

 “tion  during  those  days,  it  has  created &  situation  by  which  this  press  agency “has  to  close  its  unit.  The  reason  was, the  Government  of  India  said,  that  it ‘could  not  give  any  financial  help  to
 the  agency  and  the  present  attitude was  that  the  Agency  has  too  much
 financial  obligation  and  debts  and  in-
 adequate  financial  resources,

 This  agency  made  certain  proposals. “The  proposal  was  as  follows,  The
 “current  monthly  budget  was  balanced from  May  958  by  drastic  reduction in  expenses  so  that  there  might  be  no
 more  accumulation  of  liabilities.  A

 “scheme  of  compromise  with  the  credi-
 tors  was  adopted  by  the  Board  of
 directors  which  would  clear  the  Past liabilities.  A  petition  was  also  sub-
 mitted  to  the  Calcutta  High  Court
 ‘under  section  ‘391  of  the  Companies
 Act,  The  Court  admitted  the  petition
 @ndq  ordered  a  meeting  of  the  credi-

 ernment  had  readily  agreed  not  to
 demand  their  claim  for  a  period  of
 ten  years  from  the  period  of  sanction
 of  the  scheme  by  the  High  Court,  The

 Union  Government  preferred  liguida-
 tion  of  the  present  company  which
 would  have  resulted  in  their  getting
 nothing  from  the  company,  it  was
 thought  that  they  would  not  disfavour
 such  a  proposal  for  a  0.year  morato-
 rium.  The  company  with  the  help  of
 Dr.  B.  Cc  Roy  and  the  Sheriff  of  Cal-
 cutta  started  collecting  a  fund  and
 है:  70,000  were  collected.  At  the  time
 when  these  negotiations  were  going
 on,  the  Government  of  India  did  not
 see  their  way  to  stay  their  hands  and
 they  felt  that  greater  resources  were
 necessary  to  rehabilitate  the  U.P.I,  All
 the  pleadings  and  deputations  to  give
 at  least  two  or  three  months  tzme  to
 the  agency  which  would  definitely  help
 in  effecting  all-round  improvement  of
 the  agency  had  no  effect.  The  Gov-
 ernment  woult  have  lost  nothing.  This
 was  not  pajd  any  heed  to.  One  of
 the  oldest  news  agencies  of  India  thus
 had  to  go  out  of  existence.  This  ts  the
 report  of  this  Ministry  during  the
 last  year.

 The  Press  Commission’s  recom-
 mendation  about  the  Price  Page Schedule  is  still  outstanding.  The
 smal)  paper  owners  and  the  small
 papers  are  suffering  as  a  result  of  the
 Government's  not  taking  any  deti-
 sion.  This  decision  has  not  been  taken
 because  of  pressure  from  the  big  press owner  magnates  who  are  not  incline@
 to  oblige  the  Government  and  agrees to  such  a  decision.  The  Government



 One  point  I  have  not  been  able  to
 understand  about  the  release  of  the
 resignation  of  Mr.  O.  Mathai  through
 the  Press  Information  Bureau,  how  it
 happened;  whatever  the  circums-
 tances,  how  the  resignation  of  an  in-
 dividual  officer  was  released  through
 the  Press  Information  Bureau.
 Because,  neither  it  was  a  Government
 communique  nor  it  had  anything  to  do
 with  the  Government  as  such.  It  was
 the  resignation  of  an  individual.  Yef,
 the  Press  Information  Bureau  circula-
 riseq  and  gave  publicity  to  this  resig-
 nation  letter.

 This  Ministry  deals  with  various
 media  of  publicity.  It  is  very  diffi-
 cult  to  deal  with  each  and  every  item
 of  them.  Coming  to  the  All  India
 Radio,  there  have  been  complaints
 from  the  artistes  about  the  treatment
 that  they  get  in  various  stations  at  the
 hands  of  departmental  officers.  This
 complaint  was  raised,  and  it  was  re-
 quested  that  the  Minister  himself
 should  take  cognizance  of  these
 grievances  and  try  to  satisfy  the
 artists.  But  this  has  been  left  entire-
 ly  in  the  hands  of  those  persons
 against  whom  the  complaints  have
 been  made.

 There  was  also  complaint  against
 the  audition  system.  This  also  was
 communicated  to  the  hon.  Minister,
 Dut  the  same  system  still  continues  in
 various  stations.  Particularly,  the
 complaint  was  made  by  a  number  of
 433  (Ai)  LS  D—4,
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 artists  from  Calcutta,  but  the  same
 system  still  continues  there.

 Then,  I  come  to  the  news  relay  of
 the  All  India  Radio.  which  shows,  I
 would  say,  a  somewhat  partisan  atti-
 tude.  I¢  is  expected  that  the  news
 really  should  be  made  in  such  a  way
 as  to  give  proper  information  to  the
 people  in  general.  But  we  have  seen
 that  even  important  issues  in  the  in-
 ternational  sphere  and  also  even  in
 the  national  sphere,  are  being  cover-
 ed  in  such  a  way  that  it  can  very  well
 be  said  that  the  presentation  repre-
 sents  a  particular  viewpoint.

 During  the  unrest  in  the  Middle
 East,  when  the  troops  were  landed  in
 Lebanon  and  Jordan,  All  India  Radio
 covered  these  items  in  such  a  manner
 as  if  these  news  items  were  coming
 from  the  British  radio  station.  This
 was  an  international  issue,  and  we
 here  in  India  had  been  objecting  to
 the  fact  that  troops  had  landed  in
 Lebanon  and  Jordan;  and,  therefore,
 the  news  relay  should  have  been
 made  in  such  a  manner  that  it  would
 really  give  the  world  sentiment  and
 not  the  sentiment  of  one  particular
 group  or  one  particular  region.  This
 matter  was  brought  to  the  notice  of
 the  hon.  Minister,  but  he  seems  to
 have  been  satisfied  with  what  was
 being  relayed.  I  would  request  him
 to  take  personal  interest  and  see  how
 the  news  items  are  relayed  through
 ALR.  Let  me  give  just  one  or  two
 instances.  On  the  day  when  the
 counting  of  votes  in  the  by-election  at
 Devicolam  was  being  made,  the  A.LR.
 news  bulletin  in  the  evening  said  that
 the  counting  had  nof  yet  finished,  that
 the  Communist  candidate  was  lead-
 ing,  and  that  a  special  announcement
 would  be  made  roundabout  9  Pp.  m.  or
 30  p.m.,  but  the  promised  announce~
 ment  was  not  made  at  all.

 I:  shall  now  give  another  instance.
 There  are  different  political  parties  in
 our  country,  and  these  political  par-
 ties  have  their-alinual  conferences  and
 congresses.  I  am  not  asking  why
 the  Congress  of  the  Communist  Party
 was  not  covered  in  the  same  way  as
 the  AILC.C.  meetings  of  the  Congress
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 Party,  but  I  can  dare  say  that  none
 of  the  meetings  of  the  other  political
 parties,  whether  it  be  the  PSP  or  the
 RSP  or  any  other,  has  been  covered
 by  AIR  in  the  same  way  in  which  it
 covers  the  meetings  of  the  AICC.
 Similarly,  the  <¢onferences  of  the
 Ms,  the  UTUC  and  the
 AITUC  are  not  covered  in  the  same
 way  as  the  conferences  of  the  INTUC.
 I  would  request  the  hon.  Minister  to
 look  in  to  this  matter  and  not  simply
 give  a  reply  that  all  these  are  covered.
 I  would  request  him  to  go  through
 this  matter,  and  it  will  be  in  the
 interests  of  the  people  that  he  should
 see  that  no  partisan  attitude  is  taken
 by  AIR  towards  any  political  party.

 Then,  there  was  the  post  of  pariia-
 mentary  commentator  in  the  AIR,
 which  post  is  now  abolished.  For  the
 last  eighteen  months,  there  were  about
 six  persons  tried,  and  I  am  really
 surprised  to  fing  that  in  the  whole  of
 India,  we  could  not  find  a  single  man
 to  cover  this  particular  item  as  parlia-
 mentary  commentator.  This  post  has
 now  been  abolished.

 I  now  come  to  the  films.  We  are
 suffering  from  a  foreign  exchange
 erisis,  and  yet,  we  find  that  the
 cinema-houses  in  Bombay,  Calcutta
 and  Delh:  are  filled  with  foreign
 erime  films;  not  only  this  but  in
 every  house  we  fifiq  books  which  it
 will  be  difficult  for  any  man  of  taste
 to  go  and  see  even.  We  are  pruning
 eur  Plan  because  of  the  foreign  ex-
 change  crisis;  yet,  all  these  foreign
 films  are  imported  for  exhibition.  We
 know  what  difficulties  we  are  facing  in
 order  to  get  our  film  which  has  earned
 international  name  and  fame  and
 which  has  won  the  highest  honour  as
 an  Indian  film,  exhibited  in  the  foreign
 countries,  This  is  the  attitude  of  the
 other  countries,  and  so  far  as  we  are
 concerned,  we  find  that  India  becomes

 a  dumping  ground  for  any  kind  of
 film;  and  we  do  not  bother  if  our
 foreign  exchange  is  exhausted.  It  is
 high  time  that  this  sort  of  thing  should
 ‘be  stopped.
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 British  news  reels  are  still  conti-
 nued  to  be  displayed  in  our  cinema-
 houses.  These  show  news  iterhs
 which  really  give  a  picture  of  the
 domination  of  White  over  Black  on
 the  African  land.  The  brutalities  are
 still  continued  to  be  exhibited  in  the
 land  of  India  where  we  are  all  anxi-
 ous  to  see  that  the  people  in  Africa
 get  proper  justice  and  that  these
 brutalities  are  stopped;  and  we  pay
 from  our  foreign  exchange  for  this.

 Then,  we  have  a  State  Award  Com-
 mittee  for  films,  which  gives  prizes
 for  the  best  films.  But  Se  is  strange
 that  films  which  have  earned  interna-
 tional  name  and  which  have  got  the
 highest  honour  have  not  been  consi-
 dered  by  the  State  Award  Committee.
 Something  is  wrong  somewhere.  How
 is  it  that  a  film  which  has  earned  such
 a  name  and  which  has  got  the  highest
 honour  as  an  Indian  film  has  not  been
 considered  fit  for  the  State  Award?  It
 is  really  a  strange  thing.  Yet,  these
 things  are  continuing.  We  say  that
 wur  State  Award  committees,  region-
 al  or  central,  are  functioning  well  and
 yet  we  find  that  while  we  get  appre-
 ciation  for  our  films  abroad,  still  in
 the  national  sphere,  the  directors  of
 those  films  or  those  films  have  not
 been  given  any  appreciation  whatso-
 ever.  The  hon.  Minister  should  take
 note  of  this  also.

 Again,  when  we  are  importing  raw
 films  and  spending  about  Rs.  2  crores
 by  way  of  foreign  exchange,  it  is
 necessary  that  we  should  have  some
 sort  Of  contro]  over  it.  It  is  neces-
 sary  that  we  have  some  sort  of  con-
 trol  over  it.  I  have  got  no  complaint
 against  any  individual  director  or
 actor  or  producer,  but  I  would  say
 that  most  of  the  raw  film  that  is  im-
 ported  is  wasted.  The  films  produced
 are  of  20,000  feet  and  in  that  you  can
 find  everything  that  is  possible  under
 the  Sun,  and  also  see  a  life  which  you
 will  nowhere  find,  either  in  village  or
 city,  something  which  will  give  you
 the  idea  that  the  particular  story  may
 belong  to  any  part  of  the  world,  but
 you  can  very  well  say  that  it  is  not  a
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 story  which  can  Be  said  to  be  a  story
 belonging  to  Indie.  This  wastage  of
 the  imported  film  at  a  time  when
 there  is  a  foreign  exchange  crisis
 should  be  stopped,  and  it  is  neces-
 sary  that  restrictions  should  be  im-

 Otherwise,  it  will  be  very
 difficult  for  us  to  see  that  the  film
 really  plays  its  part.

 It  is  a  medium  of  education  too,
 and  here  I  do  not  know  what  the
 Ministry  is  doing.  It  has  given  com-
 plete  freedom  to  the  producer  and
 director  to  do  as  they  like,  and  the
 one  thing  that  they  do  very  well  is
 that  they  create  a  thing  which  in  no
 way  is  helpful  in  building  up  society,
 either  the  children  or  the  adult,  and
 it  goes  against  the  national  interests.
 It  is  high  time  the  Ministry  took  note
 of  it.

 Another  thing  which  does  not  get
 any  patronage  from  the  Ministry  is
 the  Indian  stage.  I  come  from  a  State
 where  we  are  proud  that  we  have  had
 the  tradition  of  the  professional  stage
 for  nearly  00  years,  and  it  is  a  stage
 which  has  created  and  helped  build
 up  a  national  character,  a  national
 movement.  It  is  from  this  stage  that
 the  people  in  the  past  imbibed  en-
 thusiasm.

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  May  I
 say  that  stage  and  drama  are  not
 under  this  Ministry?  It  might  be
 taken  up  when  the  Ministry  of  Cul-
 tural  Affairs  comes  up.

 Shri  Prabhat  Kar:  The  stage  is  a
 medium  of  education  and  publicity
 also.

 Mr.  Speaker:  But  another  Minister
 is  in  charge  of  it.  Very  well,  let  him
 attack  the  other  Minister.  His  time  is
 up.

 Shri  Prabhat  Kar:  A  Central  In-
 formation  Service  has  been  started,
 and  I  think  it  is  a  step  in  the  right
 @irection,  but  the  rules  that  have
 been  framed  which  have  been  noti-
 fied  in  the  Gazette  of  India  dated
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 February  2l,  1959,  negate  the  princi-
 ples  of  justice,  equity  and  fairplay.
 The  date  Ist  November,  957  has  been
 selected  as  a  crucial  date.  Even  can-
 didates  selected  by  the  UPSC,  who
 have  completed  their  period  of  pro-
 bation  and  whose  period  of  proba-
 tion  has  been  terminated  as  a  result
 of  satisfactory  service,  have  been
 excluded  because  they  happen  to  be
 recruited  after  November  i,  ‘1987,
 while  many  of  the  appointments
 which  have  been  made  directly  by  the
 Ministry  without  going  through  the
 UPSC  have  been  covered.  I  would
 request  the  hon.  Minister  to  go
 through  these  rules  again  and  see  that
 wherever  they  operate  against  the
 existing  employees,  particularly  those
 who  have  gone  through  the  exami-
 nations  of  the  UPSC,  such  employees
 are  covered.  Otherwise,  this  will  un-
 necessarily  create  bickerings  amongst
 the  staff  which  will  naturally  hamper
 the  efficiency  of  the  department.

 Lastly,  I  would  request  the  hon.
 Minister  to  see  that  Indian  news  reels
 are  sent  to  foreign  countries,  because
 nowadays  we  are  preparing  ६  really
 very  good  news  reels,  and  it  is  possi-
 ble  that  we  can  send  them  to  foreign
 countries,  particularly  in  South-East
 Asia,  and  thereby  earn  foreign  ex-
 change  too.  We  have  not  got  any  re-
 port  as  to  how  much  we  got  out  of
 exporting  these  news  reels,

 Dr  Keskar:  There  is  exchange.

 Shri  Prabhat  Kar:  We  really  can
 get  more  if  we  popularise  these  news
 reels  abroad.

 Shri  K.  U.  Parmar  (Ahmedabad-
 Reserved-Sch.  Castes):  I  thank  you
 very  much  for  giving  me  an  oppor-
 tunity  after  two  sessions.

 To  me  the  Ministry  of  Information
 and  Broadcasting  is  a  very  important
 Ministry  so  far  as  the  eradication  of
 untouchability  is  concerned.

 Under  article  77  of  our  Constitu-
 tion  we  have  abolished  untouchabil-
 ity,  and  we  have  also  passed  the  Un-
 touchability  (Offences)  Act,  but  in
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 practice,  in  the  whole  of  India  un-
 touchability  is  still  prevalent.  This
 Ministry,  by  propaganda,  through
 their  broadcasts  and  publicity,  can  do
 morte  service  to  this  nation  to  remove
 untouchability.

 It  is  a  pleasure  to  know  that  40,000
 radio  sets  have  been  given  to  the
 villages,  but  I  am  afraid  the  Ministry
 has  not  been  successful  in  giving  good
 programmes  so  that  the  villagers  may
 be  trained,  or,  as  is  often  stated  by
 the  other  Ministers  also,  publit  opi-
 nion  may  be  created.  So,  I  trust  that
 the  hon.  Minister  will  take  pains  to
 see  that  this  national  programme  is
 carried  out  by  this  Ministry.

 I  have  gone  through  the  Report
 for  1958-59  of  the  Ministry.  On  page

 I  find  that  in  the  budget  estimates
 of  the  Films  Division  for  1959-60  pro-
 vision  has  been  made  for  the  produc-
 tidh  and  distribution  of  the  under-
 mentioned  films:  ¢

 (i)  62  documentaries
 (2)  6  films  for  the  Ministry  of

 External  Affairs.
 (3.6  films  for  Tourist  Publicity
 (4)  2  Cartoon  films
 (5)  2  Teaching  films
 (6)  2  Instructional  films
 (7)  6  Instructional  films  for  ICAR
 (8)  6  Archive  films
 (9)  films  on  Gandhiji

 10)  full-length  film  on  untouch-
 ability  (may  be  assigned  to  a
 private  producer)

 I  would  like  to  know  the  progress  so
 far  made  in  the  production  of  the
 last  one,  because  it  is  the  only  film
 to  be  produced  on  the  removal  of
 untouchability,  and  that  too  by  a
 private  producer.

 You  know  untouchability  is  a
 Gisease  that  has  spread  in  the  whole
 of  India.  If  the  Ministry  takes  some
 interest  to  make  people  understand
 that  untouchability  is  a  blot  on
 Hinduism,  it  can  be  removed,  and
 I  trust  the  hon.  Minister  will  look
 into  the  matter.
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 Secondly,  the  standard  of  our  films
 ig  going  down  day  by  day.  We  are
 importing  raw  films  worth  about
 Rs.  2  crores.  In  spite  of  that,  the
 films  produced  nowadays  have  a
 degenerating  effect  not  only  on
 youngsters  but  children  between  8
 and  1.  I  myself  have  heard  them
 singing,  with  acting:

 लाल  लाल  गाल,

 ईना  मीना  डींगा,

 सी ए ठी कैट, . .  ब्याहो  गया...1

 etc.  This  gives  a  very  wrong  impresa-
 sion  to  our  younger  generation.  I
 would  like  to  know  whether  these
 films  are  censored  by  the  Censor
 Board,  and  why  the  Censor  Board
 allows  such  things.  On  the  one  side,
 our  President  is‘'kind  enough  to  give
 these  awards  of  Pa@ma  Sri  etc.,  to
 these  actors  and  actresses;  on  the
 other  hand,  useless  pictures  are  pro-
 duced  in  our  country  which  have  a
 morally  degenerating  effect  on  the
 younger  generation,

 Now,  I  come  to  advertisements.
 During  958  it  is  found  from  the
 Report  that  Rs.  14,53,000  were  spent
 on  advertisements,  but  it  will  be  seen
 that  a  major  portion  of  that  amount
 has  been  given  to  the  English  papers,
 English  dailies,  only,  and  the  regional
 language  papers  have  been  given
 very  little  chance.

 Even  in  regard  to  the  amount  spent
 through  these  regional  papers,  par-
 tiality  has  been  observed  and  those
 papers  which  are  favouring  the  party
 in  power  have  been  given  advertise-
 ments.  This  is  not  good  for  a  healthy
 democracy.  I  would  therefore  appeal
 to  the  hon.  Minister  of  Information
 and  Broadcasting  to  see  that  no  dis-
 crimination  is  made  in  giving  adver-
 tisements.

 I  would  also  like  to  draw  his  atten-
 tion  to  the  Press  Commissien’s



 the  country.  It  is  found  that  mostly
 some  favoured  few  journalists  have
 been  recommended  and  sent  abroad.
 If  you  see  the  record  of  the  last  five

 When  we  see  the  news  papers  of  this
 country  and  those  of  the  countries,
 what  do  we  find?  In  our  Indian  news-
 papers,  only  the  lectures  of  a  few
 Ministers  and  whatever  spoken  by
 Congress  workers  are  being  reported
 and  given  wide  space;  very  little  of
 other  news  has  been  given  to  the
 public.  I  do  not  understand  why  such
 poisonous  things,  why  such  poisonous
 party  information  is  being  given  and
 no  ‘neutral’  news  is  given  to  the
 people.

 I  come  from  Ahmedabad  and  I
 know  that  there  are  some  Gujarati
 papers  which  have  been  given  full
 advertisements,  and  on  the  strength
 of  those  advertisements,  they  have

 had  been  there.  Even  if  he  speaks
 from  the  bathroom,  everything  is
 reported,  But  the  activities  of  Opposi-
 tion  parties  are  not  given  publicity.

 conference

 papers.  If  these  things  go  on,  it  is
 shameful  to  our  healthy  democracy,
 When  I  find  that  our  hon.  Prime
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 great  injustice  to  our  growing  demo-

 the  papers  have  been  captured  by
 them,

 I  will  not  take  much  time,  but  will
 refer  to  instance  concerning  my  con-
 stituency  which  has  been  brought  to
 my  notice  by  a  well  known  dramatist,
 and  artist  drama  producer.  He  has
 written  me  a_  letter.  He  has  also
 written  to  the  Secretary  of  the  Minis-
 try  of  Information  and  Broadcasting.
 I  will  read  the  contents  of  his  letter
 to  me.

 Mr.  Speaker:  If  it  relates  to  a
 drama  or  dance,  he  may  reserve  it
 for  another  Ministry.  छू  it
 relates  to  Information  and
 Broadcasting  he  may  refer  to  it.

 Shri  K  U.  Parmar:  It  relates  to
 AIR.  I  will  read ,a  few  lines.

 “J  am  sure  that  you  will  be
 well  aware  that  I  have  directed
 end  produced  a  Gujarati  play,
 Duniya  su  kah  che.  In  the  Fourth
 Bombay  State  Natya  Mahotsava
 held  in  Bombay  last  year,  for  and
 on  behalf  of  the  All  India
 Women’s  Confercace,  Ahmedabad
 Branch,  my  above  drema  had
 won  a  second  prize  of  Rs.
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 Also  I  had  personally  been  award-
 ed  a  silver  medal  for  the  best
 acting  performance  of  the  year
 3958  along  with  a  cash  prize  of
 Rs  101  by  the  Chief  Minister  of
 Bombay  State  A  similar  medal
 and  cash  prize  was  also  awarded
 to  the  heroine  of  my  above  play
 in  the  Natya  Mahotsava  In  short,
 our  play  was  highly  ecclaimed  as
 one  of  the  best  plays  and  ‘he
 greatest  highhght  of  the  season,
 having  won  three  awards,  two
 for  the  best  acting  performance
 and  one  for  the  high  rank  of  the
 pley

 ”

 Even  in  spite  of  these  things,  when
 the  artist  told  the  Station  Durector
 to  stage  his  play  on  AIR,  the  Stat.on
 Director  approached  the  Secretary  of
 the  All  India  Women’s  Conference  It
 has  been  brought  to  my  notice  m  his
 letter  by  the  artist  that  the  lady  who
 was  Secretary  of  the  All  India  Wo-
 men’s  Conference  there  asked  the
 Station  Director  to  engage  her  own
 son-in-law  in  the  play,  as  the  artist
 बात  not  include  his  name  m  his  list
 When  this  was  not  agreed  to,  she  said
 she  would  not  execute  the  contract
 As  such,  the  contract  was  cancelled

 I  think  it  was  no  business  of  the
 Station  Director  to  approach  the  All
 India  Women’s  Organisation  On  the
 contrary,  he  should  have  directly  con-
 tacted  this  playwright  He  shuuld
 have  very  nicely  played  his  role

 This  is  not  the  only  thing  in  AIR
 Ahmedabad  Red-tapism,  nepotism
 and  favourtism  are  going  in  the
 Ahmedabad  station  Some  producers
 have  been  employed  on  a  very  high
 salary—Rs  500  per  month  But  no
 advertisement  was  given  m  any
 paper  They  were  directly  recruited
 straight  And  who  are  they?  Those
 who  do  not  know  what  ert  mu.  They
 are  not  artists  by  birth  or  profession
 They  have  just  been  appointed  as
 artists.  Some  persons  who  do  not
 know  the  actual  art  have  been  taken
 in  while  real  artists  have  been  left

 MARCH  28,  ३969  for  Grants  8268

 behind,  There  is  a  strong  compiszint
 on  this  score  Even  those  papers
 which  are  the  party  papers  once  com-
 plained  that  what  was  gomg  on  in  the
 All  India  Radio  Station  was  not
 desirable

 Then  I  have  seen  that  some  pro-
 grammes  for  Harijan  Sapta  are  broad.
 cast  from  AIR  Ahmedabad  But  only
 thirdrate  persons  have  been  mvited
 and  asked  to  deliver  some  lectures
 Persons  who  are  engaged  in  social
 welfare  or  those  who  have  written
 books  on  the  subject  are  never  bemg
 called  I  hope  the  hon  Munuster  will
 take  that  much  trouble  to  see  that
 untouchability  removal  should  be  our
 National  Programme  He  should  see
 that  his  whole  influence  35  utilised  for
 this  yery  purpose  I  expressly  say
 this  for  the  only  reason  that  ou.  In-
 formation  and  Broadcasting  Mimuciry
 is  such  that  it  can  be  useful  to  this
 country  for  creating  public  opinion
 agains:  observance  of  untouchability

 I  have  said  many  things,  but  whe-
 ther  the  hon  Minister  will  look  into
 those  matters  or  not,  I  cannot  aay,
 because  many  a  time  when  such  things
 are  brought  to  the  notice  of  the
 Ministers,  they  say  something  m  the
 House  and  afterwards  nothing  is  done
 So  I  hope  and  trust  that  the  hon.
 Mimster  who  is  present  in  the  House,
 will  do  something  in  this  matter

 आओसती कमा  नेहरू  (सोत  पुर)  :  झच्यका
 महोदय,  इनफार्मेशन  और  शब्राइकास्टिंग  का
 महकमा  बहुत  ज़िम्मेदारी  का  महकमा  है  ।
 इस  महकमे  की  शक्ति से  आप  देश को  बना  व

 बिगाड़  सकते  है  ।  भौर  वही  वजह  है  कि  इस
 महकमे  के  मुलाजिमों  की  जिम्मेदारी  बहुत
 ज्यादा हूँ  ।  लेकित  ताज्जुब  की  बात  तो  यह  है
 कि  इतने  ज्यादा  जरूरी  महकमे  के  लिये  केवल
 चार  धण्टे  रखे  गये  हूँ  शौर  उसमें  से  भी  कुछ
 वक्त  तो  झानरेबल  मिनिस्टर  साहब  ले  जानेंगे
 और  बाकी  बहुत  हो  कम  समय  माननीय
 सदस्याँ  को  बोलने  के  लिये  रह  जाएगा  ।
 जो  वक्‍त  माननीद  मंत्री  महोदय  लेंगे  उसका
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 उपयोग  बहू  हमें  समझाने  में  करेंगे  ।  इस  वास्ते
 में  चाहती  भरी  कि  इसके  लिये  भधिक  समय
 रखा  जाता  4

 इस  महकमे  ने  जो  उच्तति  को  हूँ,  उसके
 लिए  &  माननीय  मंत्री  महोदय  को  बधाई
 देती  हूं  ।  जो  रिपोर्ट  छपी  हूँ  उसको  देखने  से
 पता  चलता  हूं  कि  हर  दिशा  में  इस  महकमे  ये
 उन्नति  की  हूँ  और  उन्नति  करता  चला  जा
 रहा  हूं  1

 ्ब्स्द  बाते  है  जो  मे  मिनिस्टर  साहब  से

 पूछना  चाहती  हूं  था  उनके  सामने  रखना
 चाहती  हूं  ।  पहली  बात  जो  में  पूछना  चाहती

 हूं  वह  यह  हूं  कि  जो  लो  पेड  प्रा्टिस्टस  हे,
 उनकी  जो  शिकायते  हे,  वे  रफा  हुई  हूँ  या
 नही  हुई  है  दूसरी  बात  यह  हूँ  कि  बराबर

 यह  कहा  जाता  हे  कि  सिक्‍योरिटी  झाफ  सविस
 इस  मह॒कमे  में  नही  है,  यह  कहा  तक  सच  हूं
 और  भगर  सच  हूँ  तो  इन-सिक्‍्योरिटी  को

 टूर  करने  के  लिये  क्या  कंदम  उठाये  गये  हूँ  1

 तीसरी  बात  जो  म॑  पूछना  चाहती  हू
 यह  यह  हूँ  कि  टेम्पोरेरी  सविस  की  बीमारी
 इस  महकमे  में  ज्यादा  है,  वह  कुछ  कम  हुई  हं
 या  नही  हुई है  ।  मे  जानना  चाहूंगी  कि  परमा-
 नेट  बेसिस  पर  लोग  रले  जा  रहें  हे  या  नहीं
 रख  जा  [|  1

 में  यह  भी  जानना  चाहती  हूं  कि  जो  नया
 केडर  सविसिस  का  निकला  हू  उसके  झन्दर
 जो  लोग  लिये  जाते हे  वे  कौन  लोग  लिये  जाते
 है  1  क्‍या  जो  टैम्पोरेरी  हस  हे  भौर  जो  योग्य
 हैं,  जो  काबिल  है,  उनको  इस  केडर  के  जरिये
 के  परमानेंट  बेसिस  पर  लिया  जाता  हे  या  नही
 लिया  जाता  है  या  लिये  आ  सकते  हूं  या  नहीं
 लिये  जा  सकते  हूं  या  इस  केडर  को  केवल
 इसलिये  खोला  गया  हूँ  कि  बाहर  के  सोगीं
 को  ही  केवल  उसके  अन्दर  दाखिल  किया  जा
 सके  |

 धकसर  यह  सुनाई  देता  |  भौर  पता  नहीं
 हां  तक  सत्य  हु  कि  जब  कोई  ऊंची  या
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 बड़ी  सबिस  खासी  होती  हूँ  या  जब  जाप  कोई
 नई  सबिस  पैदा  करते  हे  तो  जो  भापक  रेडियो
 में  बहुत  दिनों  से  भौर  बहुत  बरसी  से  लोग  काम
 कर  रहे  हें  भौर  जो  मी  भी  टैम्पोरेरी  हे  भौर
 परमानेंट  न  करने  की  कोई  वजह  होगी  जो  कि

 मुझे  मालूम  नहीं  है,  उनको  मौका  न  देकर,
 उनको  तरवकी  न  दे  करके,  उनको  भ्रागे  बढ़ने
 का  भ्रवसर  प्रदान  न  करके,  बाहर  से  भ्रकसर
 लोगो  को  ले  लिया  जाता  हूँ  झौर  यह  कह  कर
 रख  लिया  जाता  हूं  कि  ये  इटरनेशनल  फिगर
 हैं  या  इन्होंने  बहुत  ज्यादा  ट्रेवल  किया  हूँ,
 पश्चिम  के  मुल्कों  में  बहुत  घूम  हैँ,  इसलिये
 इनको  ज्यादा  मुनासिब  समझा  गया  कि  रखा
 जाए  |  अगर  ऐसा  होता  है  तो  में  समझती  हूं
 कि  बे  हमारे  काम  के  लिये  बिल्कुल  कोर  होते
 हैँ  ।  हिन्दुस्तान  की  जो  पर्स्थितिया  हूं,
 हिन्दुस्तान  के  रेडियो  के  जो  काम  हूं,  जो  प्रचार

 हैं,  उसके  लिये  वे  बिल्कुल  कोरे  होते  हूं  t

 यह  मुम्किन  हो  सकता  है  कि  इंटरनेशनल
 फील्ड  में  उन्होंने  बडी  इज्जत  पाई  हो  या  बड़े
 उस्ताद  हों  शौर  बहुत  से  मुल्कों  में  घूमे  हों
 लेकिन  उनको  हिन्दुस्तान  को  बढ़ाना  हूँ,
 हिन्दुस्तान  में  काम  करना  हूँ  प्रोर  इस  काम
 की  उनको  कितनी  वाकफियत  हूँ  यह  देखा
 जाना  बहुत  जरूरी  हूँ  ।  जो  बातें  मेने  कही  हे
 झगर  ये  सब  गलतफहमिया  हूँ,  तो  म॑  चाहती
 हूँ  कि  मिनिस्टर  महोदय  मेरी  इन  गलतफह-
 मियों  को  रफा  कर  दे  ।

 अब  मे  दो  तीन  सुझाव  मिनिस्टर  साहब
 के  सामने  रखना  चाहती  हू  ।  पहली  बात  तो

 यह  हूं  कि  जो  सेंसर  बोर्ड  हैं  यह  किस  तरह  से
 काम  कर  रहा  हैँ  यह  में  जानना  चाहती
 हैं  ।  मे  देख  रही  हूं  कि  कुछ  भी  तरक्‍की  नहीं
 हो  पा  रही  हूँ  ।  भाज  भी  मे  देख  रही  हूं  कि

 हौरर  फिलम्स  बहुत  ज्यादा  भाती  हे,  हौरर
 लिट्रेचर  बहुत  ज्यादा  मार्किट  में  दिखाई  देता

 है  ।  इसका  नतीजा  यह  हूँ  कि  जो  हमारे  बच्चे

 हैं,  ओो  १६-१७  बरस  की  उच्च  के  हैं,  जिनको

 टीनएजर्स  कहते  है,  उनकी  हालत  यह  है  कि
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 अनशन  को  अनाते हैं,  में  इन  चीजों  से  दाकिफ  नहीं रात  दिन  इसी  को  पहले  रहते  हैं,  ऐसी  फिलम्स
 न

 देखते  रहते  Fs  were  इम्तिहान देने  भी  जाते  होंगे,  तब  तक  मैं  समझती  हूं  कि  जो  भी  फिल्म्स

 हैं  तो  उतके  एक  हाथ  में  इम्तिहान  की  किताब  तैयार  करेंगे  वे  थर्ड  क्लास  फिल्म्स  कहताई

 होती  है  भौर  सरे  हाथ  में  हौरर  पिक्चर  का  जायेंगी  ।

 मैगेज्ौन  ।  मैं  जानना  चाहती  हूं  कि  यह  चीज
 क्यों नहीं  बन्द  होती  है।  मैं  यह  इसलिये कहती
 हूं  कि  में  समझती  हूं  कि  यह  हौरर  'पिक्वर्स
 झौर  हू  हौरर  सिनेमाज्  जब  तक  झलग  नही
 होंगे  तब  तक  हम  'उस्ति  महीं  कर  सकते  हैं  ।
 झापर  तरक्की  की  हकारों  योजनायें  बता  लें

 हजारों  प्तान'  बना  डासें  लेकिन  जब  तक  यहू

 जो  कीडा  सगा  हु  है,  यह  दूर  नही  होता  है,
 समाज  को  झाप  नहीं  बदलते  हैं,  तब  तक

 नामुस्किन  है  कि  हम  ठीक  तरह  से  झागे  बढ़
 सकें  ।  सेंसर  बोर्ड  को  ज़रा  श्राप  कसिये,  सेंसर
 बोर्ड  से  झाप  ज़रा कहें  कि  इस  तरह  की  फिजूल
 चीजें  न  निकलने  दें  ।  भ्रभी  एक  मेरे  भाई  ने

 कहां  भौर  मैने  भी  सुना  है  कि  सिलोन  रेडियो
 से  इस  तरह  के  गाने  झाते  है  झभी  मेरे  भाई
 ने  “लाल  साल,  सी०  to  टी०  कैट--कैट  माने
 बिल्ली”  जैसे  कुछ  गानों  का  जिक्र  किया  है।
 में  सब  सीलोन  से  श्ते  हैं  भौर  इसमें  कोई
 शक  नही  है  कि  थे  तकलीफदेह  होते  हैं  q  मै
 समझती  हूं  बेमानी  चीज़ों  का  कहना  बेकार

 होता  है।  में  बाहती हूं  कि  इस  भोर  भी  झापका

 ध्यान  जांना  चाहिये  ।

 बच्चों  की  फिलम्स,  जिनको  चिल्डरंस
 फिलस  कहा  जाता  है  वे  सन्तोषजनक  नही  है
 झौर  उनके  बारे  में  भौर  ज्यादा  मेहनत  करने

 की  जरूरत  है  t  मैं  समझती हूं  कि  इन  फिल्म्स
 को  ये  लोग  तैयार  कर  सकते  हैं  जो  चाइल्ड
 साइकौलोजी को  समझ  सकते  हैं,  वे  लोग  तैयार

 कर  सकते  हैं  जिनमें  कुछ  इमेजिनेशन  ज्यादा  हो,
 जो  कि  बच्चों  &  प्रध्नों को  समझते हैं,  जो  कि
 जानते  है ंकि  बच्चों  के  लिए  प्लाट्स  कैसे  होने
 चाहियें,  कहानियां  कैसी  होगी  चाहिये,

 कास्ट्यूम्स कैसे  होने  चाहियें,  सैटिय भौ  कैसी

 होनी  चाहिये  ।  जब  तक  जो  सोग  इन  फ़िल्मों

 झाप  योजना  का  प्रचार  भी  बराबर  करते

 रह ेहै ंसौर  करते  रहेंगे  ।  लेकित  इस  प्रचार  के
 साथ  साथ  मैं  चाहती  हूं  कि  भाप  सिझा  का
 ब्रचार  और  स्वास्थ्य  का  प्रचार  भी  करें  1
 ये  दोनों  चीज़ें  इस  वक्‍त  समाज  के  वास्ते  बहुत
 जरूरी  हैं  4

 मैं  खास  तौर  पर  टैम्पोरेरी  सबिसिस  के
 बारे  में  कहना  चाहती  हूं।  झापके पास जितनी पांस  जितनी
 भी  टैम्पोरेरी  सविसिस  हैं,  उनका  जब  में
 विचार  करती  हूं  या  जब  मुझ्त  से  लोग  मिलने

 झाते  हैं  भौर  इसका  ज़िक्र  करते  हैं,  तो  मुझे
 बडी  र्म  सी  महसूस  होती  है  भौर  मैं  समझती

 हूँ  कि  इन  बेचारों  को  भाषने  ऐसे  ही  इस  तरह
 से  टांग रखा  है।  यह  कह  कर  कि  भांप  मजबूर
 हैं  मह  समस्या  हल  नही  हो  सकती  है  |  सरकार
 खालों  रुपया  ऐसे  ही  खर्च  कर  रही  है  भौर  मैं

 *
 समझती हूँ  कि  ये  सविसिस ऐसी  है  कि  इन  पर
 कुछ  खर्च  करना  या  इनके  लिये,  इनकी  भलाई
 के  लिये  कुछ  करना  सरकार  के  लिये  कोई
 बड़ी  बात  नही  है  ।  यह  महकमा  बहुत  जरूरी
 महकमा  है  |  इस  वांस्ते  इन  गरीब  लोगों  को
 भागे  न  बढ़ा  कर,  इनको  सहूलियतें  न  देकर,
 मैं  समझती  हूं  महकमा  भागे  नही  बढ़ाया  जा
 सकता  है  1  मै  भाषा  करती  हूं  कि  मिनिस्टर

 साहब  इस  पर  जरूर  विचार  करेंगे  1

 में  यह  भी  चाहती  हू  कि  जो  हमारे

 यहां  इस  महकमे  में  सबविस  में  है,  इनको  जरूर
 मौका  मिलना  जाहिये  कि  ये  फर्दर  स्टडी  के
 लिए  बिदेशों  में  जा  सकें,  पश्चिमी  मुल्कों  में

 जा  सके  झौर  मे  यह  भी  चाहती हूं  कि  इनको
 इसके  लिये  स्कालरशिप  मिलें  ।  वहां  पर  ये
 लोग  जाकर यह  देख  सकते  हैं  कि  बग  मुल्कों

 मे  कितनी  तरक्की  है,  किस  तरेंह  के  गह



 का  काम  होता  हैं  भौर  कौन  कौन  से  सुधार
 जहां  पर  पाव  er  सकते  हैं  भौर  इस  काम  के
 लिये  में  चाहती  हूं  कि  लो  हमारी  सविसिस  के
 लोग  हैं  उन्हीं  को  भेजा  जाए।  मैं  यह  हिया
 नहीं  चाहती  कि  हमारी  झपनी  सर्विस  बाले
 लोगों  को  a  केकर  बाहर  बालों  को  इस  काम
 के  लिये  से  लिया  जाए  1  मैं  आपकी  सविस
 बालों  से  बाकिफ  हूं  और  मैं  समझती  हूं  कि  दे
 काफी  काबिल  हैं,  काफी  भ्रच्छे  लोग  हैं,  काफी
 दिलचस्पी  काम  में  लेते  हैं।

 प्त  में  मैं  मिनिस्टर  साहब  को  यही
 समझाना  चाहती  हूं  कि  याद  रखिये  कि  भ्रगर
 आपने  अपनों  का  साथ  ते  दिया,  भ्रपनों  को
 न  बढ़ाया  तो  जो  गाड़ी  है  भौर  जो  कि  भपनों
 से  ही  चल  सकती  है,  बाहर  वालों  से  नहीं  चल
 सकती  है  वह  भ्रच्छी  तरह  से  नहीं  चल  पाएगी  ।

 इन  क्षब्दों  क ेसाथ  इस  महकमे  ने  जो
 तरक्की  है,  उसके  लिए  में  इसको  बधाई  देती
 हूं  भौर  जो  डिमाण्ड्स  पेश  की  गई  हैं,  उनका
 समर्थन  करती  हूं  ।

 Shri  Manaen  (Darjeeling):  Mr.
 Speaker,  Sir,  going  through  the  »
 debates  of  last  year  relating  to  the
 Ministry  of  Information  and  Broad-
 casting,  I  observed  that  some  hon.
 Members  had  sought  to  make  out  a
 case  to  give  a  promotion  to  the  Minis-
 ter  to  the  Cabinet  rank.  The  fact
 that  this  Ministry  continues  to  languish
 outside  the  sanctum  sanctorum  only
 corroborates  the  fact  that  Govern-
 ment  do  not  attach  the  importance
 which  is,  perhaps,  due  to  this
 Ministry.

 I  do  not  wish  to  enter  into  a  discus-

 do  not  consider  this  Ministry  as  of
 equal  importance  or  of  equal  utility

 plies
 other  Ministries  are.  I  have

 wn

 more  than  that.  It  may  be  over  two
 million.  There  is  no  doubt  that  tens
 of  millons  of  people  will  be  listen-

 street.  You  will  agree  with  me  that
 a  large  number  of  people  can  be  con~
 tacted  by  radio,  The  question  is  whe.
 ther  this  vast  potentiahty  is  fully taken  advantage  of,  whether  this
 great  medium  of  mass  communication
 is  fully  exploited.  Radio  has  two
 kinds  of  utility:  entertainment  and
 information.  Information  will  have
 naturally  to  be  educated  and  edifying whereas  entertainment  will  have  to
 be  free  from  pardagogical  veneer.  To

 tion  will  have  to  be  subtly  and  clever-
 ly  contrived.  There  has  been  men-
 tion  in  this  House  by  a  few  Members
 who  have  preceded  me  that  Radio
 Ceylon  and  Radio  Pakistan  and  such
 other  stations  which  give  the  country
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 light  music  are  tuned  more  often
 than  the  All  India  Radio,  The  simple
 reason  is  that  they  like  light  music
 and  light  music  today  is  synonymous
 with  cinema  songs.  If  the  hon.  Minis-
 ter  chooses  to  hold  a  different  opinion
 in  respect  of  light  music  let  him  hoijd
 a  gallop  poll  in  the  country  and  let
 him  ६९९  what  the  result  would  be
 The  eccentric  approach  of  trying  to
 raise  the  standard  for  musical  taste
 in  this  country  is  estranging  the  peo-
 ple  away  from  All  India  Radio  with
 obvious  unfortunate  results  It  is  con-
 tradictory  that  on  the  one  hand  we
 allow  our  film  producers  to  dish  up
 Lata  Mangeshkar,  Talat  Mahmud,
 Mukhesh  and  so  on,  host  of  other
 singers  and  then  on  the  other  hand
 we  want  to  prevent  our  listeners
 from  listening  to  their  favourite
 singers  through  the  radio  I  am  only
 trying  to  emphasise  one  fact  Lasten-
 ers  in  India  who  ere  in  millions
 should  be  made  to  listen  to  All  India
 Radio  as  far  as  possible  and  as  often
 as  possible  We  know  Radio  Ceylon
 ams  all  sorts  of  fantastic  advertise-
 ments  into  the  ears  of  our  listeners
 everyday  and  whether  they  lke  it  or
 not  they  heve  hsten  to  it  and  the
 weaker  among  them  even  succumb  ‘o
 some  of  these  advertisements  The
 All  Indsa  Radyo  can  similarly  punc-
 tuate  their  programme  of  light  music
 with  information  news,  views  and
 things  of  that  nature.  These  interposi-
 tions  will  ‘contribute  much  towards
 making  people  Plan  conscious.  On
 page  5  of  the  report  for  1958-59,  it
 is  admitted  that  the  Vividh  Bharat:
 continued  to  mamtain  its  growing
 popularity  and  over  15,000  letters
 were  received  every  month  from
 listeners  all  over  the  country  and  from
 abroad

 2365  brs.

 {Mr.  Dereury-Speaker  in  the  Chair]

 If  Vivid  Bharati  could  be  a  daily  fea-
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 nadio  sets  to  All  India  Radio,  I

 wish  I  could  appeal
 forum  to  every  listener  m  this  coun-
 try  to  give  his  opinion  on  this  sub.
 ject.

 I  will  eay  a  few  words  regarding
 the  external  services  In  this  regard
 the  hon  Mmuster  deserves  more  than
 our  praise  I  need  not  say  that  great
 caution  will  have  to  be  employed  in
 —what  the  hon  Munster  has  chosen
 to  call  in  his  report—projecting  India
 to  the  outside  world.  The  projection
 will  have  to  be  correct  and  true.  As
 far  as  I  have  been  able  to
 study,  the  external  services  pro-
 gramme  has  been  very  popular  in  the
 outside  world  Even  m  a  country  lke
 Tibet,  which  is  very  much  in  _  the
 news  lately,  our  Tibetan  programme
 4s  extremely  popular  A  large  num-
 ber  of  radio  sets  have  gone  into  Tibet
 during  the  past  few  years.  The  Tibet.
 an  demands  for  radios  have  not  been
 met  entirely  Some  of  the  Tibetan
 lusteners  in  my  part  of  che  country
 have  complained  that  Radio  Peking
 has  of  late  been  trying  to  clash  the
 Tibetan  programme  of  the  All  India
 Radio  by  broadcasting  at  the  same
 time  and  in  the  same  metre  band  All
 I  can  say  is  that  I  sympathise  with
 listeners  of  our  programme  in  Tibet
 who  are  not  even  permitted  ६०  listen
 to  undiluted  true  news  of  the  world.

 Speaking  of  the  external  services,
 T  am  reminded  of  a  gross  injustice  of
 which  the  Ministry  is  guilty.  IK  is
 the  apathy  of  the  Ministry  with  re-
 gard  to  our  closest  neighbour  and
 ally—Nepal.  With  Nepal  we  have  a
 great  deal  of  cultural  affinity  and
 historical  relations.  It  is  a  country
 which  understands  India  so  well  and
 it  draws  a  great  deal  of  inspiration
 from  India.  I  do  not  think  there  is  any

 -justifieation  in  neglecting  the  need
 of  projecting  India  to  this  country,
 More  #0  when  these  two  countries
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 a@  small  instance.  I  do  so  regretfully.
 Recently  a  selection  was  meade  for  a
 news  reader  in  the  Nepali  section  of
 our  Fouji  programmes  by  a  Selection
 Board  which  did  not  have  a  single
 Nepali  knowing  member.  Obviously
 the  person  who  was  selected  did  not
 have  any  knowledge  of  the  language.
 The  person  did  not  know  the  Nepal
 language  at  all  I  hope  the  elements
 of  nepotism  and  favourtism  did  not
 come  to  play  in  this  selection.  The
 best  I  can  do  is  to  hope  that  these
 elements  do  not  come  into  play  in
 the  selection  of  artists  in  the  All  India
 Radio  very  often.  I  want  to  submit
 that  besides  technical  hands,  admin-
 istrative  heads  in  the  Al)  India  Radio
 should  not  be  allowed  to  remain  long
 enough  to  encourage  the  accretion  of
 vested  interests  around  them.

 The  Gauhati  station  of  the  All  India
 Radio  broadcasts  in  not  less  than  22
 dialects.  I  think  Shri  Hem  Barua  will
 agree  with  me  that  a  sizeable  section
 of  population  in  Assam  is  Nepalese.
 Strangely  enough,  the  Nepali  langu-
 age  is  not  included  in  the  programme
 for  Gauhati  station.  Why  is  this  dis-
 crimination?  Would  the  hon.  Minister
 be  good  enough  to  tell  us  the  criteria
 for  including  a  particular  language
 or  a  particular  dialect  in  the  pro-
 gramme?  Would  he  also  tell  us  how
 the  Nepali  language  does  not  fit  in
 with  the  criteria  that  would  possibly
 be  put  before  the  House?

 The  Calcutta  station  is  also  not

 lation  is  in  Darjeeling  and  Jalpaiguri.
 They  do  not  somehow  seem  to  realise
 it,  I  submit  that  both  from  Caleutts
 and  Gauhati  stations  arrangements
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 must  be  made  for  broadcasting  the
 programmes  in  Nepali  language.  I
 think  it  is  not  asking  too  much.  This
 is  only  fair.

 Now,  Sir,  I  will  switch  on  to  Films
 Division.  I  will  not  traverse  over
 wider  field  of  Films  Division,  but  ४
 will  touch  upon  only  one  or  two  im-
 portant  aspects  of  this  division.  The
 hon.  Member  opposite  referred  to  a
 particular  proposal  of  the  Ministry
 on  page  22  of  its  Report  under  the
 caption  “Programme  for  next  year”.
 Under  item  No,  l0  it  is  said:  ४3  full-
 length  film  on  untouchability  (may
 be  assigned  to  a  private  producer)”.
 I  am  not  very  sure  whether  it  is  the
 untouchability  complex  or  the  incom-
 petence  of  the  Films  Division  that
 the  project  is  contemplated  to  be  as-
 signed  to  a  private  producer.  I  cannot
 think  of  a  third  possibility.  I  am
 sure  that  the  hon.  Minister,  when  he
 will  rise  to  give  a  reply,  will  kindly
 throw  some  light  on  this  question.

 Sir,  there  are  a  number  of  other
 points  which  baffle  the  average  intel-
 ligence,  but  I  choose  not  to  scuffle
 with  them  now.  But  the  Film
 Institute  and  Film  Production
 Bureau  mentioned  on  page  28
 of  the  report  are  rather  intriguing.
 The  Film  Institute  is  expected  to
 start  functioning  in  1959.  The  Film
 Production  Bureau  is  also  expected
 to  be  set  up  in  1959.  If  the  Govern-
 ment  were  planning  to  nationalise
 film  industry,  these  institutes  would
 be  very  much  welcome,  but  things
 being  as  they  are  there  is  no  justifi-
 cation  for  having  the’  film  Institute “  to  impart  training  in  the  various
 aspects  of  film  production,  euch  as
 cinematography,  sound  engineering,
 direction,  art  direction,  make-up  and
 costumes,  audience  research  ete.”.
 May  I  add,  Sir,  that  without  the  Min-
 istry’s  imparting  training  we  have
 enough  of  costumes  and  enough  of
 make-up  in  this  country?  There  is
 no  justification  for  the  Film  Produc-
 tion  Bureau  “to  render  advice  to  pro-
 ducers  who  seek  assistance  in  regard
 to  the  scripts  of  films’,  Would  the
 hon.  Minister  kindly  tell  this  House
 Whether  the  film  producers  are  worse



 Members
 referred  to  television.  page  3  of
 the  report  under  the  heading  Televi-
 sien  it  has  been  stated  that  the  Second
 Plan  includes  the  project  of  an  ex-
 perimental  television  wit  at  Delhi
 for  assessing  the  value  of  this  medium
 for  mass  communication.  I  think,  Sir,
 this  is  playing  a  bit  of  en  unkind
 joke  on  the  masses.  There  is  20
 denying  the  fact  that  TV  is  a  great

 even  in  a  village,  leave  alone  the
 question  of  home.  If  I  remember  cor-
 rectly,  our  Prime  Minister  at  one
 time  expressed  a  very  strong  opinion
 against  having  TV  in  this  country.  I
 hope  the  Prime  Minister  has  not
 changed  his  opinion  in  this  connec-
 tion.

 I  would  like  to  say  a  few  words
 with  regard  to  the  Central  Board  of
 Censors.  Very  often  and  from  various
 quarters  we  hear  that  censoring  is
 rather  strict.  I  am  not  sure  whether

 sequences  which  verge  on  obscenity.
 I  aay  that  obscenity  must  be  eliminat-
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 स् Indian  life  or  Indian  aspirations
 their  correct  perspective.  I  do  not  sy
 that  the  films  must  be  very  muth

 the  main  films  and,  of  course,  with
 every  film  produced  the  production
 ra  a  shorter  feature  like  travelogue
 or  cartoon  or  things  of  that  nature
 should  be  made  compulsory.

 Sir,  I  should  have  liked  to  touch
 ‘on  a  few  more  points,  but  as  my  time
 is  over  and  I  must  resume  my  seat,
 before  I  do  so  I  would  like  to  support
 the  Demands  for  Grants  relating  to
 the  Ministry  of  Information  and
 and  Broadcasting  whole-heartedly.
 The  few  criticisms  that  I  have  made
 are  not  in  a  spirit  of  acrimony  but
 in  order  to  drive  home  the  great  role

 भी  जगदीश  झवस्थी  (बिल्हौर)  :
 उपाध्यक्ष  महोदय,  सूचना  झौर  प्रसार  मखालय

 के  मामलों  को  झगर  हम  देखें  तो  उसके  झन्तर्गत
 शाकाशबाणी,  पत्र  सूचना  कार्यालय,  पंचवर्षीय
 योजना  प्रसार  विभाग  तथा  फिल्‍म  विभाग
 झाते  हैं।  फिल्‍म  गिमाग को  छोड़  कर  के  जितने
 भी  विभाग  इसके  पत्तर्गत  हैं  भ्रगर  हम  उनकी
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 कार्यपद्धतियों  को  देखें  तो उनकी  कार्येपद्तियों
 में  कोई  भौ  सामम्जस्य,  कोई  शी  तारतम्य
 नही ंहै  |  इस  बात  की  ित्ताम्त  प्रावपयकता है
 कि  फिल्‍्स  विभाण  को  छोड़  कर  जितने  विभाग
 इस  मन्नालय  के  झन्त्गंत  जाते  हैं,  जिनका  ,
 कार्य  मुख्य रूप  से  प्रचार  मात्र है,  उनमें  श्ापस
 में  सामन्जस्य  हो  ।  विभिन्न  प्रदेशों  में  उनके
 कार्यालय  स्थापित  हैं  लेकिन  उन  में  भौ  कोई
 सामस्जस्य  नहीं  है  जिसके  कारण  बहुत  प्रसुविधा
 उत्पन्न  होती है  t

 इसके  साथ  ही  साथ  हम  जो  भ्राकाशवाणी
 से  समाघारों  के  बुलेटिनों  को  सुनते  हैं  यदि
 उनको  ध्यान  से  सुना  जाय  तो  मेरी  दृष्टि  भें
 उनकी  जो  प्रसारण  नीति  है  वह  अत्यन्त

 दोषपूर्ण  शौर  पक्षपातपूर्ण  है  ।  भ्रधिकांश
 समाचार  बुलेटिनों  में,  जो  कि  प्रकाशित  भ्रथवा
 प्रसारित  होते  हैं,  भधिकांश  रूप  में  मंत्रियों
 और  मुख्यतया  प्रधान  मन्त्री  महोदय  के  माषणों
 को  सुनाया  जाता  है,  चाहे  उनकी  कोई  उप-
 योगिता हो  अथवा  न  हो  ।  ११  वर्षों में  शायद

 ही  कोई  दिन  ऐसा  रहा  हो  जिस  दिन  भ्ाकाश-  *
 बाणी  के  ओताझों ने  किसी  मंत्री  भ्रयवा  प्रधान
 अंत्री  की  वाणी  की  न  सुना  हो  ।  मैं  समझता
 हूं  कि इसको  झावश्यकता  है  लेकिन  जति  सर्वत्र
 वर्जयेत ।  जब  किसी  चीज  की  ति  हो  जाम
 तो  उसे  बॉजित  होना  चाहिये  ।  हमारे  प्रधान
 मंत्री  बहुत  लोकप्रिय  हैं,  काफ़ी  लोग  उनकी
 बातों  को  समझते  हैं,  उनके  भाषणों  को  प्रसा-
 रित  होना  चाहिये,  लेकिन  समाचार  बुलेटिनों
 में  उनके  कारण  जिन  समाचारों  का  होना
 चाहिये,  उनका  बहुत  कम  समावेश  होता
 हैं  मुक्य  रूप  में इन  समाचार  बुलेटिनों  में
 मंत्रियों,  खास  कर  प्रधान  मन्त्री,  के  भाषणों
 और  भस्‍न्तर्राष्ट्रीय  घटनाशों  का  ही  समावेश
 होता  है।  क्षेत्रीय  समाचारों  का  समावेश  उनमें

 बहुत  कम  होता  है।  इसमें  निद्िचित
 रूप  से  सुधार  होने  की  भावदमकता  है  ।

 इसी  प्रकार  मदि  हम  पह्राकाशवाणी  के

 न्यूज  संविस  डिबीजन  को  देखें  तो  उसके  भन्तगंत
 हिन्दी  झचवा  जो  देशी  भाषाभों  के  बोलने
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 art  हैं  उसके  झौर  संग्रेजी  के  कार्यक्रमों  का
 संयठन  बड़ा  दोषपूर्ण  हैं।  झाज  जब  कि  सरकार
 झौर  हमारे  मंत्री  सारे  देश  में  यह  चाहते  हैं  कि

 कुछ  समय  बाद  हिन्दी  हस  देश  की  राजभाषा

 हो,  राष्ट्रमाषा  तो  वह  झाज  है  ही,  तब  भी  इस
 प्रस्वालय  की  गतिविधियों  में  भौर  इस  समाचार
 सेवा  खण्ड  मैं  बड़ी  पक्षपातपूर्ण  नीति  बरती
 जा  रही  हैं  |  हिन्दी  के  कार्यक्रमों  की  सेवाओं
 के  साथ  शौर  पंग्रेजी  छे  कार्यक्रमों  की  सेवा्ों
 के  साथ  बड़ी  मेदपूर्ण  नीति  बरती  जा  रही  है  !
 इस  समाचार  सेवा  खण्ड  में  अंग्रेजी  भौर  हिन्दी
 का  कितना  अनुपात  रक्खा  जा  रहा  है  मैं  इस
 की  तालिका  झापके  सामने  रखना  चाहता  हूं  ।

 वह  इस  प्रकार  है  :

 मुख्य  समायार  सम्पादक  पंग्रेजी  में  एक
 जोर  हिन्दी  में  कोई  नहीं  ।

 समाचार  सम्पादक  पंग्रेजी  में  ११  भौर

 हिन्दी  में  केवल  एक  t

 सहायक  समाचार  सम्पादक  अंग्रेजी  में  जो

 हैं  नकी  संख्या  ३१  है  भौर  हिन्दी  में  केवल

 द्है।

 जो  उपसम्पादक  हैं  प्रंग्रेजी  के  उनकी
 संख्या  ४  है  भौर  जो  हिन्दी  के  हैं  उनकी
 संख्या  ५  है,  लेकिन  जो  ४  उपसम्पादक  हंग्रेजी
 के  है  उनको  झगर  भाप  देखें  तो  बे  गजेटेड
 झाफिसर्स  हैं  जबकि  हिन्दी  के  नानगजेटेड
 आफिस  हैं

 जो  हमारे  सम्वाददाता  हैं  उनकी  संख्या
 अंग्रेजी  में  तो  €  हैं  लेकिन  हिन्दी  में  एक
 मी  नहीं

 जो  स्टेनोज  हैं  धरंग्रेजी  में  उनकी  संख्या
 ४०  है  भौर  हिन्दी में  केवल  ३  है।

 जो  हमारे  भनुवादक  हैं  यह  पंग्रेजी  में
 तो  एक  भी  नहीं  हैं  जब  कि  हिन्दी  में  ७  हैं  ।

 होना  तो  यह  चाहिये  कि  प्रंग्रेजी  के  भनुवादक
 हों  झौर  हिन्दी  से  प्रंग्रेजी  में  झनुवाद  करें  ।
 लेकिन  यह  हो  रहा  है  कि  अंग्रेजी  छे  हिन्दी  में

 अनुवाद  होता  है  I  इस  प्रकार  से  भ्रगर  भाप
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 देखें  तो  झंग्रेजी  के  कर्मचारियों  का  टोटल  तो

 ६६  होता  है  भौर  हिन्दी  के  कर्मत्रारियों  का
 होटल  १६  होता  है  ।

 सही  पब्लिकेशन्स  डिवीजन  के  प्रकाशन
 विभाग  का  हाल  है  ।  जो  वहां  पर  पअंग्रेजी  के
 सम्पादक  हैं  उनकी  संख्या  १३  है  भौर  हिन्दी
 के  सम्पादकों  की  संख्या  २  है,  सहायक  सम्पादक
 अंग्रेजी  के  १४  हैं  भौर  हिन्दी  के  ६,  जो  उप-
 सम्पादक  हैं  ये  केवल  हिन्दी  में  हैं  भौर  उनकी
 संख्या  ७  है

 इस  प्रकार  से  यदि  झाप  देखें  तो  प्रकाशन
 विभाग  में  भी  अंग्रेजी  के  कम चारियों  की  सख्या

 २७  है  ौर  हिन्दी  के  कर्मचारियों  की  संख्या
 १५  है।  इस  तालिका  से  स्पष्ट  है  कि  भले  ही

 आझाज  भारत  सरकार  श्रौर  उस  के  मंत्रिगण
 सदन  में  या  बाहर  रात  दिन  घोषणा  करते  हैं
 कि  हिन्दी  को  बहुत  ही  प्रधिक  प्रोत्साहन
 दिया  जा  रहा  है  लेकिन  यह  सूचना  और  प्रसार
 मंत्रालय  या  इस  के  प्रधीन जो  जन्य  विभाग है,
 जिन पर  इस  देश  में  हिन्दी  का  प्रसार  करने  की
 जिम्मेदारी  है,  जिन  पर  इस  बात  का  उत्तर-
 दायित्व  है  कि  के  भंग्रेज़ी  के  प्रसार  को  कम  कर

 हिन्दी  का  प्रसार  भ्रधिक  करे,  वे झपना  काम
 ठीक  से  नही  कर  रहे  है  ।  यह  मत्रालय  अंग्रेजी

 को  विशेष  रूप  से  कय  दे  रहा  है  1  इत  बाश
 को  देखते  हुए  ऐसा  लगता  है  कि  भ्राज  जो  यह
 बोषणा  की  जा  रही  है  कि  हिन्दी  की  प्रगति

 हो  रही  है  यह  बिल्कुल  गलत  है।  में  भाकड़े
 बूगा  जिन  से  मालूम  होगा  कि  हिस्दी  की  अपेक्षा
 अंग्रेजी  दिनों  दिन  बढ़ती  जा  रही  है।  इतना

 ही  नहीं  ।  यदि  आप  समाचार  सेवा  लंड  भयना
 धन्य  विभिन्न  विभागों  में  काम  करने  वाले
 कर्मदारियों  को  देखे  तो  पता  चलेगा  कि
 उन  की  हालत  तो  बहुत  ही  खराब  है  1  जिन
 को  स्टाफ  झाटिस्ट  कहा  जाता  है  उन  की
 सेवाधों  को  झाप  ले  लें।  भाकाशवाणी  विभाग
 में  झाज  भी  कंट्रैक्ट  सिस्टम  विद्यमान  है  ।  ऐसे
 ऐसे  कलाकार  जो  आप  की  आकाशवाणी  के
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 लिंये  बहुत  उपयोगी  हैं  उन  को  हर  तीसरे

 वर्ष  कंटरक्ट  दिया  जाता  है।  जहां  तक  एसेन्शल
 सबिसेज  का  प्रदन  है,  जो  भी  झन्य  मंत्रालयों

 को  नियम हुँ  वे  उन  पर  लागू  होते  हैं,  लेकिल
 जहाँ  तक  सुख  सुविधाों  का  है. ... ल  है  वह  उन

 पर  लागू  नहीं  होती  ।  उदाहरण  के  लिये

 ६  को  प्राविडेंट  फंड  नहीं  मिलता,  महंगाई
 अत्ता  नहीं  मिलता,  उन  को  पी०  टी०  भीन

 कंसेशन  नहीं  मिलता  ।  हर  तीसरे  वर्ष  उन  का
 कंद्रेक्ट  रिस्‍्यू  किया  जाता  है|  कभी  भी

 त  की  सेवायें खत्म  की  जा  सकती  हैं।  उन  की

 खेवाधों  की  कोई  सुरक्षा  नही  है।  यह  ठेकेदारी
 पृद्स्टम  'झंप्रेजें। के जमाने ्  जमामे  में  आरन्म  छुआ  ये  १

 हिन्दुस्तान  भाजाद  हो  चुका  है  झौर  जस  के

 ११  वर्ष  हो  गये  हैं।  समय  प्रा  गया  है  जल  कि

 इस  प्रथा  को  समाप्त  होना  चाहिये  |  यह

 हमारे  मंत्रालय  के  लिये  एक  बड़ें  भारी  कलंक

 की  बात  है  कि  उन  को  स्थायी  करने  के  विरुद्ध

 तर  यह  दिया  जाता  है  कि  हम  तो  कलाकार

 ७  की  वाणी  पर  पैसा  देते  है,  अगर  उनकी  वाणी

 दीक  नही  होगी  तो  उन  को  निकाला  जायगा

 लेकिन  मै  कहना  चाहता  हू  कि  जो  लोग

 झाकाशवाणी  के  स्थायी  कर्मचारियों  के  रूप  में

 काम  करते  है  वे  उसी  प्रकार  से  है  जैसे  कि  भ्राप

 के  नियमित  कर्मचारी  होते  हैं  7  कोई  भी

 झ्राफिसर  हो  यदि  उस  पर  कोई  इंग  भंग  हो
 जाता  है  उस  के  कार्यकाल  में  तो  कया  भाप

 उसे  को  अलग  कर  देते  हैं  ?  जो  प्राविजन

 नें  के  लिये  है  क्या  वजह  है  कि  वह  उन  के

 लिये  भी  न  रखा  जाय  जिनकी  वाणी  में  कोई

 दौष भा जाय ? प्रा  जाय  ?  क्या  किसी  की  वाणी  खराब
 जाय  तो  झाय  उस  को  निकाल  देने  ?

 इस  लिये  यहां  पर  कदूकट  सिस्टम  का  रखना

 बत  गलत  है  भौर  उस  को  हटना  चाहिये  t

 जी  शाप  के  नियमित  या  स्थायी  कर्मचारी  है
 उन  को  जो  सुविधा  मिलती  है  निर्चित  रूप  से

 वही  सुविधा इन  लोगो  को  भी  मिलनी  चाहिये  1

 दो  एक  वर्ष  पूर्व  घोषणा  की  गई  थी  कि

 झाकाशवाणी  का  जो  समाचार  विभाग  है,
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 उस  में  हिन्दी  को  प्रोत्साहन  देने  के  लिये

 पुरसंगठव  किया  जायेगा  ।  लेकित  मैं  समझता

 है  कि  केवल  सम्पादको  की  नियुक्ति  के  अलावा

 बहा  पर  कोई  काम  नहीं  हुआ  है  इस  बात की
 नितान्त  आवश्यकता  है  कि  उस  में  हिन्दी  के
 डाइरेक्टोरेट  को  अलग  कर  दिया  जाय  भौर

 हमारे  सूचना  झौर  प्रसार  मत्रालय  के  विभिन्न
 स्थानों  पर  जो  हिन्दी  के  टेलिप्रिटर्स  लगे  हुए
 हूँ  उन  से  सीधे  सूचना  बाये  भौर  वही  हिन्दी
 विमाग  को  दी  जाय  ।  यह  देख  कर  बड़ा  दु  ख
 होता  है  कि  इस  लोक-सभा  में  या  बाहर  जो

 माषण  दिय  जाते है  हिस्दी में, उन  का  वहा पर
 अ्रनुवाद  अग्रेजी  में  किया  जाता  है,  उसके
 बाद  पुन  हिन्दी  में  उस  का  भ्नुवाद  किया
 जाता  है  भौर  तब  वह  प्रसारित  किया  जाता

 है  इस  प्रकार  से  न  केवल  |  ही  बढ़ता  है
 बल्कि  परेशानी भी  होती  है।  जो  भाषण  हिन्दी
 में  दिये  जाते  है  उन  को  हिन्दी  में  दिया  जाय
 भौर  जो  भाषण  भ्रग्नेजी  में  दिये  जाते  है  उन
 को  प्रग्नेजी  में  दिया  जाय  ।  जिन  भाषणों  का

 झनुवाद  पहले  हिन्दी  से  अग्रेजी  में  होता  है
 उस  के  बाद  श्रग्रेजी  से  हिन्दी  में  होता  है
 उस  से  उन  की  झात्मा  मर  जाती  है  शौर  बहुत
 सी  गलतफहमिया  पैदा  हो  जाती  है  ।  इस  लिये

 यह  चीज  बन्द  होनी  चाहिये

 यहां  पर  यह  भी  कहा  जाता  है  कि
 झभाकाशावणी  के  समाचार  विभाग  में  कुछ
 स्टाफ  की  आवश्यकता  है,  लेकिन  उस  को
 इस  लिये  नही  रखा  जाता  है  कि  पैसे  की  कमी
 है  |  लेकिन  हम  देखते  हैं  कि  दिल्ली  भाकाश-
 काणी  की  झोर  से  प्राय  प्रति  सप्ताह  किसी  न
 किसी  राष्ट्रीय  भायोजन  भयवा  सगीत  सम्मेलन
 के  लिये  एक  पंडाल  बनाने  का  प्रबन्ध  किया
 जाता है|  हमारे  मत्री  जी  बतला  सकेंगे  कि
 पिछले दो  तीन  सालो  में  इस  चीज  पर  कितना
 शपया  व्यय  किया  गया  q  झगर  वह  पैसा  श्राप
 बचा  लें  और  स्टूडियोज  के  भम्दर  बैठ  कर  ही
 उन  भायोजनो  को  करे  तो  क्‍या  हानि  है  ?

 सारा  देश  उन  को  यहीं  से  सुन  सकता  है
 कोई  झावश्यकता  सही  है  कि  इस  प्रकार
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 विशेष  झायोजन  करके  पैसे  को  बरबाद  किया
 जाय  ।/इस  पैसे  को  बचा  कर  श्राप  भ्पन

 झ्ाटिस्ट्स  को  दे  सकते  है  भौर  काम  ज्यादा
 झज्डी  तरह  से  कर  सकते  हैं

 में  कुछ  थोडी  सी  बातें  प्रेबाणन  विभाग  के
 सम्बन्ध  में  भी  कहना  चाहता  हू  1  भ्रगर  झाप
 अकाहान  विभाग  की  सन्‌  १६५८  की  रिपोर्ट
 को  देखें  तो  बडा  दुःख  होता  है  1  भ्रग्रेजी  भावा
 की  ७८  पुस्तकों  का  प्रकाशन  हुआ  जब  कि

 हिन्दी  की  कुल  २०  पुस्तकों  का  प्रकावान

 हुआ  है  !  यह  हमारे  सूचना  और  प्रसारण
 मत्रालय  की  नीति  है  जिसे  देख  कर  मालूम
 होता  है  कि  प्रन्य  भाषाशों  की  बत  तो  दूर
 हिन्दी  की  पुस्तकों  का  प्रकाशन  भी  भग्रेजी  की

 तुलना  में  कम  है  |  हर  वर्ष  कहा  जाता  है  कि  हम
 हिन्दी  का  प्रसार  कर  रहे  हैं,  लेकिन  होता  इस
 का  उल्टा  ही  है।  इसी  प्रकाशन  विभाग  की
 नीति  का  परिणाम  हमारी  पुस्तक  १८५५७  है।
 मुझे  विदवास  था  कि  मत्री  महोदय  इस  पुस्तक
 के  सम्बन्ध  में  उचित  कदम  उठायेंगे  जोकि

 हमारी  राष्ट्रीयतां  के  लिये  कलक  है  ।  इस  में

 इतिहास  को  न  रख  कर  जो  हमारी  वीर
 झात्मायें  हैं  सन्‌  १८५७  की  उस  पर  आक्षेप
 किया  गया  है  जिन  झादमियों  ने  हमारी
 झभाजादी  की  लड़ाई  में  योगदान  दिया  उन  के
 ऊपर  बहुत  कलकपूर्ण  और  भपभ्रपमानजनक
 झाक्षेप  किये  गये  हैं।  यह  बहुत  दु  खदायी  बात
 है  झौर  यह  पुस्तक  हमारी  भावनाशों  को  ठेस

 पहुचाती  है  i  जिस  प्रकार  मिस  मेयो  थे
 'मदर  इडिया'  नामक  पुस्तक  लिखकर  भारतीय
 जनता  को  भ्रपसानित  किया  था,  ठीक  वही
 भारतीयों  को  प्रपमानित  करने  का  काम
 डा०  सेन  ने  इस  पुस्तक  को  लिख  कर  किया

 है  ।  यह  बडे  खेद  का  विषय  है  कि  भारत
 सरकार  ने  हजारो  रुपये  खर्चे  करके  उस  पुस्तक
 को  छपबाया  |  गत  वर्ष  मैने  इसकी  आलोचना
 की  थी  कि  इस  पुस्तक  के  कुछ  ह... ह  कलक  रूप  हैं
 और  वे  तुर-व  निकाल  दिये  जाने  चाहियें  और
 इस  पुस्तक  का  प्रकाशन  बन्द  होना  चाहिये  ।

 यह  पुस्तक  सचमुच  में  इस  मंत्रालय  के  लिये
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 झोर  इस  देश  की  सरकार  के  लिये  कलंक  की  चाहिये  ।  अमर  आप  ऐसा  नहीं  करेंगे  तो  कसि
 बात  है  भौर  इस  पुस्तक  का  प्रकाशन  भविलम्]ब  झाज  पंग्रेती  का  बोलबाला  है  उसी  प्रकार  के
 अंद  हो  जाता  चाहिये  1  मैं  समझता  हूं  कि  मंत्री  झंग्रेड़ी  का  यह  बोलयाला  बना  रहेगा  t

 महोदय  जब  सदन  में  जवाब  देंगे  तो  उसका  पुन

 जकाशन  करने  के  लिये  इसका  भौजित्य  सिद्ध  में  समशता हूं  कि  किसी  भी  देश  में
 करेंगे  कि  क्‍या  जजह  है  कि  सारे  देश  में  हालांकि  चायद  विदेशी  भाषा  में  कोई  दैनिक  पत्र  न

 इस  पुस्तक  का  बहिव्कार  हुआ  फिर  भी  इस  निकलता  होगा,  विदेशी  भाषा  में  दैनिक  पत्र

 पुस्तक  को  छाप  कर  भारतीय  जनता  को  क्यों  का  प्रकाशन  ने  होता  होगा  लेकिन
 िन

 बड़े
 अपमानित  किया  जाता  है  झौर  क्यों  उनके  दुःख  का  विषय  है  कि  यह  हमारा  ही  देश  है
 साथ  खिलवाड़  किया  जाता  है  |  जहां  कि  भाज  स्वाधीन  भारत  में  भी  अंग्रेज़ी

 सूचना  और  प्रसारण  मंत्रालय  के  संगठन
 "िए!  कप  श को  यदि आप  देखें तो  झाप  पायेंगे  कि  जिस

 भंग्रची
 पंग्रेजी

 =  द्वारा  झाज  भी  अंग्रेज़ी  मे ंसमाचार  भेजे  जाते
 तरीके  से  प्रंग्रेजी  राज्य  में  भारतीयों  के  साथ

 वि  है  जब  कि  हमारा  डाक  झौर  तार  विभाग
 उपेक्षापूर्ण  व्यवहार  किया  जाता  था  उसी

 टेलीपिस्टर्स हिन्दी  टेलीप्रिन्टर्स  का  प्रयोग  कर  रहा  है प्रकार  इस  मंत्रालय  में  जो  हमारे  हिन्दी  भाषा
 और  भाज  आवश्यकता  इस  बात  की  है  कि

 या  श्न्य  देशी  भाषाधों  के  कर्मचारी  है  उनके
 साथ  ठीक  बही  उपेक्षापूर्ण  भौर  भपमानपूर्ण
 व्यवहार  किया  जाता  है  a  प्रंग्रेडी  के  जो
 विशेषज्ञ  भौर  अ्रधिकारी  है  उनकी  पदोन्नति

 होती  है  जब  कि  हिन्दी  भाषा  शौर  झन्प  क्षेत्रीय
 भाषाझरों  के  जो  भ्रधिकारी,  कर्मचारी  भौर

 अनूवादक  लोग  हैँ  उत  के  साथ  विमाता  जैसा

 व्यवहार  किया  जाता  है  1  इस  मंत्रालय  में
 जितना  धन  व्यय  होता  है  उसका  झायद
 ह ३  भतिदात  देशी  भाषाप्रों  के  प्रचार  कार्य  पर
 व्यय  होता  है  भ्रौर  बाक़ी  भ्रंग्रेज़ी  माया  के
 क्वार  में  सच  होता  है  t

 झभी  झाप  एक  सेंट्रल  एनफ़ारमेशन
 सबिस  का  संगठन  करने  जा  रहे  हैं,  यह  जो

 सेन्ट्रल  एनफ़ारमेदान  सबिस  बनायी  जा  रही  है
 उसमें  भी  हिन्दी  झौर  पश्रन्य  देशी  भाषाझों

 के  उपसम्पादकों  को  ग्रेड  ४  में  रखा  गया  है

 और  पंग्रेज़ी के  उपसंपादकों  को  ग्रेड  ३  में
 और  मालूम  ऐसा  देता  है  कि  यहां  पर  भी
 अंग्रेज़ी  के  मक्तों  का  बोलबाला  रहेगा  ।

 इसलिये  यदि  श्राप  सचमुथ  में  देशी  भाषाधों
 के  सम्पादकों  को  चाहते  है  कि  वे  पनपें  तो

 उसकी  संख्या  निश्चित  हो  जानी  चाहिये  भर

 उसकी  लियुवित  उस  संख्या  के  अनुसार होनी

 सूचना  और  प्रसारण  मंत्रालय  भी  डाक  तार
 विभाग  की  तरह  हिन्दी  टली  प्रिन्टर्स  का  प्रयोग
 आरम्भ  करे  भौर  हिन्दी  में  समाचार  भेजे  ।

 हमारी  जो  प्रेस  ट्रस्ट  झ्राफ़  इंडिया  की  सविस  है
 उसको  इसके  लिये  बाध्य  किया  जाय  कि  बह
 हिन्दी  भाषा  में  भौर  देशी  भाषाझों  में  समाचार
 भेजे  -  जब  डाक  भौर  तार  विभाग  हिन्दी
 टेलीप्रिन्टर्स  का  कामयाबी  के  साथ  इस्तेमाल
 कर  रहा  है  तो  कोई  कारण  नहीं  है  कि  इस
 विभाग  द्वारा  उनका  प्रयोग  क्‍यों  से  भ्रारम्भ
 किय।  जाय  भौर  हिन्दी  में  समाचार  मेजा
 जाना  हमारे  देश  के  लिये  गौरव  को  ave

 होगी  t

 झाखिर में  मैंने  इसमें  देखा  कि  पंचवर्षीय
 योजना  के  प्रचार  के  लिये  इस  मंत्रालय  को

 बहुत  काफ़ी  रुपया  खर्च  करने  के  लिए  मंजूर

 हुआ  है  1  म्ब  जहां  तक  भारत  सेवक  समाज

 का  सम्बन्ध  है  झगर  में  उसको  कांग्रेस  पार्टी

 की  दूसरी  रक्षा  पंक्ति थ.  तो  कुछ  झनुचित
 ने  होगा  नौर  देश  की  जनता  का  काफी जन
 इस  भाश्त  सेवक  समाज  के  शंबदन  भौर

 कार्यों  पर  खर्च  हो  रहा  है।  प्रय  भारत  सेवक

 समाज  में  कुछ  पढ़े  लिखे  लोग  जो  केबल
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 इसलिए  मैं  तिवेदन  करूंगा  कि  जो  कुछ
 मैने  कहा  है  मंत्री  महोदय  उन  पर  विचार
 करेंगे  शौर  भविष्य  में  ्स  मंत्रालय  को  इस
 व्योग्य  बनायेंगे  कि  यह  हमारी  भारतीय  जनतां

 की  भावनाओं  को  सही  सौर पर  व्यक्त  करने

 का,  सफल  साधन  बन सके  ।  ह
 Mr.  Deputy-Speaker:  "The  following

 are  the  selected  cut  motions  relating
 ‘46  the  Demands  under  the  Ministry  of
 “Information  and~  Broadcasting  which
 may  be  moved  subject  td  their  being
 otherwise  admissible:

 Demand  No.  No.  ef  Cut  Motion
 +

 6  isapproval  of
 "Busy  397 approval  of  roe Ys

 a  1049),  1O0S0,  r0$%,
 7०53  ‘10$3y  7044»

 “Import  of  American’  fllms  in  large
 numbers

 Suri_M.  8,  Thakore:  I  beg  to  move:
 “That  the  demand  under  the

 ‘head  Ministry  of  Information  ind
 Broadcasting  ‘be  reduced ‘to  Re.  3.7

 ‘aiture  to  intreduce  Indion  ffm  music
 on  All  India  Radio  and  ite  eub-
 stations  all  eugr  India,
 Bhri  M,  B.  Thakore:  I  beg  to  move:

 Need  to  abolish  eontract  system  of
 पय  artists  in  AU  India  Radio

 Shri  Jagdish  Awasthi:  I  beg  to  move: yd.)  Ul  alan  ot

 Failure  to  check  the  further  publica-
 tion  of  books  "1857"  ह...  “The  Great
 Rising  of  857

 Shri  Jagdish  Awasthi:  I  beg  to
 move:

 ‘That  the  demand  under  the
 head  Ministry  of  Information  and
 Broadcasting  be  reduced  by
 Rs.  100",  oy

 Need  to  give  more  amenities  and
 littes  to  all  staff  artists  of  AIR,  like
 other  Central  Government  employees

 Shri  Jagdish  Awasthi:  I  heg  te
 move:

 “That  the  demand  under  the
 head  Ministry  of  Information  and
 Broadcasting  be  reduced  by
 Rs.  ‘10Q2."  h

 Step  motherly  treatment  to  Hindi  end
 other  Regional  itanguage
 readers  and  editors  in  News  Section
 of  ALR.

 .  va  ~
 Shri  ह... ह  Awasthi:  I  beg  ९०

 move;

 “That  the  demand  under  the
 head  Ministry  of  Information  and
 Broadcasting  be  reduced  by
 Rs,  100."

 Failure  to  stop  the  Ministry's  publica- '
 yy  tatipiage. fons!  in

 Shri  Jagéish  Awssthi:  I  beg  te
 move

 "That  the  demand  under
 s head  Ministry  of  Information  a

 Re  *



 “That  the  demand  under  the
 head  Ministry  of  Informaticn  and
 Broadcasting  be  reduced  by
 Ra.  100."
 Mr.  Depaty-Speaker:  These  cut

 motions  are  now  before  the  House.
 Shri  Heda:  Mr.  Deputy-Speaker,  I

 have  been  critical  of  All  India  Radio
 and  I  continue  to  be  so.  This  time,
 before  I  offer  my  criticisms,  it  would  be
 better  if  I  havea  peepinto  the  work-
 ing  of  the  All  India  Radio.  I  find  that
 our  Radio  system  has  been  faced  with
 av  unique  situation.  In  fact,  it  is
 not  an  exaggeration  if  I  say  our  radio
 wystem  is  becoming  unique  among  the
 gadio  in  the  world  in  the  sense  that
 it  has  to  deal  with  so  many  languages
 even  in  the  news  service.  Of  course,
 in  the  foreign  service,  every  system
 hes  to  deal  with  many  languages.
 Therefore,  we  have  to  maintain  ade-
 quate  staff  for  every  language,
 studios  and  transmitters  have  to  be
 for  every  region  and  an_  elaborate
 arrangement  for  into  different  langu-
 @ges  of  spoken-word  programmes  be
 worked  out.

 So  far  as  the  home  service  8s
 concerned,  AIR  broadcasts  pro-
 grammes  in  i6  primcipal  langua-
 ह... उ  =  including  those  mentioned
 in  the  Constitution—l4  languages
 —and  English  and  Sindhi,  29  tri-
 bal  languages  and  48  dialects.  This
 is  quite  apart  from  news  bulletins
 which  are  47  in  number  in  76  langu-
 ages,  The  duration  for  this  is  9  hours

 the  wb  languages  is  equal-

 why  from  76  radio  stations  in  ‘1947,
 we  have  now  28  stations,  Even  now,
 I  think  they  are  not  adequate.

 It  is  also  noteworthy  that  unlike
 other  countries,  India  has  two  dis-
 tinct  systems  of  classical  music,  each
 equally  important.  This  also  gives  a
 special  character  to  AIR’s  broad.
 casts.  This  gives  variety  and  richness,
 but  at  the  same  time,  increases  the
 volume  of  work

 -The  multiplicity  of  languages  is  a
 factor  which  is  often  overlooked
 when  criticisms  are  made  about  AIR
 not  being  a  self-supporting  service.
 No  other  system  in  the  world  has  to
 satisfy  so  many  interests  within  the
 country.

 Now  I  would  hke  to  refer  to  the
 rural  programmes.  AIR  broadcasts
 rural  programmes  from  27  out  of  28
 stations,  The  duration  of  the  rural
 Programmes  varies  from  60  minutes
 to  75  minutes  from  every  station  per
 day.  The  total  duration  of  rural  pro-
 grammes  in  2958  was  10,950  hours.  It
 is  also  of  interest  that  the  broadcasts  in
 the  Rural  Hour  are  given  not  only  in
 the  regional  language,  but  also  in  the
 dialects,  Thus,  AIR’s  rural  pro.
 g@remmes  are  given  in  12  languages,
 48  dialects  and  26  tribal  languages.
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 to  this  scheme,  the  cost  of  spare  parts
 is  met  by  the  villages,  while  they  are
 charged  a  fixed  sum  per  year  for  re-
 pair  and  maintenance.  The  scheme  is
 no  doubt  good,  but  is  a  little  costly
 and  therefore,  it  does  not  spread.  Un-
 less  it  spreads,  it  cannot  be  more  eco-
 nomical,  but  it  is  not  spreading
 because  it  is  not  economical.  So,  there
 is  thus  a  vicious  circle.  I  think  it  {s
 time  that  we  gave  some  subsidy  in
 the  initial  stages,  so  that  the  scheme
 may  spread.

 the  research  department  of  AIR
 achieved  regarding  the  commun ite
 type  of  radio  is  not  adequate  and  so
 it  is  not  becoming  populer.  The
 scheme  under  which  maintenance  is
 undertaken  by  the  State  Govern-
 ments  or  some  voluntary  agencies
 should  be  extended  not  only  to  the
 community  type  of  radio  set,  but  also
 to  the  other  sets  taken  by  the  village
 community.

 The  programmes  are  good,  They  are
 both  informative  and  entertaining  and
 therefore,  they  are  getting  popular
 so  far  ds  the  villages  are  concerned.
 The  advisory  committees  that  have

 CHAITRA  i  ‘$881  (SAKA)  for  Grants  8294
 merit  and  independent  outlook  are  the
 only  basis  on  which  the  members  are
 appointed  and  net  eny  other  besis.
 Wurther,  theix  advice,  whatever  is
 given  in  the  meetings—and  the  meet-
 ings  may  be  held  more  frequently—
 should  be  accepted  more  often  than  is
 done  now.

 This  year  AIR  has  given  special
 attention  to  the  broadcast  of  pro.
 grammes  directly  or  indirectly  aimed
 at  explaining  to  listeners  facts  and
 implications  of  the  national  develop-
 ment  activities  and  projects  going  on
 all  over  the  country.  In  all,  2,017
 talks,  485  dialogues,  9l  interviews,
 79  poems,  33  symposia,  57  plays  and
 skits,  506  feature  programmes  and
 760  discussions  were  broadcast  in  the
 different  languages  during  the  year
 from  the  different  radio  stations.  The
 impact  of  these  imaginatively-present-
 ed  programmes  on  a  large  nation-
 wide  audience  is  undoubtedly  con.
 siderable.  Not  only  spoken  word,  but
 music  is  also  exploited  to  carry  home
 to  listeners  the  message  and  meaning
 of  the  Plan.  To  mention  only  two
 varieties  “Help  the  Plan  Schemes”
 and  “Songs  of  the  Nation  Builders”
 are  very  interesting.

 Special  mention  may  be  made  of
 national  programme  of  docurpentary
 features  on  important  development
 projects.  Like  the  national  program-
 me  of  music  and  drama,  the  national
 Programmes  of  documentary  features
 are  simultaneously  broadcast  from  all
 stations  of  AIR.  Every  such  program-
 me  involves  visits  to  the  sites  of  pro-
 jects,  recording  of  effects,  interviews
 with  the  workers  in  the  field,  ete,
 and  putting  all  this  material  in  an
 attractive  and  interesting  script.

 I  learn  now  that  AIR  is  setting  up
 a  small  unit  for  organising  program-
 mes  on  development  and  Five  Year
 Plan.  Producers

 ang
 staf?  artists  at

 the  headquarters  and  at  stations  are
 being  appointed.  The  Song  and  Drama
 Division  of  AIR  carries  publicity  of
 the  Five  Year  Plan  through  the
 medium  of  drama  ballet  and  folk  song.
 During  ‘1958,  624  drama  performances,
 नह  Kavi  Sammelan  and  folk  dance  pro-
 grammes,  and  403  performances
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 Daskathia,  Puppet
 various  literary  pieces  of  different

 Qawali,  ete.  were  given  in  different
 Fegions  of  the  countty.  The  dance
 drama  of  “Gangavataran”  vividly  pre-
 sented  the  picture  of  national  effort
 under  the  Five  Year  Plan,  and  I  think

 48  was  very  much  appreciated.
 Now  I  0056  to  one  of  the  interesting

 features,  and  that  is  broadcasting
 language  lessons  by  AIR  not  only  fer
 Hindi  but  for  other  languages,  which
 ‘was  a  very  useful  step.  Take,  for
 example,  the  Delt:  station  which  haz
 Deen  droadcasting  a  series  of  lessons
 in  Tamil.  Soon  after  re-organisation
 the  radio  in  my  own  State,  Hyderabad,
 started  giving  lessons  in  Telugu,  which
 has  helped  people  a  lot  in  learning
 Telugu.  This  progranitne  helps  to
 learn  various  languages.  I  would  very
 much  wish  these  programmes  to  be
 tepeated  again  and  again  through  all
 etations  of  the  AIR.  Thus  we  will  be
 able  to  spread  the  learning  of  know-
 leG@ge  of  various  languages  to  these
 who  wish  to  do  so.

 In  the  end  I  would  like  to  mention
 one  important  feature  and  that  is  that
 fhe  National  Symposium  of  Poets
 broadcast  during  the  last  four  years
 on  the  eve  of  the  Republic  Day,  i.e.
 @th  January,  and  also  the  annual
 Sahitya  Samarch  broadcast  in  the
 month  of  April  have  brought  together
 eminent  poets  and  literary  men  from
 every  Indian  language  and  they  give
 to  the  listeners  some  of  the  choicest
 of  poetry,  fiction  and  drama.  636
 literary  men  from  the  different
 languages  of  India  have  participated
 im  these  two  functions.  It  is  note-
 worthy  that  at  the  Poets’  Symposium
 @very  poem  has  been  translated  into
 verse  in  Hindi,  and  in  959  in  all
 fegional  languages,  und  at  the  Sahitya
 Samaroh  every  piece  has  been
 translated  into  all  languages.  All
 this  has  meant  the  enrichment  of  the
 degional  languages  and  the  promotion
 eof  the  understandisig  of  the  best
 ‘works  in  other,  languages.

 Lastly,  I  would  like  to  say  a  word
 shout  “Ajkal”  which  features  the

 With  these  criticiams  I  conclude
 gay  speech,

 शी  भक्त  ह... ड  (गढ़वाल)  :  उपाध्यक्ष
 महोदय,  मैं  सूचना  और  प्रसारण  मत्रालय  को
 एक  झत्यन्त  सफल  व  प्रगतिपूर्ण  वर्ष  के  लिए
 बधाइया  देता  हूं  क्योंकि  सभी  विशाप्रों  में

 उसने  निरन्तर  प्रगति  की  है  I

 मी  मुझ  से  पहले  कुछ  बक्ताधों  ने
 अपने  भाषण  देते  हुए  भाकाशवाणी  तथा  उसके
 अन्य  झंगों के के  सम्बन्ध  में  कुछ  अाकषेप  किये  भौर

 कुछ  आलोचनाएं  को  छेकिन  उनके  बावजूद
 मैं  अपने  इस  निशुकर्ष  पर  इढ़  हूं  कि  प्राकाशबाणी
 विभाग  भपने  विभिन्न  कार्यक्रमों  के  माध्यम
 से  साहित्य,  संस्कृति  भौर  ललित  कलाझऊों

 की  उन्नति  च्या  प्रोत्साहन  के  लिये  सक्रिय

 कदम  उठाता  रहा  है।  यह  सुविधाएं पहले  केवल

 कुछ  अधिक  झौर  पढ़े  लिखे  व्यक्तियों  तक  ही
 सीमित  थी  लेकिन  झब  झाम  जनता  को  भी

 वे  बड़ी  सरलता  व  साधारण  |  से  उपलब्ध
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 मेरे  एक  मिग न ेने  सभी  कुछ  देर  पहले
 झाफाशवाणी  के  सम्बन्ध  में  बोलते  हुए  यह
 कहा  कि  उसमें  माननीय  मंत्रियों  के  भाषणों
 की  भरमार  रहा  करती  है;  झोर  कुछ  सज्जन
 यो  यहां  तक  भागे  बढ़  गये  कि  उन्होंने  कहा  कि
 झाकादवाणी  तथा  हमारे  समाचारपत्रों  में
 लो  समायार  निकलते  हैं  वे  जहरीले  सास
 पदार्थ  हैं;  *ध्वयायजनस  फूड्स”  से  उन्होंने
 उपमभा दी  ।  मैं  समझता  हूं  कि  जिन  लोगो  को
 केवल  भालोचना  करने  का  ही  अभ्यास  है
 और  जिन्होंने  कि  भपनी  भांखों  पर  हरा  चद्मा

 लगाया दर्भ  है,  वे  ही  ऐसी  बातें  कह  सकते  हैं।

 एक  माननीय  सदस्य:  लात  रग  का
 बदमा  ?

 बी  ॥  बचन  :  जी  हां,  लाल  भी  हो
 सकता  है।  जिस  रंग  का  चएमा  होगा  वैसा  ही
 वह  देखेंगे  a  मे  इस  सम्बन्ध  में  बहुत  ही  ुढ़ता
 के  साथ  कह  सकता  हूं  कि  जहां  तक  भ्राकादवाणी
 का  सम्बन्ध  है  उसने  झपने  समाचारों  के  प्रसारण
 में  बहुत  ही  निष्पक्षता  का  परिचय  दिया  है  ॥,
 इस  बारे  में  पिछुले  दिनों  जो  सन्‌  १९५२  धौर

 सन्‌  १६५७  के  निर्वाचन हुए  थे  वे  इस  बात  के
 साक्षी  हैं  कि  किस  क़दर  निष्पक्षता  से  हमारे
 झाकाशवाणी  ने  झपने  सावनों  का  उपयोग
 किया  ौर  किसी ने  भी  उस  पर  कोई  लॉजन
 झौर  भारोप  नहीं  किया  |

 अभी  मुझ  से  पहले  एक  वक्‍ता  महोदय
 से झपने  भाषण  में  हिन्दी  के  प्रति  जो  आकाश-
 वाणी  की  तथा  इस  मंत्रालय  के  विभिन्न  धंगों

 की  जो  नीति  भौर  रुख  है  उसके  बारे  में  प्राक्षेप

 'भौर  कुछ  कमियां  बतलाईं  ।  मैं  स्वयं  एक
 हिन्दी  का  विभम्रा  सेवक्‌ हूं  उस  नाते  मुत्ते  यह
 कहने  में  कोई  संकोच  नहों  कि  पिछले 1.
 वर्षों  के  झन्दर  क्‍ग्राकाशवाणी  ने  हिन्दी  के
 अचार  झौर  प्रसार  के  लिये  काफ़ी  प्रयत्न
 किया  है  झनेक  प्रसिद्ध  साहित्यकारों  की
 सेबाएं  शाकाशवाणी  के  लिए  प्राप्त  कर  ची

 यई  है।  भनेक  ग्दित्दी  के्द्रों  से  हिन्दी  पाठों
 का  प्वारण  किया  जा  रहा  है  भौर  साथ  में

 for  Grants  8298

 हिन्दी  के  समाचार  बुलेटिन  भी  यहाँ  से

 प्रसारित किये  जाते  हैं।  हिन्दी के  माध्यम  से
 भारतीय  भाषाओं  के  कार्यक्रमों  का  भादाने
 प्रदान  प्रारम्भ  कर  दिया  गया  है  भौर  इस
 अकार  सारे  भारत  में  भाषाई  एकंता  भौरे
 मनोवैज्ञानिक  एकता  लाने  का  प्रयत्न  कियर
 जा  रहा  है  |  इस  सम्बन्ध  में  चलते  चलाति

 कुछ  थोड़े  से  सुझाव  भी  में  रखना  चाहता हूं  ।

 यह  बतलाया  गया  है  कि  एक  कमेटी  की
 स्थापना  की  गई  है  जिसके  द्वारा  हिन्दी  के

 पर्यायों,  समानार्थक  दाब्दों  का  कोष  बनाया
 जायेगा  ।  उसके  लिए  जो  समिति  नियुक्त  की
 गई  है  वह  सही  दिशा  में  एक  क़दम  है  छेकिंत
 &  यह  जानना  चाहता  हूं  कि  इस  कार्य  की  पूरा
 करने  में  इतनी  देरी  क्‍यों  की  जा  रही  है  ?

 प्राकाशवाणी  द्वारा  ब्रयोग  में  लाई  जाने
 वाली  हिन्दी  भाषा  के  सम्बन्ध  में  धाये  दिन
 समाचार  पत्रों  में  और  विभिन्न  राजनैतिक
 दलों  के  मंत्रों  से  भी  भालोचनाएं  होती
 रहती  हे  भौर  जिन  का  कि  थोड़ा  बहुत  में
 भी  समर्थन  करता  हूं  भौर  वह  यह  कि  हमें
 हिन्दी  की  सरलता  को  ध्यान  में  रखते  हुए
 यह  सावधानी  ज़रूर  रखती  चाहिये  कि  कहीं
 भाषा  की  सरलता  के  नाम  पर  हम  उस  की
 झात्मा  की  तो  उपेक्षा  नही  कर  रहे  हे  ।  भव

 उदाहरण  के  लिये  मे  श्राप  को  बतलाऊं  कि
 जैसे  कि  कुछ  दिनों  पहले  हिन्दी  में  जो  समाचार
 प्रसारित  किये  जाते  थे  उन  में  “सिक्योरिटी
 कौंसिल”  का  पनुवाद  “सुरक्षा  परिषद्‌”
 किया  जाता  था  लेकिन  कुछ  दिनों  से  फिर
 उल्दी  गंगा  बहती  हुई  मालूम  पढ़ती  है  भोर

 "सुरक्षा  परिषद्‌”  के  बदले  “सिक्‍योरिदी
 कौंसिल”  हिन्दी  में  भी  प्रसारित  हो  रहा  है  1

 में  नहीं  समझता  कि  सुरक्षा  परिषद्‌  से  शीर

 सरल  भनुवाद  हिन्दी  में  क्‍या  किया  जा

 सकता  है  ?

 इसी  तरीके  से  हमारे  भंग्रेड़ी  उच्चारण

 के  कारण  केरल  को  केरला”  झमी  तर्क
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 कहा  जाता  है  |  बहुत  &  लोग  तो  केरत  को
 करेला  तक  कहते  हूं  क्योंकि  यह  उन  को

 बहुत  कड़वा  मालूम  होता  है  ।  केरल  का
 वास्तव  में  मलयालम  में  उच्दारण  केरलम्‌
 है  शौर  उस  का  हिन्दी  शब्द  केरल  ही  बन॑
 सकता  है  न  कि  केरला  ।  लेकित  यह  गलती
 झभी  तक  चली  आ  रही  है  ।

 भभी  मुझ  से  पहले  एक  बकता  महोदय
 में  यह  ्ाकषेप  क्या  था  कि  ग्राकाणवाणी
 के  द्वारा  लाइट  म्पूजिक  का  प्रसार  नहों  किया
 जाता  ।  में  समझता  हूं  कि  हमारे  माननीय
 मंत्री  ऊंचे  दरजे  के  शास्त्री  संगीत  के  बड़े
 पक्षपाती  रहे  हूं,  लेकिन  बाद  में  लोक  मत  को
 देखते  हुए  उन  को  झुकना  पड़ा  भोर  झब
 झाकाशवाणी  द्वारा  विविध  भारती  कार्यक्रम
 के  अग्तगंत  जो  सुगम  सगीत  प्रसारित  किया
 जा  रहा  है  वह  बहुत  लोकप्रिय  हो  रहा  है  ;
 शौर  हजारों  लाखों  लाग  उस  को  सुनते  हूं  d
 मे  इस  सम्बन्ध  में  श्राप  से  यह  निवेदन  करना
 चाहता  हूं  कि  भाज  से  तीन  महीने  पहले  तक
 अपनी  सातजन  होनता  के  कारण  मेरे  पास
 रेडियो  नहीं  था।  केवल  तोन  महीने  पहने
 ही  में  ने  एक  रेडियो  खरीदा  है

 एक  शाननीय  सदस्य:  मेरे  पास  अभी  भी
 रेडियो  नही  है  ।

 थनी  ॥  बचेग :  इन  तीन  महानों  में
 में  यह  ब्पत्म  करता  रहता  हूं  कि  इस  कार्य
 चाम  को  ज्यादा  से  ज्यादा  सुन  सकू  ।

 ‘wareuey  भहोदव  :  भ्रगले  तोन  महीने
 में भाप  के  पास  भी  हो  जायेगा  |

 थी  बहन  :  जहां  तक  विविध
 बारती  द्वारा  प्रसारित  सुगम  संगीत  का
 सम्बन्ध  है  उस  में  बहुत  प््ण्छा  संगीत  प्रसारित
 किया  जाता  है  लेकिन  फरमाइसी  गानों
 के  चयन  के  बारे  में  कुछ  दिलाई  बरती  जाती

 ।  भगर  इस  सम्बन्ध  में  शानों  के  ्क्यन
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 में  है:  सस्ती  बरती  जाये  तो  ज्यादा  रचित
 होगा

 श्राकाधवाणी  के  द्वारा  इस  समय  जो

 बहुत  बड़ा  कार्य  हो  रहा  है  बह  लोकसंगीत
 के  उद्धार  का  कार्य  है|  हिन्दी  की  जो  उप
 भाषायें  हे  जैसे  मेबिली,  राजस्थानी,  भोज

 पुरी,  ब्रजमाषा,  हरियानवी  आादि  उन  आाषामाो
 के  लोकसंगीत  को  काफी  मात्रा  में  प्रसारित
 किया  जा  रहा  है  v  इस  मामले  में  मे  स्वर

 झनुप्रहीत  हूं  क्योंकि  गढ़वाली  लोक  संगीत
 को  भी  झाकाशवाणी  द्वारा  प्रसारित  किया
 जाता  है|  यद्षपि  मेरा  निर्वाचन  क्षेत्र---

 गढ़वाल  जनसंख्या  के  लिहाज़  से  छोटा  है  ।

 बहा  की  जनसंख्या  केवल  १५  लाख  है  लेकित

 गढ़वाली  लोग  झाज  सारे  देश  में  फैले  हुए
 हैँ  ।  बे  लोग  भारतीय  सेना  में  काफी  संख्या
 में  काम  कर  रहे  हूं  और  जम्मू  काश्मीर  से
 लेकर  नागा  पहाड़ियो  तक  शौर  राजस्थान
 की  सीमा  से  कन्या  कुमारी  तक  फंले  हुए  हूँ  ।

 और  वे  कार्यक्रम  को  बहुत  महत्व  देते  हूं  ।
 इसलिये  मे  बहुत  भ्रनुग्रहीत  हूं  कि  भ्राकाश-
 वाणी  ने  गढ़व  लियो  के  लिये  यह  सुविधा  की

 है  ।  लेकिन  इस  सम्बन्ध  में  मेरा  बहू  निवेदन

 है  कि  इस  कार्यक्रम  के  लिये  समय  कम  दिया
 जाता  है  और  इस  के  लिये  कोई  झलग  से
 विभाग  भी  नहीं  बनाया  गया  है  1  मे  ने  इस
 सम्बन्ध  में  कुछ  सुझाव  दिये  हूं  ।  मुझे  भाशा

 है  कि  उन  पर  विचार  किया  जायेगा  +

 झाकादावाणी  के  सम्बन्ध  में  मुझे  एक
 बात  यह  भी  कहनो  है  कि  जब  हमारी  संसद
 जल  रही  होती  है  उन  दिनों  संसद  के  कार्यों
 की  क्षमीक्षा  प्रसारित  की  जाती  है  ।  हमारे
 बहुत  से  माननीय  सदस्यों  का  यह  भी  रवेया
 हो  गया  है  कि  जब  वे  भाषण  करते  हूं  तो  थे

 यह  भी  जानना  चाहते  हूँ  कि  उन  का  सास
 इस  समीक्षा  में  झाता  है  या  नहीं,  जंसाकि
 भ्रधिकाश  सदस्प  अखबारों  में  भी  ध्पना  नाम
 देखना  चाहते  है  ।  इस  सम्वन्ध  में  मुझे  यह
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 निषेदन  करना  है  कि  इस  समीका  के  जिये
 समय  बहुत  कम  दिया  जाता  है  |  पांच  मिनट
 का  समय  वहां  को  ६  या  ७  चंदे  को  कार्रवाई
 के  लिये  बहुत  कम  है  ।  और  कोई  प्रवक्‍ता,

 चाहे  वह  कितनी  भी  योग्यता  से  सपने  साय
 को  करे,  पांच  मिनट  में  पूरा  न्याय  नहीं  कर
 सकता  |  इसलिये  मेरा  यह  सुझाव  है  कि  इस
 समीक्षा  का  समय  कुछ  बढ़ाना  चाहिये  ।

 ली  शीभारायण  दास  :  पांच  मिनट  हें
 जितना  न्याय  हदो  सकता  है  वे  कर  रहेहें  t

 wh  we  win:  यह  ठीक  है  लेकिन
 अधिक  न्याय  करना  चाहिये  ।

 दूसरी  बात  इस  सम्बन्ध  में  मुझे  यह
 कहती  है  कि  हिंदी  में  शाम  को  ८-१५
 दे  ८-३०  तक  समाचार  प्रसारित  किये  जाते

 है  भौर  उस  के  बाद  ८-५५  पर  समीक्षा
 ब्सारित  की  जाती  है  ।  लेकिन  अंग्रेडी  के
 समाचार  €  से  न्र  तक  प्रसारित  किये
 जाते  हूँ  पर  सम्रीक्षा  पंग्रेडी  में  भी  GRR
 से  g~00  तक  प्रसारित  की  जाती  है  t  में
 खमझता  हूं  कि  समाचार  होने  के  बाद  समीक्षा
 प्रसारित  की  जाये  तो  उचित  होगा  ।  इसलिये
 मेरा  सुझाव  है  कि  पंग्रेज़ी  की  समीक्षा  प्रंग्रेज़ी
 के  समाचार  प्रसारित  हो  जाने  के  दाद  की
 जानी  बाहिये  a

 मुझ  से  पहले  श्री  जगदीश  भ्रवस्थी  जी
 ने  हिन्दी  के  सम्बन्ध  दें  पत्र  सूचना  कार्यालय
 दे  सम्बन्ध  में  एक  दो  बातें  भाप  के  सामने
 रखीं  में  इस  सम्बन्ध  में  यह  निवेदन  करना
 चाहता  हूं  कि  अली,  भी  मंत्री  महोदय  की
 इच्छा  होते  हुए  भी  दुर्भाग्यवदा  प्रेस  इनफार-
 मेशम  ब्यूरो  में  ड््न्बी  को  वह  स्थान  प्राप्त
 नहीं  हो  पाया  है  जो  कि  उस  को  संविधान  में
 दिया  गया  है  भौर  जिस  के  लिये  हम  सब
 इतसंकल्प  धौर  दृढ़  बतिश  हे  ।  हिन्दी  को
 जन चाये  झा  कर  राज  भाषा  बनाने  जा  रहे

 Demends
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 है  घोर  उस  का  उपयोग  उत्तरोसर  बढ़ाने
 के  लिये  प्रयत्नष्तीस  हैँ  |  लेकिन  में  देखता

 हुं  कि  हस  इअफारमेशन  ब्यूरो  में  यह  काम
 अभी  भी  एक  साधारण  इनफारमेशत  प्राफिसर
 के  भघीन  है  |  इस  विभाग  में  ११५  या  ६२
 डिप्टी  पिसिपल  इसफारमेशन  प्राफितर  हे
 खेकिन  उन  में  से  शायद  एक  भी  सज्जन  ऐसे

 नहीं  हे  जो  हिस्दी  या  किसी  दूसरी  भारतीय
 जाया  के  पत्रकार  रहे  हों  -  इसौलिये  उन
 को  भारतीय  भाषाओं  क ेसाथ  कोई  विशेष

 हमददी  नहीं  हो  सकती  1  इसलिये  मेरा  बुश्ताव
 है  कि  कम  से  कम  एक  डिप्टी  प्रिंसिपल

 इनफाश्मेशन  प्राफिसर  के  थ्ाजें  में  हिम्री
 का  विभाग  होना  चाहिये  |

 पिछली  साल  की  रिपोर्ट  में  बताया  गया

 है  कि  ओ  २३२  लेख  हिन्दी  में  इनफारमेशन
 अपूरो  द्वारा  पन्नों  को  दिये  गये  उन  में  से
 केवल  eo  मूल  रूप  से  हिन्दी  में  लिखे  गये
 थे  ।  बाकी  भनुवादित  थे  ।  इस  का  र्थ  यह
 है  कि  इस  विभाग में  हिन्दी  के  मृत  लेख  लिखने
 वालों  को  कमी  है  भौर  अ्रधिकांश  कार्य  भ्रनु-
 बाद  कर  के  किया  जाता है  इस  भोर  भी  ध्यान
 देने  की  प्रावश्यकता  है  |

 मुझे  एक  बात  हिन्दी  टेलीपिटर  के  बारे
 में  कहनी  है।  इस  की  व्यवस्था केवल  लखनछ,
 याराणसी भौर  पटना में  है।  मुझे  बड़ी  प्रसचता
 है  कि  पत्र  सूचना  कार्यालय  झौर  स्थानों  पर
 भी  अपनी  शालायें  लोल  रहा  है  t  लेकिन
 में  चहता  हूं  कि  हिन्दी  के  समाजार  हिन्दी  | &

 ही  मिलन  चाहियें  भौर  उन  के  लिये  अधिक
 स्थानों  पर  हिन्दी  टेलीपरिटर  की  व्यवस्या
 करनी  चाहिये  खासकर  उन  स्थानों  प२  जहां

 से  हिन्दी  दैनिक  पत्र  मिकलते  हे  जैसे  प्रयाग,
 कानपुर  शौर  भागरा हू  ।  इन  स्थानों  से  देतिक
 हिन्दी  पत्र  निकलते  हूँ  t  यहां  पर  हिन्दी
 टेलौपिटरीं  की  व्यवस्था  होनी  चाहिये  |
 इसी  प्रकार  भोपाल,  जयपुर  भर  इन्दौर
 में  भी  यह  व्यवस्था  होगी  चाहिये  क्‍योंकि

 यहां  के  भी  हिन्दी  के  बनिक  पत्र  मिकलते
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 है।  इसलियं  मेरा  लिवेदन  है  कि  हिम्दी  को  भौकरी  पर  ये  उस  के  ताम  हीं  कर्मीशेत  के
 टेलीपिटर  की  शालाभों  को  दूसरे  स्थानों  पर  झामन भेजे  जायेंगे  ।  मह  बात  मेरी  समश  में”
 भी  खोलने  का  प्रयस्त  करना  चाहिये  ।

 मुत्ने  बड़ी  प्रसाच्तता  है  कि  सब  जहा
 कहीं  हमारे  राष्ट्रपति  जी  तथा  प्रधान  मत्री

 ली  विदेश  यात्रा  के  लिये  ण्फ्ते  हे  तो  हिन्दी
 धौर  भारतीय  माषार्भो  के  कभकारी  के
 प्रतिसिधि भी  साथ  के  जाये  जाते:  gi  पिखली
 बार मे  ने  संसद्‌  में  यह  मदन  राया  था
 कि  हिन्दी  भौर  भारतीय  भाषाझों  के  प्रति-
 निधियों  को  यों  इस  प्रकार  की  यात्राशों-
 में  नही  ले  जाया  जाता  ।  उस  के  फलस्वरूप

 हम  ने  देखा  कि  जापान  में  प्रतिनिधि  मंडल
 गया  था  उस  में  भारतीय  भाषाशों  के  बहुत
 कम  प्रतिनिधि  गये  थे  झौर  मुझे  बडी  प्रसन्नता
 है  कि  जब  हमारे  राष्ट्रपति  इंडोनेशिया  भौर
 अलाया  गये  थे  तो  उस  समय  भारतौय  भाषाओं
 के  कुछ  प्रधिक  प्रतिनिधि उन  के  शाथ  गये  थे  4
 छैकिन  यह  देखा  गया  कि  जब  पी  राष्ट्रपति
 जी  हाल  में  १२  दिन  की  यात्रा  पर  इंढोचाइना
 के  दौरे  पर  गये  तो  उन  के  साथ  एक  भी
 भारतीय  भाषाभों  का  प्रतिनिधि  नहीं  से
 जाया  गया  1  तो  मे  इस  सम्बन्ध  में  यह  निवेदन
 करता  जाहता  हूं  कि  यदि  हम  को  हिन्दी  झर
 दूसरी  भारतीय  भाषाधी  को  उब  का  उचित
 स्‍थान  देना  है  तो  उतर  के  प्रतिनिधित्व  के
 बारे  में  भी  हम  को  पूरा  ध्यान  देना  भाहिये  4

 में भ्रन्त में थोडे से दाब्द थोडे  से  ब्दि  जो  सेंट्रल  इनफार-
 चेशन  धरविस  बनाई  गई  है  उस  के  सबध  में
 कहना  चाहता हू  ।  मुझ  से  पहले  भी  कुछ  मित्रों
 ने  इस  बारे  में  श्रपने  विचार  श्राप  के  सामने
 रहो  है  ।  इन  नौकरियों  के  सबंध  में  श्रीमती
 मा  नेहछू  ने  भी  जिक  किया  है।  इसी  सम्बन्ध

 ये  में  भी  दो  एक  बात  कहना  चाहता  हूं  ।  यह
 सही  द्था  में  कबम  है  जेकित  जो  हियम _.
 ख्रकाशित  किये  गये हें  उन  से  कुछ  भून्याम
 होने  को  भाशंका  प्रतीत  होती  है  I  इस  नियमों

 के  कह  पया  है  कि  जो  लोग  १  नवम्बर,  १६५७

 नहीं  झाई  कि  १  नवम्बर,  १६४५७  कौ  ही
 तारील  क्यों  निरिचत  की  गई  है  जो  लोग
 उस  सारीख  के  बाद  रोक  सेवा  आपोग  द्वारा

 बने  गये  दौर  जिन  का  काम  अभी  तक
 संतोषजनक  है  उन  के  नाम  क्यों  नहीं  कमीशर्मी
 के  सामने  भेजे  जायेंगे  ?  मे  यह  जानना  चाहता
 हुं  कि  यह  तारीख  किसे  भाधार  पर  निश्चित
 की  गईहै  भौर  यह  मेरी  समझ  में  नहीं  भ्ातार
 कि  जो  उस  तारीख  के  पहिले  या  बाद  में  लिये
 गये  हूं  चल  का  विचार  कमीशन  यों  नहीं
 करेगा  ।  भत.  इस  ट |: ह  पर  फिर  से  विचार:
 किया  जाना  चाहिये  t  भ्रन्य  लोगो  को  मत्रालय

 की  इच्छा पर  छोड़  दिया  गया  है।  में  समझता

 हैं  कि  इस  में  पक्षपात  की  बहुत  मुँजाइश  हो
 सकती  है,  क्योंकि  हो  सकता  है  कि  वें  भ्रपने
 धादमियों  को  तो  रख  लें  भौर  बाकियों  को
 झलग कर  देंगे  |  यह  चीज  न्यायोचित  नहीं है  1
 इसलिये  मेरा  निवेदन  है  कि  इस  प्रदन  पर  फिर

 &  विचार  किया  जाये  t

 इसके  अ्रतिरिक्त  मैं  यह  बताना  चाहता
 हैं  कि  जो  कर्माचारियों को  ६  श्रेणियों  में
 विमकत  किया  गया  है  उस  में  तो  मेरा  कोई

 मतभेद  नहीं  है।  लेकिन जो  ूपिंग  किया
 गया  है  यह  मुझे  ठीक  नहीं  मालूम  होता  ।
 उदाहरण  के  तौर  पर  चौथी  परेड  में  उन  लोगो
 को  रखा  जाना  चाहिए  जिनका  वेतन  २००  से
 ४०० तक  है  1  पर  हो  यह  रहा  है  कि  इस
 प्रेड  में  १६०  से  yoo  बालों  को,  २००  के
 Woo  बालो  को,  २५०  से  ३५०  बालों  को
 शोर  ३४५०  से  ५००  पाने  वालो  को  इन  सब

 को  रखा  गया  है।  मुझे  यह  न्यायोचित नहीं”
 सालूम  पड़ता  कि  ३५०  से  ५००  वालों को
 भी  इसमें  शा  गया  है।  यह  तो  उमको

 डाउन  ग्रेड्ग करना  होगा  ।  यह  प्रेड a
 baer  उठ  लोगों  के  किए  है  जिनका  |... अ
 २००  से  Veo  ™  ह ै2  इसलिए  पद
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 gare  है  कि  इस  है... .. अ  पर  भी  फिर  से  विधार.  -
 किया  जाना  शाहिए 1

 इसके  अलावा  तियम  ह  (१)  में  यह  दिया
 यया  हैं  कि  कमीक्षन  “सूटेबिलिटी”  के  भाभार

 पर  निर्णप्र  करेमा  -  मय  देस आब्द का कुछ का  कुछ
 भी  श्चर्थ  शगाया  जा  सरकता  है  झौर  इस
 कारण  लौंगीं  के  साथ  भन्याय  भी  हो  सकता  है।
 इसलिए  मेरा  निवेदन  है  कि  इस  शब्द  की  ठीक
 व्यास्या.  दी  जानी  चाहिए  कि  जिससे  मालूम
 हो  कि,  इस  के  मंत्रालय  का*लात्पर्य  क्‍या  है
 धौर  इस  सम्बन्ध  में  मंत्रालय  कें'  दिमाग  में  क्या
 बात  है,  झयत्‌  वे  ऐसी  कौन  सी  योग्यतायें

 हैं  जिनको  रखने  वाले  को  सूटेबिल  समझा
 भायेगा  |

 74  ह... ल

 इस  सम्बस्ध  में  मैं  झम्त  में  यह  निवेदन
 करना  चाहता  हूं  कि  जस  पिछले  दिनों  देशी
 रजवाड़ों  का  विलीनीकरण  किया  गया  था,
 झाप  पटियाला  संघ  से  जाते  हैं  भौर  मेरे  इलाके
 में  टेहरी  की  एक  रियासत  थी  वहां  के
 कर्मचारियों  को  भारतीय  सेवाओं  में  विलीन
 किया  गया  था  तो  उनको  झादवासन  दिया
 गया  था  कि  ।  वि  तीनीकरण के  कारण  उन
 कर्मचारियों  को  कोई  वित्तीय  हानि  नहीं
 'सठानी  पड़ेगी  ।  इसी  तरीके  से  मैं यह
 भी  भाश्वासन  चाहता  हूं  कि  जो  व्यक्ति  इन
 पदों  पर  नियुक्त  हैं,  उन  को  किसी  भी
 स्केल  में  रसा  जाय--हालांकि  उस  के  सम्बन्ध
 में  भी  निष्पकता  का  व्यवहार  किया  जाना
 चाहिए--लेकिन  उत  को  किसी  प्रकार  का
 क़ाइनेशियल  लास  न  होने  पाए  ।  उदाहरण
 के  तौर  पर  यदि  कोई  व्यक्ति  ४५०  रुपए  के
 स्केल  में  काम  कर  रहा  है  झौर  भगर  उस  .
 ४००  दुपए  के  स्केल  में  रखा  जाय,  तो  भी
 उस  को  .४५०  रुपए  ही  दिए  जायें  भौर  उस
 शझन्तर  को  उस  व्योकत  की  पर्सनल  वे-स्पक्तिगत
 बेतन->मान  लिया  जाये  t

 we  में  हैं  केदमत  एक  बात  की  झोर
 कतारा  कर  के  सपना  चक्तब्धं  समाप्त  करतों

 हूं  1  इस  भंत्रालय  के  भन्तर्गते  जो  रिसर्च  एण्ड
 रेफरेंस  लेंक्शनं>-गरेषणा  तथा  संदर्भ  विभार्ग---

 &  उस  ने  मच्छा  कार्य  किया  है।  उत्त  की  शोर
 से  जो  "इंडिया-ए  स्फ़ेरेंस  मैनुभल”  धर्मात्‌
 “भारत  बर्ष-शीष”  प्रकाशित  किया  जाता  है.”
 बहू  सारे  भारत के  लिए सेक  भ्रधिकारपूर्ण---
 अथारिटेटिंव--पब्लिकेशन  हो  गया  है  1  हम
 देखते  हैँ  कि  झाई०  एु०  एस०  झाई०  पी०

 एस०  शौर  भांई  ०  एफ़०  एस०  तक  के  परीक्षार्थी
 झन्य  पुस्तकों  की  भ्रपेक्षा  इस  पुस्तक  पर  ज्यादा
 निर्भर  करते  हैं  भौर  उस  को  अधिक  विश्वसनीय

 मानते  है।  पर  इस  सम्बन्ध  में  मुझ्ते  एक

 शिकायत  करनी  है।।  इस  पुस्तक का  जो
 हिन्दी  संस्करण  लिकाला  जाता  है,  वह  पूरा
 नही  होता  है।  खंवाहरणार्य  यदि  अंग्रेज़ी
 झंस्करण  Yoo  पृष्ठों  का  होता  है,  तो  हिन्दी
 संस्करण  केवल  २००  पृष्ठों  का  होता  है  ।
 भ्रषन  यह  है  कि  हिन्दी  संस्करण  संक्षिप्त  क्यों
 निकाला  जाता  है  भौर  वह  पूरा  क्यों  नहीं
 निकाला  जाता  ?  इस  के  भ्रतिरिक्त  उस  में  ;

 यह  भी  भेद  किया. जब  है  कि  भंग्रेडी  संस्करण
 तो  मई  मांस  के  प्रथम  सप्ताह  में  मिकाला
 भाता  है  भौर  हिल्ली  संस्करण  कहीं  जा  कर

 झकक्‍्तृबर-तवम्बर  में  निकाला  जाता  है।  यह

 झावश्यक  है  कि  इस  पुस्तक  के  दोनों  संस्करणों
 को  समान  रूप  से  झौर  एक  समय  में  निकाला
 जाये  1

 उपाध्यक्ष  महोदय,  में  श्राप  का  और
 भ्रष्यक्ष  महोदय  का  भनुगृहीत  हूं  कि  आप  ने
 हस  सदन  के  प्रक्रिया  सम्बन्धी--ओरतीदड्यर
 सम्बन्धी--नियर्मी  का  एक  हिर्भाषीं  (डाइं्लोट)
 एडीशन  निकाला  है,  जिस  में  एक.  झोर  हिन्दी
 है  भौर  दूसरी  भोर  झंप्रेडी  ।  इसी  प्रकार

 कांस्टीदूयूशन का  भी  एक  द्विभाषी  संस्करण
 निकाला  गया  है।  में  यह  निवेदन  करना

 चाहता  हूं.  कि  इस  समय  हमारा  देश  एक
 प्रकार  से  शाइलिंगुवल  स्टेज  पर  है।  अगर

 इस  देश  में  हम-ने  हिन्दी  को  लागा  है,  तो  बह
 इस  तरह  नहीं  होगां  कि

 रात  को  एक  चादी =
 चुमा  दीं  या  बटन  दबा  दिया  ौर  ह्वूसरे  दिन
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 42  कि  इस  समय  हिन्दी  को  प्रंप्रेडी  के
 अभानान्तर  चलाया  जाय  झौर  सब  प्िकारपूर्ण
 और  महत्वपूर्ण  प्रकाशनों  का  झंग्रेडी क ेके  साथ-
 आज  हन्दिी  में  मी  प्रकाशित  किया  जाय

 इम  शब्दों  के  साथ  में  माननीय  मंत्री

 जी  भौर  उन  के  सहकारियों को  हादिक  बधाई
 और  चन्यवाद  देता  हूं  भौर  मुझे  भाणा है  कि

 बहू भफं  प्रयत्नों को  जारी  रखेंगे।  जहां तक
 मुझे  मालूम  है,  डा०  केसकर  बहुत  निष्पक्षता,
 ्यायप्रियता  भौर  दृढ़ता  के  साथ  अपने
 कलेब्य  पर  चल  रहे  हैं,  में  चाहता  हूं  कि  वे
 अपने  बाजुओों  में जरा  भौर  बल  और  हृदय  में
 जरा  शौर  साहस  ले  कर  प्रागे  बढ़ें  भौर  मैं  ने
 जो  सुझाव  दिए  है,  उन  पर  विचार  करने  की

 क्षा  करे  |

 Shri  Hem  Barua  (Gauvhati):  Mr.
 Deputy-Speaker,  Sir,  I  have  gone
 *hrough  the  report  submitted  to  us  by
 the  Ministry  of  Information  and
 Broadcasting  and  I  want  to  congratu-
 late  the  Ministry  for  trying  to
 tackle  this  problem  of  information
 and  entertainment  through  the  differ-
 ent  vehicles  of  information.  Sir,  Dr.
 Xeskar  appears  to  me  to  be  a  very
 quiet  man,  s0  quiet  as  though  butter
 would  not  melt  in  his  mouth.  When  I
 read  the  report,  it  proves  it  to  the
 contrary.  It  establishes  the  fact  that
 he  is  not  as  quiet  as  he  appears  to
 be.  Now,  the  fault,  Sir,  does  not  lie
 द. ज  him;  possibly,  the  fault  lies  with
 the  media  that  he  is  asked  to  handle.
 Well,  when  I  peruse  the  report,  the
 question  that  comes  uppermost  to  my
 mind  is  about  the  basic  attitude  that
 the  Governmest  has  to  adopt  so  far
 as  these  media,  or  the  vehicles  of
 information  is  concerned.  What  is
 their  basic  attitude?  Whaf  are  the
 vehicles  of  information?  To  whom  is
 the  information  meant?  Is  it  meant
 for  the  people,  or  for  the  Govern-
 ment  or  for  something  else?  Or,  do
 they,  these  vehicles  of  information,

 this.  The  Government  proposes
 have  62  documentaries,  out  of  which
 39  films  are  to  be  devoted  to

 of  the  Plan.  There  is  no  doubt  about
 it.  All  our  vehicles  of  information
 are  to  be  utilised  for  achieving  that
 co-operation.  But  in  the  attempt  to
 achieve  the  co-operation  of  the  people
 for  the  Plan,  it  does  not  mean  that
 you  have  to  sacrifice  the  aesthetic
 effects  on  the  alter  of  propaganda.  In

 *that  case,  the  whole  machinery
 degenerates  itself  into  a  propaganda
 wheel  of  the  Government.

 Now,  why  is  it  that  very  often  we
 find  that  when  an  artist  or  a  writer
 joint  the  Broadcasting  station  or  any
 other  department  of  the  Ministry  of
 Information  and  Broadcasting  people
 feel  that  here  is  a  man  who  is  lost?
 I  have  tried  to  find  out  the  reasons
 why  such  an  idea  prevails  among  the
 people  of  this  country.  Why  is  this
 public  feeling  that  whenever  a  man
 joins  some  of  these  departments  of
 the  Information  and  Broadcasting
 Ministry  he  is  lost  to  the  people?  Sir,
 an  artist  or  a  writer  wants  to  flourish
 and  thrive  in  an  atmosphere  of
 freedom.  Possibly,  that  atmosphere
 of  freedom  is  missing  here;  and  that
 is  why  people  say  like  that.  It  is
 often  said:

 “Just  for  a  handful  of  silver  he
 left  us,  Just  for  a  riband  to  stick
 on  to  hie  coat”



 made,  I  suppose,  by  adopting  a  policy
 of  this  sort  that  criticism  can  be

 I  have  mentioned  earlier  about
 newsreels  and  documentaries,  What
 about  our  newsreels  and  documen-
 taries?  Most  of  them  are  rather
 repetitive  in  themes  and  they  dre
 defective  in  presentation.  What  is  the
 difference  between  a  Community
 Development  Programme  in  West
 Bengal,  and  another  Community
 Development  Programme,  say,  for
 instance,  in  Orissa?  You  will  find
 the  same  background,  the  background
 of  the  hills,  trees  and  shrubs,  the
 same  background  of  the  furrows  and
 the  land  and  the  same  types  of
 tractors  and  machinery.  You  have
 the  same  background.  When  differ-
 ent  Community  Development  Blocks
 are  focussed  on  the  screen  through
 newsreels,  that  gives  an  impression  of
 a@  repeat  performance.  All  the  differ-
 ence  is  dfference  between  ‘Sweedle
 dum  and  Tweediedee.  The  only
 difference  is  this.  Who  is  the  V.LP.
 who  is  connected  with  the  Community
 Development  scene  in  Orissa  and
 who  is  the  V.I.P.  connected  with  the
 Community  Development  scene  in
 West  Bengal,  for  instance?’  That  is
 ml)  the  difference.  It  might  be  the
 ebullient  fact  of  Mr.  Murthy  in  one
 of  the  newsreels  and  it  might  be  the
 photo-frame  face  of  Mr,  Dey  in  an-
 other  newsreel.  That  is  the  differ-
 ance;  nothing  else.

 Now,  Sir,  there  is  this  1 मम्म
 the  aspect  time-lag  between.  the
 newsreels  and  the  news  served  by  the
 i

 af  gE

 Fe above  that,  there  is  enough  of
 tive  presentation.  Let  me  cite
 instance,  Sir.  There  was  that
 reel  about  the  visit  of  the  Prime
 Minister  of  Turkey  to  this  country.
 I  would  rather  say  that  that  was  s
 nice  news  reel;  and  the  wonderfully
 mobile  face  of  our  Prime  Minister
 was  projected  in  that  news  reel,  no
 doubt,  but  then  somehow  or  other,
 his  voice  was  throttled.  Whenever  I

 a  panther  does.  And  it  is  some  af
 these  pantherish  qualities  in  the
 Prime  M  nister  that  make  him  an
 interesting  newsreel  personality.  But
 what  is  the  panther  without  his  roar?
 What  is  Mr.  Nehru  without  his  words,
 without  his  carefully  modulated
 speeches?  In  this  particwar  news-
 ree]  on  the  visit  of  the  Prime  Minister
 of  Turkey,  Mr.  Nehru's  wonderfully
 mobile  face  is  presented  with  his
 emphatic  gestures,  and  his  skipping
 movements,  but  then  his  voice  is
 stifled  and  throttled,  his  speech  is  cut
 out.  And,  instead  of  it,  a  dull  routine
 resume  of  the  speech,  the  resume  of
 the  commentator  follows.  And  that
 is  why  I  say  it  is  a  defective  presen-
 tation.

 Again,  what  about  the  other  news-
 reel,  that  famous  newsreel  about  the
 visit  of  that  colourful  personality  to
 this  country,  the  Dalai  Lama  of  Tibet,
 who  is  in  distress  today?  What  about
 that?  People  enjoyed  the  sight  of
 that  colourful  personality  in  the
 screen,  no  doubt,  but  when  millions
 of  people  saw  him  address  a  public
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 Another  question  naturally  springs
 ह.  in  my  mind,  namely,  whether  the
 camera-man  is  g.ven  sufficient  latitude
 or  freedom,  whether  he  is  allowed
 freedom  and  latitude,  that  is  to  say,
 whether  he  is  made  to  conform  to  &
 distinct  pattern  laid  before  him  by

 the  administration,  or  whether  he  is
 allowed  to  venture  out  on  his  own
 in  order  to  capture  in  his  camera
 gome  of  the  unusually  photogenic
 acenes  that  are  to  be  found  in  the
 countryside;  for  instance,  &  heard  of
 buffaloes  wading  through  a  muddy
 pool,  a  bird  jin  summer  with  goping
 beaks  on  the  tree  top,  possibly,  the
 fackground  of  the  moon,  and  the
 background  of  the  hills—and  these
 things  might  be  there,  and  these  might
 add  colour  and  life  to  the  newsreels
 and  to  the  documentaries.  I  do  not
 know  whether  he  is  given  that  much
 of  freedom  or  not,  and  if  he  is  not
 given  that  much  of  freedom,  our
 news  reels  should  continue  to  become
 only  symbols  of  Government  gazette-
 ering  and  nothing  more  and  nothing
 less.

 Then,  there  was  the  Film  Festival
 here,  that  was  organised  by  the  Indian
 Documentary  Producers’  Associations,
 in  Delhi,  for  instance.  This  film
 festival  reveals  the  great  potential-
 ties  of  the  documentary  in  this  coun-
 try.  I  want  our  Government  to  co-
 operate  with  this  Associatiqn,  There
 must  be  perfect  co-operation  between
 the  two  wings  of  the  industry,  if  not

 The  people  have  the  right  to  depend.
 on  the  Films  Division  for  documen-
 taries  end  newsreels;  and  it  is  more

 850  when  there  is  import  restriction  on.
 newsreels.  That  is  why  I  say  that  the
 Film  Division  of  the  Ministry  of  In-
 formation  and  Broadcasting  must  pull
 up  its  socks  and  see  that  decent.
 pictures  are  givep,  decent  not  only  in
 photography  but  also  so  far  as
 standards  are  concerned.

 About  the  All  India  Radio.  so  many
 people  have  said  so  many  things,  and.
 particularly,  people  have  said  about
 the  commercial  broadcasts  of  Radio.
 Ceylon.  Radio  Ceylon  is  doing  that.
 But  then  there  is  the  Vividh  Bharati
 programme;  I  must  congratulate  the
 Ministry  for  achieving  some  results,
 at  least,  in  counteracting  the  evil
 influence  of  Radio  Ceylon  broadcasts.
 But  about  Radio  Ceylon,  have  we  ever
 tried  to  assess  the  reaction  of  the
 people?  Have  we  ever  tried  to  assess
 the  reason  why  our  people  prefer  the
 Radio  Ceylon  broadcasts  to  the  sedate
 entertainment  given  by  the  All  India
 Radio?  We  have  never  done  that.
 We  do  not  .have  any  reasonable  data
 before  us  to  understand  the  core  of
 this  problem,  to  understand  the  spirit
 that  works  behind  this  problem.  What
 is  the  problem?  We  do  not  have  any
 data  about  it.

 About  commerical  broadcasts  in
 Ceylon,  some  four  years  ago,  the  Gov-
 ernment  of  Ceylon  appointed  an
 Enquiry  Committee,  and  it  was  on  the
 recommendation  of  this  country  com-
 mittee  that  commercial
 within  Ceylon  were  discontinued  ix
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 Sinhalese;  if  it  could  be  discontinued
 in  Sinhalege,  on  the  recommendation
 of  the  Enquiry  Committee  within
 Caylon,  ह.  द 3  that  Ceylég  hes  been
 permitted  te  beam  forth  commercial

 —<
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 I  want  to  know  whether  there  was
 any  discussion  between  the  Govern-
 ment  of  Ceylon  and  the  Government
 of  India  at  the  governmental  level
 about  this.  If  there  was  no  discussion
 between  the  two  guvernments,  what
 are  the  reasons  that  stand  in  the  way?
 We  are  draining  a  sufficient  quantity
 of  our  foreign  exchange  at  this  crucial
 moment:  In  order  to  put  a  stop  to
 these  drainage  of  foreign  exchange,
 and  at  the  same  time  in  order  to  give
 standards  to  the  people,  we  have  to
 see  that  the  commerical  broadcasts
 beamed  forth  by  Radio  Ceylon  are
 forthwith  stopped.

 Then,  there  ig  another  thing.  The
 Estimates  Committee  has  consistently
 said  one  thing;  they  have  tried  to
 impress  on  us  the  need  for  an  orga-
 nised  survey  of  listeners’  reaction  to
 programmes.  As  far  as  I  know,  a
 ‘Questionnaire  was  issued  in  956
 amonst  the  radio  licensees,  and  as
 far  as  {  know,  their  reactions  came  to
 the  department;  and  च्  were  told
 that  the  reactions  were  being  “studied
 and  tabulated.”,  I  just  want  to  know
 whether  it  has  progressed  beyond  the
 stage  of  study,  examination  and
 tabulation  or  anything  concrete  has
 been  achieved  so  far.

 Programme  research,  I  would  say,  ia
 the  weakest  spot  in  the  organisation.
 ‘We  say  that  our  programmes  are  to
 be  popular,  and  we  want  to  do  a  lot
 of  propaganda  or  publicity  about  our
 Wive  Year  Plan.  That  ig  well  and
 good.  But,  at  the  same  time,  we  have
 to  see  that  adequate  facilities  are
 Provided  to  the  people  so  that  these
 Programmes  might  be  a  success.

 wither
 -‘Bpeaker:  The  hon.

 “Phould  try  fo  conclude  now.

 for  ह... है  8344

 Shri  Hem  Barua:  I  am  the  only
 spokesman  from  my  perty,  and  I  have
 come  so  late  in  the  list.  I  hope  you
 will  excuse  me  if  I  take  a  few

 minutes’
 More.  You  are  very  kind

 always.

 Again,  what  about  providing  people
 with  cheap  radio  sets?  This  question
 of  providing  the  people  with  cheap
 radio  sets  is  on  the  air  for  a  decade,
 and  nothing  has  been  done  so  far.  I
 suppose  this  matter  was  discussed  in
 €  Liaison  Committee  of  the  All  India
 Radio.  Then,  they  decided  to  have
 another  committee  with  representa-
 tives  of  the  trade.  But  nothing  8०
 far  has  come.  We  hear  also  that  they
 have  commissioned  the  Research
 Section  of  AIR  to  give  a  prototype  of
 an  inexpensive  receiver.  I  do  not
 know  if  the  prototype  has  materialis-
 ed  or  it  is  still  in  the  embryonic  stage
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 evolution,  I  know  nothing  about

 About  the  music  programme,  I  have
 just  a  few  words  to  say.  The  report
 says  that  we  devote  50  per  cent  of  our
 transmission  time  for  music.  As  far
 as  I  know,  the  BBC  devotes  65  per
 cent  of  its  transmission  time  to  music,
 and  there  are  stations  in  Europe
 which  devote  a  greater  time  to  music.
 That  is  what  I  find.  I  find  India  is
 a  honeycomb  of  music,  and  this  shows
 the  diversity  of  India  and  the  rich-
 ness  of  India  herself.  That  is  why,
 in  order  to  give  a  proper  representa-
 tion  to  the  different  folk  tunes  and
 folk-songs—there  is  the  classical
 music,  no  doubt—we  must  increase
 the  time  devoted  to  music  in  the
 scheme  of  things.

 When  I  speak  about  AIR,  I  shall
 say  just  say  one  thing  about  the  item
 called  ‘Today  in  Parliament’.  I  do  not
 have  any  quarrel  with  Today  in
 Parliament  so  far  as  Hindi  is  con-
 cerned.  People  hope  to  get  a  resume
 of  the  days  work  in  Parliament,  शफ़ा,
 what  is  the  fare  to  which  the  helpless
 listeners  are  treated  so  far  as  the
 English  version  is  concerned?  The
 bor'ng,  monotonous  and  mediocre
 performances  of  the  Ministers  है... अ
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 held  up  as  paragons  of  eloquence  and
 wit  so  far  as  this  programme  ig  con-
 eerned,  and  I  suppose  the  hon,  Minis-
 ter  will  see  that  things  improve  in
 this  case  as  well.

 About  the  Press  Commission  !
 would  say  a  few  words.  There  are
 the  recommendations  of  the  Press
 Commission,  and  some  of  the  vital
 recommendations  have  been,  till  now,
 neglected.  One  of  them  is  the  price-
 है".  schedule  recommended  by  the
 Press  Commission.  This  must  come
 into  existence  and  must  materialise.

 ना

 Coming  te  the  Journalists’  Wage
 Board,  I  know  the  salaries  of  some
 journalists  are  shockingly  low,  and
 something  must  be  done.  I  know  Dr.
 Keskar  is  a  man  who  will  try  to  do
 it.

 There  is  a  single  news  agency  in
 the  country  today  serving  us,  that  is
 the  PTI.  When  there  is  a  single  news
 agency,  a  monopolist  tendency  is  likely
 to  grow,  and  for  the  sake  of  healthy
 journalism  and  in  order  te  provide
 employment  for  a  good  number  of
 journalists,  we  must  have  more  than
 one  news  agency  in  the  country.  The
 UPI  has  discontinued  its  service,
 throwing  out  of  employment  quite  a
 good  number  of  journalists.  We  think
 and  we  feel  that  the  hon.  Minister
 will  very  kindly  try  to  see  that
 the  country  gets  more  than  one  news
 agency,  in  the  form  of  a  public  corpo-
 ration  or  whatever  that  might  be,  in
 the  interests  of  healthy  journalism
 and  in  the  interests  of  the  employ-
 ment  of  journalists.

 About  the  Central  Information
 Service,  so  many  people  have  said  so
 many  things,  and  I  do  ndt  want  to
 take  much  of  your  time.  I  must
 thank  you  and  thank  the  hon  Minister.

 ch  मून  do  जेत  (कैचल) :  भानगीय
 डिप्टी  स्पीकर  साहब,  जिस  सिनिस्दी  की
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 डिमांडूड पर  बहस  हो  रही  है,  उस  के  मुठाल्लिक
 मु्त से  पहले  कई  कॉलीप्व ने ने  कहा है  कि  बह

 बहुत  भ्रहम  मिनिस्ट्री  है-न  सिर्फ़  एन्टरटेनमेंट
 के  लिहाज  से  बल्कि  उस  से  भी  ज्यादा उस  का
 जो  एजूकेशनल  प्रोग्राम  है  भौर  हुझूमत  भौर

 जेताभों  की  पालिसी  को  लोगों  तक  पहुंचाने

 का  काम  है,  वह  बहुत  झहम  है  1  जैसा  कि
 मुझ  से  पहले  कहा  गया,  मैं  समझता  हूं  कि  इस
 काम  की  भहमियत  को  देखते  हुए  यह  जरूरी

 है  कि  इस  मिनिस्ट्री  के  मिनिस्टर  इनचार्ज
 को  कैबिनेट क  का  होना  चाहिए  t  पिछले
 कई  बरसों  में  जब  हम  हिटलर  के  मृुताल्लिक
 पढ़ा  करते  थे,  तो  उस के  प्रापेगेण्डा  मिनिस्टर,

 गाबल्ज़,  के  मुताल्लिक  भी  बहुत  कुछ  पढ़ते
 झौर  सुनते  थे  ।  मै  देखता हूं  कि  माननीय
 मिनिस्टर  साहब  मुसकरा  रहे  हैं  कि  मै  ने  कैसी

 निकम्मी  तशबीह  दी  है,  लेकिन  इस  सिलसिले
 में  यह  मिसाल  देने  में  सेरा  मकसद  यह  है  कि

 याह  डिक्टेटरशिप  हो  और  चाहे  डेमोक्रेटिक
 फार्स  आफ  गवर्नेमेंट  हो,  इन्फर्मेशन  |  झौर
 ब्राडकास्टिग  का  महकमा  इस  तरह  का  नहीं
 होना  चाहिए,  जिस  तरह  का  कि  हमारे  यहां
 है।  में  कोई  मुह  पर  तारीफ़  करने  का  आदी

 नही  हू  ।  ज्यादातर  लोग  मुझे  नुक्ताची
 ही  कहते  हैं,  लेकिन  मैं  समझता हूं  कि  वह  इस
 के  पहल  हैं  कि  उन  को  कैबिनेट रेक  पर  रखा
 जाये  ।

 एक  साननीय  सदस्य:  मिनिस्टर

 साहब ने  तो  सुना  ही  नहीं-वह तो  जा  रहै  हैं

 उपाध्यक्ष  महोदय  :  यह  इसी  सम्बन्ध
 में  जा  डे  होंगे  ry

 eh  qo  Wo  लेन:  जहां  तक  इस

 महकते  का  ताल्लुक  है,  १६५७-५८  के

 मुकाबले में  जो  काम  हुआ  है,  उस  की  तारीफ़

 किए  बगैर  नहीं  रहा  जा  सकता  है।  लेकित

 झगर  हम  इस  महकसे  के  कामों  के  नतीओं को
 देखें,  तो  मैं  समझता  हूं  कि  ह्मीं  बहुत  तरक्की
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 की  शुंजाबश है  है।  कितने ही  महकभों  की

 एवैल्युएशन  रिपोर्टस  होती  हैं,  लेकिन  प्लानिग
 कमीक्षत  की  तरक  से  या  शुद  इस  महकमे  की
 तरफ़ के  कोई  एवैल्यूएशन  रिपोर्ट  हमारे  सामने

 नहीं  शाई  हैं,  जिस  से  पता  चल  सके  कि  इस
 अहकमे  के  मुस्तलिफ़  विभागों  में  जो  रुपया
 ले  किया  जा  रहा  है,  उस  का  जो  भ्रसर  होता
 चाहिए,  वह  हो  रहा है  या  नहीं---उस  का  जो
 नतीजा  निकलना  चाहिए,  बह  निकल  रहा  है

 या  नहीं।  कैसे  प्रगर  पिछले  सालों  की  रिपोर्ट
 को  ग़ोर से  पढ़ा  जाय,  तो  पता  चलता  है  कि
 इस  महकमे  ने  कुछ  अपने  जिम्मे  लिए,  लेकिन
 उन  के  जो  मकसद  थे,  बे  पूरे  हुए  या  नहीं,  उन
 के  कुछ  नतीजे  निकले या  नहीं,  भ्रगर  उस  तरफ़
 तबज्जहू  दी  जाये,  तो  हम  देखते  हैं  कि  हमारी
 गबर्नेमेंट  भौर  हमारे  नेताप्नों  के  जो  झाददें

 हैं,  जिन  को  पालियामेंट  ने  मुल्क  के  सामने
 रखा  है,  उन  को  पूरा  करने  में  भौर  सैकंड
 फ़ाइव  थीभर  प्लान  की  कामयाबी  के  लिए
 लोगों  में  जोश  भरने  में---जो  कि  यह  महकमा

 कर  सकता है  शौर  उसे  करना  चाहिए--अ्रभी
 बहुत  कसर  है।  बैसे  पिछले  साल  में  एन्टरटेन-  ,
 मेट  विभाग  ने  काफ़ी  तरक्की  की  है  मेरी
 राय  में  एन्टरटेनमेंट  भी  इस  किस्म  की  होनी
 चाहिए,  जिस  से  कौम  को  ज्यादा  एजूकेशन
 मिले.  लेकिन  भ्रगर  उस  को  एक  तरफ़  रखें
 और  प्रापेगेंडा  के  पहलू  की  तरफ  देखें,  तो  हम
 पाते  हैं  कि  इस  महकमे  ने  ब्लेम  किया  है  कि
 फील्ड  पब्लिसिटी  के  मातहत  तमाम  हिन्दुस्तान
 में  सोलह,  सत्रह  हजार  मीटिग्ज  की  गई,
 जिन  में  डेढ़  करोड़  के  करीब  झादमी  शामिल

 हुए।  में  समझता  हूं  कि  पिछले  साल  के
 मुकाबले  में  यह  काम  ज्यादा  हैं,  लेकिन  प्रगर
 ३६,  ३७  करोट  में  से  हमारा  महकमा  सिर्फ़

 डेढ़  करोड़  भ्रादमियों  तक  एक  साल  में  पहुंचे,
 तो  यह  कोई  क्रेडिट  की  बात  नहीं  है।  प्रगर

 फेडिट  की  कोई  बात  है,  तो  वह  यह  है  कि
 पिछले  साल  से  ज्यादा  काम  किया  गया  है,

 लेकिन-  पपने  धादशशों  को  पूरा  करने  के  लिए,
 सशैफड  फ़ाइव  वीधर  प्लान  के  टारगेट्स  को

 ga  करने  के  लिए,  उस  कौ  कामयाणी  के
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 लिए  जनता  में  जोश  भरने, के  लिए  शौर
 सोपालिस्टिकी  पैटर्न  के  समाज  को  कायम
 करने  के  लिए  मुख्तलिफ़  सैक्सन्ज  पर  जो

 स्ट्रेसिज  घौर  द्य  पड़  २  हे  हैं,  उन  को  बदषित
 करवाने  के  लिए  झौर  लोगों  को  इस  बारे  में
 धमझाने  के  लिए  प्रगर  सिर्फ़ डेढ़ करोड़ डेढ़  करोड़  जनता:
 तक  पहुंचा  जाय,  तो  वह  कतई  नाकाफ़ी  है  /
 जैसा  कि  यह  रिपोर्ट  बताती  है,  पब्लिसिटी  के
 सिर्फ़  ६२  यूनिट  मुख्तलिफ़  जगहों  पर  काम
 कर  रहे  है।  उन  को  दुगना  किया  जाय,

 तिंगुना  किया  जाय  या  चार  गुना  किया  जाय,
 यह  मैं  नही  जानता,  लेकिन  यह  जरूरी'  है  कि

 एक  बरस  में  कम  से  कम  तमाम  लोगों  के  पास
 इस  महकमे  को  पहुंचना  चाहिए,  तभी  कुछ.
 नतीजा निकल  सकता  है  |  यह  एक  तजुर्ें
 की  बात  है  कि  जहां  जहां  इन्बलाद  झाए  हैं,
 कहीं  भी  वैस्टिड  इ  ट्रेग्ट्स'  ब्पनी  खुशी  से  त्याग

 नहीं  करते  हैं  |  हमारे द्  में  भी  यही  हाल  है।
 हमारे  बेताधों  ने  यह  रुख  भ्रपनाया  है  कि  हम
 कनवर्शन  और  तब्दीलिए-स्यालात  के  ज़रिये,

 पतुवेशन  भौरतरगी  के  ज़रिये  यहां  के

 बेस्टिड  हन्स्ट्रेट्स  को  तब्दील  कर  लेंगे  in  मैं

 बहुत  ह॒द  त़क  इस  को  नहीं  मानता  हूं  ।  जैसा

 दूसरे  देशों  में  उत  के  साथ  सलूक  हुभा  है,  वैसा

 ही  यहां हो  ।  उस  के  बगैर  वे  नहीं  मानते
 हैं।  अगर  हमारे  नेताप्नों  का  यह  ख्याल  है
 कि  हम  उन  को  कनवर्ट कर  सकेंगे,  तो  हम  को
 देखना  है  कि  हमारी  प्रापेगेंडा  मशीनरी  काफ़ी

 है  या  नहीं  ।  में  समझता  हूं  कि  प्रभी  वह
 कतई  नाकाफ़ी  है  1  मिसाल  के  तौर  पर

 हमारे  देश  के  भ्रखबारात  को  ले  लीजिए  |

 १६४७  तक  उन  में  से  अक्सर  नैशनलिस्ट  में
 झौर  देश  की  प्राज़ादी  की  लड़ाई  में  तकवियत

 .  देते  थे,  लेकिन  अब  सरमायादारों  पर  टैक्सेशन
 और  प्राग्रेसिव  लाज  के  ज़रिये  बंदिशें  लग  रही
 है,  उन  के  न्ट्रस्ट्स  को  मुक्सान  पहुंच  रहा
 है  |  वह  नेशन  के  इंटिरेस्ट  के  लिए  है  ।

 परन्तु  उनके  इंटिरेस्ट  को  तो  नुकसान  पहुंचता
 है  भौर  क्योंकि  पेपर  भकक्‍्सर  उनके  हाथों  में

 हैं  इसलिए  जो  भी  हमारे  ब्ोग्राम  हैं,  जो  भी

 हमारी  पालिसीज़  हैं  उनके  खिलाफ  चौयडनस
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 -  [दी  मू०  Fo  जैन]  -

 >प्रापेशडा  किया  ह...  है  1  "कोरम  श्राफ  फंचा
 ५  ३०222

 हाथ  हमारी  पषनेगेंट
 ६... इ  'एंडरप्राइस  के  नास  क्षे  चैम्फीट्स'  लिकाले  की  सरफ  से  एक  नैशतल  डेलौ  पेपर  मिकसना
 ?  काले  है.।  भाए: कोई  भी  नैशनल  बेपर  को
 +शउया कर  देखें, उनमेंडऋपदपायेशे कि  रात  भौर
 िन  हमारी  जो  डिकलेयर्ड  हैशानिल  पालिसीस
 बैप-दाह  नहीं  कि  ने  कांग्रेस  पार्टी  की फलिसीस
 हों-न्केऐसी  पालिसीज़  हैं  जिन  को  पालियामेंट
 @  तय-+किया  है,  जो:मेशन  की  पालिसीस  हैं,
 उनके  खिलाफ  थे  प्रापैगंशा  करते  हैं
 गैर  जहुरीला  आपैगडा  करते  हैं।  मैं  चाहता
 कि.  oa...

 at  eh  (बलरामपुर):  गिचारों

 प्प्बी  फ्हा  भाजादी  है  |

 «7  जी  yo  wean:  उनको  में  मना

 नहीं  करता  हूं  ।  मैं  तो  सिर्फ  मिनिस्टर

 साहब  की  सेवा  में  यह  निवेदन  करना  चाहता
 हैं  कि  उस  तरह  के  प्रापैगंडा  को  काउटरएक्ट
 करने  के  लिए  कौन  से  कदम  उठाये  गये  हैं,

 “क्या  बीज  की  गई  है,  कौन  सी  बात  बव्नमेंट

 कर  रही  है।  जब  उनकी  तरफ  से  शहरीला
 प्रापैशंंडा  रात  शौर  दिन  होता है  धौर  काफी

 न्लेडी  से  ह..!.$  प्रापैगंडा  चलाया  जाता  है,  तूफान
 -की  तरह  से  चलाया  जाता  है,  उसका  किस  तरह

 - से  मुकाबला  करने  का  बह  विचार  कर  रहे  हैं
 ,दम  तो  कनव्शन  में  यकीन  करते  हैं  लेकिन  थे
 लोग  बराबर  भपना  प्रापैगंडा  जारी  रले  हुए
 हैं  भोर  लोगों  को  मिसलीड  कर  रहे  हैं

 [सुकसाम तो  उनके  हितों  को  पहुंचता  है  लेकिन
 @  जनता  को  भड़काते  हैं  घौर  कहते-हैं  कि  उसके

 हितों  को  इन  पालिसीस  से  नुकसान  पहुंचता  है
 रिपो  में  बताया  गया है  हम  लोगों  के  सामने

 oe  इयर  प्लान  की  सकसेस  के  लिए  जाते  हैं
 और  इसके  बारे  में  मैं  पहले द्वी  भ्र्ज॑  कर  q  7

 नहूं  भौर  मै  इसको  दोहराने  की  भ्ावश्यकता

 अहसूस  नहीं  करता  हूं  कि  ढेढ़  करोड़  लोगों

 अकक-  पहुंचता  कतई  नगर  काफी  हैं।  इस  बास्ते
 +

 समझता  हूं  कि  झौर.  ज्यादा  बोरों  तक

 शबी  qo  to  जैग:  ये  जो  मैदानल

 हुण,
 हैं,  ये  भाजादी  से  पहले  तो  हमारी
 'पालिसी  को  सपोर्ट  करते  थे  भौर  उस

 वक्त  सही  मानों  में  नैशनल  डेली  पेपर्स  थे  ।

 लेकित  उसके  बाद  से  उनमें  से  कितने  हकीकी
 मानों  में  मैंसनल  डेली  कब  रह  गये  हैं,  यह
 सोचने  की  बात  है  n  मै  समझता  हूं  कि
 जितने  भी  पेपर  हैं  वे  भिन्न-भिन्न  सरमायेदारों
 के  द्वायों में  है, उनके  हितों  को  रक्षा  करते  हैँ
 शौर,  दयिद  ही  कभी  दबी  जबान  में  नेशनल
 पालिसी  की  हिमॉयत  करते  हों  ।  उसी
 मैदालल  पालिसी  की  वे  हिमायत  करते  हैं,  जो

 कि  उनके  अपने  हित  में  जाती  हो,  वर्ना  के
 किसी  भी  भैदानल  पालिसी  की  हिमायत  नहीं
 करते  हैं  -

 उपाध्यक्ष  महोदय:  जिन  माननीय
 सदस्यों  को  समय  मिल  चुका  है,  उनको  फिर
 झपवी  स्पीच  जारी

 रखनी  चाहिये  ।

 शी  साथ  पाई:  इस  बास्ते  उनको  यह
 बतलाना  जरूरी  हो  गया  था  कि  कोई  गलत
 फहमी  न  फैलने  पाये  ‘

 at  yo  We  चैन:  उपाष्यत  महोवग्न,
 मूझ  से  पहले  बोलने  वाले  “डुख  माननीय
 सदस्यों  ने  खुभाछूत,  प्रनटवेबिलिटी  को  मिटाने

 जाने  का  जिक्र  किया  है।  -हालांकि  छुमाछृत
 के  बारे  में  कुछ  प्रोग्राम  इस  महकने  से  रखे
 है  शभौर  कुछ  हिस्सा  दा  भी  किया  है  खेकिन
 मै  श्वमझता  हूं  कि  इस  सिलसिले  में  बहुत ही
 क्रम  काम  हुप्रा  है  भौर  उस  डायरेक्शन  .में
 कनी  करने,  की  अभी  जरूपत  है
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 aw  में  कुछ  फैमिली  प्लानिंग  के  बारे  में

 कहता  चाहता  हु  ।  फैमिली  प्लानिय  से  पहले

 लोग  डरते  थे  कि  झगर  इसके  बारे  में  काम  किया

 गया  हो
 पता  तही  लोग  क्‍या  समझेंगे  ।  मगर

 मैं  मंत्री  महोदय  को  बतलाना  चाहता  हूं  कि
 मैं  ने  इस  प्रोग्राम  को  जान  कूक  कर  देहाती
 इलाकों  में  बढ़ाना  याहा  है  झौर  आम  देहाती
 स्रोगों  से  कहा  है  भौर  इसके  बारे  में  समझाया

 है।  में  समझता  हूं  कि  मंत्री  महोदय  को
 इसका  पता  होगा,  अगर  पता  नही  है  तो  मै

 कहना  चाहता  हूं  कि  देहातों  के  लोग  अब  इस
 are  के  उत्सुक  हैं  कि  झगर  उनको  इन  सब

 चीज़ों  का  पता  हो  कि  कहा  पर  मर्दों  के  लिए
 इंतिज्ञाम  है,  कहा  पर  भौरतों  के  लिए  इंतिज्ञाम

 है,  क्या-क्या  डाक्ट्री  चीज़ें  हैं  भ्ौर  क्या  वे  सेफ

 हैं  या  नहीं  हैं,  तो  बहुत  भ्रच्छा  हो  ताकि  वे  भी
 घ्लानिंग  कर  सकें  अभी  तक  ये  चीज़ें  उन
 सक  छन  छन  कर  ही  पहुंच  पाई  हैं,  बाकायदा
 तौर  पर  इन  चोज़ों  का  उनको  पता  नही  है  ।
 में  चाहता  है  कि  इसका  भी  बाकायदा  तौर  पर
 इंतिज्ञाम  होना  चाहिये  ।

 हमारे  देश  मे  हजारो  सालो  से  मेले  होतें
 झाये  हैं  भौर  राज  भी  होते  हैं  -  परम्परागत

 हमेशा  से  ही  ये  मेले  होते  आ  रहे  हैं।  कौन
 सा  ऐसा  जिला  है  या  कोन  सी  ऐसी  जगह  है,
 या  कौन  सा  देश  का  ऐसा  हिस्सा  है,  जहां  पर

 भाए  बरस  बडे  बडे  मेले  न  होते  हो  ।  इन
 मेलों  पर  पब्लिसिटी  टीम्स  बहुत  कम  जाती

 होंगी  इस  महकमे  की  तरफ  से  ।  जहां  तक

 मुझे  मालूम  है  बहुत  कम  प्रापैगडा  टीम्स  जाती

 हैं।  कुरुक्षेत्र  का  मेला  होता  है,  दूसरे
 कई  मेले  होते  ह  श्रौर  कौन  सा  ऐसा  जिला  है
 जहां  एक  से  एक  इच्छा  मेला  न  लगता  हो  ।
 लालों  झ्ादमी  इन  मेनों  में  इकटठे  होते  है,
 इत  धर्म-स्थानों  पर  एकत्र  होते  हैँ  !  प्रगर
 इन  मेलों  में  इस  महकमे  के  आादमियों  का
 कैम्प  हो,  शच्छे  स्पीकस  को  झामंत्रित  किया
 जावे  तथा  दूसरी  चीजें  हों  फाइव  इयर  प्लान
 के  सिलसिले  में  या  दूसरी  बातों  के  सिलसिले
 में  तो  झच्छा  प्रापैंडा  हो  सकता  है  i
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 श्री  का  सिह  (फिरोजाबाद)  :
 कांग्रेस  एम०  एल०  ए०  जाते  है  ।

 की  मू  Wo  अेन  :  मैंने  कांग्रेस  एम०
 एल०  ए०  की  बात  नहीं  की  हैं  या  कांग्रेस

 की  बात  नहीं  को  है'।  मैने  सोशलिस्ट एम०
 एल०  ए०  या

 कम्युनिक्ट  एम०  एल०  ए०

 का  भी  जिक्र  नहीं  किया  है।  मैंने तो  खास
 तौर  पर  धाभिक  मेलों  का  ही  जिक्र  किया

 है  जहां  पर  कि  हजारों  और  लाखों  की  तादाद
 में  लोग  जाते  है  ।  में  चाहता  हूं  माननीय
 मंत्री  महोदय  इस  शोर  भी  ध्यान  दें  ।

 अगर  यह  महकमा  मेरे  द्वारा  सुशाये
 गये  प्रस्तावों  पर  विचार  करे  और  उनके

 झनुसार  काम  करे  तो  मै  समझता  हूं  कि  एक

 बहुत  बड़ा  लाभ  हमारे  देश  को  हो  सकता

 है  1

 इन  दाब्दों  के  साथ  जो  डिमांड्स  रखी
 गई  है,  उनको  मे  सपोर्ट  करता  हू

 भी  ओनारायण  दास  (दरभगा)  :
 उपाध्यक्ष  महोदय,  सूचना  भौर  प्रसारण
 मत्रालय  ने  अपने  विभिन्न  विभागो  के  द्वारा
 अपने  कत्तंव्यों  भौर  उत्तरदायित्व  का  जिस

 तरह  से  पालन  किया  है,  सचमुच  मे  जैसे  कि
 और  माननीय  सदस्यों  ने  कहा  है,  उसके  लिये
 माननीय  मंत्री  महोदय  शौर  उनके  साथी
 कार्यकर्ता  बधाई  के  पात्र  हैं।
 हिन्दुस्तान  जैसे  देश  के  लिये  जहा  पर.  कि

 बहुत  सी  भाषायें  झौर  उप-भाषायें  है  भौर

 इतना  बड़ा  यह  देश  है,  कई  प्रकार  की  सास्कृतिक
 व्यवस्थाये  हैं,  संगोत  को  भी  बहुत  सी  पद्धतियां

 है,  विभिन्न  भाषाझोों  का  विभिन्न  साहित्य

 है,  इन  सब  को  देखते  हुये  जिस  तरह  का

 कार्य  ऑल  इंडिया  रेडियो  ने  किया  है,  में

 समझता  हूं  वह  प्रशंसा  के  लायक  है  ।

 “फिर  भी  जितना  उत्तरदायित्व  और

 जितनी  जबाबदेही  इस  विभाग  पर  है  उसको
 देखते  हुये  जो  काम  भब  तक  हुआा  है  वह  काफी

 नहीं  कहा  जा  सकता  है।  हिन्दुस्तान  में  सिर
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 सिन्न  भाषायें  है,  मिन्न  भिन्न  संगीत  प्रणालियां

 हैं,  भिन्त  भिन्न  सांस्कृतिक  विषार-धारायें

 हैं,  विभिन्न  पाटियां  हैं  जो  कि  अपने  झाप  को

 राष्ट्रीय  संस्थायें  समझती  हैं  भौर  सभी  यह
 झपेक्षा  रखती  है  कि  विभिन्न  मतों  का  प्रचार

 हो,  विभिन्न  संस्थाओं  की  कार्य-अ्रणालियों
 का,  विभिन्न  संस्थाधों  की  कार्य-पद्धतियों  का
 या  उनके  द्वारा  जो  प्रस्ताव  श्रादि  समय  समय
 पर  पास  किये  जाते  हैं,  उनके  प्रसारण  का

 समुचित  रूप  से,  समान  रुप  से  प्रसारण
 किया  जाये  भौर  ऐसी  भअ्रवस्था  में  यह  संभव
 है  कि  बहुत  सी  खामियां  दिखाई  देती  हों  v

 चूकि  में  देहात  का  रहने  वाला  हूं,  इस  वास्ते
 में  खास  तौर  पर  आल  इंडिया  रेडियो  के  द्वारा

 देहातियों  की  शिक्षा,  उनके  शञानवर्दन,  उनके
 मनोविनोद  के  लिये  जो  कार्य  किया  जाता

 है  झौर  इस  दिदा  में  जो  प्रगति  हुई  है,  उसके
 बारे  में  कुछ  कहना  चाहता  हूं  a  मै  समझता

 हूं  कि  जो  इस  दिल्या में  प्रगति  हुई  है  वह  कुछ
 प्रशंसनीय  तो  झवद्य  है  लेकिन  जैसा  कि
 सभी  जानते  है,  हिन्दुस्तान  में  सात  लाख
 गांव  हैं  श्रौर  सात  लाल  गावों  के  भ्रन्दर

 शी  माथ  पाई  :  पान  लाख  गाव  है  ।
 दो  लाख  पाकिस्तान  में  चले  गये  हैं  ।

 शी  औगारायण  दास  :  पाच  लाख  ही
 सही  ।  इन  पांच  लाख  गावों  के  बारे  में
 बताया  गया  है  कि  जो  रेडियो  सेट्स  है  वे
 १  लाख  ७०  हजार  ही  देहातों  में  हे  जिनमें
 है  ५०  हजार  कम्युनिटी  सैट्स  हैं।  मै  माननीय
 मंत्री  महोदय  को  बतलासा  चाहता  हूं  कि

 हिन्दुस्तान  के  देहातों  के  लिये  ये  बहुत  ही
 कम  हैं  |  हमारा  यह  झगुभव  भी  है  कि  ,
 गांवों  के  अन्दर  जो  रेडियो  हैं  वे  उन्हीं  लोगो
 के  पास  है  जिनके  पास  सम्पत्ति  है  और
 सम्पत्ति  वालों  के  पास  रेडियो  सुनने  के  लिये

 हमारी  गरीब  जनता  नहीं  जा  ख़कती  है  1
 इसलिये  मैं  समझता  हूं  कि  दिल्ली  से  तथा
 आल  इंडिया  रेडियो  की  तमाम  जितनी  भी
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 wend  है,  उनसे  देहातियों  के  लिये,  उनके
 सनोविनोद  के  लिये,  उनके  चिक्षण  के  लिये,
 जो  भी  प्रोग्राम  चलाये  जाने  हैं,  उनसे, इन
 लोगों  को  फायदा  होता  है  या  नहीं,  इसका  ठीक
 ठीक  प्रन्दाजा  नहीं  लगाया  जा  सकता  है  t
 आल  इंडिया  रेडियो  से  तथा  उसकी  जितनी
 शाखायें  है,  उनसे  देहाती  भाइयों  के  लिये  थो
 प्रोग्राम  होते  हैं,  उनसे  किस  हद  तक  देहाती
 जनता  लाभ  उठाती  है।  कितने  लोग  उनको

 सुनते  हैं,  देश  में  जो  १  लाल  ७०  हजार
 रेडियो  सेट  हूँ,  उनके  द्वारा  देहात  की  कितनी
 जनता  कार्यक्रमों  का  फायदा  उठाती  है  ?
 इसलिये  में  कहूंगा  ॥: उ  यह  स्कीम  झभी  भीमी
 गति  से  चल  रही  है  1  कम्युनिटी  सेट्स  देने
 के  सम्यन्ध  में  केन्द्रीय  सरकार  आधा  खर्च
 देती  है  धौर  राज्य  सरकार  तथा  देहाती
 समाज  उसका  Xo  प्रतिशत  खर्च  देता  है 1
 इसमें  प्रगति  लाने  की  भ्रावश्यकता  है।  यह  में
 इसलिये  कह  रहा  हूं  कि  जैसा  माननीय  सदस्य
 में  कहा  हमने  अपने  देश  में  प्रजातांत्रिक
 प्रणाली  को  रखा  है  ।  देश  को  स्वतंत्र  हुये
 दस  वर्ष  से  श्रधिक  हो  गये  लेकिन  हम  झभी
 तक  प्रपनी  जनता  का  ज्ञान  बढ़ाने  में  सफल
 नही  हुये  है।  बैसे  तो  यह  शिक्षा  विभाग  का
 काम  होता  है,  लेकिन  लोग  बराबर  कहते  हैं
 कि  देश  में  शिक्षा  का  अभाव  है,  पढ़े  लिखे
 लोगों  की  तादाद  बहुत  कमर  है  |  इस  दिशा

 में  भी  बहुत  कम  प्रगति  हो  रही  है  1  हालाकि
 यह  इस  विभाग  का  काम  नहीं  है  लेकिन  फिर
 भी  जब  तक  हम  सब  लोग  पढ़े  लिखे  न  हो
 जायें  तब  तक  झाल  इंडिया  रेडियो  ही  एक
 ऐसा  साधन  है  जिसके  जरिये  से  देश  के  गांवों

 में  बसने  वाली  जनता  को  हम  शिक्षित  कर
 सकते  हूँ  ।  इसलिये  देश  में  प्रजातांत्रिक
 विचारों  का  प्रचार  करने  के  लिये,  जो  कि
 किसी  भी  पार्टी  विषेष  का  कार्यक्रम  नहीं  है,
 ताकि  हमारे  झन्दर  प्रजातांत्रिक  विचार
 पैदा  हो  जायें,  यह  जरूरी  है  कि  कम  से  कम
 हर  यांव  के  अन्दर  कम्पूनिटी  सेट  पहुंच  जाये  +
 जिसमें  कि  तमास  लोगों  को  इस  भ्राल  इंडिया
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 रेडियो  हारा  किला  सम्बन्धी  कार्यक्रम  मिल  लेकिन  मुझे  इस  बात  का  पणका  विष्यास  है
 £ , अ  die  जो  मनोविनोद  के  कार्यक्रम  उनके  कि  जब  भिर्णम  कर  लिया  गया  है  तो  इन्स्टि-

 सिये  प्रसारिश  किये  जाते  हैं  उससे  वे  पूरा  ट्यूट  का  काम  जल्दी  से  जल्दी  चालू  होगा  t

 फायदा  उठा  सर्क  1

 इसके  लिये  में  कहना  चाहता  हूं  कि
 जितना  धन  दिया  गया  है  वह  ठीक  है,  झेकिन

 इस  देश  में  ऐसे  कारखाने  नही  है  जो  कि  सस्ते
 दामों  पर  रेडियो  सेट  तैयार  कर  सकें  और
 झपने  धरों  में  गांवों  में  लोग  अपने  मनोविनोद
 के  कार्यक्रम  सुनने  का  अवसर  पा  सके  ।
 भी  तक  ऐसा  इन्तजाम  नही  हो  पाया  है  1
 झब  तक  ऐसे  रेडियो  सेट  नहीं  बन  पाये  है
 जिसको  तमाम  देश  के  लोग,  अपनी  प्र्थ-
 व्यवस्था  को  देखते  हुपें,  खरीद  कर  अपने
 भरों  में  रख  सके  शौर  झाल  इंडिया  रेडियो
 से  जो  प्रचार  कार्य  होता  है  उसका  लाभ
 उठा  सके  t

 wo  waite  सिह  (रोहतक)  आल
 इंडिया  रेडियो  के  प्रोग्रामों  से  ह! ह  तक  देहातो
 के  लोग  क्‍या  लाभ  उठाते  हैं  t

 sh  serene  दास  यह  तो  में

 नही  कहना  चाहता  ह्  कि  प्रामवासियों  के
 लिये  जो  कार्यक्रम  दिये  जाते हैं  उनसे  वे
 लोग  फायदा  उठाते  है  या  नहीं,  इसी, में  मुझे
 शक  है  |  इसलिये  जितना  समय  मुझे  दिया
 गया  है  उसके  अझग्दर  देहात  के  लोगों  की
 जरूरतों  को  ही  कहना  चाहूगा  |  जब  भाषपको
 मौका  मिले  तो  झाप  इस  पर  ज्यादा  जोर
 दे

 मैं  इस  मंत्रालय  को  इस  बात  के  लिये
 बन्यवाद  देता  हूं  कि  जो  उसने  जो  हिन्दुस्तान
 की  फिल्‍म  एस्क्‍वायरी  रिपोर्ट  थी  उसके
 झाभार  पर  एक  फिल्‍म  इन्स्टिट्यूट  की  स्थापना
 करने  का  फैसला  कर  लिया  है।  मद्यप
 बक्भी  तक  इसका  काम  चालू  नहीं  हमा  है

 इस  रिपोर्ट  से  मह  भी  मालूम  होता  है
 कि  फिल्म  प्रोडक्शन  व्यूरों  की  स्थापना  भी

 सन्‌  १६५६  में  होने  वाली  है  ।  इसकी
 स्थापना  हो  जाने  से  जो  हमारे  फिल्‍म  निर्माता
 लोग  है  उनको  तमाम  वैज्ञानिक  भौर  टैकनिकल

 सलाह  यह  सस्था  दे  सकेगी  शौर  उससे  हमारे
 देश  में  भ्रच्छी  फिल्‍मों  का  उपादन  बढ  जायेगा  t
 में  यहा  पर  यह  कहना  चाहूंगा  कि  हमारे
 देश  में  फिल्‍म  के  उत्पादन  पर  कोई  कट्रोल
 नही  है  ।  हालाकि  जो  भी  फिल्म  प्रदर्शन
 के  लिये  झ्राती  है  उसको  देखने  के  लिये  फिल्म
 सेन्सर  बोर्ड  है  लेकिन  जैसा  कई  माननीय
 सदस्यों  ने  कहा  कि  फिल्‍म  सेन्सर  बोर्ड  के  जो

 सुझाव  होते  है  थे  पता  नहीं  ठीक  तरह  से
 कार्यान्वित  होते  है  या  नहीं,  लेकिन
 फिल्‍म  का  सेसर  जिस  तरह  से  होना
 आाहिये  उस  तरह  से  नहीं  होता  है।  फिल्‍म
 सेन्सर  बोर्ड  का  काम  बहुत  सन्दोषजनक  नहीं
 है  ।  बहुत  जगहों  पर  फिल्‍म  देखने  बाले  जो
 संरक्षक  या  गाजियन  लोग  है  वे  इस  तरह  की
 बातें  करते  है  कि  फिल्मों  का काम  भ्राजकल
 जिस  तरह  से  सेन्सर  होता  है  उसमें  हमारे
 देदा  में  रहने  वाले  जो  नवयुवक  झौर  बच्चे

 है  उनके  दिमागों  पर  खराब  झसर  पडता  है  t
 कई  दफा  इस  बात  की  चर्चा  हुई,  ओर  जहा
 तक  मुझे  याद  है  हमारे  माननीय  मत्री  जी
 ने  बतलाया.  कि  जो  हमारा  सविधान  है
 वह  इसके  रास्ते  नें  रुकावट  डालता  है  ।
 समाज  के  कल्याण  के  लिये  यदि  भ्रावश्यकता

 पड़े  संविधान  का  संशोधन  करने  की,  भौर
 फिल्‍म  इंडस्ट्री  को  थोड़ा  सा  नियत्रण  में
 लेने  के  लिये,  जिसका  झसर  हमारे  देश  की
 जनता  पर  पडता  है,  संविधान  का  संशोधन
 करने  की  आवश्यकता  हो  तो  फिर  इसमें  देरी
 यों  की  जा  रही  है,  यह  बात  मेरी  समझ  में

 नहीं  पभ्राती  है  ।
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 [श्री  श्रीनारायण  दारू]

 दूसरी  कात  इस  सम्बन्ध  में  में  यह  कहना

 चाहूंगा  कि  जो  फिल्‍म  उद्योग  है  वह  कुछ
 व्यक्तिगत  हाथों  या  कुछ  कम्पनियों  के  हाथों
 में  है।  फिल्‍म  एक  ऐसा  उद्योग  है  जिसका
 सर  समाज  के  ऊपर  पढ़ता  है।  ऐसे  उद्योद
 के  सिये  प्रावश्यकता  हस  बात  की  है  कि
 प्रयत्म  किया  जाय  कि  सरकार  से  उसे  प्रोत्साहन
 मिले,  लेकित  वह  कोझापरेटिव  सिस्टम,
 सहकारी  झ्राधार  पर  चले  और  उसी  के
 झायार  पर  फिल्‍म  का  उत्पादन  हो  ।  यदि

 कुछ  व्यक्ति  विशेष  के  हाथों  में  फिल्‍म  का
 उत्पादन  रहेगा  तो  निदपुचय  ही  सिरफ  झपने
 सफे  की  गरज  से  वह  इस  काम  को  करेगे  |
 यदि  कोप्मापरेटिव  बेसिस  पर  फिल्म  उत्पादन
 का  काम  किया  जाय  और  सरकार  उसके
 लिये  सहूुलियत  दे,  घन  की  झ्ावश्यकता  हो
 तो  धन  दे,  टेकनिकल  ज्ञान  की  आवश्यकता

 हो  तो  टेकनिकल  शान  दे,  तो  में  समझता

 हूँ  कि  यह  चीज  ज्यादा  अच्छी  तरह  से  भौर
 उपयोगी  रूप  में  चल  सकती  है  ।  कोझ्ाप-
 रेटिव  सोसाइटीज  फिल्‍म  उत्पादन  के  लिये
 कायम  हों  शौर  सरकार  की  झोर  से  उसे

 हर  समय  सहायता  मिले  ताकि  समाज  के
 लिये  जो  भी  कल्याणकारी  उद्योग  है  वह
 थोड़े  से  लोगों  के  हाथ  में  न  रहे,  वे  ऐसे  लोगो
 के  हाथों  में  झायें  जो  समाज  निर्माण  के

 उद्देश्य  से काम  करे  प्रौर  साथ  ही  स्वस्थ  फिल्‍म
 उत्पादन  के  लिये  काम  करे  इसलिये  मैं
 समझता  हू  कि  इस  प्रकार  का  झायोजन

 होना  चाहिये  जिसके  अन्दर  सहकारिता
 के  आधार  पर  फिल्‍म  प्रोडक्शन  हो  ।

 झाल  इडिया  रेडियो  की  विभिन्न  दाखायें

 नाटक  भ्रादि  के  जितने  रेका्डिग्स  तैयार  करती

 हैं  उनकी  स्किप्ट्स  भी  तैयार  होती  है
 यदि  देहातों  में  उपयुक्त  संस्थाओों  द्वारा  उनको

 दिखाया  जाय  तो  जनता  पर  उनका  ज्यादा

 सर  पड़ता  है  |  श्ाज  यदि  कुछ  लोगों

 MARCH  28,  3900  for  Grants  83208

 को  सुविधा  प्राप्त  है  धशौर  उसकी  शाधथिक
 झवस्था  रेडियो  रखने  लायक  है  तो  थे  उसके
 संगीत पौर  नाटक  से  झथना  जो  उसके

 कलापूर्ण  कार्यक्रम  होते  है  उन  से  फायदा

 उठाते  है,  लेकिन  कुछ  लोग  ऐसे  मी  हैं  जो
 कि  भ्रपने  यहा  रेडियो  नहीं  रख  सकते  है  ।

 इसलिये  4  कहता  हूं  कि  जो  रेकाडिग्स  झाल
 इंडिया  रेडियो  तैयार  करें  उनका  स्कूली
 संस्थाओं,  कालेजों  तथा  श्न्य  सामाजिक
 संस्थाप्रों  को  रेडियो  के  बजाय  रेकार्डों  के
 रूप  में  कम  से  कम  पैसा  ले  कर  दिया  जाय
 ताकि  वह  झपने  देहातों  के  झन्दर  ही  बैठ

 कर,  जहा  पर  कि  वे  रहते  है  और  जहा  पर

 रेडियो  सेट्स नही  पहुचत ेहै,  सुन  सकें  ।

 गैर-सरकारी  सस्थाप्नों,  सामाजिक  संस्थाप्रो
 के  अलावा  शिक्षा  संस्थाओ्रों  में  इन  रेकाइस
 का  उपयोग  किया  जा  सकता  है  ताकि  विद्यार्थी
 और  ास  पास  की  जनता  उनको  सुन  सके  -

 मुझे  ठीक  मालूम  नहीं  है  कि  जो  रेकाडिस्स

 झाल  इडिया  रेडियो  दिल्ली  और  उसकी

 दूसरी  शाखाये  तैयार  करती  हैउन  के  रेकार्ड स
 बाहर  उपयोग  में  लाये  जा  सकेंगे  या  नहीं,
 लेकिन  उन  रेकार्डिस्स  का  जिस  तरह  से
 गैर-सरकारी  सस्थाये  या  सरकारी  सस्थाये
 ले  कर  भपने  भमने  क्षेत्र  मे ंउनका  उपयोग

 कर  सकती  है,  इसकी  जानकारी  जनता  को

 नही  है  प्रगर  इस  तरह  की  कोई  सुविधा
 है  तो  जनता  को  उसकी  जानकारी  होनी
 चाहिये  ।

 यह  खुशी  की  बात  है  कि  केन्द्रीय  सरकार

 की  सहायता  से  चिल्ड्रेस्स  फिल्‍म  सोसाइटी
 की  स्थापना  हुई  है  और  जब  भावद्यकता  होती

 है  तब  केन्द्रीय  सरकार  उस  सस्था  को  सहा-
 यता  भी  देती  है।  जहा  तक  मुझे  मालूम

 है  इस  वर्ष  शायद  ३  लाख  २०  के  करीब

 सरकार  की  तरफ  से  इस  चिल्ड्रेन्स  फिल्म

 सोसाइटी  को  मिले  हैं।  इस  फिल्म



 $929,  Demands  CHAITRA  7,  88i  (SAKA)

 सोसाइटी  ने  छुछ  भच्छे  काम  भी  किये  है,

 कुछ  ऐसे  फिल्‍म  तैयार  किये  है  जो
 कि  बच्चों  को  बहुत  भच्छे  लगे ।  यह
 एक  प्रशंसनीय  कार्य  है  लेकिन  जिस  धीमी
 शति  से  यह  संस्था  काम  कर  रही  है  उस
 गति  से  बहुत  काम  नही  हो  सकेगा।  सरकार
 के  पास  पैसा  कितना  है,  यह  तो  हम  को
 समय  समय  पर  बजट  को  देखने  से  पता
 चलता  है,  लेकिन  यह  एक  ऐसा  कार्य  है
 जिस  के  लिये  सरकार  को  अधिक  से  अधिक

 सहायता  देनी  चाहिमें  ।  जो  प्राज  के
 बच्चे  है  वे  कल  देश  के  नागरिक  होये  भौर
 देश  को  झागे  बढ़ाने  का  भार  उन्ही  पर

 होगा  ।  इसलिये  यदि  बच्चों  को  शिक्षित
 करने  के  काम  मे  शाने  वाली  फिल्मों  का
 उत्पादन  धीफ़ी  गति  से  बढेगा  तो,मै  नहीं
 समझता  कि  देश  के  भोजूदा  बच्चे
 उन  से  कोई  विशेष  लाभ  उठा
 सकेगे  ।  इसलिये  में  भनुरोध  करूंगा
 कि  केन्द्रीय  सरकार  इस  सोसाइटी  को  कुछ
 झोर  तिय  स्पया  दे।  वहां  तवा  यह  '

 सोसायटी  इस  काम  को  पूरा  कर  सकती  है,
 इस  का  संगठन  कैसा  है,  इस  की  जानकारी

 पूरी  तरह  हमे  नहीं  है  7  लेकिन  मैं  यह  भी

 चाहूगा  कि  जो  केन्द्रीय  सरकार  है  वह  उस  को
 अधिक  से  भ्रधिक  सहायता  दे  और  इस  संस्था
 की  शाखायें  हर  राज्य  में  होनी  चाहियें  ।
 स्थानीय  आधार  पर  झगर  इस  सस्था  का
 निर्माण  होगा  तो  राज्य  सरकारे  भी  उन

 की  मदद  कर  सकेंगी।  में  यह  भी  कहना
 चाहूंगा  कि  यह  जो  सोसायटी  है  उसने  इस
 काम  को  चलाने  के  लिये  कैसे  रुपया  हकट्ठा
 किया,  मुझे  सालूम  नहीं  है  1  लेकिन  मैं

 समझता  हूं.  कि  श्गर  यह  संस्था
 घन  संग्रह  करे  तो  जनता  इस  काम
 में  उस  की  सहायता  कर  सकती  है  1  कुछ
 ऐसे  उत्साही  लोग  है  जो  इस  काम  में  उसकी

 सहायता  कर  सकते  हूँ  झौर  जनता  तथा  सरकार
 दोनों  की  सहायता  से  इस  काम  को  आगे

 बढ़ाया  जा  सकता  है  |
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 झभी  हमारे  माननीय  सदस्य  ने  प्रेस

 कमिशन,  की  बात  को  उठाया  7  इस  प्रेस
 कमिक्षन  की  रिपोर्ट  को  शाये  लगभग  पांच
 बर्ष  हो  गये  झौर  उस  की  जो  सिफारिश्ञें
 थींचे  बहुत सी  बातो के  लिये  थी।  लेकिन
 इस  वर्ष के  श्रन्दर  जहा  तक  इस  मंत्रालय का
 ताल्लुक  है  उस  ने  प्रेस  कमिदान  की  रिपोर्ट
 को  कहां  तक  कार्यरुप  ें  परिणत  किया  है
 हम  लोग  यह  जानना  चाहते  थे  ।

 इस  रिपोर्ट  में  कही  ज़िक्र  नही  है
 अगर  थोड़ा  सा  एक  अदा  इस  मत्रालय  की
 रिपोर्ट  मे  रहता  तो  मालूम  हो  जाता  कि  प्रेस
 कमिदन  की  जो  रिपोर्ट  और  जो  सिफारिदों
 थी  और  जिनका  कि  ताल्लुक  इस  मत्रालय
 सें  था  वह  किस  हद्द  तक  मानी  गई  ।

 झअझभी  मेरे  एक  माननीय  सदस्य  ने  प्रेस
 के  बारे  में  यह  कहा  कि  प्रेस  एक  स्वतत्र  सस्था
 है  प्रौर  उसको  स्वतंत्र  रहना  भी  चाहिये  ।
 सरकार  का  नियंत्रण  उसमें  नहीं  रहना
 चाहिये  और  सरकारी  नियंत्रण  म  रहना
 ही  भ्रच्छा  है  :  लेकिन  सरकार  का  काम
 दरअसल  यह  देखना  होना  चाहिये  नझौर
 जैसा  कि  प्रेस  कमिशन  की  रिपोर्ट  में  भी
 जिक्र  श्राया  है  कि  प्रेस  की  श्रवस्था  ठीक

 नही  है,  प्रेत  का  संचालन  ठीक  नहीं  है,
 वह  झवस्था  कैसे  सुधरं  ।

 प्रेस  की  मालकियत  भी  थोड  से
 इनेगिने  लोगों  के  हाथ  में  है।  इसके
 साथ  ही  सरकार  को  इस  शोर  भी  देखना

 चाहिये  कि  प्रेस  की  जो  नीति  निर्धारित

 होती है  वह  कुछ  थोड़े  से  भादमियों  के  हाथों
 द्वारा  न  हो  कर  सर्वसाधारण  द्वारा  हो  t
 प्रेस  कमिशन  मे  एक  सुझाव  यह  दिया  था  कि
 कोशिश  यह  होनी  चाहिये  कि  जो  प्रेस

 एम्पलाईज  है  प्रेस  को  चलाने  वाले  भोगे  हैं
 उनका  भी  मालकियत  मे  हिस्सा  होता
 चाहिये  ।  झभी  प्रेस  की  तमाम  पावर

 कुछ  थोड़े  से  लोगो  के  हाथों  में  केन्द्रीभूत
 हो  गई  है।



 8337  Demands

 पनी  श्रीनारामथ  दास]
 उसमें  भाम,लोगों  का  भौ  दखल  होना

 ग्याहिये  ।  उन्होंने  सजैस्ट  किया  था  कि
 प्रेत  एक  ट्रस्ट  की  सौर  पर  बना  कर  चलाया
 जाय  i  इस  सम्बन्ध  में  में  यह  सुझाव
 देगा  चाहता  हूं  कि  ढ्स्ट  के  साथ  साथ  प्रेस
 को  चलाने  के  लिये  कोश्रापरेटित्र  सोसाइटी
 हो  शौर  बिना  सरकारी  नियंत्रण  के  प्रेस
 को  चलाना  चाहिये  ।  अमर  इस  तरह  की
 कोप्मापरेटिव  सोसाहटी  की  स्थापना  करके
 प्रेस  को  लाया  जाय  तो  में  समझता  हूं  कि
 प्रेस  में  जो  बहुत  सी  खामियां  भ्राज  हैं  ये

 दूर  हो  जायेंगी  ।  इसलिये  मैं  समझता

 हूं  कि  सरकार  को  कोझ्ापरेटिव  की  स्थापना
 के  लिये  कोई  स्कीम  जल्द  चलानी  चाहिये।

 कुछ  शब्द  में  नैपाली  बाडकास्ट्स  के
 बारे  में  कहना  चाहता  हूं  7  नैपाल  से  मेरा

 कुछ  थोडा  सा  सम्बन्ध  है  भौर  मेरा
 निर्वाचन  क्षेत्र  नैपाल  के  नजदीक  पड़ता  है
 झौर  मेरा  झाना  जानता  भी  वहां  लगा  रहता
 है  |  मुझे  पता  है  कि  हिन्दुस्तानियों  के
 खिलाफ़  नैपाल  में  एक  साधारण  बातावरण

 है।  मालूम  नहीं  क्यों  किस  वजह  से  कौन
 ऐसा  करता  है,  इसकी  छानबीन  करने  की
 जरूरत  है।  नैपाल  की  जनता  झोर  हिन्दु-
 हतान  की  जनता  में  बहुत  ही  सम्पर्क  रहा  है
 झौर  उस  सम्पर्क  को  और  मज़बूत  बनाने  के
 लिये  ताकि  हिन्दुस्तान  और  नेपाल  में  मेत्री
 भाव  बढ़े,  यह  ज़रूरी  है  कि  हम  नैपाल  में
 ज्यादा  से  ज्यादा  ब्राडक/स्ट  करें  ताकि
 नैपाल  की  जनता  यह  समझ  सके  कि  हिन्दुस्तान
 उनके  लिये  एक  विदेशी  मुल्क  न  हो  कर
 उनके  बहुत  पास  है  f  इन  दाब्दों  के  साथ
 भें  इस  मंत्रालय  के  खर्च  की  मांगों  का  समथंत
 करता  हूं  भौर  उम्मीद  करता  हूं  कि  ो  कुछ
 मेने  कहा  है  उस  पर  _ म्यानपूर्वेक  विचार
 किया  जायगा  भौर  मेरे  सुशावों  को  स्वीकार
 कियां  जायगा  t

 MARCH  28,  i000  for  Grant  833

 राजा  महेगा  प्रताप  (मथुरा)  :  भौमाव

 जी,  झाज  इन  भवसर  पर  में  हिन्दी  में  बोलूंया
 क्योंकि  श्ज  भाषा  के  वियय  में  में  कुछ  ब्तप

 के  सामने  तिवेदन  करूंगा  ।

 ब्रज.  भाषा  एक  ऐसी  भाषा  है  जिसको
 कि  बंगाली,  गुजराती,  मराठी,  राजस्थानी
 और  पंजाबी  इन  तमाम  भाषाओं  की
 माता  कहा  जा  सकता  है।  हमारे  श्रीकृष्ण
 चन्द्र  जी  ने  हमारे  ब्रज  में  एक  खास  तरह  का
 नया  भाव  उत्पन्न  किया  था  |  ५०००
 साल  पहले  हमारे  ब्रज  में  और  तमाम  हिन्दुस्तान
 में  वेदों  का  जमाना  था  ।  इन्द्र  की  पूजा
 होती  थी  ।  मगर  जब  श्री  कृष्ण  चन्द्र  की
 माता  इन्द्र  की  पूजा  करने  लगीं  तो  उन्होंने
 कहा  कि  नहीं  इन्द्र  की  पूजा  मत  करो,  गोवर्धन
 की  पूजा  करो,  गिरिराज  की  पूजा  करो  जो
 कि  हमारा  ब्रज  का  पहाड़  है  1  हमारे  ब्रज  में

 *
 इस  प्रकार  एक  नया  भाव  उत्पन्न  किया  था
 शौर  वह  बराबर  चला  शा  रहा  है।  भेरा

 कहना  है  कि  ऐसा  जो  हमारा  ब्रज  है  भौर

 हमारी  ब्रज  भाषा  है  उसकी  झोर  झाल
 इंडिया  रेडियो  ज्यादा  ध्यान  दे  और
 ब्रज  भाषा  को  झौर  ज्यादा  बढ़ाये  ौर  हमारे
 ब्रजवासी  तो  यह  भी  चाहते  है  कि  अगर  हो  सके
 तो  मथुरा  में  श्राप  एक  आकाशवाणी  का  केन्द्र
 बना  दीजिये  जहां  से  कि  ब्रज  भाषा  फैलाई
 जाय  ।  ब्रजत्रासियों  की  यह  मांग  है  जो
 कि  मुझे  आपके  सामने  रखनी  पड़ी  ।

 दूसरी  जे  यह  है  कि  झाल  इंडिया  रेडियो

 द्वारा  बहुत  गाने  गाये  जाते  हैं  भौर  मेरा

 पोता  तो  सुबह  से  लेकर  शाम  तक  गाने  ही

 सुनता  रहता  है  झौर  गानों  के  सुनते  के  मारे

 उसने  झपना  पढ़ता  लिखना  ही  शोड़  सा
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 दिया हैं।  यह  बढ़ा  अच्चेर  हो  रहा है  ।

 मैं कह  सकता  हूं  कि  हत  से  घर  इस  तरह
 अरबाद  हो  रहे  होंगे जब  कि  मैं  खुद  देख

 रहा  हूं  कि  मेरा  पोता  किस  तरह  चौपट

 हो  रहा है।  इसलिये मेरा  निवेदन  है  कि
 झाल  इंडिया  रेडियो  से  शाप  गाने  ज़रा
 कम  सुनवाइये पौर  उसके  बदले  शिक्षा  को
 बातें  उसमे  क्ष्यादा  बतलाइये  ।  जैसे जो
 हमारे  किसान  भाई  हैं  उनको  भर,  प  इस  रेडियो
 के  द्वारा  यह  सलाह  दे  सकते  है  कि  किस  तरह
 बीज  बोना  चाहिये, किस  तरह  खाद  डालनी
 आहिये  और  कंसे  फसल  को  काटना  चाहिये  ।
 जो  कुछ  झापकों  बतलाना  हो  मेहरबानी
 करके  भाप  रेडियो  द्वारा  किसानों  को  बतलाइये  t
 यूसरे  देशों  में  रेडियो  द्वारा  बहुत  कुछ  शिक्षा

 दी  जाती है।  मुझे  खेद  है  कि  हमारा  पाल
 इंडिया  रेडियो  इस  तरफ  ध्यान  नहीं दे
 रहा  है।

 मैं  एक  बात  झौर  अज  करूंगा  कि  दूसरे
 देझों  में  स्कूल  कालिजो  छी  जो  तालीभ  है  वह
 रेडियो  द्वारा  दी  जा  रही  है  भौर  श्राप  भी
 यहां  पर  उसके  लिये  वक्‍त  मुकर्रर  कर  सकते

 हैं  कि  फलां  वक्‍त  यह  तालीम  दी  जायगी
 और  प्गर  श्राप  ऐसा  कर  सके  तो  उससे
 अहुत  सारी  शिक्षा  की  दिक्कतें  दूर  हो
 जायेंगी।  मसलन्‌  (ला)  कानन  को  जो  पढ़ने
 चाले  है  या  जो  दिन  भर  काम  करते  है  भौर

 रात  को  जो  रेडियो  सुनने  वाले  है  उनको
 आप  तमाम  शिक्षायें  दे  सकते  है  ।  तो  में
 ्द  निवेदन  करूंगा  कि  मेहरबानी  करके
 इधर  झाप  ध्यान दें  श्रौर  शिक्षा  जो  दीजिये
 अहू  रेडियो  है  द्वारा  शाप दें ।

 मे ंयह  भी  उम्मीद  करूंगा  कि  हस
 सोग

 जो  कुछ  यहां  प्रापकी  सेव  में  निवेदन
 करते  हैं  उस  पर  जरा  ध्यान  दिया  जाय  झौर
 उनको  माना  जाय  t  हमारे  भाइयों  ने
 अहुत  भ््छे  भच्छे  सुझाव  माज  दिये  है  और
 मुझे  धाशा  है  कि  उन  पर  गम्भीरता  पूर्वक
 ब्याज  दिया  जायगा।  हमारे  एक  भाई ने

 इस  बात  पर  ऐतराज किया  कि  हुमारे
 झाल  इंडिया  रेडियो  में/मंत्रियों  के  भाषणों
 की  भरमार  रहती  है  |  इसके  बारे  में

 देला  जाय  कि  ऐसा  क्यों  होता  है  ऐसा  होता
 नहीं  चाहिये।  इसलिये  मैं  चाहता हूं  कि
 जो  सुझाव  यहां  ,पर  दिये  जाते  हैं  उन  पर
 सरकार  को  गम्मीरता  से  विचार  करंगा
 जआाहिये  |

 मुझे  अफसोस के साथ के  साथ  कहना  पडता
 है,  कि  तीन  चार  रोज  पहले  मैंने  प्रधान  मंत्री
 की  सेवा  में  यह  भयं  किया  था  कि  होली  के
 ऊपर  ज़रा  भेहरवानी  करके  लाल  मुह  ले

 किया  जाय  और  रंग  न  डाला  जाय  ।  मगर
 मैंने  ध्रखवार  में  पढ़ा  कि  झ  की  बार  तो
 पंडित जी  ने  पानी से  भी  होली  खेली t
 में  श्री  नेहरू  जी  से  तीन  वर्ष  बड़ा हु  परौ  उस
 रिष्ति  से  उनका  बड़ा  भाई  हो  जाता  हूं  भौर

 बड़े  भाई  की  भपने  छोटे  भाई  से  यह  कहने का
 अधिकार  है  t

 हमारे  देशा  मे  बहुत  सारे  ग़लत  तरीके
 प्रचलित  हैं  जौर  में  अपने  प्रधान  मंत्री  महोदय
 से  यह  निवेदन करूंगा  कि  भाप  लीड  (नैतुस्व)
 करिये,  लेड  (पिछलगुझआा)  मत  हो  जाइये,
 यानी  श्राप  रास्ता  दिलाइये  ।  भौर  यही
 में  मंत्री  महोदय  से  भी  कहूंगा  कि  झाप  मेहर-
 बानी  करके  रास्ता  दिखाइये  बहुत  सारी  जातें

 हैं.  मसलन  हमारे  लोग  तीर्य  यात्राप्रों  में  जाते

 हूँ,  लाखों  की  तादाद  भो  लोग  उन  तौब-
 स्थानों  पर  जमा  होते  हैं  भौर  झवसर  मेलों
 श्रादि  में  दु्ं  टनायें  हो  जाती है  भोर  भीड़माड
 और  चक्कम  चबका  में  बहुत  से  लोग  मर
 नी  जाते  हैं।  रेडियो  द्वारा  आप  देशवासियों

 को  यह  बतला  सकते  हैं  कि  माई  तुम  सब  लोग
 क्यों  एक  ही  जगह  इकट्ठा  होते  हो,  मगवान
 शी  सब  जगह  व्याप रहा  है  भर  कही  पर
 नहा  लो  सभी  जगह  पाप  घुल  जायेंगे  क्योंकि

 ईदवर सब जगह है सब  जगह  है  भौर  एक  ही  तरफ
 सब  लोग  क्‍यों  दौड़ते  हो  ।  मेरे  कहने  का

 मकसद यह  है  कि  भाप इस  तरह  से  लोगों  को

 रेडियो  द्वारा  शिक्षित  कर  सकते  हैं  t

 fer  Grante  8334  .
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 में  यह  कई  दफे  कह  चुका  हू  कि  भनुष्य

 जो  है  वह  दो  धार थो  से  काम  करता  है  ।
 विचारधारा  और  रक्तधारा  ।  एक  विचार
 धारा  धर्म  की  है।  इसके  झलावा  काग्रेस
 की  विचारधारा  है,  कम्युनिज्म  की  विचारधारा

 है  और  कोई  विचारधारा  जब  मस्तक  को
 पकड़  छेती  है  तो  मनुष्य  को  इसी  तरह  चलाती

 है  जैसे  कि  गधे  के  गले  में  रस्सी  बाघ  कर

 हाकते  है  ।  मेरे  कहने  का  मतलब  यह  है  कि
 ज़रा  तो  खयाल  करिये  कि  शाप  किस  विचार-
 घारा  के  चलाया  चल  रहे  है  ?  ऐसा
 न  हो  कि  कोई  गलत  धारा  में  बह  जाये  ौर

 हमारे  देश  का  सुधार  न  हो  मै  दरअसल
 सब  प्रइनो  पर  कुछ  कुछ  विचार  पेश  कर  रहा
 हैं।  मैंने  माननीय  मत्री  जी  से  निवेदन
 किया  था  कि  झाप  मेहरबानी  करके  रेडियो
 से  मुझे  ससार  सघ  का  प्रेम  धर्म  का  प्रचार
 करने  दीजिये,  मुझे  सदाचार  गुट  की  बात

 कह  लेने  दीजिये  ।  तो  बहुत  अच्छा  खत
 मत्री  जी  ने  कृपा  करके  मुझे  लिखा  और  कहा
 कि  फला  डाइरेक्टर  साहब  है,  माथुर  साहब
 वह  करेगे।  तो  माथुर  साहब  ने  मुझे  फोन  पर

 कहा  कि  मिनिस्टर  साहब  का  खत  श्राया  है,
 तो  झाप  हमे  भपने  विदेशों  के  अनुभव  का  एक
 टेप  बना  दीजिये  ।  पर  इसको  भी  ६  महीने
 हो  गये  ।

 एक  साननोय  सदस्य
 दिया  ?

 शाजा  महेन्द्र  भ्रताप  वह  बना  ही  नही  ॥

 मेरा  कहना  है  कि  ये  बातें  हमारी  सरकार

 के  सब  महकमा मे  शल  रही  है।  कोई

 मुकदमा  होता  है  तो  उसके  फैसले  में  बरसों

 गुजर  जाते  हैं।  कोई  एक  भ्रर्जी  होती  है
 तो  उसको  महीनों  बरसों  गुजर  जाते  है
 झौर  फैसला  नहीं  होता।  तो  मेरा  मत्री

 जी  से  निवेदन है  कि  थे  प्रपते  महकमे  में  बहुत
 जल्दी  कराया  करें।  में  उम्मीद  करूगा  कि
 कल  या  परसो  ही  मुझे  ससार  सथ  के  बारे

 आपने  बना
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 मं  बोलने  का  मौका  मिल  जायगा  ।  भरा

 कहना  है  के  हजरत  बजीर  झाज  मेरे  कुछ

 35  bre

 उपाध्यक्ष  महोदय  तो  झाप  यहा  मुझे
 ही  कहे  |

 राजा  महेखा  प्रताप  सिंह  में  खत्म  करता

 हु।  मेरे  कुछ  सुझाव  है।  झाप  मेहरबानी
 करके  मेरी  इन  सब  बातों  को  सुनिय  और
 रेडियो  हारा  इन  बातो  को  फैलाने  दीजिये
 मेरे  दोस्त  हूँ  भ्रमरीका  में,  जापान  में  और
 जरमनी  में।  मेरी  झाय्याये  है।  वे  लोग
 मेरी  बात  सुनना  चाहते  है।  मै  यह  कहना
 चाहता  हू  कि  मेरे  कुछ  उसूल  है  जैसे  कि
 सब  मिल  कर  सब  के  फायदे  में  लगकर  सब
 को  सुखी  बनाये,  हमारे  समाज  से  रगड  मिट

 जाय,  फ्रिक्शन  न  रहै।  लेकिन  यहा  हमारे
 इस  हाउस  में  ही  फ्रिकशन  मौजूद  है।  एक
 साहब  कुछ  बोलते  हैं  तो  दूसरे  साहब  कुछ
 झौर  बोलते  हैं।  मै  तो  कहता  हु  कि  हम  सब
 मिल  कर  देश  की  सेवा  करें।  भ्राज  देश
 के  ऊपर  काले  बादल  छाये  हुए  है।  हम  तो
 मदद  करना  चाहत  है  अपने  मत्री  जी  की,  झपे
 भ्रधान  मत्री  जी  की  और  सेवा  करना  चाहते
 हैं।  हम  यह  नहीं  कहते  कि  हम  मुखालिफ
 है,  भौर  वह  उधर  कुछ  भौर  है।  यह  तो
 कोई  भौर  ही  कहते  है,  इधर  का  हाउस,  उधर
 का  हरास,  यह  काग्रेस  यह  अ्पोजीशन  हम  यह
 कोई  बात  मानने  को  तैयार नही  हैं।  हम  तो
 इस  देदा  के  है,  एव.  ईश्वर  है,  एक  ससार  है,
 झौर  उसमें  हमारा  हिन्दुस्तान  है,  हमारा
 आरयन  है  ईरान  से  भासाम  तक,  और  हिमालय
 से  सीलोन  तक,  भौर  हम  उसकी  सेवा
 करते  है।
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 Shri  Ansar  Harvani  (Fatehpur):  Mr
 Deputy-Speaker,  Sir,  let  me  at  the
 very  outset  repeat  an  appeal  that  I
 made  while  speaking  last  year  on  these
 Demands  to  the  hon  the  Prime  Minzs-
 ter  My  appeal  was  that  the  Ministry
 of  Information  and  Broadcasting  35
 one  of  the  most  important  Ministries
 It  has  a  two-way  traffic  On  the  one
 side  3  has  to  reach  the  warmth  und
 glow  of  the  freedom  to  the  people  of
 this  country,  and  on  the  other  side  it
 has  to  keep  the  Cabinet  fully  nform-
 ed  about  the  aims  and  aspirations  of
 the

 people
 I  had  suggested  that  the

 Mamistry  of  Information  and  Broad-
 casting  should  be  treated  as  a  very
 important  Ministry  and  its  Minister
 should  become  a  full-fledged  Cabinet
 Minister  Sur,  I  do  not  hold  the  brief
 for  the  present  incumbent  who  hap-
 pens  to  be  my  old  friend,  but  I  feel
 that  the  Minister  of  Information  and
 Broadcasting  should  be  a  full-fledged
 Cabinet  Minister  so  that  he  may  be
 fully  in  touch  with  the  happenings
 inside  the  Cabinet  and,  at  the  same
 time,  he  may  be  able  to  give  full
 advise  to  the  Cabinet

 Sir,  Just  now  one  of  our  hon  friends
 mentioned  a  incident  which  recently
 happened  in  Delhi  It  is  often
 described  as  the  ‘Mathai  episode’  Mr
 Matha:  was  a  friend  of  mine

 An  Hon.  Member  Was  he?

 Shri  Ansar  Harvani:  The  matter  us
 being  investigated  by  a  competent
 commission  I  have  neither  the  inchi-
 nation  nor  the  desire  to  pass  any  judg-
 ment  about  all  that  has  happened
 But  I  think  I  have  every  desire  and
 this  House  has  every  right  to  scrutinise
 the  role  that  the  Ministry  of  Informa-
 tion  and  Broadcasting  played  m  the
 whole  episode

 An  excited  Special  Assistant  of  the
 Prime  Minister,  with  obviously  not
 much  of  political  background,  in
 excitement  and  anger  prepared  a
 resignation  letter  He  approached  his
 noble  master,  but  definitely  an  over-
 worked  master.  and  secured  his  per-
 mussion  to  release  that  resignation
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 letter  to  the  Press.  Fortunately,  when
 I  say  fortunately,  2  use  that  word
 deliberately,  instead  of  using  his
 personal  assistant  or  the  cycle  chaprasi
 of  the  Prime  Munister’s  house  for
 sending  it  to  the  Press  Trust  of  India
 to  be  creded,  to  the  newspapers  he
 sent  it  to  the  Press  Information
 Bureau  After  all,  the  Press  Informa-
 tion  Bureau  does  not  consist  only  of
 typists,  cyclotpye  operators,  chaprasus.
 and  messenger  boys  it  consists  of  a
 paraphernalia  of  information  officers
 of  all  varieties,  assistants.  full-fledged,
 deputy  principal,  principal,  and  highly
 paid  officers  Their  task  was  to-
 scrutinise  the  statement  Their  task
 was  to  realise  what  will  be  the  re-
 percussion  of  the  statement  Ther
 task  was  to  feel  what  will  be  the
 refult  of  releasing  this  resignation
 letter  Their  task  was  to  tel]  firmly
 Mr  Mathai  that  this  cannot  be  releas-
 ed  through  the  Press,  Information
 Office  because  it  will  not  have  good
 results  Their  task  was  to  tell  the
 Prime  Munster  politely  that  the  per~
 mission  was  wrongly  given  But  our
 Press  Information  Bureau  has  become
 accustomed  to  get  hand-outs  from  the
 Ministries,  to  cyclostyle  them  and
 send  them  to  Press  without  care  of
 consequences

 bri  Goray  (Poona)  Sir,  a  com-
 mittee  has  been  appointed  to  look
 into  this

 Mr.  Deputy-Speaker:  He  can  depose
 other  facts  there,  now  he  78  criticis~-
 ing  the  Press  Information  Bureau

 Shri  Ansar  Harvani:  It  has  become
 their  custom  to  release  photographs
 of  VIP’s,  most  of  them  un-artistic,
 laying  foundation  stones  or  perform-
 ing  the  opening  ceremonies  The
 Press  Information  Bureau  thinks  that
 their  only  duty  is  to  do  this

 Now  I  come  to  the  Press  Commis-
 sion’s  Report,  about  which  some  of
 our  hon  friends  have  already
 referred  One  of  the  greatest  tasks
 that  the  Ministry  of  Information  and
 Broadcasting  had  performed  in  fhe
 last  two  years  was  the  appomtment.
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 of  that  Commission  which  came  out
 with  a  brilliant  report.  But  I  regret
 to  say  that  not  orfe  of  the  major  re-
 commendations  in  that  report  has  till
 now  been  implemented.  I  am  sotry
 for  I  should  admit  that  at  least  one
 of  the  recommendations  has  been
 implemented  whereby  the  Registrar  of
 Newspapers  has  been  appointed,  be-
 cause  the  Government  is  always
 anxious  to  implement  any  recom-
 mendation  where  the  appointment  of
 a  new  officer  is  concerned  or  the
 expansion  of  the  Ministry  is  involved.

 What  is  the  position  of  Press  today?
 We  had  the  Wage  Board.  The  Wage
 Board  gave  its  award.  The  Supreme
 Court  rejected  it.  And,  what  is  it
 that  the  Press  barons  are  doing
 We  find  that  a  great  institution  lke
 the  Amrit  Bazar  Patrika  closed  down
 tts  Hindi  edition  at  Allahabad,  We
 find  that  another  institution,  the
 Anand  Bazar  Patrika  unceremoniously
 dismissed  and  sacked  its  editor  who
 happens  to  be  a  Member  of  this  very
 House.  We  find  another  great  institu-
 tion,  the  Bombay  Chronicle,  built  up
 by  two  of  the  greatest  editors  that
 India  hag  ever  produced,  Benjamin
 Hornimar  and  Sayed  Abdulla  Brelvi,
 has  issued  notices  to  its  employees  to
 get  out.  What  is  the  Government
 doing  about  it?  I  know  thet  the  Gov-
 ernment  has  no  legislative  powers  to
 stop  them  from  closing  these  papers.
 But  we  know  it  very  well  that  when
 permissions  were  given  to  them  to
 bring  the  machinery,  when  permis-
 sions  were  given  to  them  to  have  the
 spare  parts,  when  permissions  were
 given  to  them  to  have  newsprints,  it
 ‘was  on  the  definite  understanding  that
 they  will  turn  out  newspapers.  We
 find  that  the  other  day  in  the  con-
 ference  of  Indian  and  Eastern  ews
 papers  Society  a  great  Press  baron,
 Shri  Goenka,  whose  son  is  standing
 prosecuted  for  certain  foreign  ex-~-
 change  affairs,  made  a  suggestion  that
 they  should  stop  all  the  papers  and
 run  the  press  for  doing  job  works,  and
 after  sore  time  they  will  start  the
 papers.
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 I  would  suggest  to  the  Government
 and  to  the  Minister  for  Information

 with  a  Bill  that  no  one  will  be  allowed
 to  stop  the  papers,  no  one  will  be
 allowed  to  sack  working  journalists,
 and  if  they  do  it  the  press  will  be
 taken  over  by  the  Government  of
 India,  it  will  be  handed  over  to  co-
 operatives  of  working  journalists  to
 run  the  newspapers,  This  threat  will
 stop  them  from  the  mischief  that  the
 press  barons  are  doing  today.

 An  hon.  friend  on  that  side  as  well
 as  an  hon.  friend  on  this  side  referred
 to  the  news  agencies.  Well,  a  fourth
 rate  power,  a  fourth  rate  country  like
 Pakistan  has  three  national  news
 agencies  and  four  international  news
 agencies  operating  in  that  country.
 This  great  and  ancient  country  of  ours
 has  only  the  Press  Trust  of  India  to
 depend  for  the  information  that  it
 gives.

 And,  what  is  the  Press  Trust  of
 India?  The  Press  Trust  of  India

 ‘which  is  owned  by  the  press  barons
 and  the  big  business  can  be  trusted
 only  for  one  thing,  and  that  is  to  hide
 the  crimes  of  the  big  business.
 Only  the  other  day,  in  this  very
 House,  on  the  insistence  of  the  hon.
 Speaker,  the  hon.  Finance  Minister
 disclosed  nine  names  of  big  business-
 men  of  this  country  who  were  being
 investigated  for  cheating  the  country
 of  foreign  exchange.  The  news  was
 given  in  this  House.  But  the  PTI
 completely  blacked  it  out,  because
 some  of  its  own  patrons,  some  of  its
 owners,  were  involved  in  it.  Not  one
 single  newspaper  in  India  published
 those  names.  That  is  the  freedom  of
 the  press,  that  we  enjoy  here.  We
 should  perfectly  realise  that  while  in
 Hitlerite  Germany,  it  was  the  threat
 of  the  Brown  Shirts  which  muzzled
 the  liberty  of  the  press,  while  in
 Fascist  Italy  it  was  the  Black  Shirts
 threat  that  finished  the  liberty  of  the
 press,  in  socialist  India,  in  spite-  of
 the  great  democrat  that  the  Prime



 There  was  &  national  agency,  United
 Press  of  India  which  has  been  closed

 co-operative  of  theirs.  Naturally
 they  cannot  have  all  that  money.  If
 we  can  have  money  from  the  Finance
 Corporation  to  give  to  big  business  to
 renovate  their  textile  mills,  if  we
 can  have  money  advanced  from  the
 Reserve  Bank  to  all  sorts  of  unscru-
 pulous  businessmen,  why  can  we  not
 advance  money  from  the  Ministry  of
 Information  and  Broadcasting  or  pro-
 bably  from  any  other  source  to  have
 a  co-operative  of  the  United  Press
 workers  who  may  form  their  agency?
 This  is  all  that  I  have  to  say  about
 the  press.

 I  will  now  make  a  passing  refer-
 ence  to  the  All  India  Radio.  When  I
 talk  of  Ali  India  Radio,  I  am  remind-
 ed  of  the  year  936  when  Lord  Will-
 ingdon,  a  true  successor  of  Clive  and
 Hastings  who  ruled  over  us,  brought
 the  broadcasting  system  to  this  coun-
 try.  The  old  Englishman  used  to  be
 very  fond  of  ICS  officers,  but  Lord
 Willingdon  thought  that  the  Indian
 broadcasting  system  or  a  broadcasting
 system  in  any  other  country  cannot
 be  run  by  those  people  who  have  just
 a  training  in  magistracy,  collectorate
 and  file-pushing,  but  that  it  needs
 dynamic  personalities  with  a  certain
 cultixral  background.  He  brought  a
 brilliant  Englishman  from  Britain  and
 he  was  our  first  Controller  of  Broad-
 casting.  That  Controller  was  succeed-
 ed  by  «  brilliant  professor.  But  in
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 independent  India,  we  are  more  Bri-
 tishers  than  the  Britishers  themselves,
 as  far  as  the  ICS  is  concerned.  I  have
 nothing  to  say  about  the  present  in-
 cumbent  of  the  office  of  Director-.
 General.  But  on  principle  I  feel  that
 the  post  of  Director-General  of  All
 India  Radio  should  go  to  one  who  does
 really  have  experience  in  cultural
 affairs  and  educational  affairs  and
 who  has  really  got  a  cultural  and
 educational  background.  Therefore,  I
 ‘would  suggest  to  the  hon.  Minister
 that  he  should  revise  the  policy.  After
 ali,  All  India  Radio  has  been  in  exist-

 ce  for  more  than  23  years,  and  if
 within  23  years  we  have  not  been
 able  to  train  anyone  in  the  All  India
 Radio  itself,  to  command  that  experi-
 ence  and  command  that  position,  it  is
 a  sad  commentary  on  our  administra-
 tion.

 One  word  more  and  I  have  done.
 That  is  about  the  publications.  One
 of  these  days  I  would  like  the  hon.
 Minister  of  Information  and  Broad-
 casting  to  accompany  me  to  Con-
 naught  Place.  He  will  find  on  the
 pavements  hundreds  of  books  publish-
 ed  by  the  Information  machinery  of
 the  Soviet  Union.  He  will  find  on
 the  pavements  hundreds  of  books

 with  pin-up  girls  dealing  with  Am-
 erican  propaganda.  But  it  will  be
 difficult  to  find  our  own  publications
 anywhere  in  the  city.  We  will  have
 to  go  to  some  of  the  desolate  shops  to
 get  them.  That  bespeaks  either  of
 the  unpopularity  of  our  publications
 or  the  salesmanship  or  organisation  or
 the  lack  of  appreciation  by  the  peo-
 ple.  Therefore,  I  would  appeal  to  the
 hon.  Minister  that  he  should  improve
 the  sales  organisation  and  the  produc-
 tion  of  our  publications  so  that  they
 may  become  popular  and  they  may
 be  able  to  compete  with  the  other
 countries.

 With  these  words  I  support  the
 Demands.

 bri  Achar  (Mangalore):  Mr.  Dep-
 uty-Speaker,  Sir,  though  I  have  a
 specific  local  grievance  against  our
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 Minister,  I  cannot  but  appreciate  the
 Ministry  as  a  whole  and  the  splendd
 work  which  this  Ministry  has  achiev-
 ed.

 Mr.  Deputy-Speaker:  Is  that  a
 grievance”

 Shri  Achar:  I  had  that  grievance
 from  the  very  beginning,  ever  since
 T  came  to  this  House,  and  at  the  end
 I  am  going  to  refer  to  that  grievance.
 But,  in  spite  of  any  grievance,  I  can-
 not  but  appreciate  the  Munuistry,
 though  I  am  not  very  much  inchned
 to  congratulate  the  Minister,  and
 appreciate  the  work  ths  Muiustry
 has  done

 When  we  go  through  the  report,
 or  just  the  summary  alone,  we  find
 that  the  Ministry  has  made  consider-
 able  progress,  and  I  cannot  but  com-
 pliment  the  Ministry  on  its  work  A
 casual  observation  of  the  facts  at  a
 glance  would  clearly  show—wathout
 even  going  to  the  details—-what  pro-
 gress  the  Mhnnistry  has  made  I
 would  refer  only  to  a  few  items
 Take  for  example  the  number  of
 78970  licences  issued.  We  need  not
 go  into  ancient  history  I  shall  com-
 pare  it  only  with  the  figures  for
 1956-57.  Now,  We  find  that  the
 number  of  licences  issued  i8  15,38,946,
 whereas,  as  late  as  ‘1956-57,  we  find
 that  it  was  only  77  lakhs  odd.  Take
 another  item,  namely,  the  number
 of  community  sets  supphed  It  was
 hardly  25,000  in  ‘1957-58,  हे

 An.  Hon.  Member:  Supplied  by
 whom?

 Shri  Achar:  Now;  the  number  38
 48,000  or  so.  That  shows  the  popu-
 jarity  and  the  progress  made.  That
 is  the  first  point  to  be  remembered.
 I  need  not  tre  the  House  with  many
 figures.  As  I  said,  the  number  of
 radio  community  sets  has  increased
 from  about  25,000  to  about  46,000.
 Then  take  the  schools  with  radio  re-
 cenvers.  I¢  3s  10,000  odd.  It  is  near-
 ly  11,000,  Formerly,  in  (1956-57,  it
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 was  only  8000  The  number  of  per-
 formances  with  regard  to  song  and
 drama  is  now  1,108  whereas  it  was
 only  360  or  so  formerly  I  am  men-
 tioning  these  items  only  to  illustrate
 as  to  how  this  Ministry  which  ३8
 responsible  for  the  spread  of  know-
 ledg2  and  culture  in  this  country  is
 progressing.

 When  I  say  this,  I  would  hke  to
 point  out  one  or  two  important  as-
 pects  of  general  policy.  I  am  refer-
 Ting  to  this  aspect  from  the  budget-
 ary  point  of  view.  This  Ministry  is
 now  spending  about  Rs  720  crores.  I
 am  giving  it  in  round  figures  It  can
 be  split  up  into  Rs,  2  crores  of  capi-
 tal  investment  and  about  Rs  8  crores
 for  the  annual  expenses  After  all,
 we  have  to  remember  that  this  Mi-
 mistry  of  Information  and  Broadcast-
 ang  725  something  like  a  utilitarian
 ministry  It  may  not  be  commercial
 but  all  the  same  it  75  a  ut:ltarian
 service  just  like  the  Railways  or  the
 Posts  and  Telegraphs  Department.
 But  I  am  unable  to  see  why  _  this
 Ministry  should  be  a  heavy  burden
 on  the  general  tax-payer.  What  I
 am  pointing  out  is  we  have  got  very
 much  less  income  from  this  Ministry
 when  compared  to  the  expenditure
 We  are  incurring  Let  alone  the  sum
 of  Rs  2  crores  of  capital  investment
 for  which,  I  think,  mterest  has  to  be
 charged  on  the  Ministry  hke  any
 other  investment.  But  what  about
 the  sum  of  Rs  8  crores?  I  tried  my
 best  to  go  through  these  reports  and
 find  out  the  exact  zncome  this  Minu-
 try  38  having  As  I  said,  after  all,
 no  doubt  ours  is  a  welfare  State  and
 we  have  got  a  socialistic  outlook.  But
 all  the  same,  23  it  necessary  that  this
 department  should  be  run  like  this?
 This  aspect  of  the  question  has  to  be
 considered  both  by  our  Minister  and
 by  the  Cabinet.

 The  mcome  on  the  broadcasting
 side  is  only  Rs.  2  crores.  As  the  re-
 Port  stands  now,  it  will  be  very  diffi-
 cult  to  find  out  what  exactly  is  the
 mmcome  that  is  derived  by  the  licenc-
 es  issued,  the  publications,  ete.
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 Probably  it  may  not  be  even  half  the
 diture.  Of

 total  expenditure  to  Rs.  8  crores.  It

 from  miscellaneous  items.  But  it  is
 clear  that  even  on  the  broadcasting
 side,  the  income  is  only  Rs.  2  crores
 and  the  expenditure  is  Rs.  4  crores.

 I  would  like  to  ask,  is  it  justifi-
 ble  to  cast  this  great  burden  on  the
 general  tax-payer?  We  have  to  re-
 amember  the  facts  about  our  country.
 Leaving  aside  the  bigger  cities  and
 ‘towns,  our  villagers  hardly  get  much
 benefit  from  this  department,  whe-
 ther  it  is  broadcasting  or  any  other
 side  of  this  department.  When  you
 go  to  a  village,  rarely  you  find  a
 radio  set.  Even  in  bigger  villages,
 only  very  few  landlords  have  battery
 sets.  Of  course,  radio  is  very  im-
 portant,  but  probably  60  to  70  per

 scent  of  our  people  as  a  whole  in  the
 country  are  not  having  the  advant-
 ages  of  radio.  If  you  view  it  from
 this  aspect,  is  it  fair  that  for  the
 benefit  of  a  small  class  of  people,
 this  burden  should  be  put  on  the
 general  tax-payer?  I  do  not  say  that
 Government  should  not  spend  more
 to  develop  the  radio  stations,  the
 ‘publications  etc.,  but  we  know  that
 in  foreign  countries  like  England  and
 America,  these  are  run  more  or  {ess
 by  the  private  enterprise.  Here  it  is
 entirely  in  the  hands  of  the  Govern-
 ‘ment.

 I  would  like  to  ask,  is  it  not  neces-
 sary  to  consider  whether  this  depart-
 ment  should  be  run  more  economi-
 cally?  Of  course,  efficiency  is  very
 necessary.  Only  the  other  day,  we
 had  a  report  about  the  great  effi-
 ciency  of  our  airlines,  but  that  very
 ६... उ  tells  us  how  inefficient  they
 are  economically.  Nobody  seems  to
 have  bothered  about  the  rupees,
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 annas,  pies  oor  rather,  the  rupees,
 naye  paise  question.  You  can  spend
 a  large  amount  of  money  and  have
 an  efficient  service.  Efficiency  is
 not  the  only  aspect.  I  would  submit
 to  the  Cabinet  as  well  as  to  the
 Minister  to  consider  this  aspect  of
 the  question,  whether  we  cannot  run
 this  department  more  economically.

 The  Speaker  preceding  me_  talked
 about  newspapers.  In  his  enthusiasm
 he  said  that  nobody  should  be  allow-
 ed  to  stop  any  paper.  I  do  not  know
 how  far  such  a  proposition  could  be
 supported.  I  have  also  some  experi-
 ence  of  running  a  small  paper,  more
 than  30  years  experience,  I  should
 say.  With  all  the  efforts  we  are
 making,  small  papers  are  finding  it
 very  difficult  even  to  exist.  In  fact,
 so  many  small  papers  are  losing
 every  year  Rs.  3,000  to  Rs.  4,000.

 An  Hon.  Member:  It  is  because  of
 no  advertisements,

 Shri  Achar:  Of  course,  some  get
 advertisements  and  some  do  not.
 That  is  not  the  only  criterion.  There
 may  be  half  a  dozen  magazines  and
 some  dailies  which  are  flourishing—
 even  in  Delhi,  I  am  told  that  some
 of  the  papers  are  losing—whether  it
 is  Bombay,  Madras,  Calcutta  or  Delhi;
 most  of  the  papers  are  running  at  a
 loss.  In  addition  to  that,  if  Govern-
 ment  is  to  have  legislation  or  rules
 framed  in  such  a  manner  that  further
 burden  is  cast  on  them,  it  would  be
 very  difficult  for  them.  It  is  easy  to
 say,  prevent  the  paper  from  stopping,
 but  the  persons  running  the  papers
 are  considering  whether  they  should,
 whether  they  can,  run  the  paper  at  all,
 on  account  of  the  increased  cost  of
 newsprint,  heavy  labour  demands,  high
 cost  of  living,  etc.  Under  these  con-
 ditions,  it  is  very  difficult  now  to
 run  a  paper.  So,  to  demand  legisla-
 tion  that  no  paper  should  be  stopped,
 I  submit,  is  crying  for  the  moon,

 So  far  as  my  area  is  concerned,
 except  for  people  who  know  English
 or  Hindi,  it  is  as  good  as  there  being
 no  All  India  Radio  at  all.  In  fact,  I
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 {Shri  Achar]
 bave  discussed  this  matter  with  our
 Minister  also;  I  have  been  very
 happy  to  discuss  this  with  him,  who
 is  one  of  the  Ministers  who  is  always
 available  in  the  lobby.  The  real
 point  is,  come  from  the  west  coast
 and  in  that  area  comprising  Coorg,
 South  Kanara  and  North  Kanara,
 with  a  population  of  about  20  lakhs,
 it  is  practically  as  good  as  having  no
 radio  at  all.  Whether  it  is  the  Ban-
 galore  station  or  Dharwar  station,
 the  places  are  more  than  250  miles
 away.  Probably  this  is  a  problem
 which  has  arisen  on  account  of  the
 re-organisation  of  States.  Before  re~
 organisation,  South  Kanara  was  in
 Madras  and  North  Kanara  in  Bom-
 bay.  Now,  whether  it  is  Bangalore
 or  Dharwar,  it  is  not  at  all  audible.
 That  is  the  point.  That  is  why  I  said
 that  no  good  station  exists  there.
 Qnly  people  who  know  Hind  or
 English  can  hear  from  Delhi.  Those
 who  know  only  the  regional  langu-

 Mr.  Depaty-Speaker:  When  the
 radios  cannot  be  heard  there,  the
 voice  should  not  be  so  loud  here.

 Shri  Achar:  That  is  force  of  habit.
 I  hope  that  at  least  my  loud  voice
 will  reach  the  Minister.

 From  the  report  I  find  that  many
 of  the  stations  have  been  made
 stronger,  00  kw,  20  kw,  50  kw  and  so
 on.  I  read  the  report  and  all  the  while
 I  was  straining  my  eyes  to  see  whe-
 ther  Mangalore  ०  Bangalore  or
 Dharwar  is  mentioned.  Of  course,  I
 strained  my  eyes  but  I  could  find
 nothing.  So  my  only  appeal  to  the
 Minister  is....

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  Dharwar
 is  there.

 Shri  Achar.  Neither  Dharwar  nor
 Bangalore  is  heard.  The  Minister
 may  make  enquiries  and  find  out  the
 position.  People  anywhere  near
 Mangalore  or  एटा  or  Coorg  or

 Members’  Bills  and
 Recolutions

 North  Kanara  could  not  hear  these
 stations.  Sa,  at  least  one  of-  these
 two  stations  should  be  strengthened.
 Everywhere  we  are  expanding  and
 I  find  that  in  more  than  20  places
 power  is  being  increased,  but  noth-
 ing  is  mentioned  about  either  Banga-
 lore  or  Dharwar.

 Dr.  Sushila  Nayar  (Jhansi):  Can  ©
 say  something?

 Mr.  Deputy-Speaker:  I  am  sorry.
 Now  the  hon.  Minister.

 Dr.  Keskar:  I  am  very  grateful  to
 the  hon.  Members  for  the  very  con-
 structive  criticism  that  they  have
 offered.  I  have  heard  with  great
 attention  all  that  they  had  to  say
 regarding  the  various  activities  of’
 this  Ministry.

 Mr.  Deputy-Speaker:  The  rest  he
 might  continue  the  next  day.

 5.32  bra,

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTY-SIXTH  REPORT

 Shri  Jhulan  Sinha  (Siwan):  I  beg
 to  move:

 “That  this  House  agrees  with
 the  Thirty-ninth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  26th  March,
 i959.”

 Mr.  Deputy-Speaker:  Motion
 moved:

 “That  this  House  agrees  with
 the  Thirty-ninth  Report  of  the
 Committee  on  Private  Membery’
 Bills  and  Resolutions  presented
 to  the

 House  on  the  26th  March,
 3959.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  May  I  make  a  sub-
 mission  with  regard  to  item  No.  4?
 I  do  not  suppose  it  will  come  today.
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 That  relates  to  the  resolution  regard-
 ing  the  incluson  of  English  mn  the
 Zighth  Scheduie  of  the  Constitution,
 We  are  making  a  consistent  effort
 im  that  direction  so  that  we  may
 ultimately  get  it  included  I  was
 hopmg  that  you  would  please  bar
 in  mind  that  we  would  lke  at  least
 23  hours  for  this  very  interesting
 subject  Now  the  Leader  of  the
 House  is  here  and  I  think  on  at  least
 two  occasions  he  has  suggested  that
 Enghsh  should  be  included  in  the
 Eighth  Schedule  to  the  Constitution

 Mr,  Depnty-Speaker:  The  hon
 Member  has  himself  said  that  there
 is  no  likelihood  of  it  being  taken  up
 today  Therefore,  he  can  try  hus
 luck  again  in  the  Committee  when  :t
 is  taken  up  there

 Shri  Vajpayee  (Balrampur)  May
 I  suggest  that  the  time  allotted  for
 the  resolution  on  co-operative  farm-
 ing  may  be  extended  in  view  of  the
 interest  evinced  on  at?

 Mr  Deputy-Speaker:  But  that  is
 not  m  this  Report  That  has  already
 been  decided  We  will  take  up  this
 question  now  So,  the  question  is

 “That  this  House  agrees  with
 the  Thirty-ninth  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented

 Ma  the
 House  on  the  26th  March,

 q  L  ie

 The  motion  was  adopted

 15384  hrs.

 RESOLUTION  RE  CO-OPERATIVE
 FARMING—contd

 Shri  Vajpayee  (Balrampur)  The
 tame  allotted  for  the  resolution  on  co-
 operative  farming  is  only  23  hours
 In  view  of  the  number  of
 amendments  given  notice  of  by  the
 hon  Members  and  in  view  of  the  fact
 that  there  is  a  serious  controversy
 going  on  on  this  question,  may  I  re-
 quest  you  to  extend  the  time  so  that  all
 shades  of  opinion  may  be  represented
 in  this  debate?
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 Mr.  Deputy-Speaker:  If  I  were  to
 take  :mto  consideration  the  aménd-
 ments  that  have  been  given  notice  of
 and  the  names  that  I  have  received,
 I  am  afraid  even  ten  hours  will  not  be
 enough

 Shri  Khadilkar  (Ahmednagar)  As
 my  hon  friend  has  suggested,  let  this
 matter  be  discussed  from  all  angles  in
 this  House  So,  today  we  can  discuss
 it  for  24  hours  and  the  next  time  we
 can  discuss  it  for  another  24  hours

 Mr.  Deputy-Speaker  There  will  be
 another  difficulty  The  next  resolu-
 tion,  प्रा  whose  name  it  stands,  he  might
 have  objection  that  he  would  lose  his
 chance  as  he  shall  have  to  try  his
 luck  again  in  the  ballot

 Shri  V.  P.  Nayar  (Quilon)  The  next
 resolution  happens  to  be  in  my  name
 I  shall  be  satisfied  if  I  get  an  opportu-
 nity  to  speak  As  long  as  that  is  done
 I  am  perfectly  agreeable  to  the  time
 for  this  resolution  being  extended

 Mr.  Deputy-Speaker:  If  that  be  the
 condition  then  there  will  only  be  33
 minutes  So,  I  can  extend  it  by  ऐ2
 minutes

 Shri  Khadilkar:  It  would  not  be
 doing  justice  to  the  matter  under  con-
 sideration

 Mr  Deputy-Speaker:  I  have  no
 objection  if  the  House  sits  longer

 Shri  Nagi  Reddy  (Anantapur)  We
 can  sit  half  an  hour  more

 Mr  Deputy-Speaker:  If  we  take  the
 whole  day,  Shri  Nayar  shall  have  to
 try  his  luck  again  next  time.

 Shri  Khadilkar:  We  can  request  Shri
 Nayar  whether  it  cannot  be  postponed

 Shri  ्,  ्,  Nayar:  I  would  agree  77
 I  am  given  an  opportunity  to  move
 my  resolution  My  _  resolution  has
 come  second  in  the  ballot  after  so
 much  of  effort  on  my  parts

 Mr,  Deputy-Speaker:  Then  he  does
 not  agree

 Shri  V.  P.  Nayar:  I  want  an  opportu-
 nity  just  to  move  this  resolution.
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 Mr.  Depguty-Speaker:  I  am  asking
 him  if  he  agrees  to  his  resolution
 being  carried  to  the  next  day.  In  that
 case  he  shall  have  to  try  his  luck  next
 time  again.

 Shri  V.  P.  Nayar:  I  agree  provided
 I  get  an  opportunity  to  move  my
 resolution.  If  I  do  not  move  it  then

 ह द  shall  have  to  try  my  luck  in  the  bal-
 lot  again.

 Mr.  Deputy-Speaker:  I  cannot  avoid
 it.  He  shall  have  to  go  to  the  ballot
 if  it  is  to  be  taken  up  next  time.  That
 «cannot  be  helped.  The  House  will  now
 resume  further  discussion  of  the  fol-
 lowing  resolution  moved  by  Shri  U.  C.

 Patnaik  on  the  3th  March,  959:—

 “This  House  recommends  that
 the  question  of  introducing  co-
 operative  farming  be  given  top
 priority  in  the  programme  of  land
 reforms  and  agricultural  develop-
 ment  in  the  country.”

 Out  of  24  hours  allotted  for  the  discus-
 sion  of  the  Resolutions,  3  minutes
 have  already  been  taken  up  and  2
 hours  and  7  minutes  now  remain  for
 further  discussion  today.  The  only
 alternative  now  is  for  the  House  to  sit
 longer.  Shri  Patnaik  may  now  con-
 tinue  his  speech.

 डा०  रास  सुमग  सिह  (सहसराम)  :
 सात  बजे  तक  |

 उपाध्यक्ष  भहोदय:  यह  हाउस  को
 मरजी  पर  है,  वह  जब  तक  बैठना  चाहे,  बैठ
 सकता  है।

 Shri  U.  C.  Patnaik  (Ganjam):  Mr.
 ‘Deputy-Speaker.

 Shri  Achar  (Mangalore):  On  a  point
 «of  order.  I  submit  that  this  Resolu-
 tion  cannot  be  discussed  or  taken  up  in
 this  House.

 Mr.  Deputy-Speaker:  Let  it  be  mov-
 ed  first.  Let  the  hon.  Member  Anish
 his  speech.  Then  it  can  be  taken  up.

 Shri  U.  C.  Patnaik:  In  January
 7959  the  Nagpur  Congress  session
 passed  certain  resolutions,  there  was
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 a  furore  in  the  country,  there  were
 some  who  were  very  much  in  favour
 of  the  resolution,  there  were  some
 who'  were  bitterly  against  it,  and
 there  has  been  a  lengthy  controversy
 throughout  the  country  ever  since.

 Mr.  Deputy-Speaker:  Just  a
 second.  I  shall  not  be  able  to  give
 the  hon.  Member  more  than  30
 minutes.  That  would  be  the  utmost,
 I  should  warn  him  beforehard,  #0
 that  he  should  try  to  conclude  with-
 in  that  time.  He  took  3  minutes
 last  time  and  47  minutes  now  remain.

 Shri  U,  Cc  Patnaik:  I  did  not  take
 8  minutes  that  day.  According  to
 the  Report  itself  it  is  about  4]  mi-
 nutes  or  so.  Anyway,  I  would  not
 like  to  waSte  my  time  over  that
 minute  or  two.

 As  a  result  of  these  controversies,
 and  as  a  result  of  this  Private  Mem-
 bers’  Resolution  in  this  House,  there
 has  been  a  lot  of  discussion,  so  many
 valuable  opinions  were  given  out
 from  various  sources  and,  in  this
 House  itself,  a  number  of  amend-
 ments  have  been  brought,  which  ex-
 press  divergent  shades  of  opinion  and
 various  points  of  view.  From  all
 these  opinions  and  from  those  discus-
 sions,  certain  thoughts  emerge,  and
 I  would  request  Government  to  exa-
 mine  them  carefully  and  to  adopt  a
 future  policy,  a  policy  which  wll  be
 the  basis  of  our  new  nation-building
 and  of  our  agricultural  re-organisa-
 tion.  If  necessary,  I  would  suggest
 to  the  hon.  Prime  Minister  and  the
 Cabinet  that  they  should  have  a
 very  small  parliamentary  committee,
 with  the  aid  of  technical  experts,
 to  examine  this  question  to  consider
 why  things  have  not  been  moving
 fast  according,  to  our  expectations  of
 those  days,  and  to  suggest  what
 steps  we  can  take  with  a  view  to
 accelerate  the  speed  of  work  and  to
 gear  up  the  administrative  machin-
 ery.

 The  two  important  points  that  have
 emerged  are  the  suggestions  that  on
 a  country-wide  scale,  we  should  have



 help  our  staff,  official  and  non-offi-
 cial,  and  get  trained  m  the  various
 types  of  co-operative  organisations
 that  have*been  tried  elsewhere  and
 now  experimented  m  our  country

 Then  there  is  also  another  valuable
 suggestion  It  goes  on  to  say  that
 our  co-operative  machinery,  official
 as  wel]  as  non-official,  should  be  re-
 orientated  and  should  be  geared  up
 for  the  envisaged  re-organisation  of
 our  country  and  that  there  should  be
 proper  training  of  our  staff,  that  18,
 the  official  staff,  the  non-official  staff
 and  the  part-paid  managerial  ataff

 There  has  also  been  a  proposal
 that  our  co-operative  laws  should  be
 Made  easier  and  attractive  They
 should  enthuse  the  country  instead
 of  being  an  obstacle  in  the  attempt
 for  co-operation  Our  co-operative
 Jaws  should  facilitate  co-operative
 organisations  throughout  Side  by
 side,  there  should  be  laws  on  conso-
 lidation  of  holdings,  fixation  of  ceul-
 ings,  fixation  of  floors,  arrangement
 for  re-distribution  of  the  surplus
 land  and  so  on

 There  have  also  been  suggestions
 that  we  should  take  to  industries
 based  upon  agriculture,  sylviculture,
 horticulture,  pisciculture  and  the  like
 to  help  the  co-operative  organisation,
 to  help  the  country  to  accelerate  the
 production  drive  and  at  the  same
 time  to  absorb  the  surplus  agricultu-
 ral  labour  which  will  be  available

 =
 all  these  new  experiments  are

 43  (Al)  LSD.—7
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 Then  there  33  the  real  desire  of  the
 whole  country  that  the  co-operative
 organisation  that  is  envisaged  should
 be  a  real  co-operative  organisation—
 a  hving  force  which  will  inspire  the
 whole  country,  bring  the  public  and

 prepare  the  departments  for  the  heavy
 work  of  national  re-organisation  that
 is  now  envisaged

 If  time  permits,  I  will  give  a  brief
 synopsis  of  each  view  point  that  is  now
 before  the  country  Firstly,  about
 service  cd-operatives  I  may  submit
 that  we  have  about  54  lakh  villages
 and  we  would  be  requirmg  at  least
 about  three  to  four  lakh  service  co-
 operatives—in  some  cases  a  e0-opera-
 tive  for  one  village,  है ह  some  cases
 for  a  group  of  villages  and  m  some
 cases  for  part  of  a  village  Of  course,
 we  have  to  bear  mm  mund  that  the
 smaller  the  group  the  greater  is  the
 chance  of  cohesion  They  will  pro-
 vide  easier  agricultural  credit,  agri-
 cultural  requrements,  marketing
 facilities  and  facilities  to  morease
 agricultural  output,  elimmate  avoida-
 ble  expenditure,  provide  facilities  for
 the  use  of  modern  equipment,  um-
 proved  techniques  and  better  cultiva-
 tion  methods,  better  seeds  and  ferti-
 lisers,  conservation  of  organic
 manures,  livestock  breeding  §  and
 minor  irrigation  works—very  im-
 portant  items  of  agricultural  co-
 operation

 All  this  could  be  done  through
 these  service  co-operatives  It  35  not
 that  this  mutual  aid  was  not  known
 to  this  country  Those  of  us  who
 come  from  rural  parts  know  that  it
 has  been  the  usual  practice  in  rural
 areas  What  we  have  now  to  do,  is
 to  modernise  and  systematise  the  an-
 cient  practice,  to  give  it  State-aid  and
 other  facilities,  mobilise  the  human
 and  land  resources  of  this  country  for
 accelerating  the  food  production  drive
 In  these  service  co-operatives  We  can
 ensure  that  adequate  wages  are  pro-
 vided  for  agricultural  tabour

 Then,  enforcement  cf  consolidation
 of  holdings  and  all  Jaws  relating  to
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 agriculture  can  be  done  through  these.
 It  has  been  suggested  that  we  be  not
 content  with  only  service  co-opera-
 tives  throughout  the  country.  Side  by
 side,  we  should  have  colonisation  m
 important  places,  particularly  in  Gov-
 ernment  lands  and  reclaimed  waste
 areas,  like  Dandakaranya,  Chilka  and
 other  areas,  where  reclamations  are
 going  on.  We  should  try  ex-service-
 men  settlements,  refugee  settlements,
 settlements  of  enthusiastic  young-
 men  inspired  by  the  spirit  of  adven-
 ture  if  they  would  like  to  go  and
 settle  down  there.  We  can  reclaim
 all  these  areas  and  have  these  settle-
 ments,  and  the  different  ह:  of
 agricultural  co-operatives.  It  will
 be  an  advantage  because  there  will
 be  no  difficulty  in  establishing  these
 settlements.  They  do  not  involve
 detraction  of  ownership  rights.  They
 do  not  involve  expropriation  in  any
 way,  but  at  the  same  time  every  in-
 dividual  gets  more  land,  some  new
 land,  some  acquisition,  some  accre-
 tion  in  which  he  can  be  satisfied  with
 any  type  of  co-operative.  Let  it  be
 the  collective  or  the  undivided  type.
 Let  it  be  the  individual  or  the
 divided  type.  Let  it  be  the  mixture
 of  both  the  types  or  let  us  evolve
 any  other  system  in  this  country.
 But  then  let  us  try  to  do  co-operative
 farming  of  any  of  these  advanced
 types  in  all  these  villages.

 Government  has  missed  the  bus  all
 these  years.  The  AICC  has  always
 had,  as  its  rallying  point,  social  and
 economic  re-organisation.  The  Eco-
 nomic  Committee  passed  a  resolu-
 tion.  Then  the  Agrarian  Sub-Com-
 mittee  gave  its  report.  All  this  took
 place  in  1948-49  and  still  we  have  not
 been  trying  agricultural  co-operatives
 anywhere.  Suddenly,  we  come  and
 say  that  the  whole  country  will  be
 covered  with  agricultural  co-opera-
 tives,  thereby  giving  rise  to  so  much
 of  controversy  and  dissention.

 Have  you  tried  it  when  the  zamin-
 daries  were  abolished?  There  was  a
 lot  of  land  coming  at  your  disposal.
 Stateg  were  merged.  A  lot  of  land
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 came  in  your  possession.  Inams  were
 liquidated  and  a  lot  of  land  came
 under  Government  Control.  You
 have  not  tried  it.  You  have  not  been
 trying  it  in  any  of  these  areas  which
 are  under  Government.  Therefore,  I
 say  that  if  you  want  to  give  the
 people  the  knowledge  of  rural  co-
 operative  work  of  the  advanced  type
 as  in  Germany,  Norway,  Ireland,
 Italy  and  other  countries  or  still  more
 advanced  type  as  you  have  in  Israel,
 China  and  elsewhere  going  up  to  the
 Commune  stage,  you  have  got  to  give
 the  people  the  experience.

 As  an  hon.  Member  has  just  point-
 ed  out  and  ag  the  hon.  Law  Minis-
 ter  pointed  out  a  few  days  ago  when
 hon.  Member,  Shri  Bhadauria,
 brought  forward  a  Bill—he  took  all
 the  trouble  to  formulate  a  Bil  for
 co-operatives  and  the  hon.  Law  Minis-
 ter  got  up  and  opposed  even  the
 introduction—and  just  as  my  hon.
 friend  there  has  opposed  discussion
 of  this  thing  on  the  ground  that  this
 is  not  a  Central  subject,  this  is  a
 State  subject.  For  co-operation  you
 are  giving  crores  of  rupees,  Yet  it  is
 a  State  subject!  For  agriculture  you
 are  giving  crores  of  rupees.  It  is  also
 a  State  subject,  For  fisheries  you  are
 giving  crores  of  rupees  It,  too,  is  a
 State  subject.  This  mania,  differen-
 tiation,  according  to  our  Constitution,
 between  State  and  Central  subjects  in
 the  Schedules  is  really  something
 which  has  got  to  be  thought  over  and,
 if  necessary,  liquidated  rather  then
 perpetrated  and  allowed  to  stand  in
 the  way  of  our  national  progress.

 Then,  Sir,  during  the  last  ten  years
 you  find  that  some  banjar  lands  are
 going  fallow.  Areas  which  have  been
 reclaimed  by  means  of  tractors  are
 getting  into  individual  hands  and  yet
 you  are  talking  about  co-operative
 farming,  joint  farming  and  all  that
 stuff.  I  would  say  this:  Try  new
 methods  of  agricultural  co-operatfon,
 joint  farming,  collective  farming  and
 all  that  on  the  reclaimed  lands,  for
 the  whole  country,  you  must  have
 service  co-operatives.  I  would  further
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 suggest  that  we  must  try  to  approach
 the  problem  in  a  realistic  manner

 I  would  like  this  House  to  consider
 some  of  those  shortcomings  which
 have  stood  in  the  way  of  our  co-
 operative  progress  and  which  has  also
 stood  in  the  way  of  our  agricultural
 development,  and  which  are  also
 facing  us  towards  the  end  of  our
 Second  Five-Year  Plan  also,  when  we
 are  depending  upon  import  of  food-
 grains  for  our  sustenance  We  would
 like  the  House  to  examine  the  snags
 in  the  organisation  If  possible,  we
 should  rectify  that  That  is  the  first
 point  that  I  would  submit  for  the
 consideration  of  the  House

 Secondly,  Sir,  I  would  say  that  our
 Indian  farmer  is  hard  working  In
 spite  of  the  fragmentation  of  holdings
 that  we  have,  in  spite  of  the  fact  that
 their  holdings  are  scattered  tiny  bits
 here  and  there  our  farmers  are
 trying  to  make  maximum  use  of  their
 lands  By  self-employment,  by  his
 unceasing  attachment  to  his  land,  he
 is  somehow,  going  on  We  have  now
 to  see  how  we  can  improve  his  lot
 by  adopting  the  modern  methods  of
 cultivation  It  has  been  our  ideology
 to  help  his  lot  during  the  years  of
 freedom,  after  freedom  and  uptull
 now  In  spite  of  the  decision  of  the
 ruling  party  on  the  organisational
 Side  to  have  co-operative  organisations
 for  agricultural  development,  after
 the  reports  of  Kumarappa  Committee
 and  others,  what  do  you  find  now’
 You  find  that  you  have  got  only  966
 Joint-farming  societies,  39  Collec-
 tive-farming  societies,  and  668  better-
 farming  and  tenant-farming  societies
 It  is  practically  admitted  on  all  sides
 that  many  of  them  are  not  funcfion-
 ing  well  It  78  true  that  some  of  th
 are  doing  well,  but  it  38  a  fact  that
 many  of  them  are  not  doing
 well  I  would  not  like  to  deal  with
 this  at  length,  except  to  say  this  There
 has  been  a  recent  report  in  the  Press
 that  some  Punjab  Government  Officer
 was  deputed  to  enquire  about  some  of
 these  matters  and  that  his  report  was
 that  there  has  been  some  bungling  in
 the  co-operative  organisation  I  think
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 {t  ७  called  Roy  Chowdhury  report.  I
 could  see  only  a  small  press  cutting
 We  have  not  been  able  to  get  at  the
 original  report

 I  would  like  to  pass  on  now  to  other
 connected  reports  There  is  a  book
 on  Co-operative  Farming  brought  out
 by  the  Planning  Commission  m  ‘19868
 It  is  called  “Studies  in  Co-operative
 Farming”  brought  out  in  December,
 956  It  mentions  about  twenty-two
 model  co-operative  farms  set  up  by
 the  Planning  Commussion  and  it  8
 not  a  very  happy  report,  nor  does  it
 show  that  co-operative  farming  has
 been  a  great  success  There  is  another
 book  by  Sir  Malcolm  Darling,  K.C  SI
 who  has  been  the  ex-Co-operative
 Registrar  of  the  Punyab  State  He  has
 come  on  the  invitation  of  the  Planning
 Commission  and  has  given  us  a  report
 on  the  Co-operative  farming  envisaged
 under  our  Five-Year  Pian  Sir
 Malcolm  Darling’s  report  of  967
 contains  a  very  stringent  criticism  of
 our  co-operative  capacity  and  even  in
 respect  of  credit  facilities  on  the
 agricultural  side,  he  has  not  been
 very  hopeful  The  reason  is  this  In
 British  days,  the  Britishers  were  never
 thinking  in  terms  of  Co-operative
 farming  They  were  all  thinking  in
 terms  of  Credit  Societies,  with  the
 result  that  you  had  1,798,000  Credit
 Societies  m  this  country  and  very  few
 Co-operatives  and  even  those  Co-
 operatives  were  not  functioning  well
 In  England,  they  do  not  believe  in
 Co-operative  farming  The  result  is,
 the  more  of  Malcolm  Darlings  that
 you  import  to  give  you  reports,  the
 less  will  be  the  result.  The  approach
 of  Malcolm  Darling  or  his  understudy
 who  are  stiJ]l  in  the  country  is  very
 unhelpful  They  think  in  terms  of
 Credit  Co-operatives  only  We  have
 got  to  think  in  other  terms  In
 January,  959  a  team  of  the  C.P.A.
 has  reported  only  on  the  Credit
 Societies  On  the  other  hand,  I  would
 like  to  refer  to  one  or  two  things,
 especially  to  the  report  of  the  Indian
 Delegation  to  China  Some  of  the
 officers  have  done  it  and  :t  33  quiet  all
 right  and  it  corroborates  what  we,

 .



 I  would  like  to  mention  in  this
 connection  It  is  entitled  “Studies  in
 Indian  8  _  Agricultural

 are  also  there,  to  prave  that  people
 are  thinking  already  in  those  terms
 Shri  Shriman  Narayan,  an  ex-
 colleague  of  ours  here,  who  is  on  the
 Planning  Commussion,  representing
 agricultural  side,  has  also  been
 writing  articles  on  the  subject  But
 in  spite  of  that,  we  have  not  been  able
 to  make  any  progress  We  have  not
 made  any  headway  Why  should  it
 be  so?  Necessary  legislations  have
 not  been  framed

 Mr.  Deputy-Speaker  The  hon
 Member's  time  is  up

 Shri  U.  C  Patnaik:  I  would  require
 two  or  three  minutes  more,  Sir

 Mr.  Deputy-Speaker:  The  hon
 Member  does  not  appreciate  the
 pressure  that  328  put  upon  my  head

 Shri  U.  C  Patnaik:  There  was  a
 Committee  to  report  on  Co-operative
 Law  That  Committee  has  reported,
 but  then,  that  Committee  did  not  have
 any  non-official  on  its  personnel  and
 therefore  it  has  not  been  able  to
 achieve  much

 From  all  these  facts,  Sir,  we  have
 to  draw  some  lessons  First,  legisia-
 tion  has  to  be  enacted,  not  by  us,  but
 by  the  States,  but  at  our  instance,
 because  the  Planning  Commission  and
 the  Government  of  India  are  giving  8
 lot  of  financial  aid  to  the  States
 Legislation  has,  therefore,  to  be  com-
 pleted  as  early  as  possible  Then,  we
 should  have  adequate  and  qualified
 staff  for  the  purpose  The  House  wil]
 remember  the  success  of  agricultural
 co-operatives  in  countries  like  Den-
 mark,  Norway,  Ireland  and  Italy

 tive  Union,  of  which  one  of  the  hon.
 Minsters  of  another  Ministry  is  the
 President,  has  got  a  short-term  course
 training  for  non-officials.  They  could

 Government  of  India  have  withdrawn
 the  Grant  for  this  year  We  should
 have  proper  training  The  number  of
 trained  personne]  should  be  increased
 Assistance  of  Universities  and  educa-
 tional  bodies  should  be  taken  Adult
 education  m  Co-operation  and  Agri-
 cultural  production  and  marketing
 should  be  taken  up  Traimmg  should
 be  given  to  officers  in  charge  of  these
 Blocks  Then,  Sir,  we  have  to  think
 in  terms  of  the  machinery

 Mr  Deputy-Speaker:  We  have  also
 to  think  about  the  time

 Shri  U.  C  Patnaik.  I  have  just  a
 few  more  words  to  say  I  will  take
 up  only  two  or  three  munutes,
 because  it  is  an  important  subject

 Mr.  Deputy-Speaker  Therefore,
 there  are  so  many  hon  Members  who
 are  anxious  to  speak  That  is  all  the
 more  reason  why  he  should  take  less
 time  This  38  a@  very  important
 subject  and  almost  every  Member
 who  .8  present  in  the  House  desires
 to  speak.

 Shri  U  C.  Patnaik:  I  will  take  only
 two  minutes,  Sir

 Regarding  the  machinery  for  work-
 ing  out  the  scheme,  the  services  of  the
 village  schogl-masters  could  be
 utilised  The  Lok  Sahayak  Sene  could
 be  utilised  for  mutual  aid  schemes
 The  Gram  Ssahayak  Camps  could  be
 utilised.  The  services  of  the
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 University  students  during  vacations
 could  also  be  utilised.

 Then,  I  would  say  a  word  about
 mechanigation,  and  this  will  be  my
 last  point.  We  are  thinking  in  terms
 of  mechanisation  and  tractorisation.
 But  I  wouid  only  like  to  give  just  one
 word  of  warning,  that  is,  before  we
 think  of  mechanisation  and  tractorisa-
 tion  on  a  very  large  scale,  let  us  think
 of  the  tractors,  trucks  and  jeeps  that
 we  shall  have  to  import  and  the
 amount  of  foreign  currency  that
 would  be  involved;  and  till  Komatzus
 and  MAN  perform  their  agreements,
 let  us  try  to  go  a  little  slow,  There
 is  also  the  difficulty  of  spare  parts,
 import  of  fuel,  suitability  of  land  for
 deep  ploughing  and  so  on.  One  major
 point  about  mechanisation  or  rather
 tractorisation  is  this.  What  shall  we
 do  with  our  beef  calves  in  our  coun-
 try?  We  do  not  eat  beef  and  a  result
 of  tractorisation  may  be  that  we  shal!
 have  to  either  export  the  beef  or
 these  calves.

 46  brs.

 Mr.  Deputy-Speaker:  Now,  the  hon.
 Member  should  conclude,  because  he
 said  that  this  was  the  last  point.

 Shri  U.  C.  Patnaik:  Now,
 clude.  Thank  you,  Sir.

 I  con-

 Mr.  Deputy-Speaker:  Resolution
 moved:

 “This  House  recommends  that
 the  question  of  introducing  co-
 operative  farming  be  given  top
 priority  in  the  programme  of  land
 reforms  and  agricultural  develop-
 ment  in  the  country”.

 Shri  Achar:  I  beg  to  submit  that
 this  resolution  will  some  within  the
 mischief  of  entry  4  and  entry  32  of
 the  Seventh  Schedule  of  our  Consti-
 tution.  If  you  analyse  the  resolution,
 you  will  fing  that  the  pith  and
 essence  of  it  is  that  co-operative
 farming  be  given  top  priority  in  the
 programme  of  land  reforms  and  agri-
 cultural.  development  in  the  country.
 So,  there  can  be  no  doubt  that  the
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 intention  of  the  resolution  is,  and  the
 wording  is  also  very  clear  on  this
 point,  land  reforms  and  development
 of  agriculture.  That  is  the  pith  and
 essence  of  the  resolution.  And  that
 will  affect  development  of  agriculture.
 There  can  be  no  doubt  about  it.  If
 we  look  at  entry  44  of  List  II  of  the
 Seventh  Schedule,  we  find  it  reads
 thus:

 “Agriculture,  including  agricul-
 tural  education  and  research,
 protection  against  pests  and  pre-
 vention  of  plant  diseases.”.

 Let  alone  the  method  of  farming;
 even  education,  research,  protection
 against  pests  and  prevention  of  plant
 diseases  indirectly  affect  agriciilture
 as  contemplated  in  entry  14,  Certain-
 ly,  about  development  of  agriculture,
 there  can  be  no  doubt  at  all  that  it
 comes  within  the  scope  of  this  State
 List.

 Again,  if  we  look  at  entry  32  of  the
 II  Schedule,  we  find  that  it  reads:

 “Incorporation,  regulation  and
 winding  up  of  corporations,  other
 than  those  specified  in  List  I  and
 universities;  unincorporated  trad-
 ing,  literary,  scientific,  religious
 and  other  societies  and  associa-
 tions;  co-operative  societies.”.

 So,  that  is  also  clearly  a  State
 subject.  In  fact,  this  point  was  taken
 up  on  an  earlier  occasion  when
 an  amendment  to  the  co-operative
 law  was  brought  forward,  and  that
 objection  was  upheld.

 Therefore,  I  submit  that  so  far  as
 this  resolution  is  concerned,  there  can
 be  no  doubt  that  it  will  affect  धट्टा-
 culture;  moreover,  the  resolution  also
 specifically  refers  to  co-operative
 farming  and  agricultural  development.
 So,  this  will  come  within  the  mischeif
 of  the  entries  that  I  have  mentioned.

 Mr.  Deputy-Speaker:  I  have  heard
 the  hon.  Member.  I  wish  I  could
 have  agreed  with  him.  I  would  have
 rather  liked  it  very  much  because
 that  would  save  me  a  let  of  worry
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 (Mr  Deputy-Speaker)
 and  other  inconvenience  that  I  am
 feeling  as  to  how  to  select  the
 speakers

 But  my  difficulty  38  that  ali  these
 Schedules  and  these  Lists  were
 formed  under  article  246  of  the  Con-
 stitution  which  reads  thus

 “(l)  Notwithstanding  anything
 in  clauses  (2)  and  (3),  Parlia-
 ment  has  exclusive  power  to  make
 laws  with  respect  to  any  of  the
 matters  enumerated  in  List  I  in
 the  Seventh  Schedule  LA

 and  similarly,  there  sre  provisions
 with  regard  to  the  other  hstse  The
 power  that  the  legislature  Was  got  is
 to  enact  legislation  We  are  not
 enacting  legislation  on  those  subjects
 Then,  we  have  instituted  our  Planning
 Commission  also,  and  the  development
 of  agriculture  and  all  those  schemes
 that  we  are  formulating  have  been
 entrusted  to  the  Planning  Commis-
 sion  Therefore,  the  discussion  of  this
 resolution  or  even  the  passing  of  t
 38  not  prohibited  under  the  entries  in
 the  List  that  the  hon  Member  has
 referred  to

 I  am  very  sorry  that  I  cannot  agree
 with  him.  Now,  we  take  up  the
 amendments  that  have  been  tabled  to
 this  resolution

 The  first  amendment  is  70  the  name
 of  Shri  P  R  Patel  Does  the  hon
 Member  want  to  move  it?

 Shri  P.  R.  Patel  (Mehsana)  Yes,  I
 want  to  move  it

 Mr,  Deputy-Speaker:  I  think  that
 would  be  out  of  order,  because  he  goes
 much  beyond  the  scope  of  the  resolu-
 tion  He  says

 “This  House  feels  that  the  pre
 sent  urgent  need  is  the  increase  of
 food  production  with  other  agri-
 cultural  production  and  hencc
 nothing  may  be  done  which  may
 disturb  the  present  attachment  of
 farmers  to  lands  and  the  present
 family  holding  system  This  House
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 apprehends  loss  in  production  in
 assturbing  the  present  system.”

 Perhaps,  the  hon  Member  seeks  to
 have  a  chance  to  speak,  and  we  sha!)
 see  if  he  can  get  it

 Shri  D  R.  Chavan’s  amendment  also
 would  share  the  same  fate,  because  he
 also  says

 “This  House  is  further  of  opinion
 that  no  haste  be  made  to  disturb
 the  present  pattern  of  individual
 cultivation  unless  sufficient  ex-
 perience  is  gained  after  first  try-
 ing  the  co-operative  farming  on
 the  surplus  and  reclaimed  lands”

 Then,  there  is  an  amendment  in  the
 name  of  Shr:  Shree  Narayan  Das

 Shri  Shree  Narayan  Das  (Dar-
 bhanga)  I  am  moving  it

 Mr.  Deputy-Speaker:  So,  this  is
 moved  Then,  there  is  an  amendment
 in  the  name  of  Shri  N,  B  Mat:

 Shri  N,  B.  Maiti  (Ghatal)  ॥  am
 moving  it

 Mr  Deputy-Speaker:  Then,  there  ic
 an  amendment  m  the  name  of  Shri
 M  C  Jam  This  also  would  be  out  of
 order  For,  he  says‘

 “Steps  be  taken  to  simplify  co-
 operative  laws  and  rules  and  to
 train  adequate  admumiistrative  and
 non-official  personnel

 (e)  Adequate  steps  be  taken  to
 counteract  the  poisonous  propa-
 ganda  carried  on  by  vested  imter-
 ests  even  against  the  principle  of
 co-operative  farming  ”

 Shri  Raghubir  Sahai  (Budaun):  May
 I  draw  your  attention  to  amendment
 No  2?

 Mr.  Deputy-Speaker:  {  shall  draw
 his  attentior  to  it,  but  he  has  to  wait
 for  a  little  Amendment  No,  7  is  a
 the  name  of  Dr  Ram  Subhag  Singh

 Dr.  Ram  Subhag  Singh:  I  am  moving
 it
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 Mr.  Deputy-Speaker:  So,  this  is
 moved  The  next  one  is  in  the  name
 of  Shri  Ranga.  The  hon  Member  is
 absent  So,  it  goes  by  default  The
 next  one  is  in  the  name  of  Shri
 Mohammed  Imam

 Shri  Mohammed  Imam  (Chitaldrig)
 I  am  moving  it

 Shri  BR,  c,  Sharma  (Gwahor):  7  am
 moving  my  amendment

 Mr.  Deputy-Speaker:  As  for  Shri
 Vajpayee’a  amendment,  that  is  also
 beyond  the  scope  of  the  resolution;  s0,
 I  am  afraid  it  would  share  the  same
 fate

 Shri  Jhulan  Sinha  (Siwan)  I  am
 moving  my  amendment

 Mr.  Deputy-Speaker:  Then,  therc
 are  amendments  m  the  name  of  Shri
 Bibhuti  Mishra

 Shri  Bibhuti  Mishra  (Bagaha)  I  am
 moving

 Mr,  Deputy-Speaker-  So,  both  arc
 moved

 Shri  Raghubir  Sahal:  I  move  my
 emendment  No  2

 hrimati  Ila  Palohondhuri  (Naba-
 dwip)  I  move  my  amendment  No  6

 Mr.  Deputy-Speaker:  It  is  not  yet
 circulated,  I  think

 An  Hon  Member:  She  has  pot  8
 copy  of  :t

 Mr.  Deputy-Speaker:  Now,  I  come  to
 Shr  Raghubir  Sahai’s  amendment

 Shri  Raghubir  Sahai:  I  am  moving
 it

 Mr.  Deputy-Speaker:  This  is  not  a
 substitute  resolution,  but  this  seeks  to
 add  to  the  original  resolution  As  for
 Sardar  A  8  Saigal’s  amendment,  the
 hon  Member  is  not  here  So,  that
 eould  not  be  moved

 Shri  Raghnbir  Sahai:  I  beg  to  move’
 That  in  the  Resolution,—

 add  at  the  end—
 “and  should  be  taken  up  frst

 in  Gramdan  villages  and  newly
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 reclaimed  agricultural  colonies
 as  an  experimental  measure.”

 uri  Shree  Narayan  Das:  I  beg  to
 move.

 That  for  the  original  Resolution,  the
 following  be  substituted,  namely

 “This  House  38  of  opinion  that
 the  Central  Government  along
 with  various  State  Governments
 should  adopt  suitable  measures
 for  the  establishment  of  Service
 Co-operatives  in  the  next  three
 years  throughout  the  county  and
 thus  creating  an  atmosphere  of  co-
 operation  in  which  formation  and
 development  of  joint  co-operative
 farming  by  the  people  themselves
 may  facilitated”
 Shri  N  B.  Maiti.  I  beg  to  move

 That  for  the  original  Resolution,  the
 following  be  subsiituted,  namely

 “This  House  5  of  opinion  that  the
 future  agrarian  pattern  should  be
 that  of  co-operative  joint  fa:muing,
 in  which  the  land  will  be  pooled
 for  ३००६  cultivation,  the  farmers
 Continuing  to  retain  their  property
 Tights,  and  getting  a  share  from
 the  net  produce  in  proportion  to
 their  land  Further,  those  who
 actually  work  on  the  land,
 whether  they  own  the  land  or  not,
 will  get  a  share  in  proportion  to
 the  work  put  m  by  them  on  the
 joint  farm

 As  a  first  step,  prior  to  the  inst:-
 tution  of  joint  farming,  service  co-
 operatives  should  be  organised
 throughout  the  country  This  stage
 should  be  completed  within  a
 period  of  three  years  Even  with-
 in  this  period,  however,  wherever
 possible  and  generally  agreed  to
 by  the  farmers,  joint  cultivation
 may  be  started"

 Dr.  Ram  Subhag  Singh:  I  beg  to
 move

 That  for  the  origina]  Resolution,  the
 following  be  substituted,  namely

 “Ths  House  recommends  that
 during  the  next  three  years  every
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 possible  effort  should  be  made  to
 organise  Service  Cooperatives  all
 over  the  country  and  to  develop
 the  spirit  of  co-operation  in  gene-
 ral  so  that  Co-operative  Farms
 may  be  set  up  voluntarily  by  the
 people  concerned  wherever  condi-
 tions  are  mature.”

 Shri  Mohammed  Imam:  I  beg  to
 move:

 That  for  the  original  Resolution,  the
 following  be  substituted,  namely:—

 “This  House  is  of  opinion  that
 a  Committee  be  appointed  to  as-
 sees  and  investigate  if  suitable
 conditions  exist  in  the  country  for
 starting  co-operative  farming
 throughout  the  country,  the  effect
 it  will  have  on  the  economy  of
 the  peasant,  production  of  food  and
 its  financial  implications  to  the
 Government.  This  House  is  fur-
 ther  of  opinion  that  joint  co-opera-
 tive  farming  be  tried  in  the  first
 instance  on  Government  lands  and
 on  lands  acquired  through  Bhoo-
 dan  Movement.”

 Shri  BR.  C,  Sharma:  I  beg  to  move:

 That  for  the  original  Resolution,  the
 following  be  substituted,  namely:

 “This  House  recommends  that
 during  the  next  three  years  every
 possible  effort  be  made  to  organise
 Service  Cooperatives  all  over  the
 country  and,  in  general,  to  pro-
 mote  the  spirit  of  cooperation  in
 agriculture,  so  that  co-operative
 farms  may  be  set  up  voluntarily
 by  the  people  and  for  this  purpose
 immediate  steps  be  taken:

 {a)  to  train  up  adequate
 cadres  of  official  and  non-official
 personnel  for  agricultural  co-
 operatives;

 (b)  to  start  joint  co-operative
 farms  in  Gramdan  villages,
 Bhoodan  area,  reclaimed  govern-
 ment  lands,  Dandakaranya  and
 other  projects;  and
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 (e)  to  complete  legislation  re-
 garding  ceiling  on  lasid  by  the
 end  of  1959.”

 Shri  Jhulan  Sinha:  I  beg  to  move:

 That  for  the  original  Resolution,  the
 following  be  substituted,  namely:

 “This  House  is  of  opinion  that
 in  the  present  state  of  our  agnicul-
 tural  economy  co-operative  farm-
 ing  8  the  most  practical  way  of
 production  of  more  food  and  for
 accelerating  the  pace  of  attainment
 of  socialistic  order  in  the  country.
 The  House,  therefore,  recommends
 that  prompt  steps  be  taken  to  pre-
 pare  the  ground  for  the  establish-
 ment  of  co-operative  farming  in
 the  country  by  expediting  the
 formation  of  service  co-operatives
 and  fixation  of  ceiling  on  land
 holding.”
 Shri  Bibhuti  Mishra:  I  beg  to  move:

 That  for  the  original  Resolution,  the
 following  be  substituted,  namely:—-

 “This  House  is  of  opinion  that
 top-most  priority  be  given  by
 Government  to  the  principle  of
 Co-operative  farming  in  the  deve-
 lopment  of  agriculture  and  pro-
 gramme  of  land  reforms,  but
 considers  it  essential  that  prior  to
 undertaking  farming  on  a_  co-
 operative  basis,  the  basic  principles
 of  and  benefits  accruing  from  such
 farming  should  be  made  known  to
 farmers  within  some  stipulated
 period  and  in  the  meanwhile  ap-
 propriate  education  to  farmers  be
 given  so  that  they  may  make  the
 co-operative  farming  a  success;

 This  House  is  further  of  opinion
 that  Government  should  frame
 necessary  laws  in  respect  of  co-
 operative  farming.”

 That  for  the  original  Resolution,  the
 following  be  substituted,  namely:

 “This  House  recommends  to  the
 Government  that  the  Government
 should  organise  Co-operative
 Societies  in  the  country  promptly
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 and  steadily  during  the  ensuing
 three  years  and  introduce  them
 in  order  to  create  the  spirit  of  co-
 operation  in  the  country  and  there-
 after  to  introduce  the  co-operative
 farming  at  places  where  the
 atmosphere  for  co-qperative  farm-
 ing  is  ripe.  In  the  meantime  the
 Government  should  provide  for
 dmparting  suitable  education  to  the
 farmers  in  order  to  make  Co-
 operative  farming  a  success  and
 suitable  legislation  regarding  co-
 operative  farming  be  formulated.”

 Shrimati  Ha  Palchoudheri:  I  beg  to
 move:

 That  for  the  original  Resolution,  the
 following  be  substituted,  namely:—

 “This  House  is  of  opinion  that
 the  Government  of  India  should
 take  steps:

 qa  to  bring  in  suitable  legisla-
 tion  in  order  that  co-operative
 farming  may  be  introduced  in
 the  country  without  delay;

 (2)  to  frame  such  simple  rules
 under  the  legislation  that  the
 cultivators  will  not  feel  any
 difficulty  in  joining  co-opera-
 tive  farms  and  be  attracted  to
 them;  and

 (3)  to  give  due  consideration
 in  the  legislation  as  regards
 establishment  of  smali-scale  in-
 dustries  and  marketing  facili-
 ties.”

 Mr.  Deputy-Speaker:  Now,  all  these
 amendments  as  well  as  the  original
 resolution  are  before  the  House.  Now,
 I  call  upon  Shri  Nagi  Reddy,  But
 there  is  one  thing  in  regard  to  the
 time-limit  that  is  to  be  placed  on
 speeches.  It  will  be  ten  minutes.  But
 then  whoever  has  the  floor  goes  on
 speaking  and  says  he  will  have
 another  five  minutes;  that  would  make
 it  difficult  for  me.  I  shall  have  to
 enforce  this  time-limit  strictly.  Hon.
 Members  should  themselves  exercise
 that  discipline.
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 Shri  A.  C.  Guba  (Barasat):  Will
 those  who  are  not  movers  of  amend-
 ments  also  get  some  time?

 Mr.  Deputy-Speaker:  Yes,  surely;
 and  those  who  have  moved  may  net
 ect  necessarily!

 Shri  Sinhaian  Singh  (Gorakhpur):
 May  I  suggest  that  the  time  for  such
 an  important  matter  is  too  short?

 Mr.  Deputy-Speaker:  No  further
 time  should  be  wasted  now.  Shri
 Nagi  Reddy.  He  begins  at  4°0.

 Shri  Nagi  Reddy:  A  great  debate  is
 taking  place  not  only  here,  but  all
 over  the  country,  regarding  our  aims
 and  the  path  that  we  should  adopt  for
 our  future  progress.  The  debate  has
 begun  rather  late,  but  I  am  giad  that
 it  has  begun  at  least  now.

 All  those  organisations  which  have
 been  silent  so  far  regarding  certain
 progressive  aspects  of  our  developing
 economy  have  begun  to  raise  their
 voice  against  everything  that  is  pro-
 gressive,  and  they  are  trying  to  water
 down,  or  to  take  back,  whatever  is  to
 be  achieved  in  our  country,

 For  the  first  time  an  open  cry  has
 been  brought  out,  and  I  should  say  a
 war  cry  has  been  given,  that  if  this
 policy  were  to  be  pursued  with  any
 vehemence,  then  there  will  be  blood-
 shed,  or  there  will  be  civil  war  and
 so  on  and  so  forth.

 In  attacking  this  policy  of  land
 reforms,  the  policy  of  ceilings  and  co-
 operative  farming,  they  are  trying  to
 adopt  all  methods  that  are  possible.
 For  example,  tradition  is  being
 brought  in  to  play  its  role.  The  pea-
 sants  are  being  roused  on  the  basis  of
 the  past  tradition  in  which  they  have
 been  living,  and  they  are  being  told
 that  they  will  not  have  that  in  future.
 The  peasants  are  illiterate  and  not
 experienced  enough  in  the  growing
 new  economic  and  productive  trends
 that  are  -taking  place  in  the  world.
 This  backwardness  of  the  peasantry  is
 being  taken  advantage  of  to  rouse  a
 kind  of  revolt  in  the  country  against
 either  the  land  reforms  or  the  question
 of  co-operative  farming,  in  whatever
 form  it  may  be.  Lastly,  they  have
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 begun  to  quote  even  Gandhiji  against
 Co-operative  farming.  That  is  the
 whole  fun  of  the  matter.

 Shri  Nath  Pai  (Rajapur):  He  is  a
 national  heritage.  Everybody  quotes
 hum  or  misquotes  hum.

 Shri  Nagi  Reddy:  Yes,  and  the  devils
 quote  lum  most.

 Shri  Naushir  Bharucha:  The  ques-
 tion  is  what  the  devil  is.

 Shri  Nagi  Reddy:  Today  every  kind
 of  advantage  38  being  taken  to  some-
 how  or  other  nullify  the  new  trend
 that  is  now  developing  in  the  country,
 and  we  are  told  that  the  smaller  the
 farm  the  greater  the  production.  This
 is  the  new  economic  theory  that  is
 being  paraded  even  by  those  who
 believe  in  monopoly  control  of  the
 largest  industrial  enterprises  in  our
 country.  Monopoly  control  of  the
 largest  enterprises  is  essential  for  the
 greater  profits  of  the  monopolists,  and
 there  that  is  genuine  democracy;  and
 the  smallness  of  the  farm  3s  essentra!
 for  the  sake  of  keeping  society  as  t  3s,
 as  othei  wise,  once  we  begin  to  change
 the  agricultural  pattern  in  our  cour-
 try,  naturally  the  change  wiil  have  to
 develop  m  the  course  of  history  th2
 biggest  change,  namely  the  social:sa-
 tion  of  industry  itself,  if  not  now,
 some  time  later.  Therefore  it  35  that
 the  ruling  party  in  its  resolution  has
 placed  before  the  country  the  idea  of
 socialism  and  a  socialist  society,  and
 it  is  towards  that  end  that  we  are  ex-
 pected  to  progress,

 We  must  think  as  to  how  we  should
 change  our  land  relations  in  our  coun-
 try.  Co-operative  farming  73  good,  but
 co-operative  farming  is  of  different
 types.  Quite  naturally,  there  ४
 primary  farming  which  is  not  joint  co-
 operative  farming  or  collective  farm-
 ing  of  the  biggest  type.  There  is  no
 doubt  about  that.  We  cannot  progress
 without  first  beginning  with  the  A  B  C
 of  our  foundations.  We  must  have  a
 very  strong  foundation  to  progress  to-
 wards  co-operative  farming,  and  to-
 watts  that  end,  the  first  pre-condi-
 tion  for  anything  important  to  be

 MARCH  26,  959  Co-operative  Farming  8374

 achieved,  is  land  reforms.  Therefore
 it  is  that  we  are  told  in  the  Nagpur
 Resolution  that  by  the  end  of  this
 year,  1959,  the  State  should  come  for-
 ward  with  the  Bills  for  ceilings  and
 the  whole  of  the  surplus  land  should
 be  pooled  so  that  we  can  progress  to
 the  next  stage.

 There  are  people  who  oppose  the
 ceilings  themselves.  As  a  matter  of
 fact,  m  his  opposition  to  ceilings,  the
 expert  of  the  Forum  of  Free  Enter-
 pnse,  Shri  Masani,  speaking  here  last
 time  on  co-operative  farming,  said  that
 there  were  not  more  than  l4  per  cent
 of  the  landless  labourers  in  our  coun-
 try,  and  all  the  rest  were  peasants.  I

 thought  he  must  have  taken  his  statis-
 tics  from  a  very  important  Govern-
 ment  document  But  I  find  that  the

 Agricultural  Labour  Enquiry  Commit-
 tee  has  given  us  a  detailed  account  as
 to  what  the  state  of  affairs  in  our

 country  is.  It  says  that  68.9  per  cent
 of  the  cultivators  own  less  than  5

 per  cent  of  the  land,  and  every  one
 who  owns,  for  example,  half  an  acre
 or  one  acre,  cannot  be  called  a  peasant
 for  the  simple  reason  that  his  mam

 income,  the  income  on  which  he

 mainly  depends,  is  the  income  which
 he  gets  from  wage-earning.  Th2re-
 fore,  when  we  calculate  the  actual
 number  of  agricultural  labourers  in
 our  country,  we  should  be  able  to
 see  the  actualaties,  and  the  real  actua-

 lity  m  our  country  today  is  that  even
 after  the  abolition  of  the  zamindaris,
 even  after  the  abolition  of  the  prince-
 doms,  less  than  as  per  cent  of  the
 cultivators  own  more  than  344  per
 cent  of  the  cultivated  land.  That  is
 the  fact  of  the  matter.
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 Unt.  we  change  this  pattern  of
 society,  unti]  land  reforms  take  pror-
 ity  over  anything  else,  and  until  the
 surplus  land  is  distributed  to  the
 landless  poor,  to  talk  of  co-operative
 farming  in  the  sense  of  changing  the
 pattern  of  our  society  38  useless,  and
 I  do  not  think  co-operative  farming
 will  be  a  real  success  Therefore,  we
 should  lay  our  foundations  strong,
 but  we  are  told  that  smaller  farms
 will  be  created  out  of  this  If  Shri
 Masan:  35  really  true  to  the  ideology
 for  which  he  stands  on  land  policy,
 he  must  have  been  one  of  the  few
 who  would  stand  for  the  division  of
 land  because  the  smaller  the  farm,
 the  greater  the  production  Somehow
 or  other,  when  it  came  to  the  ques-
 tion  of  division  of  land,  he  38  com-
 pletely  opposed  to  7  He  35  opposed
 to  ceiling  The  Communist  Party  be-
 leves  in  larger  farms  and  mechani-
 sation  of  production,  but  why  does
 even  such  a  party  talk  of  land  dis-
 tribution?  The  simpie  reason  is  that
 unless  we  create  a  kind  of  enthusiasm,
 a  kind  of  enthusiastic  atmosphere  m
 the  villages  through  this  measure  of
 social  justice,  there  28  no  possibility
 of  creating  co-operation  for  further
 progress  Co-operation  can  be  creat-
 ed  on  the  basis  of  enthusiasm,  on  the
 basis  of  even  self-interest  There-
 fore,  co-operatives,  to  be  successful,
 must  play  the  role  of  democracy

 Today,  what  do  we  find?  Quite  a
 number  of  co-operative  societies  are
 not  functionmg  in  the  interests  of
 the  peasant,  in  the  interests  of  the
 agricultural  labourer,  for  the  simple
 reason  that  most  of  these  co-operative
 societies  or  organisations  are  manned
 by  landlords,  by  money-lenders  in
 the  village  and  traders  who  have  a
 gmp  over  the  whole  of  the  village
 economy  and  the  village  peasants  If
 we  think  of  co-operative  farming  in
 this  pattern  or  condition  of  society,  I
 am  sure  that,  however  good  our  an-
 tentaons,  they  will  not  yield  good  re-
 sults

 It  us  for  this  reason  that  we  believe
 that  the  first,  major  important  task
 of  the  Government  is  to  see  that  land
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 reforms  are  put  through  ag  early  as
 possible  and  surplus  lands  distribu-
 ted  to  landless  labour

 Last  tume,  we  were  told  that  co-
 operative  farming  had  failed  m  all
 countmes  The  name  of  even  Mr
 Gomulka—whom  Shri  M  है.  Masani
 quotes  quite  often—has  been  brought
 m  and  it  was  said  that  he  has  been
 against  co-operative  farming  Here
 is  his  address  to  the  8th  Plenary
 Session  of  the  Communist  Party  of
 Poland  on  October  20,  3956  He
 says

 This  great  social  idea  of  trans-
 forming  the  production  relations
 in  the  countryside  requires  not
 only  State  assistance  37  its  umple-
 mentation  It  also  requires  a
 great  amount  of  explanatory  work
 and  clarification  to  popularise  the
 importance  of  co-operative  farm~
 ing  In  order  to  build  co-opera-
 tive  farms,  we  need  creative  and
 progressive  thinking,  which  is
 the  monopcly  of  no  party  and
 no  single  man”

 Therefore,  it  38  not  that  he  35  against
 co-operative  farming  It  is  that  cer-
 tain  pre-conditions  should  be  created,
 both  material  and  mental,  for  the
 proper  growth  of  co-operative  farms

 Again,  in  October  1958,  when  direc-
 tions  were  given  to  the  Party

 “workers,  it  was  said

 “The  quick  and  lasting  growth
 of  agricultural  production,  the
 application  of  modern  technique,
 the  many-fold  raise  of  labour
 productivity,  are  possible  only  on
 big,  compact  farms  Such  As  the
 way  of  advance  throughout  the
 world”

 Whether  we  like  it  or  not,  whether
 one  wishes  it  or  not,  that  is  the  way
 history  is  going  to  progress  He  says
 this  happens  in  a  capitahst  society
 by  taking  the  form  of  large  agr-
 cultural  farms  in  the  hands  of  land-
 lords  to  the  detriment  of  the  small
 landholders,  whereas  in  a  socialist
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 society,  it  should  take  a  different
 form.  That  form  is—

 “Our  way  lies  in  the  voluntary
 joining  of  peasant  land  to  co-
 operative  farms,  husbanding  them
 in  various  forms,  according  to
 peasants’  will  and  adapted  to
 local  conditions  and  needs”.

 So  we  see  now  how  people  try  to
 quote  in  their  own  interests,  to  save
 their  own  property  or  their  own  pro-
 fits  even  persons  in  places  where
 they  are  trying  to  adopt  forms  and
 methods.  Of  course,  in  a  capitalist
 democracy  they  do  not  believe  in
 giving  out  the  true  facts  of  life  as
 they  are  from  different  countries.
 I  should  only  say  that  this  deceipt
 is  not  going  to  bamboozle  people
 who  have  come  to  think  in  terms  of
 land  reforms,  co-operative  farming
 end  future  progress.

 As  the  bell  has  been  rung,  I  would
 only  say  one  thing,  and  that  is,  that
 simply  because  the  ruling  party  has

 co-operative  farming  and
 Jand  legislation,  to  think  it  should
 be  smooth  running  is  a  very  dan-
 gtous  idea.  Of  course,  we  all  know
 People  like  Shri  Ranga  and  Shri
 M.  R.  Masani,  depend  on  a  certain
 amount  of  acceptance  of  their  thought
 by  certain  big  sections  within  the
 ruling  party.  That,  I  think  is  the
 danger  now  facing  the  country  as  a
 whole.  A  warning  has  been  given
 in  one  of  the  articles  in  the  Economic
 Weekly:

 “A  great  day  has  come,  but  the
 fear  whether  it  will  happen  or  not
 has  been  expressed”

 It  is  said:

 “The  unanimous  vote  on  the
 Nagpur  Resolution  should  not
 delude  anyone  into  the  belief
 that  the  august  assembly  that
 adopted  it  were  all  thirsting  for
 its  implementation.  There  are  in-
 dications  of  considerable  open
 opposition.  There  was  widespread
 mental  reservation.”

 MARCH  28,  988  Co-operative  Farming  8376

 Then  it  says:
 “Tg  left  to  themselves,  some

 State  Governments  may  just
 refuse  to  enact  the  necessary
 legislation,  or  if  they  are  enacted,

 ‘most  of  them  will  have  enough
 loopholes  for  the  landlords  to
 escape

 Therefore,  I  appeal  to  the  Govern-
 3  3  s  ry  &

 Ee
 g  in

 dis-
 tribution  and  then  begin  in  a  slow
 progress  from  the  first  stage  of
 operation  to  the  higher  stage  of
 operative  farming,  in  between  trying
 to  develop  the  necessary  cadre  that
 is  essential  and  also  trying  to  build
 up  the  people’s  role  that  is  most
 essential  to  implement  either  land  re-
 forms  or  co-operative  farming.

 topics  of  the  day.  I  appreciate  the
 idea  contained  in  his  Resolution  as
 modified  by  our  amendment.  The
 amendment  which  stands  in  the
 names  of  several  of  my  colleagues
 and  of  myself  reads:

 “This  House  recommends  that
 during  the  next  three  years  every
 possible  effort  should  be  made  to
 organise  service  co-operatives  all
 over  the  country  and  to  develop
 the  spirit  of  co-operation  in
 general  so  that  co-operative  farms
 may  be  set  up  voluntarily  by  the
 people  concerned  wherever  condi-
 tions  are  mature”.

 We  have  heard  enough  quotations
 from  foreign  countries  and  I  do  not
 want  to  tite  the  patience  of  the
 House  by  quoting  any  more  authority.
 I  simply  want  to  take  our  friends  to
 the  conditions  which  exist  in  our  own
 rpral  areas.  There  are  three  aspects
 to  our  amendment.  The  first  is  that
 during  the  coming  three  years,  service
 co-operatives  should  be  organised
 throughout  the  country  and  a  climste
 of  co-operation  should  be  created
 among  the  peasants  so  that  co-opera
 tive  farming  may  be  organised  volun-
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 mature.

 But  the  chief  aim  of  all  these  is
 that  we  want  to  change  our  family
 pattern  of  farming  into  co-operative
 farming.  Everyone  of  us  knows  how
 thie  idea  originated.  This  idea  ori-
 gmneted  because  of  the  slow  progress
 in  our  agricultural  production,  or
 rather  due  to  the  severe  fall  in  pro-
 duction  in  1957-58,  The  fall  was  to
 the  tune  of  over  6  million  tons.  Agri-
 cultural  production  went  up  only  by
 8°4  per  cent  over  the  figure  of  1949-

 Apart  from  this  fall  in  production,
 this  idea  also  got  force  due  to  rise  in
 prices.  Even  today  during  Question
 Hour,  my  hon.  friend,  Shri  A.  M.
 Thomas,  said  that  they  have  fixed  the
 price  of  gram  in  Rajasthan  at
 Rs.  0°50,  but  they  are  not  m  a
 Position  to  put  any  check  on  the  price
 of  gram  or  dal  in  Delhi  or  anywhere
 else.  The  same  commodity  is  selling
 at  Rs.  30  or  so  in  other  markets.  Dal
 is  selling  at  a  still  higher  prices.

 Therefore,  because  of  these,  people
 started  thinking  that  we  should  make
 some  change  in  our  agricultural
 pattern—due  to  fall  in  production  and
 rise  in  prices.  Also  because  of  the
 maldistribution  of  our  commodities,
 it  was  thought  that  we  should  also
 change  the  distributing  agency.  So
 the  idea  of  co-operative  farming  and
 of  State  trading  in  foodgrains  came
 into  being.  I  am  sorry  that  though
 these  two  ideas  came  into  being  long
 ago,  they  have  not  yet  received  any
 push,  and  the  idea  of  State  trading
 is  still  in  embryo—the  scheme  has
 not  yet  been  finalised

 Besides,  the  growth  of  our  popula-
 tion  is  very  rapid.  Every  year  our
 population  is  increasing  by  about  6
 million.  So  we  have  to  import  large
 quantities  of  foodgrains  from  foreign
 countries.  Even  last  year,  we  had  to
 import  about  Sir  millign  tons  which
 cost  us  over  Rs.  20  crores.  All  these
 things  are  happening  not  because  of
 the  fault  of  the  peasants.  Just  like
 Shri  Patnaik  I  would  like  ta  give
 some  credit  to  our  peasants  because  it
 is  they  who  have  succeeded  in  in-
 creasing  our  agricultural  production,
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 whatever  may  be  the  quantum  of  in-
 crease.  I  would  also  like  to  repudiate
 the  insinuation  made  against  them
 that  they  ate  not  of  a  co-operative
 mind,  because  those  who  say  that
 they  are  not  trained  in  the  spirit  of
 co-operation  have  not  studied  the
 mind  of  the  farmers.

 After  having  seen  thig  state  of
 affairs  about  production,  prices,

 population  and  import  of  foodgrains,
 I  would  like  to  say  something  about
 the  condition  of  agriculture  in  our
 country.  As  was  pointed  out,  our
 farm  sizes  are  very  small  and  about
 59-l  per  cent  of  our  farms  are  below
 5  acres.  Only  14  per  cent  of  our
 farms  are  above  50  acres.  So,  much
 of  the  time  and  energy  of  the  farmers
 are  wasted  in  taking  their  bullocks
 or  agricultural  implements  and  other
 things  to  the  farms  and  again  bring-
 ing  them  back  to  their  villages.  This
 wastage  can  be  avoided  if  consolida-
 tion  of  holdings  is  effected.  Though
 some  State  Governments  like  Bom-
 bay,  Punjab  and  also  U.P.  and  some
 others  have  undertaken  this  mea-
 sure,  still  they  have  not  been  success-
 ful  in  making  any  rapid  advance  and
 only  about  5  million  or  36  million
 acres  of  land  have  been  consolidated.
 This  is  a  very  small  percentage.
 Despite  this,  the  pressure  on  land  is
 increasing  every  day  not  only  because
 of  increase  of  population  but  also
 because  of  elimination  of  cottage  in-
 dustry  in  the  rural  areas.

 For  instance,  people  who  used  to
 live  in  mud  houses  or  thatched  or
 tiled  houses  and  persons  who  were
 carrying  on  the  business  of  tile-
 making  etc.  are  being  compelled,
 due  to  an  increase  in  the  standard  of
 life  or  due  to  certain  other  conditions
 or  due  to  increase  in  technology  and
 machines,  to  take  to  some  sort  of
 farming  which  may  be  good  or  bad.
 But,  now,  the  only  source  of  their
 livelihood  is  to  depend  upon  farms.
 Therefore,  despite  consolidation,  due
 to  increasing  pressure  on  land,  the
 holdings  are  becoming  more  unecono-
 mic  and  smaller.

 If  we  go  to  the  villages  and  see
 them,  we  will  find  that  at  least  the
 small  cultivators  do  their  harvesting
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 work  or  threshing  operations—even
 ploughing  and  levelling—on  co-opera-
 tive  Ines  because  they  cannot
 afford  to  have  a  good  number  of  bul-
 locks  etc.  Apart  from  that,  it  is
 inherent  in  their  system  that  they
 should  work  on  co-operative  lines.
 The  fault  is  ours  because  our  depart-
 ments  have  not  studied  the  co-ope-
 rative  form  of  work  which  exists
 among  our  villagers.  Had  they
 studied  it,  the  present  problems
 would  not  have  arisen.

 Now,  the  point  is  that  until  and
 unless  we  increase  the  fertility  of  the
 soil  the  farmers  would  be  nowhere
 and  the  country  also  would  be  no-
 where.  It  would  not  be  possible
 for  the  farmer  to  increase  the  ferti-
 lity  of  the  soil  without  proper
 manuring,  irrigation  and  other  things
 And,  these  things,  canals  and  fertili-
 ser  factories  cannot  be  constructed  or
 built  by  the  farmers.  They  will  have
 to  depend  on  big  investment  or  better
 organisation  and  that  can  only  be
 possible  if  Government  or  some  better
 organisations  come  to  their  rescue.

 Therefore,  I  think,  if  they  are  or-
 ganised  on  a  co-operative  basis  that
 problem  could  be  solved.  But,  for
 getting  them  organised  on  this  basis,
 it  is  necessary  that  a  climate  of  co-
 operation  should  be  created;  and  that
 could  be  created  only  when  no  indi-
 vidual  is  left  to  have  large  means  of
 production,  because,  by  having  larger
 means  of  production,  one  is  in  a  posi-
 tion  to  exploit  another  man’s  labour.
 In  order  to  avoid  that,  ceiling  is
 necessary.  It  is  also  necessary  that  we
 should  end  this  exploitation  not  only
 there  but  everywhere.  The  ceiling
 should  be  put  on  means  of  production
 and  also  on  the  means  of  distribution
 by  State  activity  such  as  State  trad-
 ing.  But  the  challenge  is  not  so  much
 to  the  farmers  today  because  as  I  said
 they  are  already  to  some  extent  hav-
 ing  some  sort  of  co-operation.  The
 only  thing  required  is  to  encourage
 them.  But  the  challenge  is  before  the
 Government  because  a  better  organisa-
 tion  is  needed—a  better  organisation
 with  miembership  of  persons  who  are
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 known  for  their  honesty  and  integrity
 and  efficiency.  Without  efficiency,  it
 may  not  be  possible  to  cut  much  ice
 and  the  Government  should  also  make
 up  its  mind  that  once  we  formulate
 any  policy,  we  must  have  a  firm  deter-
 mination  to  implement  it.

 ak  धाजपेबी  :  उपाध्यक्ष  महोदय,  मैं
 श्री  पटनायक  के  प्रस्ताव  का  विरोध  करने
 &  लिए  लड़ा  हुआ  हूं.

 उपाध्यक्ष  महोदय  :  इसीलिय  तो  मैने
 आपको  बुलाया  है।

 श्री  धाजपेयी  मेरा  निवेदन  यह  है  कि
 देश  की  आज  की  परिस्थिति  में  सहकारी
 खेती  न  तो  थ्यवहारिक  है  धौर  न  वांछनीय
 है।  यदि  यह  कहा  जाय  कि  सहकारी
 खेती  का  उद्देश्य  उत्पादन  में  वृद्धि  करना  है
 तो  मेरा  निवेदन  है  कि  इस  बात  को  तो  सभी
 स्वीकार  करेंगे  कि  परिवर्सन  के  काल  में
 उत्पादन  घटंगा  और  उसके  परिणामस्वरूप
 जो  कठिनाहयां  उत्पन्न  होंगी,  शायद  उनका

 सामना हम  ठीक  तरीके  से  नहीं  कर  सकेंगे

 दूसरी  बात  जो  मै  कहना  चाहता  हूं
 वह  यह  है  कि  हमारे  देदा  में  कृषि  की  भूमि
 कम  हे  भौर  जन  संख्या  झधिक  है।  स्पष्ट

 है  कि  यदि  हमें  कृषि  का  उत्पादन  बढ़ाना  है
 तो  हमें  कम  से  कम  जमीन  में  भ्रधिक  से
 अ्रधिक  पैदा  करने  का  प्रयत्न  करना  चाहिये
 झभी  तक  का  प्रनुमाव  यह  है  कि  जिस  मात्रा
 में  किसान  की  खेती  बढ़ती  जाती  है  उस  किसान
 की  नजर  में  उस  खेती  के  एक  एकड़  की
 कीमत  उतनी  ही  कम  होती  जाती  है।
 अगर  हम  घनी  खेती  करना  चाहते  है  जिसके
 कि  बिना  देंश  की  खाद्य  समस्या  का  कोई

 हल  नहीं है  तो  घनी  खेती  का  एक  ही  पर्व
 है  कि  हम  ऐसे  बड़े  फार्म्स  बनाने  को  निरत्साहित

 करें  जिनकी  कि  पूरी  तरह  के  देखभाल नहीं
 की  जा  सकती।

 अगर  हम  बड़े  पैमाने  पर  खेती  करेंगे

 तो  हमें  खती  का  यंत्रीकरण  करना  बढ़ेगा ।
 भ्रमी  हमारे  एक  कम्युनिस्ट  दोस्त  ने  यंधीकरण
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 की  बकालत  की  है,  मशीसीकरण,  भिवैता-
 इजेशन  की  वकालत  की  है।  मेरा  मिवेदन

 है  कि  खेती  का  यद्वीकरण  करने  से  हम  कुछ
 लोगो  को  जो  कि  झाज  कृषि  पर  निर्भर
 करते  हैं,  उनको  हम  कृषि  से  प्रलग  कर  देंगे  1

 प्रद्न  यह  है  कि  उन्हें  फिर  कहा  खपाया
 जायगा  ?

 झभी  डा०  राम  सुभग  सिंह  कह  रहे
 थे  कि  सरकार  ने  कुटीर  उद्योगो  की  भोर  ध्यान

 नहीं  दिया।  मेरा  निवेदत  है  कि  अगर
 शाप  सहकारी  खेती  करेगे  तो  गांवो  में  बेकारी
 बढेगी।  झगर  उन  कामो  से  निकले  हुए
 लोगो  को  गृह  उद्योगों  में  खपानें  की  आपकी

 कोई  योजना  हो  जो  कि  झभी  तक  दिलाई

 नही  देती  तो  मैं  कहना  वबाहुगा  कि  सहकारी
 खेती  बेकारी  की  समस्या  को  उम्र  करने  में

 सहायक  होगी।

 तीसरी  बात  ।  खेती  का  यत्रीकरण

 हमारे  देश  मे  आज  की  परिस्थिति  मे,  जबकि

 हम  विदेशों  से  बडी  मात्रा  में  माल  का  आयात
 कर  रहे  है,  शायद  ठीक  नहीं  होगा  t  बैल  की

 जगह  ट्रैक्टर  का  प्रयोग  मनुष्य  को  तो  बेकार
 बनायेगा  ही,  मगर  साथ  में  जमीन  की  उत्पादन
 क्षमता  को  भी  कम  करता  जायेगा  ।  उत्तर
 प्रदेश  के  राजस्व  मत्री  चौधरी  चरण  सिंह
 जी  ने  एक  पुस्तक  लिखी  है  कोभापरेटिव
 फामिग  के  बारे  में  ।  उस  में  ख्न्हो  ने  यह
 झाकडे  दे  कर  सि  किया  है  कि  बैल  की

 तुलना  में  झगर  ट्रेक्टर  से  खेती  होगी  तो  धीरे
 घीरे  जमीन  की  उत्पादन  क्षमता  कम  होती
 जायेगी  ।  फिर  ट्रेक्टर  बनाने  का  सवाल  है,
 वह  काहे  से  चलेंगे  |  मेरा  निवेदन  है  कि  हम
 ट्रैक्टर  और  बैल  की  उपयोगिता  पर  विचार
 करे  ।  ट्रेक्टर  तेल  पीता  है  भौर  घुआ  निकालता
 है  t  तेल  हमारे  वेद  में  पंदा  नही  होता,  धुएं
 का  हमारे  पास  कोई  उपथोग  नहीं  है  |  भौर
 बैल  घास  खाता  है,  गोबर  करता  है  ।  ये
 दो  झाथिक  चक्र  है,  ट्रेस्‍्टर,  भुझां,  शौर  पास,
 बैल  शभौर  गोबर  हमारी  जो  पुरानी  अर्य

 व्यवस्था है  वह  एक  दूसरे  पर  निर्भर  है  1
 घास  हमारे  यहा  भ्रपने  श्राप  पैदा  होती  है,
 उसे  खा  कर  बैल  खेती  करता  है,  फिर  गोबर

 करता है।  फिर  उस  से  घास  पैदा  होती है
 जिसे  बैल  खाता  है  भौर  खेती  करता है  इस

 तरह  से  घास,  बैल  भौर  गोबर  एक  ही  जजीर

 की  तीन  कड़िया हैं|  भौर  ट्रेक्टर  ?
 तेल  है

 ईरान  में,  ट्रेक्टर  है  हिन्दुस्तान  में  और  भुभां
 है  आसमान  में  ।  तीनो  के  बीच  में  कोई  सगति

 नही  है।  तो  मेरा  निवेदन  है  कि  खेती  का  यत्री-
 करण  भारत  के  हित  में  नही  है  हमें  उस  को

 निरुत्साहित  करना  चाहिये  ।  लेकिन  सहकारी
 खेती  में  यत्रीकरण  प्ननिवायं  है  ।

 एक  झौर  आपत्ति  की  बात  है।  ये  सहकारी
 समितिया  कौन  बनायेगा  ।  भ्रभी  तक  हमारे
 देहा  में  कर्जा  देने  के लिये  सहकारी  समितियों
 का  जो  भ्रनुभव  है  वह  अच्छा  नहीं  है  यह
 तो  ठीक  है  कि  कर्ज  के  लिये,  खाद  के  लिये हम
 सेवा  सहकार  समितिया  बनासे  ।  मेरा  उस
 से  विरोध  नहीं  है  लेकिन  उस  सम्बन्ध  में
 भी  भ्रभी  तक  जो  काम  हुभा  है  उसे  सतोष-
 जनक  नहीं  कहा  जा  सकता  झौर  झगर  हम
 भूमि  को  मिलायेंगे,  भूमि  को  मिला  कर  खेती
 करने  की  बात  करेगे,  तो  उस  कार्य  के  लिये
 जो  सेवा  सहकार  समितिया  बनेंगी,  भीरे  धीरे
 उन  पर  नौकरशाही  का  प्रभाव  बढ़ता  जायेगा,
 धीरे  घीरे  वे  सरकार  के  नियत्रण  में  झाती
 जायेंगी  भौर  सहकारी  खेती  के  द्वारा  भारत
 का  किसान,  जो  अपना  स्व्तत्र  पेशा  करता

 है,  बहू  किसी  सरकार  का  नौकर  नहीं
 है,  न  किसी  पृ  जीपति  का  गुलाम,  वह  किसान
 भी  सरकारी  मदीन  का  एक  पुरजा  बन
 जायेगा  |

 झ  यह  कहा  जाता  है  कि  सहकारी
 खेती  में  शामिल  होने  के  लिये  किसानो  से
 जबरदस्ती  नहीं  की  जायेगी  ।  मेरा  निवेदन

 है  कि  झगर  झाप  जबरदस्ती  नहीं  करेंगे  तो
 किसान  सहकारी  खेती  में  शामिल  नही  होगा  1

 इसलिये  ईमानदारी  का  तकाजा  सो  यह  है
 कि  भाप  शुले  खुले  शब्दों  में  कहें  कि  हमें
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 जबरदस्ती  करनी  पड़ेगी,  और  मैँ  कहना
 चाहता *  .  कि  योजना  आयोग  ने  पहले  से  ही
 अपनी  रिपोर्ट में  लिख  रखा  हैं  कि  शासन
 की  ओर से  प्राप्त  होने  बाली  सुविधायें  सह-
 कारी  खेती  को  ही  मिलनी  चाहिये  1  जो
 फिसान  सहकारी  खेती  में  शामिल  नहीं
 होगा,  उस  किसान  को  झाप  ऋण  नहीं  देंगे,
 पानी  नहीं  देंगे,  बीज  नहीं  देंगे,  उस  के  मार्ग
 में  अनेको  कठिसाइया  उत्पन्न  करेगे  भौर
 उसे  लिनस  हो  कर  सहकारी  खेती  में  शामिल

 होता  पड़ेगा  ।  और  कांग्रेस  की  भूमि  सुधार
 समिति ने  भो  इस  बात  को  लिला  हुभा  है  कि
 यदि  स्वय  स्फ्त  प्रयत्नों  का  कोई  दृदय  परि-
 जाम  नही  निकला  तो  ध्रनिवायंता  की  पद्धति

 झापनानी  पड़ेगी  1  दुनिया  के  किसी  देश  में
 पहुकारी  खेती

 एक  लामनीय  सबस्थ  यह  कौन  सी
 रिपोर्ट  में  लिखा  है  ?

 थी  बाजपेयां  :  काग्रेस  की  लैड  रिफार्म
 कमेटी  ने  लिखा  है  I  श्राप  उस  की  रिपोर्ट
 पड़  लें  ।  मै  भ्राप  को  दे  सकता  हूं  ।

 दुनिया  के  किसी  देश  में  सहकारी  खेती
 बिना  सरकार।  दबाव  के  सफल  नहीं  हुई  है  ।
 धौर  हम  इस  बात  को  नहीं  भूल  सकते  कि

 हमारा  देश  एक  लोकतत्री  देश  है  |  यहा
 विरोधी  दल  है,  समाचार  पत्र  है,  उन  की
 झालोचनायें  होंगी  ।

 चीम  का  उदाहरण  दिया  जाता  है  ।
 चीन  में  तानाशाही  है,  वहा  विनायकवाद

 है  |  वहा  विरोध  के  लिये  कोई  स्थान  नहीं
 है  |  झाज  जो  सहकारी  खेतों  का  समर्थन
 करते  है,  वही  बैटरमेंट  लैगी  के  खिलाफ

 हिन्दुस्तान  में  झान्दोलन  करते  है,  भौर  यह
 सारे  भझान्दोलन  झाप  को  भुगतने  पड़ेंगे  q

 सहकारी  खेती  को  सफल  करने  के  लिये
 जैसा  शासनतंत्र  चाहिये  वह  शासनतनतर  आज

 हमारे  पास  नही  है  |  जो  चकबन्दी  यांवों  में
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 हुई  हैं  ाप  उस  का  अ्रध्ययत  करें  ।  चकबन्दी
 भच्छी  चौज़  है।  सब  उस  का  सिद्धान्त:
 समर्थन  करते  हैँ  |  उस  के  सम्बन्ध  में  कोई
 बिरोध  नहीं  है।  मगर  चकदन्दी  में  भी  कितता
 अष्टायार  हुआ  है  ।  किसानों  के  मन  में  ह... अ
 कितसी  ह्रनिष्चितता  उत्पन्न  करेगा  |  झमर
 झाप  विचार  करेगे  तो  धाप  को  कुछ  कल्पना

 हो  सकती  है  कि  सहकारी  खेती  को  कार्या-
 न्बिति  करने  में  हमें  कितती  कठिनाइयों  का
 सामना  करना  पड़ेगा  |

 में  झन्त  में  यह  जानना  चाहता  हूं  कि

 वस्तुत  सहकारी  खेती  का  उद्देश्य  क्या  है  |
 कभी  कहा  जाता  हैं  कि  सहकारी  खेती  का

 उद्देश्य  उत्पादन  बढ़ाना  है,  झौर  कभी  कहा
 जाता  है  कि  कम्युनिज्म  भा  रहा  है,  उसे

 रोकने  के  लिये  हम  सहकारी  खेती  करन।

 चाहते  है  ।

 एक  बाननीय  सदस्य  :  यह  कौन  कहता
 है?

 शो  बाजपेयों  :  में  नहीं  समझता  कि

 कम्युनिज्म  के  तरीकों  को  झपना  कर  हम
 कम्पुनिज्म  को  कैसे  रोक  सकते  है  ।

 एक  माननोय  सदस्य  :  अभ्खबार  में  यह
 अपा  है  कि  1.  मत्री  या  वित्त  मश्री  ने  ऐसा
 कहा  है  1

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  It  has  been  wrongly
 reported.  That  is  all  I  can  say.

 Mr.  Deputy-Speaker:  That  has  been
 wrongly  reported.

 eft  बाजयेवी  :  झगर  वह  गलत  रिपोर्ट

 है  तो  मुझे  खुशी  है  1

 Shri  Morarji  Desai:  I  onoly  said  that
 some  people  say  that  this  is  so.  I  said,
 “No.”  I  also  said  that  democracy  does
 not  depend  entirejy  on  co-operative
 farming  or  co-operative  things.  But
 co-operation  must  be  certainly  there
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 $0  strengthen  democracy,  and  demo-
 ह...  can  be  guaranteed  only  by  co-
 operation.  That  is  all  that  I  said.

 eft  ातपेषी  :  उपाध्यक्ष  महोदय,  में

 में  झाप  से  निवेदन  किया  कि  सहकारी  खेती
 के  परिधामस्वरूप  हमारे  देहा  में  लोकतंत्र
 की  जडें  कमओरः  होगी  io  mal  में  एक
 अ्रव्यवस्था  उत्पन्न  होगो,  बेकारी  में  वृद्धि
 होगी  शौर  किसान  झपनी  मेहनत  से  कम  से
 ऊप  जमीन  में  भ्रभिक  से  अधिक  झनाज  पैदा
 करने  की  उस  की  प्रेरणा  नष्ट  हो  जामेगी  ।
 जमीन  का  हमारे  किसान  के  साथ  बडा

 गहरा  सम्बन्ध  है।  भारत  का  किसान  झपनी
 जान  दे  देगा  मगर  जमीन  नहीं  देगा,  भौर
 अगर  श्राप  जबरदस्ती  सहकारी  खेती  थोपना

 चाहेंगे,  तो  उस  के  परिणाम  भ्च्छे  नही  होगे,
 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का  विरोध
 करता  हू  |

 \
 Shri  Jaganatha  Rao  (Koraput)  Mr

 Deputy-Speaker,  Sir,  my  friend  Shri
 Patnaik  mm  his  resolution  wants  to
 give  top  priority  to  co-operative  farm-
 ng  in  the  programme  of  land  re-
 forms  and  agricultural  development
 of  the  country  I  am  afraid  that  co-
 operative  farming  cannot  be  taken
 out  of  its  context  of  land  reforms
 Land  reforms  occupy  a  special  and
 ‘significant  place  m  our  planned  eco-
 mnomy,  because  they  provide  the
 ocial,  economic  and  institutional
 framework  for  agricultural  develop-
 ment  and  because  of  the  imfluence
 they  exert  on  the  vast  mayonty  of
 population  ‘The  ambitious  program-
 me  for  industrial  development  en-
 visaged  in  the  second  Pian  also
 depend  to  a  large  extent  on  the  sur-
 pluses  to  be  created  by  the  Indian
 agriculture  to  meet  the  steadily  in-
 creasing  claims  both  on  raw  matenals
 and  food  production  Against  this

 ‘background,  the  objectives  of  land
 reforms  are  two-fold.  Firstly,  to  re-
 move  such  impediments  upon  agricul-
 tural  production  as  arise  from  the
 character  of  the  agrarian  structure,
 and  secondly,  to  create  conditions  for
 evolving  as  speedily  as  possible  an
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 agrarian  economy  with  high.  levels  of
 efficiency  and  productivity.

 The  two  vital  decisiony  contained
 in  the  Nagpur  Congress  resolution  are,
 a  ceiling  on  land  holdings  and  co-
 operative  joint  farming  That  resolu-
 tion  took  mto  account  the  fact  that
 millions  of  landless  people  and  hold-
 ers  of  uneconomic  holdings  can-
 not  be  rehabilitated  on  an  individual
 basis  Therefore,  the  obvious  alter-
 native  was  co-operative  jomt  farm-

 Co-operation,  like  any  other  insti-
 tutional  organisation,  must  first  of  all
 have  a  definite  purpose  and  meet  the
 developmental  needs  They  rhust  also
 adapt  themselves  to  the  economic,
 social  and  political  situations,  tem-
 peramental  and  ideological  characte-
 ristic  of  the  people

 While  co-operative  jomt  farming  is
 a  new  technique  of  tackling  economic
 development,  which  brings  about  a
 social  change,  the  resolution  has  pro-
 ceeded  on  a  very  cautious  and  flexi-
 ble  basis  The  most  important  part
 of  the  Nagpur  resolution  is  the
 second  part  which  says

 “As  a  first  step  prior  to  the
 institution  of  joint  co-operative
 farming,  service  co-operatives
 should  be  organised  throughout
 the  country  This  stage  might  be
 reached  within  a  period  of  three
 years  Even  within  this  period,
 however  whenever  possible  and
 generally  agreed  to  by  the  far-
 mers,  joint  cultivation  may  be
 started.”

 Therefore,  it  is  a  cautious  and  flexi-
 ble  approach  and  it  is  not  possible
 to  rush  through  co-operative  joint
 farming  at

 fhe  outset.
 The  present  food  situation  in  the

 country  calls  for  immediate  action
 If  the  programme  of  organising
 service  co-operatives  is  started  in
 every  village  in  right  earnest,  it  will
 go  a  long  way  towards  increasing  the
 agricultural  production  in  the  coun-
 try  While  there  3s  controversy  m
 the  country  about  jomt  co-operative
 farming,  all  sections  are  agreed  that
 service  co-operatives  play  a  vital  role
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 in  augmenting  agricultural  production
 in  the  country.  The  Congress
 Agrarian  Reforms  Committee  in  2949
 and  the  Planning  Commission  also
 recommended  that  experiments  in
 co-operative  farming  should  be  start-
 ed.  However,  much  progress  has  not
 been  made,  and  this  fact  has  been
 taken  imto  consideration  when  the
 Nagpur  Congress  resolution  was
 passed.  The  Plannmg  Commission
 wanted  that  at  least  3,000  co-opera-
 tive  societies  should  be  formed.
 Much  progress  not  having  been  made,
 the  resolution  proceeded  on  a  cau-
 tious  basis  and  said  that  as  a  first
 step,  service  co-operatives  should  be
 introduced  in  every  village,  so  that
 people  will  get  accustomed  to  this
 and  ultimately,  they  will  agree  to
 co-operative  joint  farming

 This  programme  of  service  co-
 operatives  should  be  accepted  by  all
 sections  of  thought  Those  who  be-
 lieve  in  co-operative  joint  farming
 must  agree  to  this  because  it  33  a  first
 step  in  that  direction  Those  who  are
 opposed  to  joint  co-operative  farming
 should  also  agree,  because  the  service
 co-operatives  will  result  in  increased
 agricultural  production  and  also  m

 .Taising  the  standard  of  the  people,
 and  eliminating  unemployment.

 Co-operative  joint  farming  is  only
 the  means  or  the  first  step,  because
 under  the  first  and  second  Plans,  the
 ultimate  objective  laid  down  is  co-
 operative  village  management  So,  to
 create  this  climate  and  feeling  among-
 st  the  villagers,  we  should  go  in  a
 phased  manner.  Then,  we  can  be
 sure  of  quick  results  Even  the
 Planning  Commission  expressed  the
 view  that  during  the  trarfsition  period
 leading  to  the  ultimate  goal  of  co-
 operative  village  management,  in
 every  village  lands  will,  be  managed
 in  three  different  ways:  there  will  be
 some  individual  farmers  cultivating
 their  lands;  groups  of  farmers  pooling
 their  lands  into  co-operative  farming
 units;  some  lands  belonging  to  the
 village  community;  and  lands  avail-
 able  for  settlement  of  landless  people
 During  this  transition  period,  there
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 will  be  an  individual  sector,  a  volun-
 tary  co-operative  sector  and  a  com-
 munity  sector  in  every  village.  This
 ultimately  will  lead  to  the  establish-
 ment  of  village  co-operative  manage-
 ment.

 The  Planning  Commussion  under-
 took  a  study  of  the  working  of  the
 various  co-operative  farms  in  Indra
 and  from  their  report  you  find  that
 defects  like  lack  of  spirit  of  co-oper-
 ation  amongst  the  members  of  co-
 operative  farming  societies  led  to  the
 cO-operatives  being  run  more  or  less
 mm  a  bureaucratic  manner  like  the
 joint-stock  companies.  Again  xf  there
 is  a  member  owning  2  acres  of  land
 and  another  owning  |  acre,  the  mem-
 ber  who  owns  2  acres  does  not  like
 that  the  man  owning  only  l  acre
 should  get  the  same  benefit,  because
 that  l  acre  38  not  as  fertile  as  his  2
 acres  of  land  Similarly,  a  man  who
 owns  one  acre  of  land  thinks  that  by
 introducing  umproved  seeds  and  in-
 tensive  methods  of  cultivation  he  can
 produce  much  more,  or  as  much  as
 the  one  owning  two  acres  of  land
 Then,  we  find  that  in  the  villages  the
 landless  labour  will  get  a  share  with-
 out  owning  any  share  in_  the  land.
 But  then  there  are  several  complexes
 which  have  to  be  removed.  People
 have  to  be  educated  We  must  raise
 the  educational  and  cultural  level  of
 the  people.  We  must  also  give  them
 considerable  experience  so  that  they
 can  get  accustomed  to  this  co-opera-
 tive  way  of  life.  To  make  these  co~-
 operatives  successful  we  must  create
 a  cohesive  force  and  sustaining  faith
 in  them.

 The  objections  raised  by  some
 sections  of  the  people  to  joint  co-
 operative  farming  are  more  or  less
 ideological  Its  said  that  introduc-
 tion  of  co-operative  joint  farming  is
 the  backdoor  method  of  ushering  in
 communism.  They  are  entirely  mis-
 taken.  It  is  a  purely  voluntary affair.  We  find  that  according  to  the
 495  census  70  per  cent  of  the  popu-
 lation  live  on  agriculture,  out  of
 whom  49  per  cent  are  landless  and
 48  per  cent  own  lands  ranging



 8389  Resolution  re:

 from  !  to  4  acres  Now  the  unecono-
 thic  holdings  can  take  advantage  of
 the  services  of  the  co-operatives
 They  will  help  them  a  great  deal

 It  2s  also  said  that  co-operatives  ir
 the  Eastern  European  countries  have
 resulted  in  poor  production  They
 are  again  mistaken  In  those  coun-
 tries  it  38  collective  farming  where
 the  mdividual  has  no  freedom  Fur-
 ther,  in  those  countries  collective
 farming  is  resorted  to  so  that  they
 can  raise  maximum  capital  for  In
 dustries  and  gam  of  industria]  labour,
 whereas  the  main  objective  of  co-
 operative  joint  farming  here  35  to  in-
 crease  the  agricultural  production  and
 also  to  raise  the  rural  welfare  of  the

 people
 So,  this  being  the  background,  I

 am  afrgid  the  analogy  which  25  re-
 hed  upon  by  the  opponents  to  this
 co-operative  joint  farmmg  is  not
 correct  This  7६  a  purely  voluntary
 affair  and  people  who  are  capable  of
 cultivating  their  lands  up  to  a  certain
 standard  are  left  out  for  the  present
 The  hon  Member,  Shri  Ranga,  has
 referred  to  peasant  proprietors  They
 can  stay  out  Nobody  compels  them
 to  yom

 Mr.  Deputy-Speaker:  Order,  order
 Why  should  there  be  so  much  of  ain-
 coherent  voices  when  we  are  discus-
 sing  co-operation?

 Shri  Jaganatha  Rao:  So,  my  sub-
 mission  3s  that  co-operative  joint
 farming  here  is  purely  voluntary
 without  any  measure  of  force  or
 coercion  To  create  the  proper  cli-
 mate  in  the  country,  m  the  masses,
 that  co-operative  jomt  farming  is  to
 their  advantage,  the  Nagpur  Resolu-
 tion  says  that  it  should  be  introduced
 in  a  phased  manner  Therefore,  the
 Resolution  of  my  hon  frend,  Shr
 Patnaik,  which  seeks  to  give  top
 Pnority  to  it,  I  submut,  is  not  feasi-
 ble,  and  so  I  oppose  that  resolution
 On  the  other  hand,  the  amendment  of
 Dr  Ram  Subhag  Singh  meets  the
 need  of  the  hour

 hri  P.  R.  Patel:  Mr  Deputy-
 Speaker,  it  has  been  stated  by  my
 hon  fmend,  Dr  Ram  Subhag  Singh,
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 that  we  are  resorting  to  co-operative
 farming  because  we  want  mass  pro-
 duction,  because  the  prices  are  soaring
 high  and  because  there  is  much
 burden  on  Iand  But  if  we  go
 through  the  statistics,  m  our  country
 in  1955-56  the  cultivable  waste
 lands  are  542  crores  of  acres,
 and  fallow  lands  are  5  97  crore  acres
 That  means  that  ll  crore  acres  which
 can  be  cultivated  are  not  cultivated
 Whose  fault  is  this?  It  is  not  for  me
 to  say  But  we  have  not  given  full
 care  to  cultivation  and  aegriculturists
 at  large  of  the  country
 17  brs.

 I  would  quote  another  figure  The
 total  crop  area  in  1955-56,  was  36  33
 crore  acres  Out  of  this  only  3l  98
 crore  acres  were  under  cultivation
 That  means  that  about  5  crore  acres
 were  not  cultivated  even  though  that
 was  under  the  crop  area

 Then,  another  argument  75  put  for-
 ward  that  there  are  so  many  Jabourers
 m  the  rural  area  What  to  do  with
 them?  The  general  idea  w  to  give
 them  land  That  idea  ls,  land  to  the
 landless  I  would  give  some  figures
 for  that  also  In  our  country  owner-
 cultivators  are  467  3  million,  tenant-
 cultivators  are  31  6  million  and  culti-
 vating  labourers  are  44  8  million,  that
 ls  about  2  6  per  cent  of  the  whole
 population  I  would  ask  6  question,
 that  is,  whether  farming  requires  any
 labour  or  not?  If  a  factory  requires
 labour,  farming  also  requires  labour
 and  if  we  eliminate  labour  then  how
 farming*is  going  to  be  done?  That  9
 also  a  measure  to  be  considered  But
 I  do  not  go  into  at

 Then,  another  point  has  been  put
 forward  and  that  is  that  it  is  only  the
 co-operatives  that  will  give  more
 yield  As  the  time  is  very  short  I
 would  read  some  passages  First,  I
 would  read  a  passage  from  the  Report
 of  the  Indian  Delegation  to  China  on
 Agrarian  Co-operatives  I  read  a
 passage  on  page  9  of  the  Report  In
 villages  in  China,  so  highly  spoken  of,
 the  Report  says

 “There  was  no  source  of  pure
 water  supply  in  the  villages  Many



 839  Resolution  re:

 (Shr:  P  R  Patel]
 wells  were  flush  with  the  ground
 and  the  water  supply  was  conta-
 munated  ”

 This  is  the  condition  of  the  villagers
 in  China,  with  high  ideals  and  what-
 ever  talks  we  may  hear  today!  Then
 it  further  states

 “Every  family  in  the  co-opera-
 tive  had  been  allotted  a  small
 plot  of  land  close  to  their  house
 for  vegetable  cultivation  If  there
 was  no  suitable  land  near  the
 house,  a  piece  of  land  mn  the  flelds
 close  to  the’village  site  was  given
 This  appeared  to  be  the  general
 system  in  all  the  co-operatives
 These  plots  were  very  carefully
 and  intensively  cultivated  and  it
 wag  a  treat  to  see  many  of  them
 growing  a  rich  crop  of  vegetables”

 What  does  it  show?  It  shows  one
 thing  It  shows  that  individual  farm-
 ing  yields  more  This  shows  another
 thing,  that,  :f  there  38  attachment  to
 land,  naturally  that  also  helps  in  more
 production  However,  I  would  say
 to  hon  Members  that  we  cannot  just
 imitate  Chma_  I  wil)  Jeave  it  to  our
 friends  here  to  think  over  that  We
 have  to  follow  democratic  methods
 and  we  should  follow  the  best  thing
 that  could  be  done  in  this  country

 Then,  I  would  like  to  refer  to  a
 small  passage  from  the  Report  of  the
 Indian  Co-operative  Delegation  to
 USSR  and  Czechoslovakia  It  states
 as  follows  on  page  35

 “Private  plots  are  available
 even  on  State  farms  In  certain
 instances  the  private  income  38  as
 high  as  50  per  cent  of  the  total
 income  of  a  person  from  the  col-
 lective  ”

 If  a  man  joms  the  Collective  farm-
 ing  and  whatever  he  gets  for  all  the
 labour  from  a  plot  allotted  to  him,  he
 gets  50  per  cent  of  the  income  that  he
 gets  from  this  Collective  farm  It  has
 been  stated  here  that  whatever  is
 produced  there  in  private  farms  8
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 allowed  to  be  sold  at  whatever  price
 they  can  obtain,  while  here  our  policy
 as  quite  the  reverse  We  do  not  like
 that  farmers  should  get  more.  But
 in  Russia,  whatever  yields  they  could
 sell  in  the  market  after  giving  to  the
 State  its  fixed  share  at  a  fixed  price
 and  they  can  fetch  any  price  and  there
 w  no  limit  We  are  talking  of  ceiling
 here  We  do  not  say  that  farmers
 should  get  more  from  the  yields

 Then,  I  would  like  to  refer  to  the
 experience  of  Yugoslavia  I  would
 only  read  a  few  limes  about  this
 because  I  have  very  little  time  at  my
 disposal]  There  is  an  article  written
 by  Pasko  Romac,  a  Communist—I
 think  a  well-informed  Communist  than
 any  of  my  hon  friends  sitting  here  m
 this  House  (Interruptions),  They
 also  introduced  co-operative  farming
 The  result  was  that  the  yield  went
 down  instead  of  getting  more  The
 experience  of  Yugoslavia  will  help  us
 because  it  shows  to  us  that  Co-opera-
 tive  farming  does  not  increase  produc-
 tion  but,  on  the  contrary,  70  decreases
 production  So,  they  gave  over  lands
 to  sndividuals  That  created  imitative
 in  the  farmers  That  helps  to  achieve
 more  and  more  production  I  will  only
 read  one  line  from  the  article  It  will
 help  us

 Mr  Deputy-Speaker:  Only  two
 munutes  more

 ghri  P.  R  Patel:  I  will  read  a  few
 lines  only  from  this  article  by  Paske
 Romac  He  says

 “Production,  as  a  matter  of  fact,
 greatly  fell  and  did  not  leave  any
 surplus  for  marketing  The  society
 unvested  large  funds  m  these  co-
 operatives,  but  they  did  not  bring
 results  ”

 So,  a  more  elastic  system  has  to  be
 found  which  would  appeal  more  to
 mereasing  production  In  ‘1953,  the
 Yugoslav  Government  passed  the
 regulation  on  the  reorganisation  of  the
 peasants’  working  co-operatives  The
 basis  of  this  regulation  was  that  peas-
 ants  were  free  to  remain  in  or  leave
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 the  peasants’  working  co-operatives.
 The  result  of  the  passing  of  this  regu-
 lation  was  that  the  majority  of  the
 co-operatives  disintegrated,  since  the
 peasants  withdrew  their  membership
 from  the  co-operatives.  The  land  was
 returned  to  the  peasants,  and  they
 began  again  to  work  as  individual
 producers  So,  this  is  the  experience
 of  a  satellite  country  of  Russia.  I
 would  just  read  out  a  line  about  the
 experience  of  Poland  Very  recently,
 there  was  a  meetmg  of  the  ‘third
 Congress  of  the  Polish  United  Wor-
 kers’  Communist  Party  at  Warsaw.
 Their  experience  5  as  follows

 “The  party  and  Government
 will  not  act  on  the  advice  of  those
 dogmatists  who  would  hke  to
 speed  up  the  development  of  co-
 operative  farmmg  with  the  help
 of  admuinistrat:ve  measures,  with-
 out  taking  into  account  the  degree
 of  consciousness  of  the  peasant
 masses  or  the  need  to  protect  the
 country  from  a  regression  in  agri-
 cultural  production  similar  to  that
 which  We  experienced  between
 395l  and  1953"

 And  the  result  was

 “The  Polish  communists  will
 continue  to  place  their  main  hopes
 upon  the  so-called  ‘middle  peas-
 ant’  who  owns  less  than  the  fixed
 limit  of  20  hectares  (approximate-
 ly  50  acres)  ”

 So,  they  also  bade  good-bye  to  co-
 operative  farming  and  turned  to  indi-
 vidual  farming,  or  family  farming

 Mr.  Deputy-Speaker:  The  hon
 Member  should  conclude  now

 Shri  ह  R.  Patel:  I  would  not  take
 more  than  a  minute  It  ig  said  that
 production  increases  because  of  CO-
 operative  farmmg  But  I  would
 submit  thet  this  १8  not  a  correct  state-
 ment  I  would  just  read  out  a  line
 from  the  book  Indwn  Agneulture  in
 Bnef  pubbshed  by  the  Minustry  of
 Agniculture,  Government  of  India
 There,  at  page  34,  we  find....
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 Mr.  Deputy-Speaker:  He  might  just
 give  the  reference  only.

 Shri  ह  RB.  Patel:  At  page  38  of  the
 book,  we  find  that  m  Chma  the
 paddy  yield  per  acre  was  2,387  Ibs,
 while  in  U.S.A  it  was  3,080  Ibs;  im
 Russia,  it  was  1,918  lbs  So,  you  will
 be  pleased  to  see  from  this  that  the
 production  in  America  is  more  than
 what  it  is  m  Russia  and  in  China  or
 in  other  countries

 Pandit  K.  C.  Sharma
 temperature  is  different

 Shri  P,  Eg  Patel:  That  is  so  m
 wheat,  maize  and  other  things  also

 78  brs

 (Hapur).  The

 [Mr  Speaker  tn  the  Chair]

 So,  so  far  ag  the  figures  etc  are
 concerned,  they  show  clearly  whether
 co-operation  will  increase  production
 or  not  But  certamly  there  is  one
 thing,  that  ‘18,  that  it  will  kill  demo-
 cracy,  I  have  no  doubt  regarding  this

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Mehru):/Mr  Speaker,  Sir,  I  should
 like  to  express  my  gratification  at  the
 fact  that  the  hon  Member  has  brought
 this  resolution  before  this  House  I
 should  hke  to  express  also  my  pecu-
 laar  satisfaction  that  this  subject  of
 co-operation  and  co-operative  farming
 has  met,  to  a  smal]  extent,  with  rather
 aggressive  and  virulent  opposition
 from  some  people,  some  Members  in
 this  House  and  some  people  outside,
 because  it  would  have  been  a  pity  if
 a  move  of  this  kind  should  have  been
 quietly  and  unthmkingly  accepted
 without  considering  all  the  conse-
 quences  of  :t  Therefore,  the  person
 most  to  be  congratulated  is  the  hon
 Member  who  is  not  here.

 Shri  U.  C.  Pataatk:  I  am  here

 Shri  Jawaharlal  Nehru:  No,  I  was
 not  referring  to  the  hon  Member  Shri
 Patnaik,  but  to  another  hon  Member
 who  १3  not  here,  and  who  had  opposed
 this  idea  with  a  wealth  of  rhetorical
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 vituperation  which  is  perhaps  unparal-
 lelled

 in  this  House.  नि
 I  welcome  this  because  we  want  this

 subject  to  be  understood,  to  be  treated
 as  a  hive  subject  as  it  is,  and  not
 accepted  as  many  things  are  willy
 tully  and  then  allowed  to  be  passed
 by.

 I  must  confess,  though,  that  I  have
 not  been  quite  able  to  understand
 still,  m  spite  of  the  strength  of  langu-
 age  used  sometimes  on  the  other  side,
 the  rationale  or  the  logic  or  the
 reasonableness  or  the  science  of  the
 opposition  to  this.  I  can  understand,
 of  course,  an  unreasoned  passion,
 prejudice,  a  difficulty  to  comprehend
 something  which  you  are  not  used  to,
 apprehension,  fear  of  everything  new
 That,  of  course,  one  always  has  to
 meet  with  whenever  there  is  any  kind
 of  step  forward,  but  the  attempt  to
 argue  and  reason  about  this  has  not
 been  understood  by  me  because  in
 spite  of  every  effort  I  have  not  fol-
 lowed  that  argument

 What  are  we  after?  You  can  put  it
 in  any  way  you  hke.  We  are  after,
 well,  broadly  speaking,  raising  the
 standards  of  our  people,  increasing  our
 production,  organising  or  reorganising
 our  agrarian  economy,  so  that  it  can

 लव  better  results  and  bring  better
 results  for  the  people  me

 tee
 in  it

 and  for  the  country.  We
 having  higher  forms  of  social
 organisation;  we  are  after
 having  a  social  organisation  which
 helps  in  realising  the  social  objectives
 that  we  have  in  view.  There  are  so
 many  ways  of  approaching  this  ques-
 tion  ‘These  are  positive  approaches
 Let  us  examine  the  negative  approach
 and  it  38  only  the  negative  approach
 that  applies  to  hon  Members  who
 oppose  this  idea

 ‘The  negative  approach  :s:  do  not  do
 it,  it  us  dangerous,  people  will  not  like
 at,  there  wil]  be  trouble;  and  some-
 fumes,  it  is  even  said  that  it  will
 Jessen,  lower  production.  Well,  of
 course,  if  any  step  that  we  take  lessens
 production,  not  suddenly  but  basically,
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 then  it  is  a  wrong  step.  It  is  not  a
 matter  for  argument.  If  anything  is
 done  which  basically  lowers  our  pro-
 duction,  yield  per  acre,  it  is  a
 step,  because,  obviously,  we  are  aim~
 ing  at  higher  production,  and  one
 reason,  among  others,  why  we  com-
 mend  the  co-operative  method  is  te
 increase  production.  If  one  wants  to
 argue  on  that  subject,  one  should
 argue  on  the  basis  of  facts,  figures
 etc,  and  present  a  scientific  argument.
 There  35  no  good  my  making  a  state-
 ment,  and  an  hon.  Member  contradict.
 ing  that  statement.

 Nevertheless,  |  want  this  House  to
 consider  for  a  minute  the  negative
 aspects  of  It.  If  we  do  not  do  it,  then
 what  do  we  do  about  our  agrarian
 economy  and  agriculture—that  is,  if
 we  leave  it  in  the  small  tiny  patches,
 tiny  holdings,  the  poor  farmers  strug-
 gling  hard  to  eke  out  a  poor  subsis«
 tence,  some  a  little  better,  some  a
 httle  worse,  but  all  really  on  a  level
 of  just  eking  out  their  subsistence;  a
 bad  harvest  comes  and  they  are
 knocked  on  the  head

 Now,  it  is  conceivable  that  with  a
 great  deal  of  help  from  the  State,  or
 otherwise,  the  yield  might  go  up  a
 little—by  better  seeds,  better  this,
 better  that,  slightly  better  techniques,
 although  hon.  Member  Shri  Vajpayee
 does  not  seem  to  )ike  any  better  tech-
 niques  because  that  might  be  mecha-
 nisation.  If  you  use  a  better  plough,
 it  may  be  mechanisation.  I  do  not
 know  at  what  stage  mechanusation
 comes  an.

 Shri  Vajpayee:  I  am  opposed  to
 tractors,  to  the  use  of  tractors.

 Shri  Jawaharlal  Nehru:  I  see.  I  do
 not  know  if  the  hon.  Member  is
 opposed  to  a  big  tractor  or  a  small
 tractor,  or  all  tractors  ‘Tractor’  is  a
 vague  word  There  are  tractors
 almost  as  big  es  half  the  size  of  this
 House;  there  are  tractors  as  small  as  a
 tiny  car—just  an  overgrown  plough
 39  a  tractor.
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 So  I  am  not  entering  into  that  argu-
 ment.  But  it  is  worth  considering
 what’  all  this  leads  to.  What  is  the
 negative  aspect?  Leaving  things  as
 they  are,  I  submit,  leads  to  the  mevi-
 table  conclusion  that  you  want  to
 petrify  the  poverty  of  the  peasants  and
 the  poverty  of  this  country  I  say
 there  is  no  escape  from  that  conclu-
 sion,  leaving  things  as  they  are.  Of
 course,  it  may  be  that  this  process  may
 take  a  little  longer  for  them  to  go
 under,  but  most  of  them  hve  at  the
 verge.

 Therefore,  the  first  thing  that  we
 have  to  decide  is  that  we  cannot  leave
 things  as  they  are.  Or,  if  you  like  to
 put  it  ths  way,  we  are  just  not  going
 to  admit  or  accept  the  fact  of  Indian
 poverty  continuing  or  the  poverty  of
 our  agricultural  classes  continuing.
 And  if  Shr:  Masant’s  views  are  accept-
 ed,  whatever  may  happen  to  the  cities
 or  industries—they  may  advance  or
 not—one  thing  is  certain,  that  the
 Indian  peasant  remains  poor  and
 becomes  poorer  and  poorer,  with  his
 small  patch  of  land,  and  he  just  never
 gets  out  of  this  morass  of  poverty

 Now  that  is  a  conclusion  which,  I
 am  quite  certain,  nobody  will  think-
 ingly  accept;  they  may  unthinkingly—
 some  hon  Members  apparently  do—
 but  thmkingly  they  will  not  accept,
 because  we  all  want  progress

 Now,  therefore,  the  negative  aspect
 has  to  be  ruled  out  The  positive
 aspect  has  to  be  put  there,  the  positive
 aspect  of  increasing  our  food  produc-
 tion,  of  reforming  our  agrarian  eco-
 nomy  and  all  that.  How?  Now,  I  do
 not  mean  to  say  that  there  is  only  one
 particular  way  of  doing  it—I  mean
 one  rigid  way—although  the  broad
 approach  may  be  more  or  less  the
 same

 Also  consider  this  While  we  may
 compare  conditions  in  Russia  or  China
 or  Yugoslavia  or  Poland  or  America
 and  we  should  profit  by  them—I  see
 absolutely  no  reason  why  we  should
 not  profit  by  something  that  has  been

 a
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 done  in  America  or  China  or  Russia
 or  Poland  or  Yugoslavia—I  just  do
 not  understand  this  kind  of  apprehen-
 sion  and  fear  that  we  may  do  some-
 thing  that  has  been  done  in  China  and
 that  may“lead  us  to  perdition  I  do
 not  accept  the  basic  philosophy,  if  I
 may  use  the  word,  of  China  at  present;
 it  is  up  to  them  to  do  what  they  like,
 and  it  is  up  to  me  to  do  what  I  like,
 as  I  do  not  accept  the  basic  philosophy
 of  any  other  countries.  But  I  do
 accept  the  fact  that  if  a  country  does
 something  well,  I  should  profit  by  it
 and  learn  from  :t  and  copy  it,  if  neces-
 sary,  whether  it  38  America  or  China
 or  Russia  or  Poland  or  any  other
 country

 But  having  said  that,  it  is  also
 equally  important  to  remember  that
 anything  that  we  do  should  fit  in  with
 conditions  m  India  We  have  to
 evolve  our  own  policies,  profiting  by
 the  experience  of  the  rest  of  the
 world  Again,  in  evolving  our  policies,
 there  is  a  major  consideration,  that  is,
 however  good  some  kind  af  social
 progress  might  be,  ultimately  social
 progress  comes  from  certain  objective
 conditions  existing  m  that  area,  in  that
 country  where  we  are  doing  that  The
 best  of  theoretical  approaches  will  not
 fit  in  uf  the  objective  conditions  are
 not  ready  for  it.  All  these  factors
 have  to  be  borne  in  mind

 Now,  I  have  not  a  shadow  of
 doubt—I  say  so  with  respect  to  those
 who  may  disagree  with  me—that  co-
 operatives  are  the  right  approach,  that
 co-operative  farming  is  the  right
 objective  to  aim  at  The  only  criti-
 cism  that  might  be  a  valid  criticism—
 I  do  not  say  it  is—is,  how  far  our
 objective  conditions  in  all  the  parts  of
 India  are  suited  for  that  at  the  present
 moment?  Might  be.  Or  one  may
 say—and  rightly  say—‘You  cannot
 have  this  kind  of  thing  which  requires
 a  good  deal  of  training,  without  any
 trained  persons  to  do  it;  you  cannot
 simply  pass  a  law  and  expect  things
 to  happen’  Now,  these  are  right
 approaches  and  right  criticisms  which
 we  can  answer  or  remedy  or  do  away
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 with  by  traiming  people  or  by  creating
 those  objective  conditions,  That  is  a
 different  matter.  That  3s  the  scientific
 approach  to  the  problem.  It  is  not
 good  enough  just  to  say  that  co-
 operative  farming  or  co-operatives  are
 unsuited  or  something  new  or  some-
 thing  against  the  genius  of  the  Indian
 people,  something  against  the  lack  of
 genius  of  the  Indian  farmer—cal]  it
 whatever  you  like—and,  therefore,  you
 must  not  have  them  That,  of  course,
 has  no  meaning  That  is  an  unscienti-
 fic  approach  And,  if  you  accept  that,
 you  accept  remaining  sunk  in  poverty
 ali  the  tume  because  you  can  never  go
 ahead  without  doing  something  new

 On  the  other  hand,  it  would  not  be
 correct  to  say  that  co-operative  farm-
 ing  38  good  and,  therefore,  have  7
 everywhere  tomorrow,  because,  that,  J
 think,  ig  difficult  I  agree  with  Shn
 Patnaik  that  it  would  not  be  practi-‘
 cable  for  me  to  say  something  which
 I  cannot  do  In  doing  that  I  have  to
 prepare  the  ground,  I  have  to  prepare
 the  people’s  minds,  I  have  to  win  them
 over

 And,  there  35  the  question—I  thnk
 Shri  Vajpayee  referred  to it  with  some
 force  of  voluntariness  or  not  That
 too  is  an  odd  question  It  78  an  odd
 question  so  long  es  our  Constitution,
 as  it  35  today,  remains  in  this  coun-
 try  If  the  Constitution  38  broken
 down  and  changed,  I  do  not  know
 what  wil]  happen  I  cannot  guarantee
 then  But,  so  long  as  the  Constitution
 is  here,—a  democratic  Constitution,
 —,  these  fears  and  apprehensions
 ere  unfounded  But,  I  would  go
 further  than  that  It  738  difficult—I
 would  say  almost  impossible  in  Indian
 conditions,  certainly  impossible,  else-
 where  it  is  hardly  possible—to  bring
 about  this  kind  of  change-over  over
 a  wide  country  by  methods  of  com-
 pulsion  ‘You  cannot  ‘You  can  pass  a
 law  in  a  sense;  but  you  have  to  get
 people  to  work  that  law  and  get  people
 im  hundreds  and  millions  to  work  that
 law  Otherwise,  you  do  not  succeed
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 even  if  you  are  prepared  to  have  a
 measure  of  compulsion.

 And  yet  it  seems  to  me  quite
 absurd  to  say  that  one  farmer
 can  hold  up  the  whole  village  and  can
 prevent  that  whole  village  from  go-
 ang  ahead  I  do  not  accept  that  posi-
 tion  I  want  to  make  it  perfectly
 clear  If  you  accept  that  position  there
 will  be  no  law  passed  by  this  Parlia-
 ment  or  by  a  village  panchayat  or  by
 the  village  co-operative;  it  is  mmpos-
 sible  If  the  village  co-operative  wants
 to  do  something  and  one  man  says,
 ‘No,  I  veto  :t’,  the  village  co-operative
 becomes  helpless  No  co-operative  can
 function  like  that,  no  panchayat  can
 function  lke  that,  no  legislature  can
 function  Democracy  does  not  mean
 that  each  person  can  hold  up  the  rest
 of  the  community  So,  fundamental-
 ly,  this  thing  can  only  come  by  a
 widespread  general  acceptance  of  it,
 some  enthusiastic  acceptance  of  :t,  if
 you  like,  rather  passive  acceptance,
 but  acceptance

 Then  again  Shri  Vajpayee  talked
 about  pressures  being  exercised  and
 among  them,  I  belzeve,  he  mentioned’
 Oh,  you  stop  water  and  this  and  that.
 I  want  to  make  it  perfectly  clear  that
 if  we  consider  a  policy  a  right  policy,
 we  shall  give  every  incentive  in
 favour  of  that  policy  Not  a  question
 of  pressure  Yes,  it  would  be  a  wrong
 pressure  to  cut  off  water  I  do  not
 mean  that  kind  of  thing,  but,  of
 course,  other  incentives  just  as  today
 we  give  or  try  to  give  incentives  to  the
 good  farmer  who  grows  more  and
 give  prizes  or  awards  and  take  him

 ,for  Bharat  darshan  or  a  tour  all  round,
 whatever  you  like  That  35  a:differ-
 ent  matter  We  give  him  incentiv
 For  a  right  policy  we  have  to  do  it.
 Are  we  to  give  incentives  for  sloth
 for  the  lazy  farmer,  the  bad  farmer,
 the  backward  farmer  or  to  a  person
 who  just  refuses  to  change  even
 though  the  world  may  change?  Surely,
 we  are  going  to  give  incentives
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 Sari  ह  R.  Patel:  Will  it  not  be  dis-.
 crimination  if  some  preference  is  grven
 to  one  type  of  farmer?

 Shri  Jawaharlal  Nehru:  It  will  be
 discrimination  We  will  exercise  this
 discrimination  every  time  for  better
 work)  Discrimmation  is  given  to  the
 better  worker  by  better  wages  He
 produces  more  and  we  give  him  better
 wages  Discrimination  2  allowed  to
 the  better  farmer  because,  of  course,
 he  produces  more.  That  is  a  type  of
 incentive  that  you  do  always  give  In
 fact,  I  should  like  that  type  of  discri-
 mination  somehow  to  be  applied  to  all
 our  factories  and  farms  and  plants  and
 even  government  services  But,  it  38
 difficult  in  government  service  because
 In  government  service  everything  goes
 by  time-scale  and  time-scale  rather
 suppresses

 I  put  it  to  this  House  that  we  had
 rather  shghtly  lost  ourselves  in  think-
 ing  about  these  questions,  af  I  may
 say  so,  n  a  rather  wrong  way  I  say
 80  with  all  respect  What  has  Yugo-
 slayia  done?  What  has  some  other
 country  done?  We  ask  whether  this
 is  democracy  or  not  Of  course  we
 shoulg  profit  by  what  Yugoslavia,
 Russia,  China  or  America  or  England
 or  Germany  has  done  That  38  a  diff-
 erent  matter  We  are  trying  to  mea-
 sure  these  questions  by  yardsticks
 which  really  may  be  useful  occasion-
 ally,  but  which  have  no  great  rele-
 vance  today  We  ought  to  consider
 the  conditions  in  India  We  have  to
 consider  how  to  achieve  our  objective
 What  is  the  best  way?  When  I  say
 conditions  in  India,  it  means  not  only
 the  agricultural  conditions  but  the  peo-
 Ple  of  India  too—the  farmer  and
 everything  comes  into  the  picture  I
 have  no  doubt  theoretically—let  us
 take  the  theoretical  part  of  it—co-
 operation,  co-operative  working  725  good
 7  every  single  department  of  human
 actuvity,  except  perhaps  high  artistic
 effort  vocationally  and  that  is  a  diff-
 erent  thing  Even  there  co-operation
 is  good  But  I  can  understand  the
 individual  creative  artist  You  cannot
 produce  a  book  by  co-operation  The
 individual  writer  writes  a  book  or  a
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 poem  or  whatever  it  may  be.  Leaving
 such  artistic  activity,  m  every  other
 activity,  co-operation  is  the  better
 method  ‘There  can  be  no  doubt  about
 it  m  theory  You  may  raise  difficul-
 ties  that  m  practice  people  may  not
 accept  it  Let  us  meet  that  por:nt.
 But  it  38  a  better  way  of  hfe  and  in
 fact  it  is  an  mevitable  way  of  hfe
 when  you  hve  in  crowded  communi-
 ties  It  ais.  all  right  that  in  a  sparsely
 populated  country,  people  have  large
 farms  living  apart  from  each  other  If
 you  go  to  the  Vedic  age,  when  there
 was  much  more  land  than  the  people
 presumably  the  land  tenure  system
 was  then  suited  to  that  time  when
 there  was  vast  land  and  forest  area  75
 a  relatively  small  population  You
 cannot  create  condhtions  of  the  Vedic
 age  in  terms  of  the  population  in  India
 today  It  was  one  hundred  times  less
 or  more  than  one  hundred  times  less
 than  today  and  it  grows  apace  The
 problem  has  changed  Because  the
 problem  has  changed  you  cannot,  even
 for  that  reason,  apply  the  old  methods
 of  dealing  with  it  There  is  no  other
 way  I  say  with  some  confidence  that
 there  35  no  other  way  except  the  cé-
 opefative  way  Now,  co-operation  can
 be  of  many  types  There  are  the  ser-
 vice  cO-operatives  and  they  too  can
 be  of  many  types  There  38  the  joint
 cultivation  type  and  they  too  are  of
 several  types

 Now  again,  there  was  the  old  idea
 ot  the  separate  farm  There  75  noth-
 ing  bad  in  it  but  it  i8  good  enough  only
 when  the  people  are  few  and  the  land
 is  much  07  else,  you  conceive  of  the
 fandlord  system  or  the  jagirdari
 systm  where  a  person  has  a  big  farm
 and  can  profit  by  it  and  large  numbers
 are  held  as  serfs  m  that  farm  If  you
 reject  that,  as  you  must,  the  alter~
 native  is,  if  you  have  too  many  people
 and  too  little  land  to  give  each  of  them
 an  adequate  quantity  of  land,  what
 are  you  to  do?—a  little  square  or
 patch  of  land  to  each  mdividual  liv-
 ing  a  terribly  hard  life  and  getting
 hardly  anything  at  the  end  of  it  and
 the  population  increasing  and  making
 that  problem  more  and  more  diffieutt?
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 “There  35  no  solution  that  way  That
 ds  accepted

 The  solytion  hes  only  in  two  ways
 ‘One  is  co-operation  and  ultimately  co-
 operative  farming  and  the  second  5s
 drawing  people  away  from  the  land
 into  industries—whether  that  industry
 35  big,  middle  or  small  is  another
 matter  <A  fact  which  is  rather  uni-
 que  in  the  history  of  our  country  and
 which  no  doubt  many  hon  Members
 of  this  House  know  is  the  ratio  of
 agricultural  and  urban  population  in
 India  and  how  it  has  varied  In  every
 country  of  Europe,  so  far  as  I  know,
 an  most  of  the  industrialised  countries
 of  Europe  throughout  the  l9th  century,
 the  urban  population  went  up  By
 urban’  I  mean  particularly,  the  popu-
 lation  engaged  in  industry  It  went
 up  and  up  The  agricultural  popula-
 tion  went  down  somewhere  to  550
 60  40  somewhere  somewhere  40  60  and
 soon  In  America,  of  course,  the  agri-
 cultural  population  38  much  less  Pro-
 portionately  India  is  one  of  the  very
 few  countries—I  do  not  know  the
 figures  relating  to  other  countries—
 where  throughout  the  !9th  century  and
 might  up  to  a  part  of  the  20th  century
 the  rural  population  went  up  and  up
 at  the  cost  of  the  urban  population
 where  m  spite  of  the  fact  that  great
 cities  like  Calcutta  and  Bombay  were
 built  up  the  total  urban  population
 went  down  and  down

 What  does  that  mean?  Lack  of  op-
 Portunities  of  work,  lack  of  industnal
 activities,  and  everybody  for  lack  of
 that  falling  back  on  the  land  and  be-
 coming  a  burden  on  the  land  The
 land  was  not  empty  The  land  was
 full,  and  more  and  more  people  came
 That  is  the  basic  cause  of  India’s  po-
 verty  the  burden  on  land  So  we  have
 to  take  away  people  and  give  them
 occupation  By  ‘taking  away’  I  do
 not  mean  bring  them  to  Calcutta  oo:
 Bombay  and  leave  them  there,  but  have
 industrial  activities  there,  whether  :t
 be  small  industry,  big  industry,  cot-
 tage  industry,  whatever  you  like  That
 i$  one  aspect  of  it
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 ,  The  other  aspect  is  the  co-operative
 approach  to  land  problem  I  submit,
 Siz,  this  is  the  logical,  scientific  and
 reasonable  approach  to  it.  Further,
 apart  from  that,  it  helps  you  in  the
 other  objective  you  have;  that  ts  to
 say,  we  have  १७  raise  primarily  the
 Production  from  land  Now,  it  goes
 without  much  argument—surely,  it
 should  be  obvious—that,  given  other
 things  being  equal,  with  better  techni-
 que,  with  better  methods,  production
 is  more  That  is  the  lesson  all  over
 the  world  that  you  can  learn  from  it
 To  say  that  primitive  tools  or  bad
 technique  will  give  you  more  seems
 to  be  on  the  face  of  it  contradictory

 Now,  better  techniques  cannot  be
 utilised  on  small  patches  of  land
 It  35  difficult  It  38  possible  for  a  big
 farmer  with  a  very  big  farm  of  hund-
 reds  and  hundreds  of  acres  to  use
 better  techniques  When  you  are  not
 having  that  you  have  to  come  back
 to  small  farms,  small  holdings  You
 cannot  utilise  better  techniques  there
 I  am  not  for  a  moment  talking  about
 tractors  Not  that  I  am  opposed  ‘to
 tractors  but  I  do  not  think  that  trac-
 tor,  in  piesent  conditions  in  India  can
 be  used  on  a  mass  scale  It  may  be
 used  and  it  should  be  used  I  am  not
 thinking  of  tractors  but  I  am  think-
 ing  nevertheless  in  terms  of  better
 tools  and  better  techniques  They
 cannot  be  utilised  on  small  patches  of
 land  First  of  all,  the  small,  poor
 agriculturist  has  no  resources  at  all
 Secondly,  he  has  no  mental  traming
 background  to  do  it  He  just  can’t  do
 it  Therefore,  in  order  to  use  these
 techniques  you  have  to  have  larger areas

 For  my  part  I  do  not  want  the
 area  to  be  too  large  for  other  reasons
 not  connected  with  this,  although  a
 larger  area  will  give  more  production
 T  have  no  doubt,  for  instance,  if  I  may
 say  so,  that  a  State  farm  of  000  acres,
 10,000  acres  or  20,000  acres  will  yield
 good  results

 Shri  P  R  Patel:  In  Rajasthan  thev
 failed
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 Rajasthan?  I  am  grateful  to  the  hon
 Member  for  reminding  me  In
 Rajasthan  the  most  wonderful  results
 are  being  achieved  today—amazing
 results  ]  am  gomg  to  see  it  in  the
 next  week  In  about  four  days  tume
 I  am  visiting  that  place  They  only
 had  5000  acres,  and  the  crops  there,
 I  am  told  by  people  who  have  seen
 them,  are  just  astonishing  A  normal-
 ly  4  ft  high  crop  ७  30  ft  high  there

 i  Shri  P.  R  Patel:  This  information
 ‘was  given  in  the  Assembly  there

 Shri  Jawaharlal  Nehru:  Crops  do
 not  grow  in  the  Assembly,  crops  grow
 m  the  fields

 But  I  say,  I  do  not  recommend  that
 I  am  not  recommending  that,  except
 that  I  think,  we  snould  have  _  State
 farms—few  or  more  is  a_  different
 matter  We  are  not  suggesting  that
 as  the  normal  pattern  of  agricultural
 economy,  not  because  it  does  not  pro-
 duce  more  but  because  there  are  other
 human  factors  involved  and  many
 things  which  we  do  not  accept  But  I
 do  think  where  possible,  without  dis-
 turbance  to  the  people  there,  state
 farms  can  be  created,  they  should  be
 created—a  few  such  farms—for  a
 variety  of  reasons,  for  greater  experi-
 mentation  and  greater  production
 ‘which  will  come  to  the  States,  I  car
 not  say  as  a  reserve,  but  to  meet  2
 contingency  But  that  is  by  the  way
 ‘We  are  aiming  at  an  agrarian  economy
 by  having  small  farms  co-operativelv
 organised  oh  the  village  basis,  because
 I  would  rather  that  the  area  was  not
 too  big,  for,  I  do  not  think  co-opera-
 thon  functions  successfully  if  it  35  too
 big  Co-operation  is  essentially  the
 idea  of  a  big  family  becoming  bigger
 and  bigger

 And  here,  may  I,  with  all  respect
 put  an  aspect  before  this  House,  and
 especially  before  the  hon  Member
 Shr:  Vajpayee?  What  is  a  large  Hindu
 famuly  except  a  co-operative?  A  large
 Hindu  family  mdulging  in  joint  culti-
 ‘vation,  what  is  it  except  a  co-opera-
 tive  for  that  area?  Itis  It  functions
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 now  Just  enlarge  that  idea  af  joint
 farming  and  make  the  whole  village
 into  a  family  It  ig  just  a  slight  en-
 largement  of  that  idea  There  is  noth-
 ing  novel  about  :t,  nothing  very  revo-
 lutionary  about  it

 I  do  not  want  that  to  go  beyond  a
 village  or  two  villages  if  you  like,
 because,  otherwise,  that  very  intimate
 factor  is  lost,  the  knowledge  of  each
 other  Strangers  come  in  and  people
 do  not  know  one  another  Then
 two  things  may  happen  One  is,
 the  official  may  come  in  there
 and  I  want,  as  far  as  _  possible,
 not  to  have  official  intrusion  Secondly,
 a  few  clever  people  in  that  group  of
 big  villages  may  become  bosses  there
 and  may  exploit  others  Of  course,
 there  is  always  that  danger  in  every
 democratic  institution  But  there  it
 is  But  in  a  small  village  where  peo-
 ple  know  each  other,  the  sense  of
 knowledge  of  almost  family  relation
 ship  78  still  there  Therefore,  they
 know  who  the  knaves  are  and  who
 the  good  people  are  More  or  less
 they  can  pull  together  and  quarrei
 together  and  still  carry  on  This  7९
 the  idea  That  is,  a  village,  or  ma,
 be  two  villages  if  one  village  is  too
 small  a  umt  will  form  a  co-operative
 unit,  and  these  units  forming  ten  to
 2  units,  will  become  a  union  of  co-
 operatives  for  economic  purposes  and
 for  various  things  A  small]  unit  may
 not  be  capable  of  producing  results  or
 may  not  be  wholly  viable  But  the
 union  35  viable  It  can  hélp  them
 That  is  the  approach  to  this  question,
 and  if  they  can  undertake  joint  culti-
 vation,  well  and  good  They  can  do
 so  tomorrow  well  and  good  But  I
 do  not  ask  them  to  do  so  because  I
 realise  good  as  joint  cultivation  1S,
 vou  grow  into  it  It  cannot  be  im-
 poscd  You  have  to  learn  it  and  learn
 the  psycho  of  it,  and  learn’  the
 practice  of

 So  far  as  practice  is  concerned,  3
 think  it  3s  of  the  utmost  importance
 that  from  now  onwards  we  shou'd
 tram  peop]  large  numbers  of  peo-
 ple;  :t  will  never  succeed  unless  they
 are  trained  co  operators  and  training
 means,  the  Central  Government  and
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 the  State  Governments  and  the  Com-
 munity  Development  movement,  all
 should  undertake  this  task  m  its
 various  stages  and  degrees  First,
 there  should  be  some—not  too  many
 but  a  fairly  hmited  number—high-
 class,  trained  people  who  are  really
 experts  in  it,  and  whem  we  tram
 We  may  have  special  classes,  in  our
 agricultural  colleges,  rural  institutes
 and  other  places  That  is  to  say,  every
 State  should  have  a  handful  of  people,
 with  complete  knowledge  and  exver-
 ience  The  next  stage  s,  people  of  a
 good  deal  of  experience,  not  with  that
 much  standard,  but  still  The  next
 stage  is  of  course  the  Panchs  and  the
 Surpanchs  who  should  be  given  some
 training  70  7  by  the  co-operatives,  by
 the  Community  Development  move-
 ment,  etc,  so,  that  there  should  be
 a  large  base  of  some  training,  a  httle
 higher  base  of  more  adequate  training
 and  the  top  with  really  very  high-class
 training  That  is  essential

 The  other  part  which,  I  said,  १३  the
 psychological  part,  grows  and  will
 grow  if  they  start  in  two  ways  if
 they  start  with  service  co-operatives
 and  work  at,  and  work  it  to  a  success,
 the  next  step  is  the  smaller  step  for
 them  It  is  not  I  who  decide  or  Parha-
 ment  that  decides  The  service  co-
 operative  decides  They  decide  it-
 I  do  not  come  into  the  picture  at  all
 If  they  want  some  help  from  us,  we
 should  try  to  give  it  They  will  decide
 it  ultimately  by  their  own  experience
 an  the  service  co-operatives  as  well  as
 by  seeing  how  they  are  functioning  m
 the  joint  cultivation  areas  The  farmer
 goes  more  by  example  than  by
 theory  These  are  the  stages  that  I
 see

 I  accept,  I  am  convinced  that  for  a
 variety  of  reasons  joint  tivation  35
 desirable  for  greater  production,
 greater  cohesion  and  a  progressive
 removal  of  class  distinctions  It  is  an
 important  thing  This  is  the  psycho-
 logical  part  of  it.  You  change  gra-
 dually,  not  suddenly,  the  whole  social
 fabric  of  the  village  in  that  way  A
 co-operative  functioning  lke  this,  a

 MARCH  38,  959  Co-operative  Farming  8408

 panchayat  and  all  these  village  orga-
 nisations,  should  build  up  the  real
 democratic  basis  of  our  society.
 Whether  you  look  at  at  from  this  larger
 framework  of  gomg  towards  a  social
 structure  which  is  more  in  consonance
 with  the  ideals  which  you  are‘aimmg
 at,  More  m  consonance  with  real  demo-
 cracy  as  well  88  a  more  productive
 structure  and  gradually  leading  up  to
 raising  the  peasantry  and  the  farmers
 to  a  higher  level  of  life,  whichever
 way  You  look  at  at,  it  is  desirable  My
 saying  so  does  hot  mean  that  it  7
 simple  and  easy  It  means  each  step
 following  the  other,  ४  means  hard
 work,  millions  of  people  being  ap-
 proached  It  means  also  not  too  rigid
 an  approach  A  broad  outlook  may
 be  clear  enough,  but  in  its  application,
 7  should  not  be  rigid

 I  am  not  an  expert,  but  in  a  huge
 country  hke  India,  I  do  not  hke  any
 ngid  approach  which  must  apply  to
 every  bit  of  India  jometimes  the
 approach  you  may  make  to  a  wheat-
 growing  area  may  not  be  the  same  as
 the  approach  to  a  rice-growing  area
 Conditions  are  different  and  the  ap-
 proach  will  have  to  be  adapted  to  the
 conditions  Let  not  the  approach  be
 too  rimd  It  should  be  flexible  and,
 inevitably,  there  will  have  to  be
 stages  The  first  stage,  broadly  speak-
 ing,  is  the  service  co-operatives,  multi-
 service  cooperatives  There  too,  I  do
 not  wish  to  be  rigid  about  it  The
 next  Stage  33  Joint  cultivation  societies,
 not  suddenly  overnight  all  over  the
 country,  gradually,  the  service  cO-
 operatives  will  become  joint  cultiva-
 tion  societies  There  will  be  a  period
 when  you  can  see  both  functioning
 and  there  will  be  better  experience

 In  theory,  I  would  submit  to  the
 House,  there  can  be  no  doubt  that
 jomt  cultivation  is  better,  more  pro-
 fitable  and  better  from  the  social  point
 of  view,  from  the  point  of  view  of
 greater  production  and  bringing  higher
 techniques  ै  fair  amount  of  land
 that  is  often  wasted  today  in  boun-
 daries  and  other  things  can  be  culti-
 vated  and  that  raises  the  income  of
 that  area
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 Of  course,  the  House  will  remember
 that  we  have  said  that  the  ownership
 of  the  land  will  continue.  Some  peo-
 ple  say  that  this  is  either  a  ruse  or
 even  if  we  mean  it,  we  will  not  be
 able  to  stick  by  it.  I  do  not  know;
 how  can  I  say  about  the  future?  This
 concept  of  ownership  is'a  peculiar
 eoncept  which  has  changed  through-
 out  the  ages.  The  House  knows
 Acharya  Vinoba  Bhave  thinks  there
 should  be  no  ownership  of  land  at  all.
 There  it  is;  I  respect  it  and  I  should
 be  very  happy  indeed  if  that  was  so.
 But  I  do  not  think  it  can  be  so  today.
 I  do  not  reject  it  at  all,  but  I  do  not
 think  it  is  feasible  today  and  therefore,
 I  do  not  press  for  it,  But  this  idea

 ‘of  ownership  itself  is  an  incorpcreal
 thing,  almost  an  invisible  thing.
 Suppose  there  is  a  very  big  zamindari
 and  a  limited  liability  company  with
 shares.  The  man  owns  l0  per  cent
 of  the  land.  But  he  cannot  say,  “this
 particular  bit  of  land  is  mine”.  He
 owns  0  per  cent  of  the  larger  area;
 the  ownership  is  solid  enough.  He
 gets  the  dividends,  or  whatever  it  is.
 So,  ownership  remains  and  ownership
 tends  to  become  that.  Today  land  of
 course,  is  only  terribly  important  in
 countries  which  are  industrially  back-
 ward.  Itis  somewhat  important  every-
 where,  but  it  is  more  important  in  in-
 dustrially  backward.  communities,  But
 wherever  industry  goes  ahead  owner-
 ship  becomes  scrips  and  _  shares,
 ownership  becomes  credit,  an  invisible
 thing.  A  man  with  credit  can  raise
 almost  any  amount  to  start  industries,
 do  this  and  that  and  sometimes
 to  bamboozle  people;  but  that  is
 8  different  matter.  The  whole
 concept  of  ownership  is  changing
 and  yet  we  are  sticking  to  owner-
 ship  by  sitting  on  a  square  yard
 of  land  and  being  proud  that  “this
 square  yard  is  mine  and  nobody  can
 take  it”.  Even  there  it  goes,  as  com-
 munal  life  goes—not  “communal”  in
 the  Indian  sense  of  the  word,  limited
 sense.  In  the  cities  there  used  to  be
 toads  privately  owned,  bridges  pri-
 vately  owned,  all  kinds  of  things.  Now
 a  rosd  has  become  a  public,  municipal
 property,  a  bridge  has  become  munici-
 pal  or  public  property,  public  utilities

 and  so  on.  Railways  and  so  many
 things  have  become  public  property.
 The  idea  of  private  ownership  changes
 and  the  public  and  the  individual
 benefit  by  it.  So,  this  changing
 society  changes  its  ideals  about  these
 basic  forms  of  ownership.  That  will
 happen.  One  should  not  be  afraid  of
 it.  In  fact,  one  should  welcome  that,
 provided  it  leads  to  the  objectives  that
 we  are  aiming  at.

 Of  course,  all  this  that  I  have  said
 just  now  has  really  no  relation  to  this
 petty,  limited  problem  of  cultivation
 or  joint  cultivation.  That  is  a  linnted
 problem  and  that  can  be  justified,
 quite  apart  from  other  sociai  ap-
 proaches,  I  have  said  this  because  I
 find  a  certain  note,  even  on  those  who
 approve  of  this  a  certain  note,  some
 times  of  apology,  sometimes  of  appre-
 hension  “Oh,  let  us  experiment,  Iet  us
 see  what  happens”.  I  just  don’t  ux.der-
 stand  it.  Experiment  what  witn?  We
 have  been  experimenting  on  ‘sid  for
 the  last  20,000  years  or  10,000  67
 whatever  the  period  may  be.  Land
 is  a  place  where  experiments  have
 been  taking  place  more  than  cn  y-
 thing  else;  modern  industry  is  a  new
 thing.  Land  has  been  experimented
 upon  by  everyone  for  thousands  of
 years.  And  does  anybody  imagine
 that  the  starting  of  co-operatives.
 or  joint  cultivation  is  a  dangerous
 experiment  which  may  lead  to  all
 kinds  of  harmful  consequences?  I
 just  don’t  understand  this  business.
 Of  course,  we  have  experimented
 with  various  forms;  all  social
 forms  are  experimented,  experi-
 mented  in  the  sense  from  one  to  a
 higher  form.  The  object  i;  that  we
 should  not  remain  where  we  remain
 and,  worse  still,  to  go  down.  Well,  it
 is  experimenting  in  the  wrong  direc-
 tion.

 So,  I  submit  that  in  whatever  way
 you  look  at  this  problem,  you  are
 driven  to  this  conclusion  thet  our
 future  lies  in  a  co-operative  approach,

 Ws  would  add,  a  co-operaiive  approach
 not  in  the  land  only  but  in  the  indus-
 try  also.  For  the  moment,  we  are
 dealing  with  land.  The  co-cpcrative
 approach  has  to  be  prepared  for,
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 worked  for,  trained  for.  We  start,  :f
 we  go  by  stages,  rapid  stages  I  hope,
 but,  nevertheless,  stages.  And  that
 is  why  I  would  myself  venture  to
 support  the  amendment  put  forward
 by  my  colleague  Dr.  Ram  Subheg
 Singh.  Not  that  I  have  839  objectyon
 to  the  main  Resolution.  Only  [  want
 to  make  tt  a  practical  appioach.  I
 should  like  the  main  Resvtution  if  i:
 could  be  effected  as  rapidly  as
 possible.  I  shall  welcome  it  But,  for
 the  moment,  a  practica!  approach  :s
 given  yo  Dr.  Ram  Subhag  Singh's  reso-
 lution.

 One“ffing  more  Shr:  Patnaik  said
 something  about  a  Parliamentary
 committee  or  commission  being
 appointed  to  study  this  question.  I  do
 not  know;  I  do  not  myself  understand
 how  that  will  be  profitable  at  this
 stage  Maybe,  at  some  stage  it  will
 be  useful  We  are  studying  in  aj!
 manner  of  fields—the  Planning  Com-
 mission  studies  it,  the  All  India  Con-
 gress  Committee  has  got  rather  high
 power  sub-committees  studying  it  and
 an  a  sense,  the  Co-operative  Move-
 ment,  of  course,  is  studying  it.  And
 many  Members  of  Parliament  have
 theirown  committees,  Party  commit-
 tees  and  others.  Certainly,  let  us  study
 It  in  that  informal  way  But  I  do  not
 think  it  will  be  any  good  for  a  formal
 committee  to  study  it  and  try  to  find
 out  as  to  what  has  happened  and,  :f
 I  may  refer  to  Shri  Patnaik's  speech,
 what  Mr  Darhng  said  some  time
 ago.  It  35  totally  immaterial  as  to
 what  Darling  said  or  did  not  say  or
 did  or  did  not  do—Darling’s  work  is  of
 the  past  which  is  of  no  interest  to  me—
 or  what  faults  we  committed  in  the
 past.  Of  course,  we  have  committed
 faults  during  the  British  time  and
 during  the  subsequent  time.  The  past
 is  all  right  where  it  is.  Let  it  remain
 there.  We  have  to  do  with  the
 present  and  more  so  with  the  future.

 Shri  Sinhasan  Singh:  About  ceiling,
 whether  land  on  which  co-operation  is
 to  begin  will  be  carved  out  from
 bigger  landholders?  About  ceilings,
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 he  has  himself  given  in  the  Second
 Planning  Commission’s  Report  that
 certain  types  of  land  will  be  exempted
 trom  ceilings,  that  33,  plantations,  big
 farms,  sugarcane  companies  farms  and
 all  these  farms  will  be  exempted.

 Shri  Jawaharlal  Nehru:  I  have  not
 quite  understood  the  hon.  Member's
 question  except  that  I  have  heard  the
 word  ‘ceiling’  several  times

 Shri  Sinhasan  Singh:  The  Report  of
 the  Second  Planning  Commission  has
 exempted  certain  lands  from  ceilings.
 They  are  big  orchards,  farms,  sugar-
 cane  farms  etc

 Shri  Jawaharlal  Nehru:  I  cannot
 answer  that  at  length  here.  I  accept
 entirely  the  proposal  to  have  ceilings
 on  land  In  fact,  all  this  is  rather
 correlated  Ceiling,  co-operatives,
 state  trading  are  all  correlated  and
 should  be  looked  at  as  a  common  pic-
 ture  State  trading  will  be  com-
 pletely  successful  with  co-operatives.
 Without  that,  it  will  succeed  in  some
 measure  but  not  that  completely

 The  hon  Member  referred  to  the
 Second  Plan  and  to  some  exemptions
 of  ceiling  I  cannot  say  yes  or  no  to
 a  question  lke  that.  There  may  be
 some  exemptions  One  has  to  exa-
 mine  them  The  exemption  may
 change  from  time  to  time.  The  whole
 idea  of  exemption  give  there  was  that
 we  were  so  anxious  so  that  food  pro-
 duction  might  not  suffer  and  we  did
 not  wish  to  touch  real  good  farms
 which  were  producing  a  lot  for  the
 time  being.  It  is  a  temporary  phase.

 Shri  U  C  Patnaik:  May  I  know
 from  the  hon.  Prime  Minister  as  to
 what  are  his  reactions  to  the  proposal
 made  by  some  hon.  Members  in  their
 amendments  that  side  by  side  with
 service  co-operatives  in  Government
 lands,  reclaimed  lands  and  bhoodan
 lands  higher  types  of  co-operative
 farming  be  tried  urgently  and  imme-
 diately?
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 Shri  Jewsharial  Nehru:  Yes,  Sir
 Wherever  they  can  be  tned  they
 should  be  tried  Undoubtedly,  in  new
 lands  reclaimed  we  might  try  it  In
 bhoodan  lands  certaifly  it  should  be
 tried.  In  fact,  wherever  possible,  it
 should  be  tried

 hri  U.  C  Patnaik:  As  the  hon
 Prime  Minister  has  commended
 amendment  No  7,  may  I  draw  his
 attention  to  another  amendment
 which  incorporates  the  same  thing
 With  some  additional  suggestions,
 namely,  the  amendment  by  Shri  Radha
 Charan  Sharma  and  Shr:  Pahadia  and
 another  hon  friend  The  first  para-
 graph  is  the  same  as  that  of  amend-
 ment  No  7  but  it  has  added  a  few
 other  valuable  suggestions  which  are
 now  accepted  by  the  hon  Prime
 Minister  What  are  his  reactions  to
 amendment  No  107  I  would  per-
 sonally  agree  to  that  amendment  be-
 cause  it  has  some  additional  concrete
 suggestion

 Shri  Jawaharlal  Nehru:  I  have  just
 read  amendment  No  0  There  are
 some  parts  in  it  to  which  I  would
 not  hke  to  commit  myself  For
 mstance,  the  part  about  training  ade-
 quate  cadres  of  officials  is  all  right,
 start  co-operative  farms  m  Gramdan
 villages—I  think  it  should  be  a  tight
 thing  but  it  is  not  for  me  to  say,  it
 is  for  Acharya  Vinoba  to  say  as  to
 what  is  going  to  happen  to  Gramdan
 villages,  it  is  not  right  for  me,
 Dandakaranya  is  a  very  special  place
 for  refugees  and  to  say  start  co-
 operatives  there,  well  there  are
 jungles  there,  there  38  no  land  and  it
 will  not  be  feasible  Therefore,  as
 drafted,  I  am  afraid,  I  cannot  accept
 it  although  in  the  main  I  agree  with
 it

 Mr  Speaker:  May  J  call  upon  the
 hon.  Member  who  moved  the  Resolu-
 tion  to  reply?

 Shri  Braj  Raj  Singh  (Firozabad)
 We  have  agreed  to  sit  up  to  7  PM

 Mr.  Speaker:  Who  has  agreed?  We
 have  not  agreed  I  understand  there
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 was  @  Suggestion  but  there  has  been
 no  decision  Again  and  again,  it  has
 been  our  experience  that  even  in  cases
 of  zumportant  subjects  coming  up,  hon
 Members  refused  to  speak  and  re-
 fused  to  be  in  their  benches,  except
 for  one  or  two  hon  Members  who
 spoke  That  has  been  the  experience

 Ap  Hon.  Member:  Today  we  have
 sufficient  Members  m  the  House

 Mr.  Speaker:  Mr  Patnaik  may
 speak

 Shri  U.  C.  Patnaik:  Mr  Speaker,
 Sir,  I  am  grateful  to  the  House  and  to
 the  Members  of  the  Treasury  Benches
 and  ta  the  Leader  of  the  Hause  for
 the  interest  that  they  have  evinced
 m  this  subject  and  also  for  the  weight
 that  they  have  attached  to  :t  It  is
 really  a  welcome  thing,  Sir  that,  the
 Nagpur  Resolution  which  has  evoked
 so  much  of  controversy  in  this  land,
 has  now  been  reoriented  in  this  House
 in  a  very  realistic  manner  which  will
 be  acceptable  to  the  whole  country
 As  regards  the  amendments  that  have
 been  given,  I  agree  with  the  hon
 Leader  of  the  House  that  amend-
 ment  No  7  given  by  Dr  Ram  Subhag
 Singh  to  the  House  is  the  least  con-
 troversial  and  it  could  be  accepted  by
 everybody  I  personally  would  have
 gone  a  little  further  to  agree  to  (a),
 (b)  and  (c)  of  amendment  No  10,
 because  they  gave  certain  positive
 suggestions—not  merely  a  sort  of
 general  thesis—but  positive  sugges-
 tions  for  improving  the  organisation,
 because,  today,  the  most  imporant
 thing  75  to  improve  the  organisation
 un  such  a  manner  that  :t  inures  the
 benefit  of  co-operatives  and  to  the
 development  of  agriculture  As  the
 Prime  Minister  has  stated,  they  are
 all  very  good  suggestions  but  he
 would  not  commit  himself  to  any  of
 them  I  would  personally  suggest
 that  he  might  consider  at  least  giving
 directives  to  the  Ministries  and  the
 State  Governments  about  the  points
 raised  in  (a),  (b)  and  (c)  of  Amend-
 ment  No  0  This  may  be  communi-
 cated  for  acceptance,  along  with  other
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 {Shri  U  C  Patnaik]
 suggestions  made  on  the  floor  of  the
 House,  so  that  the  new  experiment
 may  be  crowned  with  success

 I  am  very  happy  to  agree  to  amend-
 ment  No  7  I  hope  the  whole  coun-
 try  will  try  to  make  this  experiment
 a  success  I  hope  that  Government
 also  will  try  to  have  the  co-operation
 of  one  and  all,  co-operation  of  the
 departments  smter  se,  co-operation
 between  the  Centre  and  the  States,
 and  between  the  Government  and
 ‘the  pubhc,  so  that  ultimately
 this  great  movement  will  be  a
 great  success  I  will  only  add,  Sur,
 that  we  will  try  to  do  this  with  the
 least  possible  foreign  assistance  We
 will  do  it  by  pooling  our  national  re-
 sources—-human  as  well  as  material—
 so  that  Co-operative  farming  becomes
 a  success,  with  the  help  of  one  and
 all  Thank  you

 Mr.  Speaker:  I  shall  put  Dr  Ram
 Subhag  Singh’s  amendment  to  the  vote
 of  the  House

 "The  Question  38

 “That  for  the  original  Resolu-
 tion,  the  following  be  substituted,
 namely

 This  House  recommends  that  dur-
 ing  the  next  three  years  every
 possible  effort  should  be  made
 to  organise  Service  Co-
 operatives  all  over  the  country
 and  to  develop  the  spirit  of
 co-operation  in  general  so
 that  Co-operative  Farms  may
 be  set  up  voluntarily  by  the
 people  concerned  wherever
 conditions  are  mature”

 The  motion  was  adopted

 ment  of  Committee  of
 Members  of  Parliament  to

 enquire  into  malpractces
 im  foreign  exchange

 Mr.  Speaker:  The  amendment  35
 carmed  All  the  other  amendments
 are  barred  Now,  Mr  दि  P  Nayar

 ३8  05  hrs.

 RESOLUTION  RE  APPOINTMENT
 OF  COMMITTEE  OF  MEMBERS
 OF  PARLIAMENT  TO  ENQUIRE
 INTO  MALAPRACTICES  IN
 FOREIGN  EXCHANGE.

 Shri  V  FP  Nayar  (Quilon)  I  beg  to
 move

 “This  House  348  of  opinion  that
 in  view  of  undisclosed  foreign  ex-
 change  held  by  vanous  industria-
 lists  and  others,  a  Committee  con-
 sisting  of  Members  of  Parhament
 be  appointed  to  enquire  into  and
 report  on  the  measures  which
 ought  to  be  taken  with  a  view  to
 effectively  eradicate  malpractices
 in  foreign  exchange”

 Mr  Speaker:  Resolution  moved

 “This  House  33  of  opinion  that
 m  view  of  undisclosed  foreign  ex-
 change  held  by  various  industria-
 lists  and  others,  a  Committee  con-
 sisting  of  Members  of  Parliament
 be  appointed  to  enquire  into  and
 report  on  the  measures  which
 ought  to  be  taken  with  a  view  to
 effectively  eradicate  malpractices
 in  foreign  exchange  ”

 The  hon  Member  may  continue  on
 the  next  day

 8.06  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Monday,  March
 30,  959/Chastra  9,  88]  (Saka)
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 ORAL  ANSWERS  TO  QUES-
 TIONS  836r—3200

 8.Q.  Subject  CoLuMNS
 No.

 ‘1913.  Delhi’s  water  supply  8I6I—64
 इडाफ,  Flood  controlin  Orissa  ‘B164-6<
 ‘IS19.  Detention  of  Godavari

 Valley  Express  8365—67
 §20.  Armenian  Ghat  Out-

 agency  ‘8167-68
 3§2r.  Motor  Transport  8%68—7!
 ‘1528.  Reshuffling  of  Food  Zones  ‘S8I7I—74,
 ‘1526.  House  Rent.and  City

 Compensatory  Allowance
 to  P.  &  T.  employees  8174-76,

 3§28  Calcutta-Agartala  freight-
 er  service.  8776-77

 §29.  Silt  deposits  in  Kandla
 Port  ‘8177—80

 ‘1530.  Amendment  to  Drug
 Rules,  7945९  8I80—s2

 §32.  Attack  on  a  lady  traveller  ‘8182--85,
 §33.  Free  Trade  Zone  ‘S185—88
 ‘1534.  Hirakud  Workshop  मा  8789
 §3§.  International  Sugar  Ag-

 reement  ‘8189-90
 ‘1536.  Medical  Colleges  8I90—93
 03r_  Electricity  nm  Punjab  ‘8193-94
 ‘1831  Rise  in  prices  of  dal  8195—97

 S.N.Q.
 No.

 I4  Indo-Pak  Canal  Waters
 Dispute  897—8200

 WRITTEN  ANSWERS  TO
 QUE:  6200—45

 S.Q.
 NE

 ‘TS14,,  Stabbing  incident  at
 Trivandrum  8200

 35:§.  Bridges  on  National
 Highways  ‘R201

 ‘1516.  Rampur-Haldwani  Rail-
 way  Line  820I-02

 ‘1§18,  Co-operative  Joint  पत्ता-
 ing  8202-03

 ‘1§22.  Train-lorry  accident  8203
 ‘1§23.  Coconut  production  8203-04
 ‘TS24.  Rice

 Regent ion)  Act,  १9९8  8204
 527.  Restriction  on  palm  gur

 postal  packets  8204-05,
 U.S.Q.

 No.
 2388.  Introduction  of  Dievel

 Cars  on  Northern  Railway  8205
 433  (Ai)  L.S.D.—9

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 Prohibition

 Subject

 Rewari  Station
 Central  Government  Hos-

 pitals  in  Delhi
 Insanitation  in  Trains

 on  Railway
 Line  +

 Luxury  buses
 Fair

 in  Delhi
 in

 nM
 price  shops  i

 Waiting  rooms
 Canning  factories  “tn

 Electrification  of  Yeols
 Station

 hid  t
 in  Himachal  Pra-

 Yron  and  steel  allocations
 for  agricultural  purposes.

 Grants  to  Orissa
 Cotton  Extension

 Schemes  in  Orissa
 Jute  cultivation  in

 Orissa
 Cooperative  Training  Ins-

 titute,  Imphal
 Lady  Block  Development

 Officers
 Electricity  dues  from

 Pakistan
 Tughlakabad-Sahrbabad

 Railway  Line.
 Sugar-cane  Price  Fixza-

 tion  Boa!
 Sugar  Mills  in  U.P.  .
 Ring  Road,  Delhi

 of  partc-
 by  Railway

 २००००  a  election  com:

 “Rabi”  drive  in  Delhi
 Rural  water  supply  in

 Delhi
 Fisheries  in  Orissa

 pecial  for
 Nagpur +  Sestion  of  C of  Con

 Traffic  at  Rampore  Haut
 tation  .

 Passenger  traffic  at
 Bolpur  Station  .

 84r8

 Corumns
 t

 8205

 8206
 8207

 8207
 8207-08

 8208
 8208

 R209

 8209-I0

 8270

 82I0-I7
 82Ir

 82rI-I2

 R2I2

 R273

 8273

 ‘8213-14

 R2I4

 8274
 82r4~I5

 8275

 82I5-I6
 R236

 82I6-I7
 8277

 2IF—-I9
 \

 8279

 8359-20
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 SQ
 No
 24

 (24$t

 Subject

 Youth  clubs  in  Delhi
 rural  areas

 Irrigation  fees
 P  and  T  Buildings
 Replacement  of  wagons
 Late  running  of  Grand

 Trunk  Express
 Bankura  Station
 Tran  derailment
 Fishing  trawlers  in  West

 Bengal
 Family  Planning
 (l-treatment  of  Indian

 Machkund  Hydro-Elec-
 tric  Project

 Train  derailment
 Glectric  trams  mn

 Punjab
 Public  Call  Offices  in

 Madras  State
 Coaching  Clerks
 Medical  _  benefits  to

 Railway  employees
 Complaints  against  Ral

 way  employees
 Train  accident
 Goods  train  accident
 Telephone  connections
 Mobile  Post  Ofhces
 Facihty  for  Hindi  Tele-

 grams  in  Post  Offices
 BCG  _  Vaccine  Labo

 ratory,  Guindy,  Madras
 Purchase  of  ships
 Famuly  Planning
 Lift  irrigation  m  Punjab
 Warehouses  in  Punjab
 Contracts  for  the  manu

 facture  of  wagons
 Tube-wells  in  Bombay
 Indamer  Air  Company
 Cattle  in  Tripura
 Hostels  for  children  of

 Railway  employees
 Loss  of  funds  from  Post

 Offices  m  Punjab
 Advisory  Committees  of

 the  Ministry  of  Food
 and  Agriculture

 {  Damy  Dress}

 CoLumMnes

 8220
 8220~-2I

 ‘8227
 8227  22

 §222
 b-22-23

 S223

 8223  24
 8274-25

 8725  26

 ४-26

 8226-27
 8227

 R227  २५

 ९2.8
 S226

 8228  9

 229
 8229  30
 8230  3!

 ५२३३
 8237

 8237  3

 S23-
 8232-33

 8233
 4233  34

 4234

 8234-35
 8235
 8235
 8236

 8236-37

 8237

 3237

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd

 SQ  Subject
 No

 2452  ublic  Call  Offices  m  Pun-
 yab  Circle

 2453  Dhuesel  Cars  on  Northern
 Railway

 2454  Railway
 dispen

 sarics  in
 Ferozepur  Division

 2455  Claims  for  properties  lost
 m  transit

 2456  Demographic  studies
 (2487,  Guna-Ujyjain  Line  <
 2458  Ilree  passes  for  Railway

 staff
 2459  Promotion  of  employees
 2460  Fixation  of  seniority  of

 Railway  employees
 2461  Fixation  of  wheat  prices

 m  Punjab
 2462  Telephone  Directory
 2463  Production  of  saffron
 2464  Fxport  of  beef

 OBITUARY  RI  FERFNCT

 The  Speaker  made  a  reference
 to  the  passing  awiy  of  Shri
 Kala  Venkata  Rao  who
 Was  @  member  of  the
 Constituent  Assembly  of
 India  and  the  Provisional
 Parhament

 Thereafter  Membcrs  stood  in
 silence  for  a  minute  as  a
 mark  of  respect

 PAPERS  LAID  ON  THF
 TABLE

 The  follows  ers  were  laid
 on  the  Tab  eo

 (DA
 copy  ०

 of  the  Report  of
 the  ttee  for  Plan-
 ning  Measures  against  Floods
 and  similar  Calamities  in

 (2)  A  copy  of  the  Punjab
 Sugarcane  (Prohibition  of
 use  for  Manufacture  of
 Gur)  Order,  19595  published
 in  Notificanon  No.  GSR
 200/Ess  Com/S,  dated  the
 23rd  February,  1959,  under
 sub-section  (6)  of  Section

 of  Essential  Com 3  the
 modities  Act,  3955

 8420

 Conumns

 8237-36

 8238

 8235-39

 $239
 8240

 8240-47

 ‘$241~42
 8242

 8243

 8243-44
 8244-45

 8245
 8245

 8246

 $25iI-62
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 PAPERS  LAID  ON  THE
 TABLE—contd

 @)  A  copy  of  each  of  the
 following  Notifications  issued

 under  os
 ricultural  Pro-

 luce  end  lopment  and
 Warehousing)  Corporations
 Act,  7956

 4)  G.S.R.  No.
 378

 dated
 the  rgth  March,  t959

 (७)  G.S.R.  No.  ३79  dated
 the  r4th  March,  7959

 (m)  GSR.  No  320 dated  the  rth  March
 1959.

 REPORTS  OF  ESTIMATES
 COMMITTEE  PRESENTED

 Fortiecth  and  Forty-firet  Re-
 Ports  were  presented

 DEMANDS  FOR  GRANTS  ै253-834.
 Discussion  on  Demands  for

 Grants  in  respect  of  the
 Minstry  —  of  Information
 and  Broadcasting  com-
 menced  The  discussion
 was  not  concluded

 {  Dany  Drorsr  }

 REPORT  OF  THE  COMMIT-
 TRE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESO-
 LUTIONS—ADOPTED

 Thirty-ninth
 Report  was  adop-

 ted,
 PRIVATE  MEMBER'S  RESO-

 $422

 Conumns

 8348-49

 LUTION  AS  AMENDED  8349—s456
 Further  discussicn  on  the

 Resolution  १०९  Cooperative
 Farmmg  moved  by  Shn
 UL.  ८.  Patnaik  on  ‘13-3°59

 Oontinued.  The  Resolution
 was  adopted  as  amended

 PRIVATE  MEMBER'S  RESO-
 LUTION  UNDER  DIS-
 CUSSION

 Shr  V.P.  Nayar  moved  the
 Resolution  re*  Appointment
 of  Committee  of  Members
 of  Parhament  to  enquire
 into  malpractices  in  Foreign
 Exchange.  The  discussion
 was  not  concluded

 AGENDA  FOR-  MONDAY,
 MARCH  30,  3959/CHAITRA
 os  3882  (Saka}—

 Further  discussion  on  Demands
 for  Grants  in  respect  of  the
 Ministry  of  Information  and
 Broadcasting  and  also  dis-
 cussion  on  Demands  for
 Grants  in__  respect  of  the

 Ministry
 of  Steel,  Mines  and

 uel
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